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 LOK  SABHA

 Thursday,  April  25,  963/Vaisukhi  5,
 885  (Saka)

 The  Lok  Sabha  met  at  Eleven  cof  the
 Clock,

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 स्थायी  सरकारी  पदों  को  घोषणा

 +

 A  श्री  स०  ला०  द्विवेदी  :
 +१०२७.  {  श्रीमती  सावित्री  निगम  :

 |  भोम तो  रेणुक्राबडकटरों:

 क्या  पत्ती  मंत्रों  यह  बताने  कं  कपा
 करेंगे  कि  दूसरे  वेतन  आयोग  को  इस  सीमा-
 रिश  पर  कि  सरकारों  सेवा  के  so  प्रतिशत
 पदों  को  स्थायी  घोषित  कर  दिया  जाये,
 सरकार  ने  क्‍या  कार्यवाही  की  हैँ  ?

 वित्त  मंत्रालय  में  उपमंत्री  (  श्रीमती
 तारके इव री  सिन्हा  )  :  वेतन  प्रयोग  को
 सिफारिशों  के  अनुसार,  मार्च,  १६६०  में
 हिदायत  जारी  की  गई  थो  कि  सरकारों
 कारखानों/आौद्योगिक  प्रतिष्ठानों  और  डाक
 व  तार  विभाग  के  अलावा  सभी  स्थायी
 विभागों  में  जो  अस्थायी।  जगहें  कम  से  कम
 लगातार  तन  साल  से  चलो  जरा  रहो  हैं
 और  जिनकी  जरूरत  स्थायी  ढंग  से  काम  के
 लिए  है,  उनमें  से  ८०  प्रतिशत  जगहों  को
 स्थायी  बना  दिया  जाय  ।  इस  सम्बन्ध  में

 ब  मंत्रालयों/विभागों  में  जो  प्रगति
 44(Ai)  LSD2.
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 हुई  उस  पर  अक्तूबर  १६६१  में  विचार  किया
 गया  और  उससे  पता  चला  कि  इस  मामले
 में  प्रायः  का  कार्रवाई  की  जा  चुर्क  है
 या  कॉ  जा  रह  है  t

 {In  pursuance  of  the  recommenda-
 tions  of  the  Pay  Commission,  instruc-
 tions  were  issued  in  March,  1960,  that
 in  all  permanent  Departments,  other
 than  Government  Workshops/Indus-
 trial  Undertakings  and  the  Posts  and
 Telegraphs  Department,  80  per  cent  of
 the  temporary  posts  which  have  been
 in  existence  for  a  continuous  period
 of  not  less  than  three  years  and  are
 required  for  work  of  a  permanent
 nature,  may  be  converted  into  perma-
 nent  ones.  The  progress  made  by  the
 various  Ministries/Departments  in  this
 regard  was  reviewed  in  October,  96l
 and  it  transpired  that,  by  and  large,
 adequate  action  had  been  taken  or
 was  being  taken  in  the  matter.]

 श्री  म०  ला०  हिंदी  इस  बात  को
 ध्यान  में  रखते  हुए  कि  पे  कमीशन  के  प्रति-
 वेदन  पर  जो  आदेश  सरकार  ने  जारी  किये
 थे,  उन  को  डेढ़  वर्ष  से  भ्र धिक  हो  गया  है,
 इस  अवधि  में  सरकार  ने  जो  कार्यवाही
 की  है,  उस  का  प्रगति  क्‍या  है  और  उन
 एम्पलाईज़  की  संख्या  क्‍या  है,  जिनको  इस
 बीच  में  पर्मानेंट  किया  गया  है  ?

 श्रीमतो  तारक इब री  सिन्हा  :  उन
 एम्पलाईज़  के  बारें  में ग्रांवड़े  इस  समय  मेरे
 पास  नहीं  हैं,  लेकिन  जैसा  कि  मे  ने  मूल  प्रश्न
 के  उत्तर  में  बताया  है,  इस  सम्बन्ध  में
 प्रगति  काफ़  संतोषजनक  रह  है  ।

 श्री  Ho  ला०  हवेली  :  श्रष्यक्ष
 महोदय,  मेने  इस  प्रश्न  का  नोटिस  डेढ़
 महीने  वेक तर  दिया  था,  लेकिन  इस  के  बावजूद
 उप मंत्र।  महोदय  कहते  हैं  कि  उन  के  पास
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 wins  नहीं  हैं  ।  उन्होंने  बताया  है  कि
 प्रगति  संतोषजनक  है  ।  में  यह  जानना
 चाहता  हूं  कि  संतोषजनक  प्रगति  का  अर्थ
 क्या  है  1  क्या  पचास  प्रतिशत  एम्प्लाईज
 पर्मानेंट  किये  गये  या  साठ  प्रतिशत  ?  कितने
 प्रतिशत  एम्पलाइज  को  पर्मानेंट  बनाया
 गया  ?

 श्रीमती  तारकेश्वरी  सिन्हा  :  तन

 डिपार्टमेंट्स--पोस्ट्स  एंड  टेल/ग्राफ्स,  सर-
 कार।  व्कशाप्स  और  इंडस्ट्रियल  वंडर-
 टेकिग्ज़  में  काम  करने  वालों  की  एप्वायंट-
 मेंट  स्वभावत:  टेम्पो रे रों  होतो  है  जैसा
 कि  में  ने  मूल  प्रश्न  के  उत्तर  में  बताया  है,
 बाकी  सब  विभागों  की  करीब  करब  अस्सी।
 प्रतिशत  टेम्पोरेरं।  पोस्ट्स  को  पर्मानेंट
 करने  के  लिए  कहा  गया  है।  १६६०-६१
 में  यह  फ़रमान  जारा  किया  गया  था।  हमने
 सब  मिनिस्ट्री  शौर  विभागों  से.  इस  बारे
 में  इन्फेक्शन  मांगी  है,  जिस  के  उत्तर  में

 उन्होंने  कहा  है  कि  प्रगति  संतोषजनक  है  |
 म॑  यह  निवेदन  करना  चाहती  हूं  कि  इन
 मिनिस्ट्री  और  विभागों  में  लाखों  ऑादमा
 काम  करते  हैं  कौर  उन  में  टम्पोरेरी  काय॑-
 कर्ताओं  पका  तादाद  कार्य  थ  ।  इसलिए
 उन  के  बारे  में  सारे  आंकड़े  इकट्ठे  करना
 ज़रा  कठिन  है  1

 झिझक  महोदय  :  श्रीमती  सा वित्रों
 निगम  ।

 श्री  म०  लग  दीजेगा  :  भ्रष् यक्ष  महोदय,
 यह  तो  म॑  ने  क्लासिफिकेशन  मांगी  थी  ।  मुझे
 एक  और  पूरक  प्रश्न  पूछने  की  श्रुति  दी
 जाये  ।

 Shrimati Mr.  Speaker:  Savitri
 Nigem.

 Shrimati  Savitri  Nigam:.As  the  hon.
 Minister  is  aware,  railways  are  also
 big  employers  of  casual  labourers.
 May  I  know  whether  the  Railway
 Ministry  has  also  taken  care  to  see
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 that  80  per  cent  of  the  people  who
 were  working  as  casual  labour  have
 been  made  permanent?

 श्रीमती  तारके  ओवरी  सिन्हा:  जेसा  कि
 में  ने  कहा  हूँ,  तीन  डिपार्टमेंट्स  के  अलावा
 बाकी  सब  मंत्रालयों  और  विभागों  में  इसी
 नीति  का  अ्रतुसरण  किया  जा  रहा  है  1

 Shri  Tyagi:  Could  the  hon.  Minister
 give  an  idea  as  to  what  is  the  propor-
 tion  between  permanent  posts  and
 temporary  posts  in  these  departments?
 After  all,  they  must  have  examined
 the  proportion  between  the  two.

 Shrimati  Tarkeshwari  Sinha:  If  the
 hon.  Member  gives  separates  notice,  I
 would  be  able  to  give  it.

 श्री  भक्त  दर्शन  :  श्रीमन्‌,  माननीय  उप-
 मंत्री  जी  ने  बताया  है  कि  डाक-तार  विभाग
 शादी  तीन  विभागों  कों  छोड़  कर  इस  बारे  में
 फरमान  जारी  किया  गया  था  |  प॑  यह  जानना
 चाहता  हूं  कि  डाक-त।र  विभाग  को  आखिर
 क्यों  छोड़  दिया  गया  था  t  क्या  पे  कमीशन
 ने  ऐसी  सिफारिश  की  थी  या  गवनेंमेंट  ने
 स्वयं  निर्णय  य किया  है  ?  यदि  गवर्नमेंट  ने
 निर्णय  किया  हे,  तो  किस  आधार  पर  ?

 श्रीमती  तारकंदवरो  सिन्हा  :  उन  के
 सस्प्ल्ज्  अलग  किस्म  के  हैं,  जिन  के  प्ननुसार
 चलने  में  उनको  ज्यादा  रहुलियय  होती  हैं
 इस  लिए  उन  पर  यह  व्यवस्था  लागू  नहीं
 की  गई  है  ।

 श्री  यदा पाल  सिह:  बचत  योजना  के
 मातहत  सरकार  स्टाफ  में  जो  दो  हजार  की
 कमी  करने  जा  रही  हें,  उस  पर  इसका
 क्या  प्रसर  पड़ेगा  ?

 श्रीमती  तारके इव री  सिन्हा  :  उस  का  इस
 सवाल  से  कोई  सीया  ताल्‍लुक  नहीं  हे  |

 Mr.  Speaker:  Shri  5.  M.  Banerjee.
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 Shrimati  Savitri  Nigam:  Sir,  may  I
 put  one  question?

 Mr,  Speaker:  I  think  I  gave  her  an
 opportunity  once.

 Shrimati  Savitri  Nigam:  I  want  to
 ask  one  more  question.

 Mr.  Speaker:  That  would  be  diffi-
 cult.

 Shrimati  Savitri  Nigam:
 important  question.

 It  is  an

 Mr.  Speaker:
 less  sometimes.

 But  I  am  also  help-
 Shri  S.  M.  Banerjee.

 Shri  5.  M.  Banerjee:  The  hon.
 Minister  has  stated  that  in  most  of
 the  postal  workshops  and  other  indus-
 trial  undertakings  under  the  Central
 Government  this  80  per  cent  perma-
 nency  will  not  be  given  because  of
 inherent  limitation.  I  want  to  know
 whether  it  is  a  fact  that  the  Defence
 Ministry  and  the  Ministry  of  Trans-
 port  and  Communications  have  already
 taken  a  decision  to  declare  80  per
 cent  of  the  industrial  posts  as  perma-
 nent  and  50  per  cent  have  already
 been  done.  If  so,  why  has  it  not  been
 done  in  the  case  of  the  balance  30  per
 cent?

 Shrimati  Tarkeshwari  Sinha:  About
 industrial  establishments,  «a  proper
 assessment  could  not  take  place,  but
 it  has  been  left  to  the  Ministries.  If
 they  make  an  assessment  of  the  proper
 requirements,  then  it  will  be  done.
 The  door  is  kept  open.

 Shri  Buta  Singh:  May  I  know  whe-
 ther  Government  propose  to  ensure
 due  representation  to  people  belong-
 ing  to  the  Scheduled  Castes  in  such
 Permanent  posts?

 Shrimati  Tarkeshwari  Sinha:  Gov-
 ernment  is  always  prepared  to  give
 due  representation  to  the  Scheduled
 Caste  people.

 Shri  A.  P.  Sharma:  Is  it  a  fact  that
 while  the  permanent  employees  of  the
 Central  Government  departments  get
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 a  wage  of  Rs.  3  per  day,  the  rate  for
 casual  labour  in  the  departments
 varies  from  place  to  place  and  in  some
 places  the  minimum  is  Rs.  ‘1-8-0?  Will
 the  Government  remove  this  discre-
 pancy?

 The  Minister  of  Finance
 Morarji  Desai):  No,  Sir.

 (Shri

 Rehabilitation  of  Displaced  Persons  ta
 Dandakaranya

 Shri  M.  L.  Dwivedi:
 Shri  P.  R.  Chakraverti:

 Shri  Mohammad  Elias:
 Shri  Maheswar  Naik:
 Shri  Bhagwat  Jha  Azad:
 Shri  Bhakt  Darshan:
 Shri  Rameshwar  Tantia:
 Shri  D.  C.  Sharma:

 |  Shri  P.  C.  Borooah:
 [  Shri  P.  Venkatasubbaiah:

 {
 |

 |

 |
 |

 #1028,

 Will  the  Minister  of  Works,  Hous-
 ing  and  Rehabilitation  be  pleased  to
 state:

 (a)  whether  the  rehabilitation  of
 displaced  persons  from  East  Pakistan
 has  been  completed  in  the  Danda-
 karanya  area;

 (b)  if  so,  the  number  of  families
 settled  or  rehabilitated  up  till  now;

 (c)  whether  it  is  a  fact  that  a  num-
 ber  of  families  went  away  after  set-
 tling  there  for  some  time;  and

 (d)  if  so,  the  reason  for  their  going
 away?

 The  Deputy  Minister  in  the  Mints-
 try  of  Works,  Housing  and  Rehabili-
 tation  (Shri  P.  S.  Naskar):  (a)  No.
 The  work  is  still  in  progress.

 (b)  5650  families,  including  746
 absorbed  in  Project  jobs  and  voca-
 tions,  are  in  various  stages  of  resettle-
 ment.

 (c)  Only  9  families  left  the  villages.
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 (d)  The  Dandakaranya  Administra-
 tion  is  not  aware  of  the  reasOns  for
 these  desertions.

 Shri  Subodh  Hansda:  Is  it  a  fact
 that  a  large  number  of  houses  con-
 structed  by  the  Dindakaranya  project
 have  remained  unoccupied  by  the
 refugees  there?  lf  so,  what  is  the
 reason  for  that?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  The  houses  have  been  built
 in  the  villages,  and  we  built  those
 number  of  houses  which  are  required
 for  the  settlers.  I  presume  the  hbn.
 Member  is  referring  to  the  houses
 that  have  been  built  for  the  staff.

 Shri  Subodh  Hansdaz  May  I  know
 whether  it  is  a  fact  that  the  houses
 built  as  early  as  960  are  still  remain-
 ing  unoccupied?

 Shri  Mehr  Chand  Khanna:  I]  have
 no  information.  If  it  is  desired,  I  can
 make  inquiries  in  that  regard.

 Shri  S.  C.  Samanta:  May  I  know
 how  many  new  villages  will  be  ready
 with  agricultural  land  and  habitation
 land  during  1963-64?

 Shri  Mehr  Chand  Khanna:  We  laid
 a  very  comprehensive  report  about
 the  Dandakaranya  Development
 Authority  on  the  Table  of  the  House
 only  a  month  or  so  ago.  As  regards
 the  new  families  that  are  to  go  there,
 we  take  them  at  the  rate  of  200  per
 mensem,  but  a  decision  has  been  taken
 not  to  have  more  families  there  till
 al]  those  that  are  in  Dandakaranya
 have  been  settled.  And  the  number
 of  villages  that  are  being  constructed
 are  only  for  the  families  that  were
 there.

 Shri  P.  R.  Chakraverti:  In  addition
 to  the  agricultural  settlement  may  I
 know  what  more  avenues  of  employ-
 ment  have  been  made  available  to
 them?

 Shri  Mehr  Chand  Khanna:  It  is
 mainly  an  agricultural  colony  or  agri-
 cultural  settlement  excepting  those
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 who  were  given  jobs  in  the  adminis-
 trative  offices  and  transport  union  and
 cooperative  societies.  We  are  taking
 a  very  small  number  of  non-
 agriculturists.

 Shri  Bhagwat  Jha  Azad:  Could  we
 have  any  idea  as  to  what  at  present
 is  the  quantum  of  availability  of
 accommodation  for  families  that  can
 be  still  allowed  for  the  families  to
 be  resettled  there?

 Shri  P.  S.  Naskar:  We  have  supplied
 all  the  details  in  the  note  which  was
 circulated  to  hon.  Members  last
 month.

 श्री  भक्‍त  दर्शन  :  अभी  यह  बताया
 गया  है  कि  ५६५०  परिवार  शब  तक  बसाये
 जा  चुके  हैं।  म॑  जानना  चाहता  हूं  कि

 कुल  कितने  परिवारों  को  इस  में  बसाये
 जाने  की  योजना  है  श्र  उसके  पूरा  होने
 में  अब  कितना  और  समय  लगेगा  ?

 श्री  मेहर  अनन्द  खन्ना  :  जहां  तक  इस
 योजना  का  ताल्लुक  है,  हमने  इसको  दो  हिस्सों
 में  बांदा  है  ।  एक  तो  शरणार्थियों  के  लिए
 कौर  एक  ट्राइबल  पापुलेशन  के  लिए  |
 शरणार्थी  हम  सिर्फ  वहीं  ले  जा  रहे  हैं  बंगाल
 से  जो  कि  कैम्पों  में  थ।  ब  उनकी  तादाद

 बहुत  कम  है  ।  मेरा  खयाल  है  कि  इस  साल
 में  या  अगले  साल  में  वे  तमाम  जो  शरणार्थी
 बसाने  थे,  वह  काम  खत्म  हो  जाएगा  |

 Shri  D.  0.  Sharma:  May  I  know
 how  many  villages  have  been  pro-
 vided  with  amenities  like  drinking
 water,  primary  schools  and  health
 centres  and  may  I  know  how  many
 villages  are  still  to  be  provided  with
 such  facilities?

 Shri  P.  S.  Naskar:  That  is  all  given
 there  in  the  report  that  we  gave  to
 the  hon.  Members.  But  still  I  would
 give  a  reply  to  the  hon.  Member’s
 question.  In  all  villages  that  have
 been  set  up  there,  drinking  water
 arrangement  is  there,  primary  school
 is  there  and  also  medical  facilities  are
 available  there.
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 Shri  P,  Venkatasubbaiah:  Has  the
 attention  of  the  Minister  been  drawn
 to  a  press  report  that  the  land  that
 has  been  allotted  to  each  family  has
 not  been  fully  reclaimed  and  no  irri-
 gation  facilities  have  been  provided
 and,  if  that  is  so,  may  I  know  whether
 uny  such  arrangements  are  being
 made?

 Shri  Mehr  Chand  Khanna:  The
 reclamation  of  the  land  involves  a
 number  of  operations.  First  there  is
 tree-felling  then  we  level  it  and  then
 we  contour-bund  it  and  all  that.
 About  70,000  acres  have  been  fully
 reclaimed.  The  number  of  acres
 which  have  been  tree-felled  is  much
 larger.  It  is  a  one-crop  area.  We  are
 trying  to  provide  as  much  water  as
 we  can.  But  it  is  not  a  two-crop
 area.

 Dr.  Sarojini  Mahishi:  May  I  know
 whether  the  Government  proposes  to
 start  a  few  agro-economic  industries
 to  supplement  agriculture?

 Shri  Mehr  Chand  Khanna:  We
 have  an  Industrial  Corporation  of
 which  the  Chairman  of  the  DDA  is
 also  the  Chairman.  Any  industry
 which  is  considered  feasible  for  the
 Dandakaranaya  area  is  being  set  up
 there.

 Shri  8.  M.  Banerjee:  I  want  to  know
 whether  it  is  a  fact  that  there  are
 serious  differences  between  the  Chief
 of  the  DDA  and  the  Ministry  as  a
 result  of  which  the  work  is  being
 hampered.  I  want  to  know  whether
 there  is  any  truth  in  it.

 Shri  P,  S.  Naskar:  There  is  no  truth
 in  that.

 संसदीय  कार्य  के  लिये  छापा  खाना

 *१०२६.  शनी  भक्‍त  बन  :  क्या
 निर्माण,  आवास  तथा  पुनर्वास  मंत्रों  १५
 नवम्बर,  १६६२  के  तारांकित  प्रश्न  संख्या
 २१५  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 को  कृपा  करेंगे  कि  संसदीय  कार्य  के  लिए
 एक  छापाखाना  स्थापित  करने  में  इस  बीच
 और  क्या  प्रगति  हुई  है  ?
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 निर्माण,  'प्रवास  तथा  पुनर्वास  मंत्रालय
 में  उपमंत्री  (श्री  go  श०  भास्कर  )  :
 इस  परियोजना  को  तहसीलों  को,  जिनमें
 आवश्यक  मचानें  और  निर्माण  व्यय  भी
 सम्मिलित  है,  अन्तिम  रुप  दिया  जा  चुका
 है  ।  इस  सारो  परियोजना  पर  लगभग
 १७०  लाख  रुपये  की  लागत  खाने  की
 सम्भावना  है  -  इस  मामले  को  खर्च  की

 मंजरी  के  लिए  वित्त  मंत्रालय  के  पास
 भेजा  जा  रहा  है  |

 {The  project  details  have  been
 finalised  including  requirements  of
 machinery  and  works  outlay.  The
 entire  project  is  likely  to  cost  about
 Rs.  70  lakhs.  The  case  is  being  refer-
 red  to  the  Ministry  of  Finance  for
 expenditure  sanction.  ]

 श्री  भक्त  दर्शन  de  श्री मनु,  माननीय  उप-
 मंत्री  जी  न ेबताया  है  कि  इस  योजना  को
 अंतिम  रूप  दिया  जा  रहा  है  ।  में  जानना
 चाहता  हूं  कि  अंतिम  रूप  देने  का  काम  कब
 अंतिम  हो  सकेगा  शौर  कब  वास्तव  में  इसकी
 स्थापना  की  जा  सकेगी  क्‍योंकि  यह  मामला

 बहुत  वर्षों  से  भ्रटका  पड़ा  हें  ।

 निर्माण,  आवास  तथा  पुलिस  सत्री

 (को  मेहर  चन्द  खन्ना  )  :  जितनी  आपको
 जल्दी  है  उतनी  ही  जल्दी  मुझे  भी  है...

 श्री  सिद्धेश्वर  प्रदान:  ऐसा  नहीं  लगता
 है

 श्री  मेहर  चन्द  खन्ना  :  मुझे  खत्म  तो  कर
 लेने  दीजिये  ।  १७०  लाख  की  यह  प्रा  जेट  है।
 पहले  तो  ज़मीन  लेनी  है।  फिर  भोरी
 बाहर  से  मंगानी  है।  ये  तमाम  तफ़सीलात
 पूरी  हो  चुकी  हँ  ,  केस  कम्पलीट  हो  चुका
 है  कौर  हम  तमाम  फ्राइनेस  मिनिस्ट्री  को  भेज
 रहे  है।  थोड़े  दिनों  मैं  उसकी  मंजूरी  हमें  मिल
 जाएगी  ।

 भरी  भक्त  दर्शन  :  जहां  सक  मुझे  जानकारी
 है,  पिछरो  वार  माननीय  मंत्री  जी  ने  यह
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 झ्राश्वासन  दिया  था  कि  संसदीय  वाद-विवाद
 कथा  दूसरे  पत्रों  को  छापने  में  देर  नहीं  होगी  1
 लेकिन  ब्र भी  भी  इस  स्थिति  में  कोई  विशेष

 सुधार  नहीं  हुआ  है।  यहां  तक  कि  स्वयं  फ़र-
 माया  था  कि  आप  इस  मामले  में  व्यक्तिगत
 दिलचस्पी  लेंगे  |  में  जानना  चाहता  हूं  कि  प्रा पकी
 व्यक्तिगत  दिलचस्पी  के  बाद  भी  इस  मैं  जो

 सुधार  नहीं  हुआ  है,  इसके  क्या  कारण

 है!

 श्री  से हरचन्द  खन्ना  :  हम  ने  बहुत  सुधार
 किया  है|  एमरजेंसी  आई  और  हमारे  ऊपर

 बहुत  ज्यादा  काम  का  बोझा  पड़ा  ।  लेकिन  मे
 अपनी  इनफ्रार्मशन  के  मुताबिक  यह  कह  सकता
 हूं  कि  हम  ने  काम  प्राग  से  बहुत  ज्यादा  किया
 है  और  ह  भी  मेने  कोशिश  की  है  कि
 काम  ग्रसने  छापाखानों  मैं  कराऊँ  और
 बाहर  बहुत  कम  जाऊं।  डबल  शिफ्ट
 भी  कर  कियागया  है  t

 Shri  Sham  Lal  Saraf:  May  I  know
 how  much  of  the  machinery  that  is
 going  to  be  installed  in  this  proposed
 printing  press  will  be  manufactured
 within  the  country?

 Shri  Mehr  Chand  Khanna:  I  do  not
 think  that  it  will  be  manufactured
 within  the  country;  some  of  it  or  most
 of  it  will  have  to  be  imported  from
 abroad,  for  which  the  foreign  ex-
 change  arrangement  has  been  made.

 को  सिद्धेश्वर  प्रसाद  :  श्रीमन्‌,  इस  प्रेस  के
 लिये  जगह  वगेरह  का  चुनाव  कर  लिया
 गया  है  और  सारी  चीज़  भी  तय  की  जा  चुकी
 हूँ?

 श्री  मेहर  याद  खन्ना  :  जो,  हां।

 श्री  सिद्धेश्वर  प्रसाद  :  कहां  है?

 अन्यथा  महोदय  :  कभी  से  ड्राप  इस  में

 इतनी  दिलचस्पी  क्‍यों  ले  रहे  हें  ?

 Shri  Hari  Vishnu  Kamath:  In  the
 lst  of  priorities  in  the  Ministry  of
 Works,  Housing  and  Rehabilitation,
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 nas  this  particular  piece  of  work  been
 assigned  topmost  priority  or  red-hot
 priority?  What  kind  of  priority  has
 been  assigned  for  this?

 Shri  Mehr  Chand  Khanna:  We  have
 Works,  we  have  Housing  and  we  have
 Rehabilitation,  and  we  also  have
 Printing  and  Stationery.  As  far  as  IJ
 am  concerned,  I  have  given  the  same
 priority  to  every  Department  which
 is  under  my  administrative  control.

 Shri  Hari  Vishnu  Kamath:  How  can
 the  priority  be  the  same  in  a  list  of
 priorities?  It  is  a  contradiction  in
 terms

 Shri  Mehr  Chand  Khanna:  How
 can  a  Minister  have  one  love  for  one
 Department  and  another  love  for
 another  Department?

 Mr.  Speaker:  He  wants  to  know
 whether  within  the  printing  press,  so
 far  as  that  department  is  concerned,
 it  has  got  a  sufficiently  high  priority.

 Shri  Mehr  Chand  Khanna:  |  am
 sorry,  Sir.

 Printing  has  three  aspects.  One  is
 printing,  the  second  is  publication  and
 the  third  is  stationery.  As  far  as
 Parliament  work  is  concerned,  we
 have  always  given  it  the  highest  prio-
 rity,  and  I  am  prepared  to  say  that
 we  have  tried  to  deliver  the  goods
 in  time.

 Shri  Jashvant  Mehta:  May  |  know
 why  all  the  Ministers  are  taking
 shelter  under  the  name  of  emergency?

 Mr.  Speaker:  Next  question.
 Loans  to  Private  Sector  Coal  Industry

 +
 +1030.  Jf  Shri  Maheswar

 = Vv  छाल  D.  0.  Sharma:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  of  India
 have  sanctioned  a  scheme  for  partial
 guarantee  on  loans  to  private  sector
 coal  industry  by  credit  institutions,
 and
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 (b)  if  so,  the  outline  thereof?

 The  Deputy  Minister  in  the  Minis-
 ¢ry  of  Finance  (Shri  8,  R.  Bhagat):
 (a)  and  (b).  A  statement  indicating
 the  required  information  is  laid  on
 the  Table  of  the  House.

 STATEMENT

 In  order  to  assist  the  coal  industry
 to  secure  the  matching  rupee  finance
 which  may  be  needed  for  the  utilisa-
 tion  of  the  world  bank  loan  of  $35
 million  (granted  for  the  development
 of  collieries  in  the  private  sector)  the
 Central  Government  have  formulated
 and  sanctioned  a  scheme  for  a  partial
 guarantee  of  the  advances  given  by
 credit  institutions!  to  these  colliery
 undertakings.  The  terms  and  condi-
 tions  on  which  this  guarantee  is  given
 are  indicated  below:

 -~(i)  the  eligible  credit  institutions,
 which  can  apply  for  and
 obtain  a  guarantee  in  respect
 of  any  loan  advanced  by  them,
 include  58  leading  Indian
 banks,  5  State  Financial
 Corporations  (including  the
 Madras  Industrial  Credit  and
 Investment  Corporation),  the
 Industrial  Finance  Corpora-
 tion  and  the  Industrial  Credit
 and  Investment  Corporation
 of  India;

 the  eligible  institutions  will
 bear  35  per  cent  of  the  loss,
 the  balance  of  65  per  cent
 being  borne  by  the  Centri:!
 Government;

 ~ ci

 (iii)  the  guarantee  will  become
 effective  immediately  in  the
 event  of  a  default  and  the
 amount  will  be  paid  within
 30  days  of  the  default;

 (iv)  the  loans  and  advances  will
 be  guaranteed  for  periods
 ranging  from  one  year  to
 0  years  at  the  option  of  the
 borrower;

 <v)  a  service  charge  of  3/4ths  of
 One  per  cent  per  annum  on
 the  amount  of  the  loan  or
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 advance  as  sanctioned  will  be
 levied  to  cover  administrative
 expenses;  and

 (vi)  the  guarantee  scheme  will  be
 operated  by  the  Refinance
 Corporation  for  Industry  Ltd.,
 as  the  Central  Government's
 agent.

 Shri  Bhagwat  Jha  Azad:  May  T
 know  whether  any  amount  under  this
 scheme  has  already  been  released,  and
 if  so,  the  amount  for  which  this
 guarantee  scheme  has  already  been
 operated  by  the  Government  of  India?

 Shri  B.  R.  Bhagat:  This  scheme  has
 come  into  force  very  recently,  I  think,
 on  April  9th.  That  is  the  date  of  the
 Reserve  Bank  notification.  We  hope
 that  the  collieries  concerned  will  take
 advantage  of  this  scheme.

 Shri  Bhagwat  Jha  Azad:  Is  it  not  a
 fact  that  the  private  coal  industry  has
 already  secured  the  loan  and  Govern-
 ment  have  also  given  the  guarantee
 under  the  scheme  which  has  been
 mentioned  in  the  statement?

 Shri  B.  R.  Bhagat:  The  point  is  this.
 So  far  as  the  foreign  exchange  com-
 ponent  of  the  loan  is  concerned,  it  is
 true  that  the  World  Bank  has  sanc-
 tioned  a  loan  of  35  million  dollars  for
 the  collieries.  But  the  difficulty  arose
 that  many  of  these  collieries  could
 not  provide  or  could  not  arrange  for
 the  matching  rupee  finance,  and  for
 that  reason,  they  could  not  utilise  the
 loan  advanced  by  the  World  Bank.  In
 order  to  facilitate  them  to  have  the
 necessary  rupee  finance,  this  partial
 guarantee  scheme  has  been  introduc-
 ed.  And  already,  it  is  expected  that
 applications  for  about  Rs.  5  crores
 worth  of  rupee  finance  have  been
 received  in  the  Ministry  of  Mines  and
 Oil,  and  I  hope  that  they  will  be
 facilitated  by  this  scheme.

 Shri  D.  0.  Sharma:  May  |  know
 whether  the  Ministry  has  made  any
 assessment  of  the  total  requirements
 of  the  collieries,  and  if  so,  what  part
 of  it  has  been  met  by  the  World  Bank
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 loan  and  what  part  of  it  is  going  to
 be  met  in  other  ways,  and  may  |
 also  know  what  the  other  ways  are?

 Shri  B.  R.  Bhagat:  All  these  points
 were  considcred  when  this  World
 Bank  loan  was  given.  The  point  today
 is  not  of  total  requirements  but  of
 the  utilisation  of  the  available  re-
 sources  whatever  has  been  provided.
 It  is  expected  that  under  the  scheme
 if  tney  have  got  this  35  million  dollars
 or  Rs.  l7$  crores  worth  of  foreign
 exchange,  at  least  they  will  be  able
 to  raise  equivalent  rupee  finance.  If
 the  scheme  facilitates  that,  that  will
 go  a  long  way.

 Shri  Heda:  Some  collieries  are
 economically  viable  while  some  are
 constantly  making  losses  and  in  the
 applications  they  get  mixed  up.  Are
 Government  considering  separately
 the  applications  of  collieries  which  are
 economically  viable  and  which  will
 increase  production  soon  or  does  the
 same  procedure  go  on  still?

 Shri  B.  R,  Bhagat:  For  that  pur-
 pose  the  collieries  have  already  been
 divided  into  various  categories.  I  am
 told,  there  are  as  many  as  five  cate-
 gories  of  collieries.  Their  economics,
 technological  problems  and  financial
 problems  have  all  been  gone  into  and
 when  the  loan  will  be  provided  match-
 ing  rupee  grant  will  be  given.  All
 these  will  be  looked  into.

 Shri  Jashvant  Mehta:  When  was  the
 agreement  with  the  World  Bank
 Signed,  what  was  the  time  factor  and
 in  the  interim  period  during  which
 the  collieries  coulg  not  take  the
 loans,  who  has  borne  the  interest  and
 what  was  the  loss  borne  by  the  Gov-
 ernment  of  India?

 Shri  B.  R.  Bhagat:  I  do  not  have
 the  date  on  which  this  loan  was
 granted  but  it  was  some  time  ago.
 The  difficulty  of  finding  rupee  finance
 was  felt  during  the  period.

 Mr.  Speaker:  Next  questiou.
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 Shri  Jashvant  Mehta:  My  question
 has  not  been  answered.  What  was
 the  interim  loss  borne  by  the  Govern-
 ment  of  India  due  to  the  failure  of
 the  collieries  in  taking  the  loan
 sanctioned?

 Shri  B.  R,  Bhagat:  There  is  no
 interim  loss.  It  is  in  respect  of  pri-
 vute  collieries  and  the  loss  is  the
 national  loss.

 Mr.  Speaker:  Next  question.  Shri
 Prakash  Vir  Shastri.

 Shri  Jashvant  Mehta:  Sir,  I  seek
 your  protection.

 Mr.  Speaker:  If  he  does.  not

 Shri  Jashvant  Mehta:  My  question
 has  not  been  replied  to.  Because  the
 Government  of  India  had  given  the
 guarantee  and  the  loan  was  not  taken,
 the  Government  of  India  had  to  bear
 the  interest  charges.  The  Estimates
 Committee  has  also  criticized  this.

 Shri  B.  R.  Bhagat:  That  is  in  res-
 pect  of  the  World  Bank  loan.  The
 hon.  Member  refers  to  the  guarantee.
 There  is  some  sort  of  a  commission
 charged,  but  that  always  comes  into
 operation  after  a  period.  I  do  not
 have  the  particular  calculation  as  to
 how  much  will  be  the  commission
 charged,  but  if  a  separate  question  if
 tabled,  I  will  certainly  give  a  reply.

 लेडी  हाडिग  मेडिकल  कालिज
 दिल्लो

 १०३१.  श्री  प्रकाश  वीर  शास्त्रो
 क्‍या  स्वास्थ्य  मंत्री  यह  बताने  की  क्या  करेंगे
 कि:

 (कराया  १६४८  से  १६५८  तक  श्राठ
 व्यक्ति  लेडी  हां डिग  मेडिकल  कालेज,  नई
 दिल्‍ली  के  प्रिंसिपल  के  पद  पर  काम  कर  चुके
 हे;
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 (@)  क्‍या  यह  भो  सच  है  कि  इस  समय
 जो  प्रिसीपल  है,  उन्हें  भी  बदल  जाने  वाला
 है  ;  और

 (ग)  यदि  हां,  तो  इसके  दया  कारण  &,
 तथा  इस  प्रकार  के  परिवर्तनों  को  कम  करने
 के  लिए  क्‍या  कदम  उठाये  जा  रहे  हे  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर):
 (क)  से  (ग).  जी  हां  -  यह  सच  है  कि  १६४८

 से  १६५८  तक  छः:  व्यक्ति  (न  कि  आठ)
 प्रिंसिपल  के  पद  पर  कम  दार  चुके  हो  किन्तु
 यह  अधिकतर  उपयुक्त  व-<कतत  मिलने  को
 कठिनाईयों  तथा  प्रशासकीय  समस्याओं
 के  कारण  हुआ  है।  प्रिसीपल  के  पद  पर  इस
 समय  काम  करने  वाली  महिला  अंशदायी
 स्वास्थ्य  सेवा  योजना  का  एक  अफसर  है  और
 वह  लेडी  हां डिग  मेडिकल  कालेज  मैं  डेप्यु-
 टेशन  पर  है।  उन्हें  अंशदायी  स्वास्थ्य  सेवा
 योजना  में  वापस  बुलाया  जा  रहा  है
 जहां  उन  को  सेवाओं  की  भ्रावश्यकता  है  ।
 सरकार  हमेशा  यह  प्रयास  करती  हैकि  एस
 महत्वपूर्ण  पदों  पर  दीर्घकालीन  प्राकार  पर

 नियुक्ति  की  जाय  t

 [(a)  to  (०).  Although  it  is  a  fact
 that  six  (and  not  eight)  persons  have
 held  the  post  of  Principal  between
 948  and  ‘1958,  it  has  been  largely  due
 to  the  difficulties  of  finding  a  suitable
 incumbent  and  to  administrative  prob-
 lems.  The  present  incumbent  of  the
 post  of  Principal  is  an  officer  of  the
 Contributory  Health  Service  Scheme
 and  is  on  deputation  to  the  Lady
 Hardinge  Medical  College.  She  is
 being  recalled  to  the  Contributory
 Health  Service  Scheme  where  her  ser-
 vices  are  needed.  It  is  always  Guv-
 ernment’s  endeavour  to  make  appoint-
 ments  to  such  important  posts  on  a
 long  term  basis.  ]

 att  प्रकाश  धीर  शास्त्रो  :  क्‍या  में  जान
 सकता  हूं  कि  जो  विंमान  प्रिसीपल  लेडी
 हाडिग  मेडिकल  न्हालेज  मैंने  वे  ही  सव
 प्रिंसिपलों  में  से ऐसी  है  जो  देर  तक  वहां  रही
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 है.  केवल  अपनी  योग्यता  कौर  अपनी  सेवायों
 के  आधार  पर?  जहां  तक  उन  को  बदले
 जाने  का  सम्बन्ध  है,  कालेज  से  सम्बन्धित
 संसद-संदाय

 भ्रध्यक्ष  महोदय  :  यहां  पर  किसी  सदस्य
 की  जोर  स ेऐसा  सवाल  नहीं  आना  चाहिये
 जिस  का  किसी  व्यक्ति  की  योग्यता  पर  ग्रा धार
 हो  ।  यह  एक  प्रकार  से  रिप्रजन्टेशन  समझा
 जाता  है,  और  यह  ठीक  नहीं  है।  जब
 माननीय  सदस्यों  को  नुक्ताचीनी  नहीं  करनी
 चाहिये  तो  प्रशंसा  भी  नहीं  करनी  चाहिये  ।  में
 ने  इस  सवाल  को  इस  लिय  एडमिट  किया  था  कि
 उस  के  पहले  पार्ट  में  पूछा  गया  था  कि  इतने  सें
 में  इतने  प्रिसिपल  वहां  क्‍यों  कराये  ।  भीतर  एक
 व्यक्ति  के  लिये  होता  तो  मैं  उस  की  इजाजत
 न  देता  ।  श्राप  जनरल  सवाल  कीजिए  ।

 श्री  प्रकाश  बोर  शास्त्री  :  क्‍या  में  जान
 सकता  हूं  कि  अब  जो  प्रिसीपल  नियुक्त  होने
 वाली  हैं  उनके  सम्बन्ध  में  जो  डाक्टरों  का
 झपना  बोर्ड  है  ग्रोवर  जो  इस  कालेज  से  संबंधित

 संसद-सदस्य  हैं  उन  की  राय  उन  के  विपरीत
 है  फिर  भी  उनको  आश्वासन  इसलिये  दिया
 गया  है  कि  स्वास्थ्य  मंत्रालय  में  उनके  शुभ-
 चितक  बैठ  हैं  ?

 डा०  सुशीला  नायर  :  जी,  यह  सरासर
 गलत  है।

 झ्रध्यक्ष  महोदय  :  अगर  इसी  तरह  से  फिर

 इनसिनुएशन  करना  है  तो  कोई  फायदा  नहीं  ।
 आप  चाहें  तो  कोई  और  सवाल  कीजिए  ।

 श्री  प्रकादबोर  शास्त्री  :  सब  से  बड़ी  बात,
 भ्रष् यक्ष  महोदय  ,  यह  है  कि  राजधानी  में  इस
 प्रकार

 अध्यक्ष  महोदय  :  यह  चीज  सप्लिमेंटरी  में.
 तो  नहीं  शा  सकती  ।  श्राप  कोई  दूसरा
 तरीका  इस  के  लिय  लेते  |  बहरहाल  बौर  कोई,
 सवाल  पूछना  होतो  पूछिये  ।
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 भरो  प्रकाश  बोर  शास्त्री  :  में  जानना  चाहता
 हूं  कि  अगर  कोई  उत्तम  और  योग्य  डाक्टर
 अंशदायी  स्वास्थ्य  योजना  से  प्रिंसिपल  के  पद  के
 लिय  मिला  हो,  ग्रोवर  वह  उपयुक्‍त  हो,  तो
 उस  को  वहां  रखने  में  क्या  हानि  है,  जिस  में  कि
 कालेज  को  लाभ  पहुंच  सके  |

 डा०  सुशीला  नायर  :  कालेज  के  लाभ  के
 लिये  ही भ्पनी  बुद्धि  के  अनुसार  उत्तम  से
 उत्तम  जो  भी  तरीका  इस्तेमाल  किया  जाता
 है।

 Shri  Kapur  Singh:  May  |  know
 whether  there  still  exists  some  rule  or
 convention  laying  down  some  minimal
 period  during  which  an  incumbent  of
 a  government  post  should  not  normally
 be  transferred?

 डा०  सुशीला  नायर  :  जी  नहीं,  ऐसा  कोई
 रूल  नहीं  है,  और  जेसा  कि  मैने  निवेदन
 किया  उन  को  एक  विभाग  से  दूसरे  विभाग  में
 रक्‍खा  गया  था  ।  पहल  विभाग  को  उन  की
 ग्रा वश्य कता  है  पब्लिक  सर्विस  कमिशन

 अध्यक्ष  महोदय  :  माननीय  सदस्य  खास
 सौर  से  उन  के  लिय  नहीं  कह  रहे  हैं।  उनका
 तो  जनरल  क्वेश्चन  है  कि  आया  ऐसा  कोई  रूल
 है  1

 डा०  सुशीला  नायर  :  जी  नहीं,  ऐसा
 कोई  दल  नहीं  है।

 Shri  Hem  Barua:  in  visw  of  the
 fact  that  when  Principals  of  colleges
 are  changed  in  quick  succession.***

 Mr.  Speaker:  Order,  order.  I  am
 very  sorry  he  has  made  such  remarks.

 Shri  Hem  Barua:  I  will  put  it  diffe-
 rently.  I  say,  as  a  man  changes  his
 shirts.

 Mr.  Speaker:  Lady  Members  of  the
 House  will  take  strong  exception  to  it.

 An  Hon  Member:  It  must  be  ex-
 punged.  नि
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 Mr.  Speaker:  Yes  it  will  be  ex-
 punged.

 Shrimati  Savitri  Nigara:  Il  would
 request  that  it  should  be  expunged.

 Mr.  Speaker:  If  the  lady  Members
 are  satisfied  only  with  the  expunction
 of  that,  I  have  already  ordered  it.  If

 she  now  wants  to  ask  a  supplementary
 question,  she  may  do  so.

 Dr.  Sushila  Nayar:  I  wish  to  say
 that  the  hon.  Member  should  apologise,
 It  is  an  insult  to  women  to  speak  in
 this  manner.

 Shri  Hem  Barua:  Where  is  the  ob-
 jection  to  it?  TI  will  put  it  in  a  diffe-
 rent  way.  Have  Government  taken
 into  account

 Shri  Sonavane:  What  is  wrong
 there?  Where  is  the  insult  conveyed?

 Mr.  Speaker:  I  have  said  ‘nat  there
 is  a  wrong.

 Shri  Hem  Barua:  ‘fave  Government
 taken  into  account  the  fact  that  when
 Principals  are  changed  in  colleges  as
 a  man  changes  his  shirts

 Mr.  Speaker:  Why  should  he  put
 it  again  in  that  way?  Does  he  want
 to  put  a  supplementary?  Otherwise,
 I  am  calling  another  hon.  Member.

 Shri  Hem  Barua:  My  question  is
 whiner  these  quick  changes  wuuld
 not  affect  academic  standards  in  in-
 stitutions  and  whether  Government
 have  taken  that  factor  into  account  or
 not.

 Dr.  Sushil,  Nayar:  Has  he  with-
 drawn  the  ‘shirts’  business  from  that
 question?

 Mr.  Speaker:  She  need  not  worry
 about  that.

 Dr.  Sushila  Nayar:  I  wisn  to  sub-
 mit...

 Mr.  Speaker:  That  was  connected
 with  men.  Therefore,  7  woulg  not
 take  much  objection.

 ***Expunged  as  ordered  by  the  Chair.
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 Dr,  Sushila  Nayar:  I  submit  in  all
 humility  that  to  compare  the  shirts  of
 men  or  saris  of  women  with  a  medical
 college  principal  is  highly  objection-
 able  and  he  should  not  be  allowed  to
 put  that.

 Mr.  Speaker:  Now,  wnat  is  the
 answer  to  the  question?

 Dr.  Sushila  Nayar:  I  shall  be  glad
 to  abide  by  your  orders,  but  I  du  not
 wish  to  answer  this  question  if  it  is  in
 the  form  in  which  he  has  put  it
 (Interruptions)

 Mr.  Speaker:  Order,  order

 Shri  Hem  Barua:
 order.

 On  a  point  of

 Shri  Jashvant  Mehta:  On  a  point  of
 order.

 Mr.  Speaker:  Order,  order.  I  have
 asked  her  to  reply  to  the  question.

 Dr.  Sushila  Nayar:  The  mterests
 of  the  college  have  been  fully  taken
 into  consideration,  and  whatever  is
 being  done  is,  to  the  best  of  our  know-
 ledge  and  conviction,  being  done  in
 the  interest  of  the  college.

 tt  शिव  नांरायरप  :  प्रत्यक्ष  महोदय,
 मैं  भी  एक  सवाल  पूछना  चाहता  था  |

 अ्रध्यक्ष  महोदय  :  कब  श्राप  भी  कपड़ों
 में  जायेंगे  या  साड़ियों  में  ?

 Wooden  Sleepers  washed  away
 towards  Pakistan

 +
 (  Shri  P.  B.  Chakraverti;

 ¥032  J  Shri  D.  C.  Sharma:
 7)  ‘Shri  0.  K.  Bhattacharyya:

 [  Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  ihat  one
 lakh  wooden  sleepers  were  washed
 away  towards  Pakistan  on  the  23rd
 March,  963  from  the  2d  of  the
 river  Chenab,  8  -miles  from  Jammu;
 and
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 (b)  if  so,  the  steps  taken  to  pro-
 tect  the  stocks  of  timber  from  floods.

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  ang  Power  (Shri
 Alagesan):  (a)  It  has  come  to  the
 notice  of  the  Government  of  India
 that  due  to  floods  in  the  river  Chenab
 on  23rd  March,  1963,  a  large  quantity
 of  timber  had  been  washed  away  to
 Pakistan.  The  exact  quantity  of  such
 timber  is  not  known.

 (b)  On  the  Chenab  scries  of  booms
 are  put  up  near  Akhnoor  to  coilect  the
 timber.  However,  during  ficods  these
 booms  sometimes  give  way  and  the
 timber  floats  down,  *

 Mr.  Speaker:  The  House  has  not
 yet  recovered  from  the  shock  given
 by  Mr.  Hem  Barua.  It  should  now
 settle  down  to  business.  Let  there
 be  order  now.

 Shri  P.  R.  Chakraverti:  ls  it  not
 a  fact  that  8  huge  mumber  of  such
 sleepers  had  been  washed  away  on
 an  earlier  occasion  and  if  so  what
 preventive  steps  have  been  taken  to
 see  that  further  washing  away  does
 not  take  place?

 Shri  Alagesan:  Perhaps  it  may
 not  be  possible  to  prevent  some  tim-
 ber  from  floating  down  to  Pakistan.
 Booms  are  constructed  but  at  times
 when  the  floods  are  too  huge,  they
 give  way  and  the  timber  in  amy  case
 floats  down.  The  contractors  also,
 with  the  idea  of  catching  them  at
 some  point  down  stream  allow  this
 timber  to  float  in  the  river.  Some-
 times  they  float  down  even  to
 Pakistan.

 Shri  P.  R,  Chakraverti:  In  view  of
 the  fact  that  Kashmir  happens  to
 be  an  unintentional  agency  to  sup-
 ply  timbers  to  Pakistan,  does  it
 what  the  appetite  of  Pakistan  over
 Kashmir?

 Mr.  Speaker:  Supplementaries
 should  seek  information.

 Shri  D.  C.  Sharma:  What  is  the
 approximate  total  loss  suffered  by
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 the  persons  whose  sleepers  have
 been  washed  away?  Will  _  these
 lo-ses  be  made  good  by  the  Gov-
 ernment  or  will  they  have  to  be
 suffered  by  the  persons  concerned
 or  will  these  losses  be  made  good  by
 the  Pakistan  Government?

 Shri  Alagesan:  Under  the  terms
 of  the  Indus  Treaty  Pakistan  is
 bound  to  communicate  to  us  about
 the  quantity  of  timber  as  also
 arrange  for  the  cost  to  be  paid  to  us
 after  deducting  the  recovery  charges.

 ‘Under  this)  arrangement,  Pakistan
 Government  is  now  considering  ways
 and  means  of  paving  for  the  timber
 already  floated  down  to  Pakistan.

 Shri  Thirumala  Rao:  Who  was  res-
 ponsible  for  safeguarding  these
 wooden  sleepers?  Wooden  _  sleepers
 have  to  be  selected  by  the  Food  and
 Agriculture  Ministry  they  are  want-
 ed  by  the  Railway  Ministry  and  they
 hag  to  be  transported  by  the  river  by
 my  hon.  friend.  This  is  the  second
 time  that  such  ६  heavy  loss  is  suffered
 by  the  Government.

 Shri  Alagesam:  This  was  foreseen
 at  the  time  when  the  terms  of  the
 Indus  Treaty  were  finalised  and  a  cer-
 tain  provision  has  been  made  in  the
 Treaty  for  the  recovery  of  the  timber.
 That  is  under  consideration.

 Mr.  Speaker:  He  wanted  to  know
 who  was  responsible  for  this.  There
 are  three  Ministries  that  are  concern-
 ed.

 Shri  Alagesan:  As  far  as  this  is
 concerned,  it  is  my  responsibility.  I
 do  not  know  what  are  the  other
 spheres  of  responsibility.

 Shri  C.  K.  Bhattacharyya:  There
 was  a  report  in  the  papers  that  these
 sleepers  were  sold  by  auction  in  Pak-
 istan.  Has  the  Government  of  India
 made  any  attempt  to  get  back  the
 money  that  Pakistan  has  realised  from
 this?
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 Shri  Alagesan:  Anything  that  will
 be  cone  will  be  done  in  consultation
 with  us.  If  that  is  the  best  method
 to  recover  the  cost  of  timber  that  will
 be  accepted  and  we  wil]  be  able  to
 get  back  the  money,

 att  सिद्धेश्वर  प्रसाद  :  पिछले  कछ  ही  महीनों
 में  दो  बार  लाखों  स्‍लीपर  बह  कर  पाकिस्तान
 चले  गए  |  अखबारों  में  इस  भ्रामक  का  समाचार
 प्रकाशित  हुआ  है  कि  कुछ  अफसरों  ने  जान
 ब्र  कर  लापरवाही  की  जिस  से  ऐसा  हुआ  t
 क्या  सरकार  ने  इसकी  जांच  की  है?

 Mr.  Speaker:  The  question  is  whe-
 ther  there  was  any  negligence  on  the
 part  of  certain  officials  and  whether
 an  enquiry  has  been  made  about  that
 matter.

 Shri  Alagesan:  No,  Sir.  I  am  not
 aware  of  any  such  negligence.

 Shri  Hari  Vishnu  Kamath:  Has  the
 Minister  any  reasons  to  suspect  foul
 play  either  directly  by  Pakistani
 agents  or  by  some  contractors.  iin
 league  with  Pakistani  agents?

 Shri  Alegesan:  I  do  not  think  so.

 Dr.  L.  M.  Singhvi:  May  I  know
 whether  this  is  a  matter  of  annual
 occurrence  and  if  so,  could  the  Gov-
 ernment  tell  us  how  often  it  has  hap-
 pened  in  the  past  and  how  much
 money  has  been  lost  in  this  respect?

 Shri  Alagesan:  We  are  told  that
 about  7,000  cft.  of  timber  have  floated
 down  upti]  December,  1961.  We  have
 not  got  so  far  any  money,  but  the
 ways  and  means  of  getting  the  money
 are  now  under  consideration.

 श्री  प्रकाश  वीर  शास्त्री  :  अभी  यह  बताया
 गया  कि  इस  से  एक  महीने  पहले  लाखों  स्लीपर

 बह  कर  पाकिस्तान  चले  गए  ।  लेकिन  इस
 साल  जो  पबलिक  एकाउंट्स  कमेटी  की  रिपोर्ट
 निकली  है  उस  से  पता  लगता  है  कि  एक
 वर्ष  पहले  भी  कई  लाख  स्‍लीपर  इसी  तरह
 काश्मीर  से  बह  कर  पाकिस्तान  चले  गए  थे  t
 क्या  सरकार  के  पास  अब  तक  के  इस  प्रकार  के
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 आंकड़े  हैं  कि कितने  लाख  स्लीपर  बह  कर  पाकी-
 स्तान  चले  गए  हैं  और  इस  से  भारत  सरकार
 को  कितनी  आधिक  हानि  उठानी  पड़ी  है  ?

 Mr.  Speaker:  The  question  is  about
 the  total  number  that  has  so  far  float-
 ed  down  our  rivers  to  Pakistan,  and
 what  would  be  the  assessed  value  of
 those  sleepers.

 Shri  Alagesan:  We  get  these  figures
 from  the  Himachal  Pradesh  adminis-
 tration  and  from  the  Kashmir  Gov-
 ernment,  but  the  figure  that  I  have
 given  is  the  only  figure  in  my  posses-
 sion.

 Shri  Kapur  Singh:  May  I  know
 whether  there  exists  some  general  in-
 ternational  agreement  between  Pak-
 istan  and  India  to  deal  with  cases  of
 this  kind,  or  do  we  deal  with  these
 cases  on  an  ad  hoc  basis?

 Shri  Alagesan:  I  have  said  that  all
 this  had  been  foreseen  under  the
 Indus  Water  Treaty.

 Shri  Sham  Lal  Saraf:  Since  all  the
 attempts  so  far  made  even  with  the
 help  of  foreign  experts  have  failed  to
 set  up  a  proper  Boom  may  I  know,
 especially  in  view  of  the  fact  that  the
 losses  are  recurring  almost  every
 year,  whether  the  Government  will
 take  up  this  question  with  the  Gov-
 ernment  of  Pakistan,  as  other  inatters
 are  being  taken  up,  in  order  to  ac-
 count  for  all  these  losses  that  have
 been  occurring  year  after  year?

 Shri  Alagesan:  Our  Indus  Com-
 missioner  is  in  constant  correspon-
 dence,  and  this  question  is  discussed
 at  the  meetings  of  our  Commissioners
 with  the  Pakistan  Commissioners,  and
 this  is  continuously  under  examina-
 tion.

 नगर  निगमों  के  लिये  एकरूप  विधान

 *१०३३.  गयी  सिद्धडवर  प्रसाद:  क्या
 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  अखिल
 भारतीय  महापौर  परिषद्‌  की  इन  सिफारिशों
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 की  ओर  दिलाया  गया  है  कि  देश  भर  के
 नगर-निगमों  के  लिए  एकरूप  विधान  अधिनियम-
 मित॒  किया  जाना  चाहिये  ;  और

 (ख)  यदि  हां,  तो  उक्त  प्रस्ताव  का
 ग्रध्ययन  करने  के  लिए  एक  समिति  नियुक्त
 करने  के  प्रश्न  पर  बिचार  किया  शा  रटा  है  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 (क)  जहां  t

 (ख)  जी  नहीं  ।  देश  में  राष्ट्रीय  संकट-
 कालीन  स्थिति  को  दृष्टि  में  रखते  हुए,  इस
 समिति  की  स्थापना  को  स्थगित  करने  का
 निश्चय  किया  गया  है  |

 {(a)  Yes,  Sir.

 (b)  The  consideration  of  this  was
 postponed  on  account  of  the  national
 emergency.  ]

 श्री  सिद्धेश्वर  प्रसाद  :  श्रीमन्‌,  क्‍या
 सरकार  का  शान  इस  ओर  गया  है  कि

 हमारे  जा  बड़े  बड़े  शहर  हैं  उन  के  अलग  अलग
 नियम  हैं  कौर  अलग  अलग  कानून  हैं  जिसकी

 वजह  से  उन  के  काम  में  यूनीफारमिटी  लाने
 में  और  विकास  काय  में  काफी  दिक्कत  होती
 है  ?  क्‍या  इस  स्थिति  को  सुधारने  के  लिये
 सरकार  कोई  कदम  उठाने  वाली  है  ?
 यदि  हां,  तो  कब  तक  ?

 Wo  सुनो ला  नायर  :  यह  बात  सही  है
 कि  अलग  अलग  शहरों  के  कानूनों  में  फर्क

 होने  से  कठिनाइयां  पेश  जाती  हैं।  इस  कठिनाई
 को  दूर  करने  के  विचार  से  प्रभी  अभी  भारत
 सरकार  ने  एक  कमेटी  को  नियुक्ति  की  है
 कौर  उसके  रीम्स  आफ  रेफरेंस  में  यह  सवाल
 जो  माननीय  सदस्य  ने  उठाया  हैं,  शामिल
 है ।
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 श्यो  भगवत  झा  ध्राजाद  :  क्‍या  सरकार
 ने  स्वयं  इतने  वर्षों  इस  प्रकार  की  कोई  जांच
 की  है  जिस के  द्वारा  यह  स्पष्ट  हो  जाए  कि
 जो  ये  विभिन्न  कानून  हैं  इन  में  एकरूपता
 लाना  बहुत  ग्रावव्यक  है  ?

 Bo  सुशीला  नायर  :  श्री मनु,  इस  सारी
 चीज के  बारे  में  मेकर्स  कांफरेंस  ने  सिफारिश
 की  थी  ग्रोवर  लोकन  सेल्फ  गवर्नमेंट  मिनिस्टर्स
 ने  भी  उसके  बारे  में  एक  मिनिस्टरों  की
 कमेटी  बनाना  तय  किया  था  ।  लेकिन  चूंकि
 इस  संकट  कालीन  परिस्थिति  में  मिनिस्टरों
 के  पास  समय  नहीं  होगा,  इसलिए  वह  कमेटी
 स्थगित  कर  दी  गयी  थी।  अभी  एक  कमेटी  श्री
 बलवन्त  राय  मेहता  की  चेयरमेन शिप  में  नियुक्त
 की  गई  है,  जिस  के  टिम्स  आफ  रेफरेंस  ये  हैं  :

 Determination  of  criteria  for  the
 demarcation  of  urban  and  rural]  areas,
 making  recommendations  regarding
 the  relationship  between  urban|rural
 bodies  and  panchayati  raj  institutions,
 defining  the  structure  and  finnances
 of  the  urban  local  bodies...

 जो  सवाल  माननीय  सदस्य  बता  रहे  हैं  वह
 इस  में  शामिल  हो  जायगा  V

 को  भवत  दर्शन  :  इस  प्रश्न  के  द्वारा  यह
 पूछा  गया  था  कि  क्‍या  नगर निगमों  की
 स्थिति  का  अध्ययन  करने  के  लिये  एक  समिति
 बनायी  जाएगी  fa  मेरी  समझ  में  नहीं  शाया  कि
 संकटकालीन  स्थिति  के  कारण  इस  में  क्‍या
 कठिनाई  है  क्योंकि  इस  में  कोई  आर्थिक
 उत्तरदायित्व  तो  नहीं  भ्राता  है  ?

 डा०  सुशीला  नायर  श्रीनाथ,  लोकल-
 सैल्फ  गवर्नमेंट  मिनिस्टर्स  की  कान्फ्रेंस  में
 जो  कमेटी  बनाने  का  तय  हुआ  था,  उसमें  पाँच
 छः:  स्टेट्स  के  लोकल  सैल्फ  गवर्नमेंट  के  मिनिस्टर
 थे  a  संकटकालीन  स्थिति  के  दरमियान  वे
 लोग  इस  काम  को  समय  दे  सकेंगे,  इस  बार  में
 सबके  मन  में  शंका  थी;  सब  स्टेट  गवर्व॑मेन्टों
 के  यहाँ  से  पत्र  जाए  थे  कि  इस  समय  इस
 को  स्थगित  रखा  जाये  |
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 Shri  P.  Vemkatasubbaiah:  May  I
 know  whether,  in  spite  of  the  secular
 character  of  our  country,  there  is  still
 a  system  in  vogue  at  Madras,  where
 election  of  Mayors  is  being  based  on
 the  caste  system  and  if  that  is  90,
 may  I  know  whether  this  is  going  to
 be  abolished  in  the  uniform  legisla-
 tion  that  is  to  be  brought  forward?

 Dr.  Sushila  Nayar:  I  wish  Icgislation
 could  help  to  get  rid  of  the  caste
 considerations  from  elections.  I  think
 it  is  all  of  us  who  have  to  fight  elec-
 tions  work  for  this  principle.  It  ig  not
 possible  through  legislation.

 Mr.  Speaker:  Next  question.
 Indrajit  Gupta.  Absent.

 Shri
 Next  ques

 tion.  Shri  Venkatasubbaiah.  Dr.
 Singhvi.

 Dr.  L.  M._  Singhvi:  Question
 No.  1036.

 Smuggling  of  Gold  from  India

 *1036.,  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  have  stu-
 died  and  investigated  reports  to  the
 effect  that  gold  is  being  smuggled  out
 of  India  as  a  result  of  gold  control
 measures  introduced  in  India  and  re-
 latively  high  prices  of  gold  prevail-
 ing  in  neighbouring  countries;  and

 (b)  if  so,  the  preventive  steps  pro-
 posed  to  be  taken  by  Government  to
 stop  smuggling  of  gold  from  India?

 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shri  B.  R.  Bhagat):  (a)
 Government  are  alive  to  the  possibi-
 lity  of  such  smuggling.  At  preaent,
 however,  there  is  no  reason  to  think
 that  gold  is  being  smuggled  out  of
 India.

 (b)  Does  not  arise.

 Dr.  L.  M.  Singhvi:  May  I  know
 whether  it  is  a  fact  that  in  some  of
 the  neighbouring  countries  of  India,
 the  prevailing  prices  of  gold  are  con-
 siderably  high?
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 Shri  8.  R.  Bhagat:  I  do  not  know
 the  meaning  of  considerably  high.
 But  it  is  a  fact  that  recently  there
 has  been  an  appreciable  fall  in’  the
 gold  price  in  the  country.  That  is
 what  we  have  been  aiming  at  and
 there  may  be  a  possibility,  as  I  have
 said  in  the  answer,  that  if  the  prices
 go  low  so  as  to  be  lower  than  the
 price  in  neighbouring  countries,  there
 may  be  a  tendency  for  the  gold  to  be
 smuggled  out.  But  we  are  very
 vigilant  on  that.  So  far  our  informa-
 tion  is  that  there  has  been  no  such
 activity.

 Dr.  L.  M.  Singhvi:  Has  the  Gov-
 ernment  received  any  specific  report
 or  have  they  detected  any  particuar
 case  of  smuggling  of  any  amount  of
 gold  from  this  country  to  another
 country  after  the  introduction  of  the
 gold  control  measures?

 Shri  B.  R.  Bhagat:  After  the  in-
 troduction  of  the  gold  control  mea-
 sures.  so  far  there  has  been  only  one
 case  in  which  an  attempt  was  made
 to  smuggle  out  gold.  But  the  quan-
 tity  involved  was  very  small—60
 grams.  Except  this  one  solitary  case
 that  came  to  our  notice,  there  has
 been  no  other  case  and  we  are  very
 vigilant.  We  are  keeping  a  constant
 watch.

 Shri  Hari  Vishnu  Kamath:  Has  the
 Government’s  attention  been  drawn
 to  press  reports  in  recent  months  to
 the  effect  that  gold  is  sought  to  be
 smuggled  in  diplomatic  bags  and
 does  Government  propose  to  revise
 the  rule  granting  immunity  from
 search  to  diplomatic  bags?

 Shri  B.  R.  Bhagat:  It  raises  a  very
 larger  issue  of  diplomatic  immmu-
 nity.  So  far  there  is  no  intention  of
 revising  those  rules.

 Shri  Hem  Barua:  May  I  know
 whether  the  attention  of  Government
 is  drawn  to  a  recent  discovery  of
 50,000  grams  of  gold  from  an  under-
 ground  refinery  at  Bombay  and  an-
 other  2,000  grams  from  an  individual
 jeweller?  May  I  know  if  Govern-
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 ment  have  satisfied  themselves  that
 this  gold  hoarding  was  not  meant  for
 smuggling?

 Mr.  Speaker:  It  is  a  different  thing.
 Mr.  Mehta.

 Shri  Jashvant  Mehta:  May  |  know
 whether  Government  has  got  any  in-
 formation  or  assessment  regarding
 the  gold  which  is  underground?

 Mr.  Speaker:  That  is  a  different
 thing  altogether.

 Shri  Ramanathan  Chettiar:  There
 have  been  reports  that  there  were
 one  or  two  cases  of  gold  smuggling
 into  Pakistan.  May  I  know  whether
 Government  have  got  =  sufficient
 machinery  to  check  gold  smuggling
 into  Pakistan?

 Shri  8.  R.  Bhagat:  We  have  got
 the  machinery  and  wherever  we  find
 any  loopholes,  we  try  to  strengthen
 the  machinery.  As  I  said,  except  that
 one  solitary  case  I  mentioned,  we
 have  not  noticed  any  other  case.

 श्री  बड़े  :  क्या  यह  सच  है  कि  पिस्तान
 कौर  नेपाल  में  गोल्ड  के  जो  करेंट  रेट्स  हैं,
 वे  हिन्दुस्तान  के  रेट्स  स  बहुत  ज्यादा  हैं,
 इसलिए  वहाँ  गोल्ड  जाने  की  ज्यादा  पासी-
 बिलिटी  है  ?  मैं  यह  भी  जानना  चाहता  हूं
 कि  वहाँ  पर  क्‍या  रेट्स  हैं  ।

 श्री  भगत  :  दस  का  जवाब  मैं  ने  दे  दिया

 है  1

 श्री  बड़  :  मैं  ने  पूछा  है  कि  रेट्स  क्या  हैं।

 अध्यक्ष  महोदय  :  रेट्स  उन  को  मालूम
 नहीं  हैं  ।

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  some  per-
 sons  belonging  to  an  international
 ring  of  gold  smugglers  have  recently
 been  arrested  in  Delhi  and  some  gold
 has  been  seized  from  them,  and  if  so,
 who  are  those  persons?

 Mr.  Speaker:  For  smuggling  gold
 out  of  India?
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 Shri  S.  M.  Banerjee:  Into  India.
 Mr.  Speaker:  We  are  not  concern-

 ed  with  smuggling  gold  into  India

 Shri  S.  M.  Banerjee:  They  are  in-
 volved  in  gold  smuggling.

 Mr.  Speaker:  No,  no.  Shri  Yashpa)
 Singh.  ‘

 श्री  यश्पाल  सिह  :  क्‍या  मैं  जान  सका

 हूं  कि  स्वर्णकारों  को  जो  चौदह  कैरट  का  गोल्ड
 दिया  जाता  है,  वह  किस  रेट  पर  दिया  जाता  है
 और  उस  के  जेवर  बेचने  के  लिये  क्या  रेट  मुकरंर
 है  और  दोनों  में  क्‍या  प्रोमोशन  है  ?

 अध्यक्ष  महोदय  :  वह  अलहदा  बात  है  ।

 Let  us  go  to  the  next  question  Shri
 P  C,  Borooah....

 Shri  P.  Venkatasubbaiah:  Sir,  I
 am  sorry,  I  did  not  hear  you  when
 you  called  my  Question  No.  1035.

 Mr.  Speaker:  Now  he  will  have  to
 wait.  I  am  not  to  blame.  I  called
 him,  looked  at  him  and  still  he  did
 not  listen.  What  am  I  to  do?  If  he
 had  something  more  urgent  with  him,
 how  can  I  help  him?  Now,  Shri  P.  C.
 Borooah....

 Structural  Steel

 *1037.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  has  been  decided  to
 set  up  a  special  unit  for  fabrication
 and  erection  of  structural  steel;  and

 (b)  if  so,  the  details  thereof?

 The  Parliamentary  Secretary  to  the
 Minister  of  Irrigation  and  Power  (Shri
 8.  A.  Mehdi):  (a)  Yes,  Sir.

 (b)  A  statement  giving  the  requi-
 site  details  is  laid  on  the  Table  of
 the  House.

 STATEMENT

 A  workshop  has  been  set  up  at
 Agra  by  the  National  Projects  Con-
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 struction  Corporation.  It  under-
 takes  repairs  of  machinery  and  will
 also  in  due  course  of  time  manufac-
 ture  such  of  the  spare  parts  as  can  be
 economically  manufactured  in  the
 workshop.  As  a  result  of  expansion
 of  the  activities  of  the  Corporation,  it
 will  also  be  used  as  “BASE”  for  the
 fabrication  work  and  erection  of
 steel  structural  works.

 2.  The  fabrication  of  —  structural
 steel  and  its  erection  has  been  divided
 into  9  different  functions  viz.:—

 (i)  Cutting  Section.

 (ii)  Bending  &
 Section.

 (iii)  Drilling  Section.

 (iv)  Welding  Section.

 (v)  Rivetting  Section.

 Straightening

 (vi)  Machine  Shop.

 (vii)  Foundry  &  Smithy  Shop.

 (viii)  Material  Handling  &
 Stacking  Section.

 (ix)  Transport  &  Erection  Sec-
 tion.

 3.  Machinery  and  equipment  worth
 Rs.  40  lakhs  will  be  purchased  for  the
 works  of  fabrication  and  erection  of
 steel  structural  works.

 4.  With  the  help  of  this  equipment
 it  will  be  possible  to  achieve  the
 following  targets:

 (0)  Fabrication  :  4000  tons  per  year.
 (ii)  Ereciion  :  6000  tons  per  year.

 It  is,  however,  expected  that  with
 gradua!  development  and  increase  in
 the  work-load,  it  will  be  possible  to
 reach  an  ‘Erection’  target  of  5000
 tons  per  year  in  due  course  of  time.

 Shri  P.  0.  Borooah:  May  I  know
 whether  the  proposed  unit  forms
 part  of  the  expansion  scheme  of  the
 Hindustan  Steel;  if  so,  what  assis-
 tance  Hindustan  Steel  is  going  to
 render  for  the  establishment  of  this
 unit?
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 The  Minister  of  State  in  the  Min-
 tstry  of  Irrigation  and  Power  (Shri
 Alagesan):  This  has  nothing  to  do
 with  the  Hindustan  Steel’s  project.
 This  workshop  has  been  set  up  by
 the  National  Projects  Construction
 Corporation  to  assist  them  in  their
 works  which  need  fabrication  ete.

 Shri  P.  C.  Borooah:  May  I  know
 whether  the  construction  cost  of  the
 public  sector  projects  implemented
 through  private  contractors  is  con-
 sidered  to  be  high;  if  so,  how  far  the
 setting  up  of  this  unit  will  reduce  the
 cost  of  establishment  of  public  sec-
 tor  projects

 Shri  Alagesan:  It  has  been  calcu-
 lated  that  this  workshop  will  be  quite
 paying  and  it  will  earn  quite  a  con
 siderable  percentage  of  dividend.

 Dr.  K.  L.  Rao:  May  I  know  whe-
 ther  the  Government  has  set  up  2
 team  to  help  the  State  in  the  exami-
 nation  of  the  soundness  of  structural
 steel]  works  such  as  welding?

 Shri  Alagesam:  JI  am  not  aware  of
 it.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  any  assessment  has
 been  made  regarding  the  requirement
 of  structural]  steel  in  the  country;  if
 s0,  whether  after  the  establishment  of
 this  workshop  and  its  going  into  the
 fullest  production  that  requirement
 will  be  met  or  what  percentage  of  if
 will  be  met?

 Shri  Alagesan:  It  is  all  given  in
 the  statement.  The  fabrication  wil}
 be,  to  begin  with,  4000  tons  per  year.

 Mr.  Speaker:  If  it  is  given  in  the
 statement,  he  need  not  repeat  it.

 Shrimati  Savitri  Nigam:  It  has  not
 been  mentioned  as  to  what  percen-
 tage  of  the  requirement  will  be  met.

 Mr.  Speaker:  The  percentage  is  to
 be  calculated;  the  figures  are  given

 Shrimati  Savitri  Nigam:  It  has  also
 not  been  mentioned  here  as  to  what
 would  be  the  total  production  and
 44  (Ai)  LSD-3
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 what  is  the  total  requirement  in  the
 country.

 Shri  Alagesan:  Sir,  it  has  beem
 calculated,  to  begin  with,  that  fabri-
 cation  would  be  to  the  extent  of  4000
 tons  per  year  and  erection  will  be
 6000  tons  per  year.  Ultimately,  the
 erection  may  reach  a  target  of  5000
 tons  per  year.  This  will  be  able  to
 satisfy  the  needs  of  that  corporation.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  the  machinery  worth
 Rs.  40  lakhs  mentioned  in  the  state
 ment  are  available  within  the  coun-
 try,  if  not,  how  much  time  it  will
 take  for  the  Government  to  secure
 them  and  get  the  workshop  going?

 Shri  Alagesan:  This  workshop  has
 already  started  functioning.  Most  of
 this  machinery  will  have  to  be  got
 from  abroad.

 Shri  K.  C.  Pant:  May  I  know  when
 this  work:hop  will  start  functioning
 and  by  when  this  erection  target  of
 5000  tons  per  year  will  be  reached?

 Shri  Alagesan:  33  I  said,  it  has
 already  started  functioning  in  a  small
 way.  It  has  built  bodies  of  20  newly
 purchased!  trucks  which  are  at  pre-
 sent  being  used  in  various  projects.
 It  has  also  manufactured  two  der-
 ricks  of  80  feet  length  which  were
 carried  to  Nepal.  The  land  ucquisi-
 tion  is  proceeding.  After  the  entire
 land  has  been....

 Mr.  Speaker:  When  would  the
 target  be  reached?

 Shri  Alagesan:  I  am  not  able  to
 say  that  about  the  target  of  15,008
 tons.

 Plantation  Labour  Housing  Scheme

 *J038.  Shri  P.  Kunhan:  Will  the
 Minister  of  Works,  Housing  and
 Rehabilitation  be  pleased  to  state:

 (a)  the  progress  made  by  the  Plan-
 tation  Labour  Housing  Scheme  during
 the  first  two  years  of  the  Third  Plan;
 and
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 (9)  the  total  expenditure  so  far
 incurred  in  this  respect?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Rehabili-
 tation  (Shri  P.  8.  Naskar):  (a)  and
 (b).  During  the  first  two  years  of  the
 Third  Plan  the  State  Governments
 have  sanctioned  a  loan  of  Rs.  8.30
 lakhs  for  construction  of  300  houses
 under  this  Scheme.  The  total  number
 ef  houses  completed  during  this
 period  is  330,  which  includes  the
 fmouses  carried  forward  from  the
 Second  Plan.  The  expenditure  incur-
 red  during  these  two  years  is  Rs.  4.23
 lakhs.

 Shri  P.  Kunhan:  What  are  the
 reasons  for  the  slow  progress  of  this
 scheme?  What  steps  have  the  Gov-
 ernment  taken  to  speed  up  the  imple-
 mentation  of  the  scheme?

 Shri  P.  S.  Naskar:  One  reason  for
 the  slow  progress  of  this  scheme  is
 that  Central  assistance  under  the
 scheme  contains  loans  only.  Secondly,
 the  planters  are  not  in  a_  position  to
 furnish  security  for  the  loan  advanced,
 A  working  group  has  been  set  up  in
 the  Ministry  of  Labour  and  Employ-
 ment  to  find  out  ways  and  means  to
 look  into  the  matter  and  see  how  to
 improve  the  position.

 Shri  S.  M.  Banerjee:  I  want  to
 know  whether  it  is  a  fact  that  despite
 @ll  the  assurances  given  by  the  hon.
 Minister,  500  families  are  still  squat-
 ting  near  the  Sealdah  station.  What
 steps  have  been  taken  by  Govern-
 ment  to  shift  them  from  those  places
 to  the  squatters’  colony?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 MKhanna):  Here  we  are  dealing  only
 with  plantation  labour.

 Micro-Hydel  Schemes
 *1039.,  Shri  Hem  Raj:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  names  of  the  micro-hydel
 schemes  approved  by  the  Central
 Water  and  Power  Commission;
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 (b)  the  places
 located;  and

 where  they  are

 (c)  which  of  them  are  being  taken
 up  for  completion  during  1963-64?

 The  Parliamentary  Secretary  to  the
 Minister  of  Irrigation  and  Power  (Shri
 s.  A.  Mehdi):  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House.

 STATEMENT

 (a)  and  (b).  The  following  Micro-
 Hydel  Schemes  have  so  far  been
 approved  for  implementation  during
 the  Third  Plan:—

 (i)  Uttar  Kashi  (2xl00  KW)  in
 UP.

 (ii)  Chamoli
 UP.

 (iii)  Bhedaghat  (2xl20  KW)  in
 Madhya  Pradesh.

 (2x00  KW)  in

 (iv)  Bharmour  roby  KW)  in  Hima-
 chal  Pradesh.

 (v)  Bomdila  (3x30  KW)  in
 NEFA.

 (c)  Tne  scheme  at  (iv)  above  has
 already  been  completed.  The  schemes
 at  (i)  and  (ii)  are  expected  to  be
 completed  in  (1965.  The  target  dates
 for  completion  of  the  schemes  at  (iii)
 and  (v)  are  not  yet  known.

 Shri  Hem  Raj:  May  I  know  the
 number  of  micro-hydel  schemes  that
 was  taken  up  by  the  Central  Water
 and  Power  Commission  in  the  country
 and  the  number  that  has  been  finalis-
 ed?

 Shri  5.  A.  Mehdi:  The  statement
 mentions  five  schemes,  out  of  which
 One  has  been  completed.  Three  are
 expected  to  be  completed  by  1965.
 The  target  date  for  the  rest  is  being
 worked  out.

 Shri  Hem  Raj:  Since  there  is  plenty
 of  water  power  in  the  Himalayas,  may
 I  know  whether  any  _  investigations
 have  been  carried  out,  so  far  as  other
 schemes  in  Punjab  and  UP  are  con-
 cerned?
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 Shri  S.  A.  Mehdi:  Yes,  Sir,  about  4
 schemes  in  UP;  about  6  in  Jammu
 and  Kashmir  and  one  in  Himachal
 Pradesh.

 Shri  Hem  Raj:  What  about  Punjab?

 Shri  S.  A.  Mehdi:  Himachal  Pra-
 desh  is  in  Punjab.

 Shri  Hem  Raj:  Not  in  Punjab.
 Shrimati  Savitri  Nigam:  The  hon.

 Minister  has  mentioned  that  there  are
 four  schemes  in  UP.  May  I  know  at
 what  stage  those  four  schemes  are
 and  whether  any  plan  has  been  made
 for  the  survey  of  possibility  of  other
 schemes  in  UP?

 Shri  S.  A.  Mehdi:  Two  schemes
 have  already  been  mentioned  in  the
 statement,  ie.,  Uttar  Kashi  and
 Chamoli.  Regarding  the  other  five
 schemes,  the  project  reports  have  not
 yet  been  prepared.  They  are  under
 preparation.

 Shri  Bhagwat  Jha  Azad:  While
 appreciating  the  progress  made  by
 some  of  these  five  projects,  when  I
 kook  at  (3)  and  (5)  I  find  it  men-
 tioned  “target  date  not  known”.  Could
 we  know  the  reasons  for  it?  So  far  as
 the  scheme  at  Bhedaghat  in  Madhya
 Pradesh  is  concerned,  are  we  to  take
 it  that  they  can  take  any  time  they
 choose  for  the  completion  of  the  pro-
 ject?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  I  hope  the  Madhya  Pra-
 desh  Government  will  expedite  the
 scheme.

 Shri  Bhagwat  Jha  Azad:  What  is
 the  target  date?  Can  they  have  any
 date  they  choose?

 Shri  Alagesan:  We  do  not  have  the
 information.

 Shri  Bade:  Sir,  in  the  statement  you
 have  stated....

 Mr.  Speaker:  I  have  not  stated  any-
 thing.
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 Shri  Bade:  I  am  sorry.  In  the  state-
 ment  it  is  stated  that  the  target  date
 for  the  completion  of  the  scheme  in
 the  case  of  Bhedaghat  in  Madhya  Pra-
 desh  is  not  known.  May  I  know  whe-
 ther  the  Madhya  Pradesh  Govern-
 ment  will  take  into  account  that
 scheme  along  with  the  Narmada
 Valley  Project?

 Shri  Alagesan:  It  is  a  small  schema,
 It  is  not  included  in  the  Narmads
 Valley  Project.

 Dr.  L.  M.  Singhvi:  In  what  month
 and  in  what  year  was  the  micro-hydel
 scheme  for  Bomdila  mooted  and  why
 is  it  that  it  has  taken  so  long  ta
 finalise  the  project  report  and  to
 commission  the  project?

 Shri  Alagesan:  I  do  not  have  that
 information.

 Squatters  Colonies  in  West  Bengal
 +

 JS  Shri  Mohammad  Elias: e  1040.
 3  Shri  Dinen  Bhattacharya:

 Will  the  Minister  of  Works,  Housing
 and  Rehabilitation  be  pleased  to  state:

 (a)  whether  the  regularization  and
 development  of  squatters’  colonies  in
 West  Bengal  have  been  included  in
 the  residuary  problems  in  respect  of
 the  rehabilitation  of  refugees;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  proceed  with  the  issues?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Rehabi-
 litation  (Shri  P.  S.  Naskar):  (a)  Yes.

 (b)  Upto  December  1962,  out  of
 48  regularizable  squatters’  colonies
 in  West  Bengal,  08  have  been  regu-
 larized  in  full  and  5  का  part.  The
 number  of  families  covered  under
 this  regularization  is  a  l‘t‘le  over
 13,000.  As  regards  the  remaining
 colonies,  preliminary  work  e.g.,  enus
 meration,  photography  and  _—  survey
 have  been  completed  and  expeditious
 action  is  being  taken  by  the  State
 Government  to  complete  the  acquisi-
 tion  proceedings.  As  regards  deve-
 lopment,  proposals  are  examined  as



 %837  Oral  Answers

 end  when  they  are  received  from  the
 State  Government  and  necessary  sanc-
 fions  issued,

 Shri  Mohammag  Elias:  In  West
 Bengal  there  were  many  such  squat-
 ters’  colonies  from  where  the  refugees
 Were  overthrown  and  they  have  not
 yet  been  rehabilitated  properly.  What
 steps  does  Government  propose  to
 take  to  rehabilitate  these  refugees  who
 mre  being  overthrown  from  _  these
 squatters’  colonies  and  the  land  is
 being  given  to  the  landowners?

 The  Minister  of  Works,  Housing  and
 @Behabilitation  (Shri  Mehr  Chand
 Khanna):  The  number  of  squatters’
 colonies  which  are  to  be  regularised
 and  which  were  enumerated  by  the
 Government  of  West  Bengal  is  148.
 I  have  no  knowledge  about  the  other
 colonies  te  which  the  hon.  Member  is
 weferring.

 Shri  Mohammad  Elias:  My  hon.
 friend,  Shri  Banerjee,  was  _  saying
 ebout  the  suffering  of  the  500  families
 of  refugees  at  Scaldah  Station  about
 which  reports  have  been  reappearing
 in  the  newspapers.  What  steps  does
 Government  propose  to  take  to  reha-
 bilitate  those  refugees  who  are  still
 at  Sealdah  Station?

 Shri  Mehr  Chand  Khanna:  That  is
 mot  a  part  of  my  squatters’  colonies.

 Shri  Mohammad  Elias:  We  knew
 that  this  reply  will  come  from  the
 hon.  Minister.  At  least  from  the
 human  point  of  view  is  Government
 willing  to  do  something  about  these
 Squatters?  They  are  rotting  over
 there.

 Mr.  Speaker:  That  is  an  appeal  on
 fhumanitarian  grounds  and  the  hon.
 Minister  might  consider  it.

 Shri  S.  M.  Banerjee:  May  I  know...
 Mr.  Speaker:  His  question  has  been

 asked  by  Shri  Elias.

 Shri  Mehr  Chand  Khanna:  His
 question  wags  answered  by  me  only
 the  other  day.  Sealdah  Station  has
 been  a  chronic  problem  for  us.  We
 have  cleared  it  once,  twice  and  thrice
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 and  I  have  no  intention  to  clear  it
 again.  A  large  number  of  refugees
 who  are  there  can  go  back  to  the
 colonies  from  which  they  have  come
 and  we  shall  look  after  them  there.
 As  regards  the  non-refugees  there,
 they  are  a  charge  on  the  Government
 of  West  Bengal.

 Shri  S.  M.  Banerjee:  I  want  to
 know  whether  those  refugee  families
 who  are  staying  at  Sealdah  Station
 and  near  about  that  are  bona  fide
 refugees  and,  if  so,  whether  they  were
 offered  alternative  accommodation  in
 any  colony  either  by  the  Central
 Government  or  by  the  West  Bengal
 Government.

 Shri  Mehr  Chand  Khanna:  They  are
 deserters  either  from  cOlonies  within
 West  Bengal  or  from  outside.  I  am
 prepared  to  take  them  to  the  colonies
 from  where  they  have  deserted.  As
 regards  those  who  are  non-refugees,
 they  are  not  a  charge  on  my  Ministry.

 Janpath  Hotel,  New  Delhi
 +

 (  Shri  Ulaka:
 |  Shri  Dhuleshwar  Meena:

 *04i.  4  Shri  P.  C.  Borooah:
 |  Shri  Ram  Harkh  Yadav:
 L  Shri  D.  C.  Sharma:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Rehabilitation  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  857  on  the  7th  Septem-
 ber,  962  and  state:

 (a)  the  latest  progress  with  regard
 to  the  expansion  of  Janpath  Hotel  in
 New  Delhi;

 (b)  when  the  expansion  of  Janpath
 Hotel  will  be  completed;  and

 (c)  whether  Government  propose  to
 form  a  Government  Company  to  run
 the  hotel?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Rehabili-
 tation  (Shri  P.  S.  Naskar);  (a)  and
 (b).  The  matter  is  still  under  consi-
 deration.

 (c)  Yes.
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 श्री  धुलेदवर  मोना  :  क्या  मैं  जन  सकता

 हूं  कि  इस  जनपथ  होटल  में  कुल  कितना  रुपया
 सच  हुआ  और  वाद  में  इस  को  एक्स पड़
 करते  भें  कितना  खर्चे  हुआ  ?

 निर्माण,  श्रीवास  तथा  पुनर्वास  मंत्री  (श्री
 मेहर  चन्द  खन्ना)  :  जनपथ  होटल  पर  जो
 खर्च  हना  वह  मेरे  ख्याल  में  कोई  ७०-८०
 लाख  रुपया  है  1  यह  मुनाफे  में  चल  रहा  है
 इस  में  घाटा  नहीं  है  ।  लेकिन  जो  मेरी  तकलीफ

 है  वह  यह  है  कि  मालिक  तो  मकान का  मैं  हूं
 कौर  होटल  को  चलाने  वाला  कोई  दूसरा  है,
 वो लगा  वाला  है।  उस के  बारे  में  कुछ  शिकायतें

 हो  रही  हैं  |  श्री  हमारा  ख्याल  यह  है  कि  हम
 जनपथ  होटल  को  बतौर  एक  हंड्रेड  परसेंट
 गवर्नमेंट  किसी  के  पबलिक  सैक्टर  में  चलायें  |

 श्री  कुलेश्वर  मोना:  जेर्सी  कि  वित्त  मंत्री
 महोदय  ने  स्टार्स  क्वेश्चन  नम्बर  ८५७  के
 जवाब  में  ७  सितम्बर,  १६६२  को  बतलाया
 था  कि  जनपथ  होटल  को  एक्सपेंस  करने  के
 सिलसिले  में  सीटों  रोड  पर  दौर  एक  दूसरी
 बिल्डिंग  बनाई  जायगी,  तो  मैं  जानना  चाहता
 हुं  कि  वह  दूसरी  बिल्डिंग  कब  तक  बनकर
 तयार  हो  जायेगी  ?

 श्री  मेहर  चन्द  खन्ना  :  दो  बिल्डिग्ज  बन

 रही  हैं।  एक  बन  रही  है  लोदी  कालोनी  में
 और  दूसरी  जो  मिटो  रोड  वाली  है  वह  भी
 सेक्शन  हो  चुकी  है  1  इस  साल  हम  ने  पन्द्रह
 करोड़  रुपये  की  स्कीम  तकरीबन,  दिल्‍ली  में
 जनरल  पूल  अकोमोडेशन  को  बढ़ाने  के  लिए,
 चाहे  दफ्तर  हैं  या  घर  हैं,  सेक्शन  की  है  ।

 Shri  P.  Cc.  Borooah:  May  I.  know
 whcther  this  Hotel  was  originally
 intended  to  serve  the  needs  of  the
 middle-class  people  who  cannot  afford
 to  pay  the  high  charges  of  private
 hoteis  in  Delhi

 Shri  Mehr  Chand  Khanna:  It  may
 be  true....

 Shri  P.  0,  Borooah:  I  have  not  yet
 completed  my  question.  ....and,  if
 so,  may  I  know  how  the  _  present
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 charges  of  this  Hotel  compare  wit&
 the  charges  of  other  private  hotels?

 Shri  Mehr  Chand  Khanna:  The
 charges  are  comparable.  As  regard@
 the  hotels  in  its  very  vicinity,  theism
 charges  are  higher.  Even  the  chargea
 of  my  own  Ashoka  Hotel  are  higher.
 What  we  have  done  is,  this  Hotel
 for  breakfasts  only  and  other  meals
 are  not  compulsory.

 ही  चल  सिंह  !  मैं  जानना  चाहता  हुं
 कि  होटल  जनपथ  में  रूम  अकोमोडेशन_ क्या
 बढ़ाई  जा  रही  है  ह

 श्री  मेहर  चन्द  खन्ना  :  जनपथ  में  तकरीबन
 तीन  सौ  के  करीब  कमरे  हैं  और  शभ्राकृपेन्सी
 जो  हैं  वह  ८५२  परसेन्ट  के  करीब  है  :

 Shri  0.  C,  Sharma:  May  I  know
 what  is  the  conception  of  the  publie
 sector  organisation  in  connection  with
 the  Janpath  Hotel  in  the  mind  of  the
 Minister?  May  I  know  if  it  will  be
 like  the  Ashoka  Hotel  or  he  has  any
 different  idea  about  this?

 श्री  मेहर  चन्द  खन्ना  :  प्रणोता  होटल
 और  होटल  जनपथ  में  सिर्फ  फर्क  यह  हैँ  कि
 अशोका  होटल  में  थोड़ा  बहुत  बाहर  से  कैपिटल
 पाया  है  लेकिन  जनपथ  हंगरी  परसेन्ट  गवर्नमेंट
 किसने  होगा,  पब्लिक  सैक्‍टर  में  होगा  t

 Shrimati  Savitri  Nigam:  May  I
 know  how  long  will  it  take  to  have
 this  changeover?  Already  the  com-
 plaints  about  the  food  and  _  other
 things  are  increasing  day  by  day.
 May  I  know  the  specific  date  and
 time  when  this  change  would  be
 brought  about  and  whether  it  has
 been  decided  that  the  charges  of
 food...

 Mr.  Speaker:  Only  one  question  at
 a  time.

 Shri  Mehr  Chand  Khanna:  The  deci-
 sion  about  the  conversion  of  the
 Janpath  Hotel  into  a  public  sector
 concern  was  taken  only  about  a  fort-
 night,  or  three  weeks  ago  and  I  am
 hoping  that  the  articles  of  association
 will  be  finalised  in  a  month  or  two.
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 Dr.  Sarojini  Mahishi:  May  I  know
 in  which  category  the  Janpath  Hotel
 is  placed  from  the  tourists’  point  of
 view?

 Shri  Mehr  Chand  Khanna:  From  the
 tourist  point  of  view,  we  want  about
 2000  hotel  beds.  But  the  number  is
 very  small.  We  are  trying  to  meet  the
 deficiency.

 An.  Hon.  Member:  She  wanted  to
 know  about  the  category.

 Mr.  Speaker:  Calling  Attention
 notice.  The  Question  Hour  is  over.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Power  Supply  to  West  Bengal
 #1034.  Shri  Indrajit  Gupta:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Centre
 had  asked  Bihar  Government  to  consi-
 der  West  Bengal’s  request  for  Power
 supplies;

 (b)  whether  it  is  also  a  fact  that
 the  Bihar  Government  have  refused
 to  allot  any  power  from  the  Barauni
 Plant  for  Bengal;  and

 (c)  if  so,  the  action  proposed  to  23
 taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri  Ala-
 gesan):  (a)  and  (b).  No;  Sir.

 (c)  Does  not  arise.

 Tungabhadra  High  Level  Canal

 75035.  Shri  P.  Venkatasubbaiah:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  Government  have  given
 technical  sanction  to  the  Tungabhadra
 High  Level  Canal—second  stage;  and

 (b)  if  so,  when  the  administrative
 sanction  was  given?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri  Ala-
 gesan):  (a)  and  (b).  No,  Sir.  As  the
 second  stage  of  the  Tungabhadra  High
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 Level  Canal  Scheme  is  to  be  taken  up
 on  completion  of  the  first  stage,  sanc-
 tion  for  the  second  stage  will  be  con-
 veyed  at  the  appropriate  time.

 Expansion  of  D.V.C.  Power  Projecta

 1082,  JS  Shri  Subodh  Hansda:
 VU  Shri  S.  0.  Samanta:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  there  is  any  scheme  for
 further  expansion  of  D.V.C.  Power
 Projects;

 (b)  if  so,  whether  this  expansion
 was  objected  to  by  the  state  of  West
 Bengal  as  it  intended  to  put  up  its
 own  power  projects;  and

 (c)  if  so,  the  reaction  of  the  Central
 Government?

 The  Minister  of  State  in  the  Min-
 istry  of  Irrigation  &  Power  (Shri
 Alagesan):  (a)  to  (c).  The  D.V.C.  have
 formulated  proposals  for  augmenting
 the  generating  capacity  of  their  power
 system  on  the  basis  of  anticipated  load
 growth  during  the  Fourth  Plan  period.
 The  proposals  are  not  acceptable  to
 the  West  Bengal  Government  as  they
 consider  that  the  additional  loads  to
 be  met  from  the  D.V.C,  system  will
 be  very  much  less.  The  question  re-
 garding  the  future  set-up  of  the  Cor--
 poration  and  the  pattern  of  Power
 Development  in  that  zone  is  currently
 under  review  by  the  Central  Govern-
 ment  in  consultation  with  the  State
 Governments  of  West  Bengal  and
 Bihar.  In  view  of  this,  the  considera-
 tion  of  the  D.V.C’s.  proposals  has  been
 deferred.

 उत्तर  प्रदेश  में  कृष्ण  रोग
 अस्पताल

 १०४३,  को  भक्त  दर्शन:  क्या  स्वास्थ्य
 मंत्री  22  फरवरी,  १६६३  के  तारांकित
 प्रश्न  संख्या  १०८  के  उत्तर  के  सम्बन्ध  में  यह्‌
 बताने  की  कपा  करेंगे  कि  ३

 (क)  जापानी  कुष्ठ  मिशन  के  सहयोग
 से  उत्तर  प्रदेश  में  स्थापित  होने  वाले  प्रस्तावित
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 कुष्ठ  रोग  भ्र स्प ताल  के  लिए  कौन  सा  स्थान

 चुना  गया  है  ?

 (ख)  शभ्रस्पताल  के  कब  तक  स्थापित
 कर  दिये  जाने  की  तराशा  है;  कौर

 (ग)  अस्पताल  की  क्या  विशेषतायें
 होंगी  ?

 स्वास्थ्य  मो  (डा०  सुशीला  नायर  )  +

 (क)  इस  प्रस्तावित  कुष्ठ  भ्रस्पताल  के  लिये
 ताज  गंज,  आगरा  का  स्थान  चुना  गया  है

 (ख)  आशा  3  कि  सम्बन्धित  श्रौपचा-
 रिकताओं  के  पूर्ण  होते  ही  य  भ्र स्प ताज
 स्थापित  कर  दिया  जायेगा  t

 (ग)  अस्पताल  के  स्थापित  हो  जाने  पर

 कुष्ठ  रोगियों  का  उपचा  तथा  पु  वास  णएखं
 कुष्ठ  के  बारे  में  अनुसन्धान  इस  श्रस्पतालकी

 मुख्य  विशेषताए  होंगी

 Compulsory  Registration  of  Doctors

 Sure  S  Shri  Sidheshwar  Prasad:
 \  Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Medical  Council  of  India  has  recom-
 mended  that  provision  be  made  for
 compulsory  registration  of  all  quali-
 fied  doctors;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  The  Medical  Council  of
 India  at  its  mecting  held  on  the  6th
 April,  1963,  has  recommended  that  all
 persons  holding  recognised  medical
 qualifications  must  get  themselves  re-
 Gistered  with  a  State  Medical  Council
 before  they  set  up  medical  practice.

 (b)  The  Government  of  India  have
 already  advised  the  State  Governments
 to  promote  legislation  making  regis-
 tration  compulsory  for  medical  practi-
 tioners  before  they  can  practise  medi-

 cine.  Most  of  the  State  Governments
 are  taking  necessary  action  in  this
 direction.

 State  Health  Ministers’  Conferenee

 10  Shri  P.  C.  Borooah:
 *1045,  J  Seri  D.  C.  Sharma:

 Shri  Krishna  Deo  Tripatia:
 Shri  Onkarlal  Berwa:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  a  conference  of  State
 Health  Ministers  was  recently  held  in
 New  Delhi  to  consider  the  implemen-
 tation  of  the  Mudaliar  Committee’s
 Report;  and

 (b)  if  so,  the  decisions  taken  there-
 in  on  the  recommendation  of  Com
 mittee?

 The  Mintster  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes,  Sir.

 (b)  The  resolutions  will  be  place@
 on  the  Table  after  the  drafts  have
 been  confirmed  by  the  Health  Minis-
 ters.

 Damodar  Valley  Corporation

 ©1046,  5  Shri  Subodh  maa \  Dr.  P.  N.  Khan:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  any  final  decision  has
 been  taken  to  hand  over  the  manage-
 ment  of  D.V.C.  to  Government  of
 West  Bengal;

 (b)  whether  the  entire  control  will
 be  handed  over  or  a  part  thereof;  and

 (c)  if  so,  what  part  of  D.V.C.  con-
 trol  wiil  be  handed  over?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  &  Power  (a)  to  (c).
 No,  Sir.  There  is  no  proposal  under
 consideration  to  hand  over  the  man=
 agement  of  the  D.V.C.  to  the  Govern-
 ment  of  West  Bengal.  It  was  however,
 decided  in  the  conference  of  the  parti-
 cipating  Governments  held  in  1959,
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 that  the  Barrage  and  the  Irrigation
 aysiem  of  the  D.V.C.  might  be  taken
 over  by  the  Government  of  West  Ben.
 gal  for  operation  and  maintenance.
 The  transfer  has  not  yet  taken  place
 and  the  matter  is  still  under  examina-
 tion.

 Pension  Cases
 23ll.  Shri  Vidya  Charan  Sh-kla:

 Will  the  Minister  of  Finance’  be
 pleased  to  state:

 (a)  the  number  of  pension  cases
 which  were  pending  for  final  sanction
 of  pension|gratuity  on  the  3lst  Decem-
 ber,  ‘1962;  and

 (b)  the  approximate  period  for
 which  these  cases  are  pending?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  in
 due  course.

 Construction  of  Capital  at
 Bhubaneswar

 2312.  Shri  Rama  Chandra  Mallick:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state  the  amount  given  by  the
 Centra]  Government  upto  3lst  Decem-
 ber,  962  by  way  of  loan  or  grant  for
 the  construction  of  the  Capita]  at
 Bhubaneswar  in  the  State  of  Orissa?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  following  amounts
 of  grants  and  loans  were  given  speci-
 fically  for  the  construction  of  the  capi-
 tal  at  Bhubaneswar:—

 Rs.  32  lakhs  grants  during  the  years
 1942-49  to  1952-53,

 Rs,  00  lakhs  loans  during  the  years
 (1954-55  and  1955-56.

 2.  Consequent  on  the  formation  of
 the  Orissa  Province  in  1935-36,  grants
 emounting  to  Ra,  42.5  lakhs  were  given
 to  the  Orissa  Government  for  their
 capital  project  which  was  originally
 designed  at  Cuttack.  About  3  lakhs  cut
 of  this  amount  was  spent  in  connec-
 tion  w'th  works  immediately  essential
 while  bulk  of  the  amount  was  utilised
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 on  the  Bhubaneswar  capital  construc-
 tion.

 3.  The  Bhubaneswar  capital  project
 was  one  of  the  approved  miscellaneous
 development  schemes  of  the  Orissa
 Government  for  the  last  several  years.
 The  Government  of  Orissa  have  been
 given  loans  totalling  Rs,  305.92  lakhs
 upto  3lst  December  962  fyr  their  mis-
 cellaneous  development  schemes  as  a
 whole.  Information  regarding  the
 exact  amounts  of  Central  loans  and
 grants  utilised  on  the  Bhubaneswar
 capital  project  ig  being  ascertained
 from  the  State  Government  and  will
 be  laid  on  the  table  of  the  House.

 Leprosy  Treatment  Centres  in  Orissa

 2313,  Shri  Ulaka:  Will  the  Minister
 of  Health  be  pleased  to  state:

 (a)  the  number  of  Leprosy  Treat-
 ment  Centres  in  Orissa  at  present  and
 places  where  they  are  situated;

 (b)  the  number  of  patients  for
 whom  provision  has  been  made  in
 these  centres;  and

 (c)  the  total  amount  of  grant  or
 loan  given  by  the  Central  Government
 to  Leprosy  treatment  centres  during
 the  last  five  years?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  20  Leprosy  Control  Cen-
 tres;  74  Domiciliary  Treatment  Cen-
 tres,  Leprosy  Clinics,  Survey,  Educa-
 tion  ang  Treatment  Centre  and  5
 Leprosy  Inpatient  Institutions  are
 functioning  at  present  in  Orissa  State.
 The  location  of  Centres  is  indicated
 below:—

 Name  of  the  No.of  No.of  Inpatient
 District  Leprosy  Leprosy  Insti- Control  Clinics,  tutions

 Centres  Domici-
 liary

 Centres
 S.E.T.

 I  2  3  4

 Ie  Cuttack  6  2I  2
 2.  Balasore  I  5  I
 3.  Puri  4  24  3
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 I  2  3  4

 4  Sambalpore  2  Io  3
 3  Ganjum  4  2  3
 6.  Koraput  6  I
 7.  Dhenkanal  a  6
 8.  Keonjhar  9
 9.  Boudh
 ro.  Bolangir  II  I
 ii,  Sundergarh..  13

 12  Kalahandi  2
 13  Mayurbhanj  I  8  I
 14  Phulbani  3

 Tora.  20  I74  I$

 Besides  this,  the  Government  of
 India  have  also  sanctioned  the  follow-
 ing  grants-in-aid  to  voluntary  leprosy
 organisations  in  Orissa  during  the  last
 five  years:

 Rs.

 1958-59,  40,000 1959-60  I2,700 I960-6I
 I96-62  37,400

 84,100

 (b)  The  provision  for  treatment
 exists  for  al]  the  cases  in  and  around
 the  project  areas  of  the  National  Lep-
 rosy  Control  Centres,  Domiciliary
 Treatment  Centres,  Clinics,  Inpatient
 Institutions.  A  total  of  29,907  cases
 are  under  treatment  in  these  centres.

 (c)  The  procedure  for  release  of
 Centra]  assistance  for  States  in  respect
 of  Centrally  aided|sponsored  ‘Health’
 Schemes  has  been  modified  since  1958-
 59  and  the  assistance  is  released  in
 lumpsum_  for  all  Centrally  aided
 schemes  (including  the  scheme  for
 Control]  of  Leprosy)  and  not  scheme-
 wise.  The  total  amount  of  grant-in-
 aid  sanctioned  in  lumpsum  to  the  Gov-
 ernment  of  Orissa  for  their  State  Plan
 Schemes  (including  Leprosy  Control
 Scheme)  during  the  last  five  years  is
 indicated  below:—

 Lump-
 sum

 grant

 (Rs.  in
 Lakhs)

 1958-59  7278
 1959-60,  वि  I6°I0
 3960-6I  I6°07
 I96I-62  58°59
 1962-63  38°55

 ToTaL  48-0I*

 *Represents  cash  grants  only  and
 does  not  include  assistance  in  kind
 for  Malaria,  ete,

 Smallpox  in  Orissa

 234  Sf  Shri  Uiaka;:
 ]  Shri  Dhuiediwar  Meena:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  number  of  deaths  due  to
 Small  pox  in  Orissa  during  1862-63;

 (b)  the  number  of  persons  who
 suffered  from  Smallpox  in  Orissa  dur-
 ing  the  same  period;  and

 (c)  the  nature  and  extent  of  Central
 assistance  given  to  Orissa  for  eradica-
 tion  of  Smallpox  in  that  State  during
 the  same  period,

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  and  (b).  The  State  Gov-
 ernment  have  reported  that  ‘here  were
 603  cases  and  383  deaths  from  small-
 pox  during  the  year  1962-63.

 (c)  A  sum  of  Rs,  38.55  lakhs  was
 sanctioned  by  the  Central  Government
 to  the  Government  of  Orissa  for  all
 the  Centrally  assisted  schemes  includ-
 ing  the  National  Smallpox  Eradication
 Programme  during  1962-63,

 The  State  Government  have  report-
 ed  that  approximately  Rs.  6.67  lakhs
 were  spent  by  them  on  the  National
 Smallpox  Eradication  Programme  dur-
 ing  1962-63,  out  of  which  a  sum  of
 Rs,  5.77  lakhs  was  admissible  to  them
 as  Central  assistance.
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 Flood  Contro]  Schemes  in  Orissa

 23I5,  Shri  Ulaka:  W4ll  the  Minister
 of  Irrigation  and  Power  be  pleased  to
 state:

 (a)  whether  Orissa  Government
 have  submitted  any  flood  control
 schemes  under  the  Third  Five  Year
 Plan  for  the  approval  of  the  Central
 ‘Government;

 (b)  if  so,  the  details  thereof;

 (c)  the  nature  and  extent  of  finan-
 cial  assistance  asked  for  by  the  State
 -Government  in  this  connection;  and

 (d)  the  nature  and  extent  of  assis-
 tance  given  to  Orissa  during  1962-63?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  &  Power  (Shri
 Alagesan);  (a)  Yes.

 (b)  The  two  schemes  received  from
 Orissa  Government  are:

 (i)  Providing  retired  line  at
 Khairpur,  on  Kushabhadra  left
 estimated  to  cost  Rs.  0.3
 lakhs.

 (ii)  Excavation  of  Gobakund  cut
 with  a  high  level  bridge  at
 Puri-Balighai  road  crossing
 estimated  to  cost  Rs.  5.20
 lakhs.

 (c)  An  outlay  of  Rs.  250  lakhs  pro-
 posed  by  the  State  Government  for
 their  flood  control  programme  was
 included  in  the  Third  Five  Year  Plan.
 All  approved  flood  contro]  schemes  are
 eligible  for  loan  assistance.

 (d)  A  loan  of  Rs,  35.00  lakhs  was
 given  to  Orissa  for  approved  floog  con-
 trol  works  for  the  year  1962-63.

 Wiirakud  Dam  Project  (Stage  II)

 23i6,.  Shri  Ulaka:  Will  the  Minister
 of  Irrigation  and  Power  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No,  2092  on  3lst  August,
 962  and  state:

 (a)  the  latest  progress  of  the  Hira-
 kug  Dam  project  (stage  IT);
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 (b)  whether  any  loan  or  grant  has
 since  been  given  to  the  Government  of
 Orissa  to  finance  the  Talcher  Power
 Station;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Mints-
 try  of  Irrigation  &  Power  (Shri
 Alagesan):  (a)  The  work  on  the  power
 chane]  has  been  completed.  The  fifth
 unit  in  the  Main  Dam  Power  House
 was  commissioned  on  22nd  April,  962
 and  is  runnig  satisfactorily,  Work  is
 in  progress  on  the  sixth  unit  and  it  is
 expected  to  be  commissioned  by  June,
 1963.

 The  first  and  second  units  in  the
 Chiplima  Power  House  were  commis-
 sioned  “in  July  and  November,  962
 respectively  and  they  are  running
 satisfactorily.  The  erection  of  the
 third  unit  is  in  progress  and  this
 ‘machine  is  likely  to  be  commissioned
 by  August,  1963.  Work  in  connection
 with  the  erection  of  transmission  line
 from  Hirakud  to  Rourkela  ig  in  pro-
 gress.

 (b)  and  (०),  A  loan  of  33  million
 from  the  United  States  Agency  for
 International  Development  has  been
 granted  for  the  execution  of  the  Tal-
 cher  thermal]  station  which  will  cover
 the  entire  foreign  exchange  compo-
 nent  of  the  cost  of  the  project.

 Nature  Cure  Centres

 7  jf  Shri  Dhuleshwar  Meena; ans  Shri  Ulaka:

 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  any  financia]  assistance
 was  given  by  the  Central  Government
 to  various  nature  cure  centres  in  the
 country  during  1962-63;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  and  (b),  During  the  year
 1962-63  the  Government  of  India  have
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 given  financial  assistance  to  nature
 cure  institutions  ag  indicateg  below:—

 Name  of  the  Institute  Amount  Purpose

 Rs.
 75,000  Non-

 recurring
 grant  for
 construction

 of  col-
 lege  build-
 ings.

 x.  Prakriti  Niketan
 Trust,  Calcutta.

 2.  Health  Home  2,000  Research
 Trust,  Vijayavada.

 3.  Nature  Cure  Hos-  I0,000  Do.
 pital,  Hyderabad.

 4.  Nature  Cure  2,000  Do.
 Centre,  Assam,
 Samagra  Seva
 Sangh,  Dicom,
 Dibrugarh.

 Ss.  Prakritik  Chiki-  2,000  Do
 tsalaya,  Jaipur.

 6.  Prakriti  Arogya  2,000  Do
 Niketan,  Patna.

 7.  Tapovardhan  Pra-
 kritik  Chikitsa
 Kendra,  Bhagal-
 pur.

 8.  Prakritik  ©  Chikit-  2,000  Do.
 salaya,  Ranipatra,
 Purnea.

 9.  Prakritik  Chikitsa
 Kendra,  Varanasi.

 io.  Prakritik  Arogya  1,000  Do.
 Bhavan,  Imphal.

 2,000  Do.

 Central  Health  Cadre

 (  Shri  Dhuleshwar  Meena:
 2318,  <  Shri  Ulaka;

 {Shri  G,  Mohanty:
 Will  the  Minister  of  Health  be

 Pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  329  on  the
 360  August,  962  and  state  the  prog-
 ress  since  made  regarding  the  forma-
 tion  of  Central  Health  Cadre?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  The  rules  are  being  finalised
 3n  consultation  with  the  Union  Public
 Service  Commission,
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 Import  of  Steam  Turbineg  from  U.S.A.

 (  Shri  Subodh  Hansda;
 2319.  4  Shri  5,  C,  Ssmanta:

 Shri  8.  K.  Das:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Steam
 Turbines  are  to  be  imported  in  bulk
 for  various  thermal  power  projects
 under  A.J.D,  and  U.S.  Exim  Bank
 Credit  from  the  United  States  of
 America;

 (b)  if  so,  the  number  of  turbines
 to  be  imported;  and

 (c)  when  these  are  expected  to
 arrive?

 The  Minister  of  State  in  the  Min-
 istry  of  Irrigation  &  Power  (Shrt
 Alagesan):  (a)  Yes.

 (b)  Fourteen,

 (c)  These  are  to  be  _  progressively
 shipped  from  United  States  of
 America  from  September’  963  to  De-
 cember,  1964,  Normally  it  takes  two
 months  from  the  date  of  shipment  for
 the  stores  imported  from  United
 States  of  America  to  reach  India.

 चतुर्थ  श्रेणी  के  कर्मचारियों  के  लिये
 क्वार्टर

 /  श्री  भागवत  झा  आजाद:
 २३२०.  )  श्री  to  qo  बरुआ

 क्या  निर्माण,  झ्रावास  तथा  पुनर्वास  मंत्री
 र४  जनवरी  ,  १६६३  के  प्र तारांकित

 प्रदान  संख्या  १०६६  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  द्वारा  करेंगे  कि  :

 (क)  पंचकुइया  मागो,  नई  दिल्‍ली  पर
 चतुर्थ  श्रेणी  के  कर्मचारियों  के  लिये  नये  क्वार्टरों
 का  निर्माण  कार्य  क्‍या  इस  बीच  प्रारम्भ  कर
 दिया  गया  है;  भोर

 (ख)  यदि  हाँ,  तो  उन  क्वार्टरों  का
 निर्माण-कार्य  कब  तक  पूरा  हो  जाने  की
 ध्रुवा  की  जाती  है  ?
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 निर्माण,  आवास  तथा  पुनर्वास  मंत्री  (श्री
 मेहर  चन्द  खन्ना  ):  (क)  हाँ  ।

 (ख)  सितम्बर,  १६६४  तक  ।

 Thermal  Power  Station

 232l.  Shri  Karni  Singhji:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  there  was  a  proposal  to
 set  up  a  Thermal]  Power  Station  at
 Palana  (Rajasthan)  which  has  now
 been  built  with  American  loan  at
 Satpura  in  Madhya  Pradesh;  and

 (b)  if  so,  the
 change?

 reasong  for  this

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  &  Power  (Shri
 Alagesan):  (a)  No.

 (b)  Does  not  arise.

 Gift  of  Food  Materials  from  U.S.A.

 2322.  Shri  Kolla  Venkaiah:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  the  food  materials  given
 as  gift  by  U.S.  to  Government  were
 seized  from  the  private  godowns  by
 the  Police  at  Calcutta;

 (b)  if  so,  the  quantity  and  the
 variety  of  the  materials;

 (c)  the  persons  to  whom  the  go-
 downs  belong;  and

 (d)  the  action  taken  against  them?

 The  Minister  of  Health  (Dr  Suhila
 Nayar):  (a)  and  (b).  15,896  pounds  of
 milk  powder  was  seized  from  a  garage
 and  g  running  lorry  at  Calcutta  by  the
 Police.

 (c)  and  (d).  5  persons  have  been
 arrested  in  both  the  cases.  No  further
 details  are  available  as  the  cases  are
 sub  judice.
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 Pensiong
 2323,  Shri  P.  R.  Chakraverti:  Will

 the  Minister  of  Finamce  be  pleased  to
 state:

 (a)  whether  the  Central  Govern-
 Ment  employees,  governed  by  the  pro-
 visions  of  the  old  Pension  Rules,  have
 been  given  permission  to  opt  for  the
 new  rules  of  Pensions,  as  modified
 from  time  to  time;

 (b)  if  so,  by  what  period  the  option
 can  be  exercised;

 (c)  whether  the  privilege  will  be
 extended  to  a  section  of  persons  re-
 tired  recently;  and

 (d)  if  so,  what  will  be  the  exact
 date  in  terms  of  which  the  facilities
 will  be  made  available?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  Yes,  Sir.
 The  option  can  be  exercised  within  a
 period  of  one  year  from  the  date  of
 issue  of  the  orders  i.e.  the  26th  Nov-
 ember,  1962.

 (c)  and  (d)  Yes,  Sir,  The  conces-
 sion  ig  available  to  employees  (i)  who
 were  in  service  0n  the  26th  Novem-
 ber,  1962,  ang  (ii)  who  retired  on  or
 after  the  22nd  April,  1960.

 Medical  College  at  Gorakhpur
 2324.  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  of  Uttar  Pradesh  have  ap-
 proached  the  Central  Government  for
 grant-in-aid  to  set  up  a  medical  colloge
 at  Gorakhpur;  and

 (b)  if  so,  the  Central  Government’s
 reaction  thereto?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  and  (b).  The  Government
 of  Uttar  Pradesh  have  not  approached
 the  Central  Government  for  grant-in-
 aid  to  5९६  up  a_  medical  college  at
 Gorakhpur.  The  proposal  to  establish
 a  medical  college  at  Gorakhpur  under
 the  Fourth  Five  Year  Plan  ig  under
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 the  consideration  of  the  State  Govern-
 ;

 तो  उस  के  कारण  निर्वाह  भत्ते  में  से  २०  रुपये
 ment,

 विस्थापित  व्यक्तियों  को  भरण-
 पोषण  सहायता

 २३२५.  श्रोीलखम्‌  भवानी  :  क्या
 निर्माण,  श्रीवास  तथा  पुनर्वास  मंत्री  यह  बताने
 की  ब्वापा  करेंगे  कि

 (क)  क्या  यह  सच  है  कि  दण्डकारण्य
 योजना  के  शभ्रन्तगंत  बसाये  गये  विस्थापितों
 को  भूमि  तथा  अन्य  सहायता  के  श्रततिरिक्त
 मरण-प  षीण  सहायता-  राज  सहायता  के  रूप  में
 भी  क्‍या  कुछ  राशि  दी  जा  रही  है;  और

 (ख)  यदि  हाँ,  तो  कितने  परिवारों
 उक्त  प्रकार  की  निधि  दी  जा  रही  है  ?

 निर्माण,  तथा  पुनर्वास  मंत्रों  (  श्री
 मेहर  चन्द खन्ना  t  (क)  और  (ख).
 हां  i  wa  परिवारों  की  उन  के  दंडकारण्य  में
 पहुंचने  के  समय  से  ले  कर  उन  के  भूमि  पर
 बस  जाने  और  उन  का  पहला  खेती  का  मौसम
 शुरू  हो  जाने  के  समय  तक  निम्नलिखित  दरों
 पर  भरण-पोषण  सहायता  दी  जाती  है  :

 (क)  १?  सदस्य  वाले  परिवार  को
 ३०  रुपये  प्रति  मास  ,

 (ख)  २  सदस्यों  वाले  परिवारों  को  ४०
 रुपये  प्रति  मास  ।

 (ग)  तीन  सदस्यों  वाले  परिवारों  को
 ५०  रुपये  प्रति  मास  ।

 (घ)  ४  सदस्यों  वाले  परिवारों  को
 ु  रुपये  प्रतिमास

 (=)  ५  सदस्यों  वाले  परिवारों  को
 ६५  रूपये  प्रति  मास  ।

 (च)  हम  से  अधिक  सदस्यों  वाले  परिवारों
 को  vo  रुपये  प्रति  घास  ny

 यदि  किसी  वयस्क  सदस्य  को  परियोजना
 प्राधिकारियों  द्वारा  काम  दे  दिया  जाता  है,

 प्रति  मास  काट  लिय  जाते  हैं  ।  इस  के  भ्र लावा
 सब  किसान  परिवारों  को  पहले  खेती  के
 मौसम  के  ७  महीनों  में  इन्हीं  दरों  पर  और

 दूसरे  खेती  के  मौसम  के  ७  महीनों  में  इस  से
 भारी  दरों  पर  भरण-पोषण  सहायता  दी  जाती
 है  बीच  के  खाली  ५  महीनों  में  भी यदि  कम
 न  दिलाया  जा  सके  तो  इसी  दर  से  भरण
 पोषण  सहायता  दी  जाती  है  ।

 गेर-किसान  परिवारों  को  भी  उन  के
 दंडकारण्य  में  पहुंचने  के  समय  से  ले  कर  उन्हें
 व्यवसाय  ऋण  दिये  जाने  और  उन  के  पुनर्वास
 (रिसिंटलमट)  की  प्रावस्था  (फेज)  शुरू

 होने  तक  इन्हीं  दरों  पर  भरण-पोषण  सहायता
 दी  जाती  है  1  उस  के  बाद  तीन  महीने  तक  उन्हें
 इन्ही  दरों  पर  भरण-पोषण  के  लिये  सहायता
 दी  जाता  है  t

 भरण-पोषण  के  लिए  सहायता  पा  रहे
 परिवारों  की  संख्या  समय  समय  पर  घटती
 बढ़ती  रहती  है  ।

 दण्डकारण्य  परियोजना

 २३२६.  श्री लखमू  भवानी  :  क्या
 निर्माण,  श्रीवास  तथा  पुनर्वास  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  दण्डकारण्य  परियोजना  के  अन्तर्गत
 विस्थापितों  को  प्रमुखतया  किन  स्थानों  पर
 बसाया  जा  रहा  है  ;  और

 (ख)  उन  स्थानों  पर  चिकित्सा
 इरादी  सुविधाओं  की  क्‍या  व्यवस्था  की  गई
 है  ?

 निर्माण,  श्रीवास  तथा  पुनर्वास  मंत्री

 (श्री  मेहर  चन्द  खन्ना  ):  (क)  विस्थापित
 व्यक्तियों  को  १०४  गांवों  में  बसाया  जा  रहा
 है,  जो  कोरापुट  जिले  (उड़ीसा)  के  उमरकोट
 शौर  मल्कानगिरि  अंचलों  (जोन)  में  और
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 बस्तर  जिले  (मध्य  प्रदेश  )  के  परलकोट
 कौर  कोंडागांव  अंचलों  में  स्थित  हैं  ।

 (ख)  यहाँ  बसने  वाले  लोगों  को
 चिकित्सा  की  सुविधाएं  देने  के  लिए  ६

 भस्पताल/प्राथमिक  स्वास्थ्य  केन्द्र  और
 १३  औषधालय  (जिनमें  से  ७  चलते
 फिरते  (मोबाइल)  औषधालय  हैं  )  चालू
 किये  गय  हैं  1

 Rehabilitation  work  in  Punjab

 2327.  Shri  P|  R.  Chakraverti:  Will
 the  Minister  of  Works,  Housing  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  the  Union  Government
 have  agreed  to  transfer  to  the  Punjab
 Government  all  the  residuary  and
 pending  rehabilitation  work  in  Punjab;

 (b)  if  so,  the  items  to  be  dealt  with
 by  the  State  Government  after  the
 transfer;  and

 (c)  the  extent  to  which  the  Union
 Government  will  exercise  supervision
 and  directional  control  in  ensuring  im-
 plementation  of  Government  policy?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri.  Mehr  Chand
 Khanna);  (a)  to  (c).  A  proposal  to
 transfer  the  remaining  residuary  reha-
 bilitation  work  in  Punjab  to  the  State
 Government  for  completion  on  behalf
 of  the  Central  Government  on  agency
 basis  igs  under  consideration.  Matters
 relating  to  policy,  direction  and  contro}
 would,  however,  continue  to  be  exer-
 ciscd  by  the  Central  Government  even
 if  the  above  proposal  ig  finally  ac-
 cepted.

 Loans  to  Class  IV  Employeeg  for  Fans

 jf  Shri  Subodh  Hansda:
 faze,  \  Shri  8.  Cc.  Samanta:

 Will  the  Minister  of  Works,  Housing
 and  Rehabilitation  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
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 tion  No.  742  on  the  4th  March,  963
 and  state:

 (a)  whether  the  proposed  loans  to
 Class  IV  employees  for  purchase  of
 fans  would  be  given  to  them  for  the
 coming  summer;

 (b)  whether  the  loans  will  be  ra-
 covered  from  the  salaries  of  the  indi-
 viduals  or  they  will  form  part  of
 their  house  rent  bills;  and

 (c)  whether  the  fans  purchased  out
 of  these  loans  would  be  the  personal
 property  of  the  loaneg  or  they  will
 be  considered  as  a  part  of  the  accom-
 modation  allotted  to  the  employees?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri.  Mehr  Chand
 Khanna):  (a)  Yes.  Orders  for  the  grant
 of  advances  to  Ciuss  +५  Central  Gov-
 ernment  employees  for  the  purchase
 of  table  fans  have  already  been  issued.

 (b)  The  loans  will  be  recovered
 from  the  salaries  of  individuals  jn  ten
 equal  monthly  instalments,

 (c)  The  table  fans  purchased  with
 the  money  taken  on  loan,  will  be  the
 property  of  the  Government  servants
 concerned.

 Industrial  Finance  Corporation
 2329.  Dr.  L.  M.  Singhvi:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  maximum,  minimum  and
 average  time  taken  by  the  Industrial
 Finance  Corporation  in  disbursing  the
 first  instalment  of  loans  sanctioned  by
 them  from  the  date  of  receipt  of  ap-
 plications;  and

 (b)  whether  the  Corporation  propose
 to  introduce  any  procedural  changes
 to  shorten  the  delays?

 The  Minister  of  Finance  (Shri
 Morarjj  Desai):  (a)  The  information
 regarding  the  maximum  and  minimum
 time  taken  by  the  Corporation  in  dis-
 bursing  the  first  instalment  of  the  loan
 sanctioned  by  them  from  the  date  of
 the  receipt  of  application  in  respect  of
 individual  caseg  is  not  readily  avail-
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 able.  The  Corporation  normally  takes
 3  to  4  months  for  the  sanction  of  a
 Joan  from  the  date  of  receipt  of  the
 application.  In  regard  to  disburse-
 ment  of  the  loan,  it  is  largely  depen-
 dent  upon  the  promptness  with  which
 a  loanee  company  accepts  the  terms
 and  conditions  including  establishment
 of  the  company’s  title  to  the  property
 mortgaged  and  creation  of  assets  suffi-
 cient  to  afford  the  stipulated  margin  in
 favour  of  the  Corporation.  Disburse-
 ments  have  taken  place  in  27  per  cent
 of  the  cases  within  3  months  from  the
 date  of  acceptance  of  the  terms  and
 conditions,  in  5  per  cent  of  the  cases
 within  6  months,  in  42  per  cent  of
 the  cases  within  9  months  and  jn  0
 per  cent  of  the  cases  within  2  months,
 leaving  only  a  balance  of  6  per  cent
 of  the  cases  where  it  took  more  than
 a  year.  On  an  average,  the  time
 taken  from  the  date  of  the  applica-
 tion  of  the  loan  to  the  first  disburse-
 ment  of  the  loan  is  approximately  9
 to  ]  months.

 (b)  The  Corporation  has  already
 adopted  certain  measures  in  this  direc-
 tion,  notably  the  institution  of  a  sepa-
 rate  Legal  Department  of  its  own,  for
 investigation  of  title  to  the  properties
 of  the  loanee  concerns,  drafting  of
 mortgage  documents  etc.,  taking  up
 the  investigation  of  the  title  deeds
 even  at  the  application  stage  itself  and
 the  granting  of  interim  loans  in  appro-
 Priate  cases,

 Blood  Donations  in  Punjab

 2330,  Shri  Daljit  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  quantity  of  blood  collected
 in  Punjab  during  1962-63.  for  national
 defence;  and

 (b)  the  number  of  persons  enlisted
 for  the  purpose  in  Punjab?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  84  bottics

 (b)  52,004  persons.  -

 Chandrapura  Thermal  Power  Station

 Shri  Maheswar  Naik:
 233I.  au  Shri  Onkarlal  Berwa:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.S.A.  has  sanctioned  a  loan  of  Rs.  7.6
 crores  to  increase  the  capacity  of  the
 Chandrapura  thermal  power  station;

 (b)  what  are  the  terms  of  the  loan;

 (c)  what  is  the  capacity  of  the
 existing  plant  and  what  will  be  its  in-
 creased  capacity;  and

 (d)  how  long  it  is  likely  to  take  for
 commencing  the  expanded  capacity?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesam):  (a)  The  United  States
 Agency  or  International  Development
 have  recently  approved,  in  principle,
 a  loan  of  $I6  million  for  the  Chan-
 drapura  Stage  II  Power  Project.

 (b)  The  terms  of  loan  are  likely  to
 be  as  follows:—

 (i)  The  credit  fee  on  the  loan
 shall  be  three  quarters  of  one  per
 cent  (}  of  ‘per  cent)  per  annum
 on  the  disbursed  balance  of  the
 Joan.  The  principal  shall  be  re-
 paid  within  40  years  from  the
 date  of  the  first  disbursement
 under  the  loan  including  a  grace
 period  of  0  years.

 (ii)  Provision  shall  be  made  for
 repayment  of  principal  and  pay-
 ment  of  credit  fee  in  United  States
 Dollars.

 (iii)  Equipment,  materials  and
 services,  except  marine  insurance
 to  be  financed  under  the  loan  shall
 be  procured  in  the  United  States
 of  America.

 (c)  The  Chandrapura  Stage  I  envis-
 ages  installation  of  two  units  of  40
 MW  and  the  Stage  II  will  add  one
 more  unit  of  40  MW.

 (d)  The  unit  under  the  Stage  II  is
 expected  to  be  commissioned  by  the
 middle  of  1966,
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 Drinking  Water  Supply  in  Kuraovl
 District

 2332.  Shri  P.  Venkatasubbaiah:  Wil
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  any  _  represeritations
 have  been  received  from  the  Pan-
 thayat  Samiti  Alur,  Kurnoo!  District,
 Andhra  Pradesh  and  the  Zila  Parishad,
 Kurnool  for  providing  drinking  water
 supply  in  that  area;,and

 (bd)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  for  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  The  President
 Panchayat  Samiti,  Alur  has  made  a
 representation  to  the  Government  of
 Andhra  Pradesh  in  the  matter.  The
 Zila  Parishad  pointed  out  that  water
 fit  for  drinking  was  not  obtainable  in
 the  area.  A  scheme  to  provide  pro-
 tected  drinking  water  to  the  area  in
 question  from  the  Tunga-Bhadra  Pro-
 ject  (Low  Level  Canal)  by  construct-
 ing  a  reservoir  at  Chintakunta  at  an
 ‘estimated  cost  of  Rs.  53  lakhs  suggest-
 ed  by  the  Panchayat  Samiti  Alur,  is
 under  the  consideration  of  the  State
 Government.

 Food  Adulteration  Act,  954

 2333  JS  Shri  Kachhavaiya:
 “y  Shri  Onkarlal  Berwa:

 Will  the  Minister  of  Health  ४९
 pleased  to  state:

 (a)  whether  a  memorandum  has
 been  submitted  to  his  Ministry  by  the
 Andhra  Pradesh  Retail  Kirana  Mer-
 chants  Federation  in  connection  with
 the  Prevention  of  Food  Adulteration
 Act,  1954;

 (b)  if  so,  the  salient  features  thereot
 and  Government’s  reaction  thereto;

 ९)  whether  Government  have  as-
 certained  to  see  that  no  innocent  per-
 sons  are  penalised  under  the  Act;

 (d)  if  so,  the  steps  taken  in  this  re-
 gard;  and

 APRIL  25,  963  Written  Answers  I862

 (e)  whether  Government  are  con-
 sidering  to  constitute  regional  labo-
 ratories  at  every  district  headquarters
 to  test  a  commodity  to  see  whether  it
 is  adulterated?

 The  Minister  for  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  The  main  suggestions  made  by
 the  Federation  are  as  follows:—

 (l)  Vendors  should  be  exempted
 from  the  provision  of  Section  7  of  the
 P.F.A.  Act,  which  prohibits  the  sale
 etc.  of  Adulterated  or  misbranded  food
 stuffs  by  any  person.

 (2)  Under  Section  10(7)  of  the
 P.F.A.  Act  where  ‘ood  inspector  takes
 any  samples,  he  shall  as  far  as  possi-
 ble  call  not  less  than  two  persons  to
 be  present  at  the  time  when  such  ac-
 tion  is  taken  and  take  their  signatures.
 The  Federation  has  suggested  that  the
 Act  be  amended  to  require  two  ver-
 sons  “who  are  independent  mediators”
 to  be  present  at  the  time  when  a
 sample  is  taken  by  the  Food  Inspector.

 (3)  In  Section  13,  no  time  limit  has
 peen  laid  down  or  the  delivery  of  the
 report  of  analysis  by  the  Public
 Analyst  to  the  Food  Inspector.  ‘The
 Federation  has  suggested  that  the  Act
 be  amended  to  the  effect  that  report
 of  such  analysis  shall  be  delivered  by
 the  Public  Analyst  to  the  Food  Ins-
 pector  not  later  than  two  weeks  from
 the  date  of  receipt  of  the  samples  from
 the  Food  Inspector.

 (4)  The  penal  provision  in  Section
 6  of  the  Act  should  not  be  made
 applicable  to  the  retail  vendors.

 (5)  Rule  2-A  of’  the  P.F.A.  Rules
 1955,  enjoins  6०  every  trader  selling
 an  article  of  food  to  a  vendor  to  de-
 liver  to  the  vendor,  if  the  vendor  so
 requires,  a  warranty  in  the  prescrib-
 ed  form.  The  Federation  has  suggest-
 ed  that  the  rule  be  amended  to  make
 the  delivery  of  the  warranty  by  the
 trader  to  the  vendor  compulsory.

 (6)  ‘Agmarking’  of  articles  like  oils
 should  be  made  compulsory.

 cil
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 These  suggestions  will  be  given  due
 consideration  in  framing  the  amend-
 ing  legislation.

 (c)  and  (d).  The  P.F.A.  Act  does  not
 contemplate  punishment  of  the  in-
 nocent.  In  fact  there  is  so  much
 emphasis  on  protecting  the  innocent
 that  sometimes  guilty  ones  also  escape.

 (e)  Central  assistance  was  provid-
 ed  to  the  State  Governments  during
 the  2nd  Five  Year  Plan  period  for
 the  setting  up  uf  Principal  Labora-
 tories  at  the  State  Headquarters  and
 Regional  Laboratories  at  the  District
 Headquarters.

 legal  Mint  at  Hapur

 Shri  Vishwa  Nath  Pandey:
 mast.  Shri  Balgovind  Verma:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 illegal  mint  was  discovered  by  the
 Police  at  Hapur  (U-P.);,

 (b)  if  so,  the  weight  of  coins  seized
 by  the  Police;  and

 (c)  the  action  taken  by  Government
 in  the  matter?

 The  Minister  of  Finance  (Shri  Mor-
 arji  Desai):  (a)  to  (c).  The  Govern-
 ment  of  India  have  no  information  on
 the  subject.  It  is,  however,  being  col-
 lected  from  the  State  Government,
 and  will  be  placed  on  the  Table  of
 the  House  in  due  course.

 Flood  Control  Schemes  in  Punjab
 2335.  Shri  Daljit  Singh:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Punjab  Govern-
 ment  have  supplied  the  details  of  the
 Flood  Control  Schemes  which  they
 intend  to  take  up  in  1963;  and °

 (b)  if  so,  the  nature  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  Yes.

 44  (Ai)  LSD-

 (b)  Flood  Control  and  drainage
 schemes’  involving  an  outiay  of
 Rs.  798.8  lakhs  have  been  proposed
 by  the  Government  of  Punjab  for  in-
 clusion  in  their  Annual  Plan  for  1963-
 64.  These  schemes  which  include  con-
 tinuing  schemes  consist  of  construction
 of  flood  protection  bunds,  surface  and
 seepage  drains,  protection  work  for
 villages,  controlling  and  training  of
 choes  and  nallahs,  pilot  anti-water-
 logging-cum-pumping  schemes,  lining
 of  canals,  construction  of  a  dam  on
 River  Ghaggar  and  other  flood  control
 and  anti-water-logging  works  in  the
 various  tracts  in  the  State.

 Power  Schemes  in  Punjab
 2336.  Shri  Daljit  Singh:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Punjab  Government  have  approached
 for  help  for  more  power  production
 schemes  in  the  State  during  the  Shird
 Plan  period;  and

 (c)  if  so,  the  nature  of  the  schemes
 and  the  reaction  of  the  Central  Gov-
 ernment  thereto?

 The  Minister  of  State  im  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  Yes.

 (b)  The  State  Government  had
 suggested  for  implementation  the
 Western  Yamuna  Hydro-Electric
 Scheme  for  generation  of  22.5  MW
 power  under  the  Ist  stage,  and  45  MW
 under  the  second  stage,  in  addition  to
 the  schemes  already  included  in  the
 Third  Five  Year  Plan.  The  project
 report  has  been  examined  in  the  Cen-
 tral  Water  and  Power  Commission,
 and  comments  communicated  to  the
 State  Government.  Their  reply  is
 awaited.

 The  Punjab  Government  are  also
 formulating  a  scheme  for  the  installa-
 tion  of  2X30  MW  Thermai  generation
 sets  at  Kalakote  in  Jammu  and  Kash-
 mir  State  in  lieu  of  the  Upper  Bari
 Doab  Canal  Scheme  which  was  ex-
 pected  to  generate  30  MW  of  power.

 ?
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 Gold  Smuggling
 2337.  Shri  C.  K.  Bhattacharyya:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  his  attention  has  been
 drawn  to  an  article  by  an  ex-gold
 smuggler  published  in  the  Amrit
 Bazar  Patrika  (Calcutta)  on  the  3lst
 March,  963  in  which  he  stated  that
 dozens  of  stewards  and  crew  members
 in  B.O.A:C.  planes  were  doing  the
 game  thing;  and

 (b)  if  so,  whether  any  steps  have
 been  taken  to  check  the  stewards  and
 crew  members  of  planes  coming  to
 India  from  outside?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes,  Sir.

 (b)  The  reference  in  the  article  in
 question  is  evidently  to  the  smuggl-
 ing  which  took  place  in  959  or  ear-
 lier.  As  a  result  of  certain  seizures
 which  were  effected  in  1959,  energetic
 steps  were  taken  immediately  by  the
 Government  of  India  and  the  Customs
 authorities,  and  the  services  of  about
 74  members  of  their  crew  were  ter-
 minated  by  the  B.O.A.C.  The  control
 over  all  airline  crew  has  since  been
 further  tightened,  and  _  necessary
 checks  are  being  carried  out.

 Sewage  Water  for  Cultivation  in  Delhi
 Villages

 2338.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  act  that  accord-
 ing  to  rules  water  of  Gandanala  in
 Delhi  is  to  be  supplied  for  use  of  cul-
 tivators  and  farmers  of  villages  like
 Malikpur,  Burari  and  Jaronda;

 (b)  whether  it  is  a  fact  that  the
 water  is  not  supplied  to  these  farmers
 and  instead  it  is  utilized  by  petty  cul-
 tivators  to  cultivate  prohibited  vege-
 tables;

 (c)  whether  it  is  a  act  that  this  is
 resulting  in  the  loss  of  revenue’  to
 Government;  and

 (d)  whether  representations  to  this
 effect  have  been  received  from  the
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 farmers  and  cultivators  of  the  afore-
 said  villages  and  the  action  taken  by
 Government  in  the  matter?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  There  are  no  rules  gov-
 erning  the  supply  of  water  from  the
 Gandanala  to  the  cultivators  for  irri-
 gation  purposes.

 (b)  No.  On  the  20th  March,  963
 some  prohibited  vegetable  crops  were
 seen  by  the  Corporation  authorities  in
 the  area  and  steps  were  taken  by
 them  to  stop  the  supply  of  the
 effluent.

 (c)  In  view  of  (b).  above,  the  ques-
 tion  does  not  arise.

 (d)  No  representations  have  been
 Teceived.

 Repatriation  of  Accumulated  Funds

 2339.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Finance’  be
 pleased  to  state:

 (a)  whether  repatriation  of  accu-
 mulated  funds  from  abroad  is  treat-
 ed  as  earnings  for  a  year  and  taxed
 65  such;

 (b)  the  quantity  of  funds  so_  re-
 patriated  and  tax  collected  thereon
 during  ‘1962-63;  ang

 (c)  the  steps  proposed  to  be  taken
 to  encourage  better  flow  of  money
 from  abroad?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (०).  No.
 Under  the  Income-tax  Act,  96l,  re-
 mitter°>s  to  India  out  of  past  foreign
 profits  or  out  of  capital  are  comple-
 tely  exempt  from  tax  in  the  hands  of
 all  assessees.

 (b)  No  statistics  are  maintained  as
 regards  the  quantity  of  funds  repatri-
 ated  from  abroad  and  such  informa-
 tion  for  the  year  ‘1962-63  is,  therefore,
 not  avaiable.

 The  question  of  tax  collection  on
 the  funds  so  repatriated  during
 1962-63  does  not  arise  in  view  of  the
 Teply  at  (a)  above.
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 Link  road  between  Sarojini  Nagar
 and  Ramakrishnapuram

 2340.  Shri  J.  B.  S.  Bist:  Will  the
 Minister  of  Works,  Housing  and  Re-
 habilitation  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  cons-
 truct  a  link  road  connecting  ‘“M”
 Avenuc  of  Sarojini  Nagar  with  Sector
 UI  of  Ramakrishnapuram;  and

 (b)  if  so,  at  what  stage  the  cons-
 truction  is  and  when  the  road  is
 likely  to  be  ready?

 The  Minister  of  Works,  Housing
 and  Rehabilitation  (Shri  Mehr
 Chand  Khanna):  (a)  Yes.

 (b)  The  work  has  been  awarded
 and  collection  of  materials  is  in  pro-
 gress.  It  is  expected  to  be  completed
 by  the  eng  of  June  963  except  for
 the  construction  of  culverts  and  minor
 bridges  which  will  take  a  few  months
 longer.

 Public  Sector  Enterprises  with
 Soviet  Aid

 234l.  Shri  Indrajit  Gupta;  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  public  sector
 enterprises  currently  under  construc-
 tion  with  Soviet  technical  collabora-
 tion;

 (b)  whether  the  progress  in  cons-
 truction  is  proceeding  according  to
 schedule;  and

 (c)  whether  repayment  of  the
 Soviet  credit  involved  will  be  all  in
 rupees?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  A  list  of  the  pub-
 lic  sector  projects  financed  under  the
 Soviet  credits  is  laid  on  the  Table  of
 the  House.  [Placed  in  the  Library,

 No.  LT-207/63].
 (b)  Yes,  Sir

 a.  (०)  The  repayments  towards  the
 ९  Principal  as  well  as  payments  of  the

 interest  under  the  Soviet  credits  are
 made  in  rupees  which  are  utilised  by

 the  Soviet  authorities  for  the  pur-
 chase  of  Indian  goods  for  export  to
 US.S.R.

 प्रविधिक  सहायकों  तथा  अनुवादकों  का
 बेसन-क्रम

 २३४२.  श्री  प्र फाश बीर  शास्त्री  :
 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  २१०-
 Qo-PLo— PYF  का  वेतन  -क्रम  केन्द्रीय

 सरकार  के  सहायकों  और  स्टनोग्राफरों  के
 मामले  में  १  जुलाई,  १६५६  से  बदल  कर
 RRo—Lo-RVo—PY-WYo— Roo
 कर  दिया  गया  है  ;

 (ख)  यदि  हां,  तो  इस  परिवर्तन  का
 आधार  और  मुख्य  उद्देश्य  क्या  है;  शौर

 (ग)  क्या  BLo~Fo—yeo- Kh
 ४२५  वेतन-क्रम  वाले  प्रविधिक  सहायकों
 कौर  कनिष्ठ  अनुवादकों  आदि  के  वेतन
 क्रम  में  भी  इस  परिवर्तन  को  लागू  किया  जा

 रहा  है  ?

 वित्त  मंत्री  (  श्री  मोरारजी  देसाई  )  :

 (क)  जी  हां  ।

 क्रेन्द्रीय,  सरकार  के  सहायकों  कौर

 आशुलिपिक ों  (स्टनोग्राफरों  )  का
 रु+  २१०-१०-२६०-१५-३२०-  कुशलता-
 रोध-१५-४२५--कुशलता-रोध  १५-
 ५३०  का  वेतन-क्रम  १  जुलाई  १६५६  से
 रु०  Qo—Po—RGo—PX—  ३००  “-ऊला
 रोधी  roo+e  कुशलता-रोध--  कर
 दिया  गया  है  1

 (ख)  यह  परिवर्तन  इसलिये  किया  गया

 है  कि  पहले  जो  संशोधित  वेतन-क्रम  निर्धारित
 किया  गया  था  वह  बहुत  लम्बी  बर्बत
 र४  वर्ष  की  नौकरी  में  पूरा  होता  था
 अब  यह  अवधि  घटा  कर  २२  वर्ष  कर  दी  गई
 है।
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 (7)  जिन  कारणों  से  सहायकों  शौर

 भ्राशुलिपिकों  के  वेतन-क्रम  में  परिवर्तन
 किया  गया  है  वे  रु०  २१०-१०-२६०-
 १५-४२५  के  वेतन-क्रम  के  प्रविधिक
 सहायकों  (टेक्निकल  असिस्‍टेंट  n  कनिष्ठ

 अनुवादकों  (जूनियर  द्रान्सलेटर  )  शादी
 के  मामले  में  मौजूद  नहीं  हैं,  इसलिये  उनके
 वेतन-क्रम  में  किसी  तरह  का  परिवर्तन  करने
 का  विचार  नहीं  है  ।

 Investmentg  on  Irrigation  and  Power
 Projects

 2343.  Shri  Yajnik:  Will  the  Minis-
 ter  of  Irrigation  aad  Power  be
 pleased  to  state:

 (a)  the  total  amount  invested  by
 Government  including  amounts  both
 under  revenue  and  capital  expendi-
 ture  on  irrigation  and  power  during
 the  first  and  secong  plan  periods;

 (b)  the  amount  of  return  obtained
 from  this  amount  up-to-date  both  as
 interest  charges  as  well  as  repay-
 ment  of  loans;  and

 (c)  the  amount  invested  or  loaned
 to  irrigation  and  power  corporations
 ang  granted  as  a  subsidy  or  written
 off  afterwards?

 The  Minister  of  State  in  the  Min-
 istry  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  to  (c).  The  requisite
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House.

 Bank  of  China

 (  Shri  Hem  Barua:
 2344  /  Shri  Surendranath  Dwivedy:

 Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  estimated  the  assets  of
 the  Bank  of  China  that  operated  in
 this  country  till  the  other  day;
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 (b)  if  so,  whether  any  Indiang  had
 any  accounts  with  this  Bank;  and

 (c)  if  the  reply  to  part  (b)  be  in
 the  affirmative  the  names  of  persons
 and  the  amount  of  deposits  against
 them?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  The  tangible  as-
 sets  of  the  Bank  of  China  jmmediately
 before  it  wag  taken  into  liquidation
 were  estiraated  to  be  of  the  value  of
 Rs.  .57  crores.

 (b)  Yes.

 (c)  As  the  number  of  accounts  is
 very  large,  as  the  full  details  are
 not  available  with  Government  at
 present  and  ag  it  will  not  be  in  con-
 formity  with  banking  law  and  prac-
 tice  to  disclose  the  particulars  re-
 lating  to  individual  accounts,  except
 when  the  public  interest  is  clearly
 involved,  it  is  not  possible  at  this

 stage  to  furnish  the  necessary  infor-
 mation.

 शराब  पीने  वाले

 S  श्री  भीतर  दर्शन  :
 नर२३४५

 ग्रो  भागवत  झा  आजाद  :

 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा
 करेंगी  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  के
 नवीन  अस्पताल  में  शराब  पीने  वालों  की
 आदत  छुड़ाने  के  सम्बन्ध  में  एक  क्लिनिक
 खोला  गया  है  ;

 (ख)  यदि  हां,  तो  उस  क्लिनिक  में
 किस  प्रणाली  से  शराब  पीने  की  अ्रादत
 लड़ाई  जाती  हूँ  ;  श्र

 (ग)  इस  किये  में  शब  तक  कहां  तक
 सफलता  मिली  है  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 (क)  जी  हां।  व्यसनों  से  और  विशेषतया
 शराब  के  व्यसन  से  मुक्ति  पाने  में  रोगियों
 की  सहायता  करने  के  लिये  नवीन  अस्पताल,
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 दिल्ली  में  एक  व्यसन-मुक्ति  क्लिनिक

 (डी-एडिक्शन  क्लिनिक)  खोला  गया

 है  1

 (ख)  यह  क्लिनिक  श्रौपाधघिक
 प्रतिशत  तकनीकों  (कन्डिशनर  रिलेक्स
 टकनीक्स  )  के  प्रयोग,  मनश्चिकित्सा,
 वर्ग-चिकित्सा,  भ्रनुकल्पात्मक  क्रियाओं  का
 प्रवेश  (प्रमोशन  आव  सब्स्टिट्यूशनल
 एक्टिविटीज)  तथा  कतिपय  ओषधियों  का
 प्रयोग  जैसे  सुनिश्चित  साधनों  से  इस
 समस्या  का  निराकरण  करेगा  v

 (ग)  यह  क्लिनिक  अभी  दो  मास
 वे  ही  खोला  गया  है।  अरब  तक  देखे  गये
 रोगियों  की  संख्या  ना  के  बराबर  है;  वैसे
 इतनी  जल्‍दी  इसकी  उपलब्धि  को  प्रिंका
 भी  नहीं  जा  सकता  t

 यमुना  जल-विद्युत्‌  योजना

 खेदे,  श्री  भक्त  वहां  :  क्‍या
 सिचाई  झोर  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  देहरादून  जिले  में  यमुना  जल-
 विद्या  योजना  के  प्रथम  चरण  में  अरब  तक
 कया  प्रगति  हुई  है  ;

 (ख)  उस  का  कार्य  शीघ्र  से  शीघ्र
 पूरा  करने  के  लिये  कौन  से  विशेष  कदम
 उठाये  जा  रहे  हैं;  प्रो

 (ग)  उस  योजना  कें  द्वितीय  चरण  को
 प्रारम्भ  करने  के  लिये  क्‍या  तैयारियां  की
 जा  रही  हैं  ?

 सिंचाई  झोर  विद्युत  मंत्रालय  में  राज्य-
 मंत्री  (श्री  प्रदर्शन  )  :  (क)  संयंत्र
 व  साज़ सामान  का  पोत-लदान  शुरू  हो  गया
 है।  दोनों  बिजलीघरों  का  कंक्रीट  का  काम
 भी  शुरू  हो  गया  है  ।

 (ख)  सिर्फ  इस  योजना  के  काम  के
 लिए  एक  पारली  वृत्त  खोला  गया  है।  काम
 चौबीसों  घण्टे  किया  जा  रहा  है  ।

 (ग)  उत्पादक-संयंत्र  व  साजसामान
 की  विशिष्टियों  बन  रही  हैं,  श्र  तराशा  है
 कि  ये  जून  १६६३  के  श्रान्त  तक  जारी  हो
 जाएंगी  1

 परिवार  नियोजन

 २३४७.  श्री  श्रोंकारशाल  बैरवा  :
 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा
 करेगी  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  में
 पुरुषों  के  लिये  हाल  ही  में  संतति-निरोधक
 गोलियां  बनाई  गई  हैं  ;

 (ख)  यदि  हां,  तो  क्‍या  इन  गोलियों
 का  परीक्षण  कर  लिया  गया  है  ;

 (ग)  यदि  हां,  तो  फरवरी  प्रौढ़  मार्च
 १६६२  में  ये  गोलियां  देश  में  कितने
 व्यक्तियों  को  दी  गईं;  कौर

 (घ)  इनका  प्रभाव  कब  तक  रहता
 है?

 स्वास्थ्य  मंत्री  (  डा०  सुशीला  नायर  ):
 (क)  झर  (ख).  केन्द्रीय  औषध  मनु-

 सन् धान  संस्था,  लखनऊ  में  प्रयोगात्मक  पशतूनों
 में  एक  ऐसे  द्रव्य  (कैडमियम  क्लोराइड)
 का  भ्रध्ययन  किया  जा  रहा  है  जो  पुरुषों  में
 जनन-शक्ति  क्षीण  कर  सके  ।

 (ग)  यह  प्रश्न  नहीं  उठता  ।  यह  कार्य
 प्रयोगात्मक  पशुओं  तक  सीमित  है  शौर

 मनुष्यों  पर  कभी  इसका  प्रयोग  नहीं  हुआ  है
 फिलहाल  यह  भ्रावांछित  पशु झ्र ों,  कुत्तों
 अथवा  अरन्य  प्रा वारा  जानवरों  के  दर्द रहित
 बंध्यकरण  में  कुछ  उपयोगी  हो  सकता

 हे।

 (घ)  बतलाया  गया  है  कि  पशुओं  में

 यह  द्रव्य  स्थायी  बाध्यता  पैदा  कर  देता  है  ।
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 कोतिनगर  बस्ती

 २३४८.  श्री  लाल  प्रभाकर  :  क्‍या
 निर्माण,  आ्रावास  तथा  पुनर्वास  मंत्री  यह  बताने
 की  कृपा  करेगे  कि  :

 (क).  क्‍या  यह  सच  है  कि  सरकार  ने
 दिल्‍ली  की  की तिन गर  बस्ती,  जो  रि हृ विली-
 टेशन  हाउसिंग  कारपोरेशन  द्वारा  दिल्ली
 नगर  निगम  को  हस्तान्तरित  की  गई
 हैँ  विकास  कार्य  के  लिए  तय  की  गई  राशि
 अभी  तक  नहीं  दी  गई  है  ;

 (ख)  क्‍या  इसके  कारण  विकास
 कार्य  रुका  पड़ा  है  ;

 (ग)  यदि  हां,  तो  यह  राशि  कब  तक
 हस्तांतरित  किये  जाने  की  आशा  है  ;

 (घ)  यह  निर्धारित  राशि  कितनी  है;
 भर

 (ड)  यह  राशि  किन-किन  मदों  में
 दी  जायेगी  ?

 निर्माण,  आवारा  तथा  पुनर्वास  =  मंत्रो
 (श्री  मे हरचन्द  खन्‍ता)  :  (क)  से  (ड).
 कीतिनगर  बस्ती  में  व्यवस्थापकों  (सर्विसिज़)
 को  दिल्ली  नगर  निगम  ने  अपने  हाथ  में
 ले  लिया  है  शोर  वही  उनकी  देखभाल
 कर  रहा  है।  हस्तान्तरण  के  समय  यह  तय

 हुआ  था  कि  इन  व्यवस्थाओं  को  अभीष्ट
 स्तर  तक  लाने  के  लिए  निगम  को  उचित
 धनराशि  दी  जायेगी।  इस  सम्बन्ध  में
 दिल्‍ली  नगर  निगम  से  परिशोधित  अनुमान
 (रिवाइज्ड  ऐस्टिमेट-)  प्राप्त  हो  गये  हैं
 और  उनकी  छानबीन  की  जा  रही  है  और
 तराशा  है  कि  इस  मामले  का  निर्णय  शीघ्र
 ही  हो  जायेगा  ।  यह  अदायगी  पुनर्वास
 ग्रा वारा  निगम  (रिहैबिलिटेशन  हाउसिंग
 कारेपोशन)  द्वारा  की  जायेगी,  जिसने
 इस  बस्ती  का  विकास  किया  था  ।

 APRIL  25,  963  Written  Answers  Ii874

 Runway  at  Panagarh  Aerodrome
 2349,  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Works,  Housing  and
 Rehabilitation  be  pleased  to  state:

 (a)  the  progress  so  far  made  in  the
 construction  of  a  Runway  at  Pana-
 garh  aerodrome  (West  Bengal);  and

 (b)  whether  it  is  a  fact  that  the
 contract  for  construction  of  this  Run-
 Way  was  given  by  C.P.W.D.  to  a
 firm  which  in  its  turn  has  engaged
 another  firm  as  sub-contractor  in
 order  to  complete  the  work  expedi-
 tiously  during  the  emergency?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  About  45  per  cent  op
 to  the  I5th  April,  1963.

 (b)  No.

 Effects  of  Smoking  on  Lung’
 2350.  Shri  Ram  Harkh  Yadav:  Will

 Minister  of  Health  be  pleased  to
 State:  है.

 (a)  whether  it  is  a  fact  that  smok-
 ing  leads  to  increase  in  pressure  in
 the  blood  vessels  of  the  lungs;

 (b)  whether  any  research  is  being
 made  in  the  Pate]  Chest  Institute  in
 New  Delhi  in  this  regard;  and

 (c)  if  so,  the  details  thereof?
 The  Minister  of  Health  Dr.

 SuShila  Nayar):  (a)  and  (b).  The
 Vallabhbhai  Patel  Chest  Institute,
 Delhi,  who  have  been  conducting  re-
 search  on  effects  of  smoking,  have
 reported  that  there  is  increase  in
 pressure  in  the  blood  vessels  immedi-
 ately  after  smoking.

 (c)  During  the  course  of  right
 heart  cathetcrisation  of  patients  suf-
 fering  from  various  broncho  pulmon-
 ary  diseases,  a  few  of  them  were
 chosen  for  the  study  of  the  immerliate
 effect  of  smoking  on  pulmonary
 artery  pressures.  In  patients  suffering
 from  tuberculosis  it  was  found  that
 the  systolic  pressure  markedly  in-
 creased  two  minutes  after  smoking,
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 even  though  there  was  no  change
 immediately  after  smoking.  In  other
 diseases  like  chronic  bronchitis,  em-
 physeme,  etc.  smoking  brought  in  an
 immediate  increase  in  the  pulmonary
 artery  pressure  gradualiy  increasing
 after  two  minutes  of  smoking.  As
 regards  diastolic  pressure,  the  change
 was  the  same  as  for  systolic  pressure
 in  tuberculosis.  In  other  diseases,
 there  was  no  change  in  the  diastolic
 pressure,  Changes  in  the  mean  pres-
 sure  were  the  same  as  systolic  and
 diastolic  in  so  far  as  ‘uberculosis  was
 concerned.  In  other  diseases  the
 mean  pressure  djq  nut  rise  immedi-
 ately  after  smoking  but  there  was
 gradual  increase  reaching  to  a  maxi-
 mum  after  two  minutes  of  smoking.

 दिल्‍ली  में  बिजली  को  कमी

 २३५१.  थी  श्रोकारलाल  बैरवा  :
 क्‍या  सिंचाई  कौर  विद्युत्‌  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  में
 बिजली  की  कमी  अक्सर  गर्मी  में  ज्यादा
 होती  है  ;  कौर

 (ख)  यदि  हां,  तो  इस  कमी  को  पूरा
 करने  के  लिए  सरकार  क्या  कर  रही  है?

 सिचाई  और  विद्युत्‌  मंत्रालय  में  राज्य-
 मंत्री  (  बनी  लगे शान  )  :  (क)  जी
 हां  t

 (ख)  मंत्रालय  इस  मामले  में,  दिल्ली
 बिजली  संभरण  उपक्रम  के  अधिकारियों  से
 ब्योरेवार  विचार-विकर्ण  करता  रहा  है  ।
 गर्मी  के  महीनों  में  दिल्ली  की  बिजली  निरन्तर
 सिलती  रह,  इसके  लिए  नीचे  लिखे  उपाय
 किए  गए  हैं  :---

 १.  भाखड़ा  से  थोक  संभरण

 (१)  ट्रांस्मिशन-लाईन  के  हर  खाम
 को  मज़बूत  कर  दिया  गया  है  जिससे  कि  काम
 ठप्प  न  होने  पाएं ।
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 (2)  पंजाब  राज्य  बिजली  बोर्ड  के
 दिल्‍ली  के  ग्रिड  उपकेन्द्र  में,  पूर्णतः  संयुक्त
 फालतू  ट्रांसफार्मर  तैयार-बर-तैयार  रखा  है,
 जिससे  कि  ज़रूरत  पड़ने  पर  उसे  बिना
 देरी  के  चलाया  जा  सके  ।

 (३)  दिल्‍ली  बिजली  संभरण  उपक्रम
 भाखड़ा  से  मिलने  वाली  बिजली  का  पूरा
 पूरा  उपयोग  करने  फे  लिए  जों  श्रन्तयॉजक
 लाइनें  लगा  रही  है,  वे  संगम वतः  मई,  १६६३
 के भ्रंत  तक  बन  कर  तैयार  हो  जाएंगी  ।

 २.  दिल्‍ली  बिजली  संभरण  उपक्रम  को
 उत्पादन  प्रणाली

 (१)  उत्पादन-संयंत्र  को  श्रोवरहाल
 किया  गया  है

 (२)  उपक्रम  पर  जोर  डाला  गया  है
 कि  इस  बात  की  ज़रूरत  है  कि  प्रबन्ध-कर्ता
 सतत  जागरूक  रहें  कौर  कारगर  देखरेख
 कौर  देखभाल  करे  1

 (३)  दि  ली  बिजली  संभरण  उपक्रम
 के  अधिकारियों  से  आग्रह  किया  गया  हे  कि
 वे  उपक्रम  के  तापीय  एककों  के  लिए  शीतल
 पानी  को  हटाने  का  पर्याप्त  प्रबन्ध  करें

 (४)  दिल्‍ली  ‘a’  ताप  बिजलीघर

 (३६५  मेगावाट)  के  चालू  होने  की  तारीख
 दो  मह  ने  पहिले  करके  जून  दे  का  अंत
 कर  दी  गई  ह  1

 जड़ी  -बूटियां
 २३५२.  भरी  औंकार  लाल  बरवा  :  क्‍या

 स्वास्थ्य  मो  यह  बताने  की  कपा  करेंगी  कि  :

 (क)  क्यो  यह  सच  हे  कि  सरकार
 शिवालिक  पर्वतमाला  तथा  कुमायूं  की
 पहाड़ियों  पर  झ्रौपवीय  जड़ीबूटियों  की  खोज
 करने  के  पिये  दो  विशेषज्ञ  दल  भेजने  का
 विचार  कर  रही  है;  कौर

 (ख)  यदि  हां,  तो  इस  का  ब्योरा
 क्‍या  है  ?

 स्वास्थ्य  मंत्र  |  डा०  सुशीला  नायर  )  :

 (क)  ब्रोकर  (ख)  शिवालिक  क्षत्र  में  जिसमें
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 सहारनपुर  और  देहरादून  के  जिले  भी
 सम्मिलित  हैं,  केदारनाथ  की  चोटियों  तथा
 गंगोत्री  (भागीरथी  घाटी  )  तक  टेहरी
 गढ़वाल  और  गढ़वाल  में  जड़ो  बूटियों  का
 सर्वेक्षण  करने  के  लिये  भारत  सरकार  ने

 गुरुकुल  कांगड़ा  विश्वविद्यालय,  हरद्वार
 में  एक  एकक  को  स्थापना  की  योजना
 स्वीकृत  कर  लीं  है  1  कुमाऊं  क्षेत्र  में  जड़ो

 बूटियों  के  सर्वेक्षण  के  लिये  एक  ऐसा  ही
 एकक  निखत  में  भो  स्थापित  करने  का
 विचार  है  ।

 आगरा  में  जल  प्रदाय

 २३५३.  श्री  प्रोंकारलाल  बैरवा  :
 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा
 करेंगी  कि  :

 «*  (क)  क्‍या  यह  सच  है  कि  आगरा  को
 जल  प्रदाय  योजना  का  विस्तार  किया  जा

 रहा  है;

 (ख)  यदि  हां,  तो  इसमें  कितने  रुपये
 की  प्रावश्यकता  लोगों  ;

 (ग)  इसमें  कितनी  राशि  केन्द्र  सर-
 कार  द्वारा  लगाई  जायेगी  शौर  कितनी
 राज्य  सरकार  द्वारा;  और

 .  (घ)  यह  कार्य  कब  तक  चालू  होने
 की  संभावना  हैं  ?

 स्वास्थ्य  मंत्री  (  डा०  सुशीला  नायर  ):
 (क)  से  (ग).  जी  हां  ।  भ्रामरी  में  जल
 दाय  प्रणाली  का  विस्तार  किया  जा  रहा

 है  जिस  पर  अनुमानत  लगभग  ४०.००
 लाख  रुपये  व्यय  होंगे  ।  उत्तर  प्रदेश
 सरकार  को  राष्ट्रय  जल  प्रदाय  एवं  सफाई
 कार्यक्रम  (नगर)  के  अधीन  केन्द्रीय  सरकार
 से  १००  प्रतिशत  ऋण  के  रूप  में  सहायता
 मिलेगी  1

 (घ)  इस  काम  के  दिसम्बर  १६६३
 तक  पूर्ण  हो  जाने  की  प्राणी  हैं  ।
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 Pong  Dam  and  Suttej-Beas  Link
 Projects

 2354.  Shri  Hem  Raj:  Will  the  Min-
 ister  of  Irrigation  and  Power  ४९
 Pleased  to  state  the  progress  made  by
 the  States  of  Punjab,  Himachal  Pra-
 desh  ang  Rajasthan  for  the  colonisa-
 tion  policy  of  the  oustees  of  the
 Pong  Dam  and  _  Sutlej-Beas  Link
 Schemes?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  ang  Power  (Shri
 Alagesan):  The  discussions  with  the
 Chief  Secretaries  of  Rajasthan  and@
 Punjab  have  not  yet  been  concluded
 and  it  will  take  some  more  time
 before  the  colonisation  policy  for  the
 Rajasthan  Canal  area  (where  the
 oustees  from  the  Beas  Project  are  to
 be  settled)  is  finalised.

 Beag  Control  Boarg
 2355.  Shri  Hem  Raj:  Wil]  the  Min-

 ister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Beas  Control  Board
 has  taken  any  decision  for  the  appo-
 intment  of  an  Advisory  Committee  for
 the  rehabilitation  of  the  oustees;

 (b)  if  so,  the  representation  given
 on  it  to  the  elected  representatives
 of  those  areas  to  which  the  oustees
 belong;  and

 (c)  the  criteria  fixed  for  represen-
 tation  on  it?

 The  Minister  of  State  in  the  Min-
 istry  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  Not  yet.

 (b)  ang  (c).  Do  not  arise.

 Nagarjunasagar  Project
 2356.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Government  of
 Andhra  Pradesh  have  urged  upon  the
 Union  Government  to  take  over  the
 construction  of  the  Nagarjunasagar
 project  as  the  State  Government
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 could  not  proceed  with  the  sche-
 duled  pace;  and

 (b)  if  so,  the  reason  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  The  Andhra  Pradesh
 Government  had  approached  the
 Ynion  Government  with  a  request  to
 treat  the  Nagarjunasagar  Project  as
 a  Central  Project  and  to  provide
 funds  for  its  construction  outside
 the  State’s  ceiling.

 (b)  After  consulting  the  Planning
 Commission,  the  Government  of
 Andhra  Pradesh  have  been  informed
 that  no  exception  could  be  made  in
 the  case  of  Nagarjunasagar  Project  as
 “Irrigation”  is  in  the  State  list  and
 all  irrigation  projects  in  the  country,
 including  projects  of  the  size  of
 Nagarjunasagar,  form  part  of  the
 State  Plans

 Employees  in  Rehabilitation
 Department

 2357.  Shri  Balmiki:  Will  the  Min-
 ister  of  Works,  Housing  and  Reaa-
 bilitation  be  pleased  to  state:

 (a)  the  number  of  Government
 Servants  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes  retren-
 ched  and  reverted  in  the  Department
 of  Rehabilitation  upto  the  l5th  April,
 963  in  various  grades;  and

 (b)  the  number  of  retrenched  Sche-
 duled  Castes  and  Scheduled  Tribes
 employees  provided  with  alternative
 jobs?

 The  Minister  of  Works,  Housing
 and  Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  table  of  the  House.

 Confirmation  of  Employees  in  Reha-
 bilitation  Department

 2358.  Shri  Balmiki:  Will  the  Min-
 ister  of  Works,  Housing  and  Rehabi-
 Htation  be  pleased  to  state:

 (a)  whether  any  person  working  in
 the  erstwhile  Ministry  of  Rehabilita-
 tion  and  its  attached  subordinate  offi-
 ces  was  confirmed  during  the  twelve
 years  of  its  working;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  Persons  be-
 loging  to  organised  Services  are
 confirmed  by  the  concerned  authori-
 ties  against  posts  declared  permanent
 in  accordance  with  the  rules  pertain-
 ing  to  the  appropriate  service,  graae
 or  post.  Others  are  not  confirmed
 as  the  posts  held  by  them  are  createa
 in  connection  with  work  which  is  not
 of  a  permanent  nature.  Such  of  the
 temporary  employees  as  complete  3
 years  of  service  and  fulfil  other  con-
 ditions  are  however  declared  quasi-
 permanent.

 Betrenched  Employees  of
 litation  Department

 Rehabi-

 2359.  Shri  Balmiki:  Will  the  Min-
 ister  of  Works,  Housing  and  Reha-
 bilitation  be  pleased  to  state:

 (a)  the  number  of  persons  retren-
 ched  in  the  Department  of  Rehabili-
 tation  in  various  Grades  upto  50
 April,  1963;

 (b)  the  number  of  those  absorbed
 go  far;  and

 (c)  whether  the  period  of  service
 rendered  by  them  in  the  Department
 of  Rehabilitation  is  counted  towards
 pay,  confirmation  and  pension  by  the
 other  Ministries  where  they  nave
 been  absorbed?

 The  Minister  of  Works,  Housing  ard
 Rehabilitation  (Shri  Mehr  Chand.
 Khanna):  (a)  to  (c).  The  inormation
 is  being  collected  and  will  be  laid  om
 the  Table  of  the  Sabha.
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 Power  Shortage  in  West  Bengal

 (  Shri  Dinen  Bhattacharya:
 2360.  q  Shri  P.  Kuahaa:

 (  Shri  Mohammad  Elias:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:

 (e)  whether  the  production  in  the
 jute  mills  of  West  Bengal  was  upset
 by  power  shortage;

 (b)  whether  the  I.  &  M.A.  made
 any  representation  to  Gcevernment  to
 allow  its  individuai  umits  to  instal
 captive  power  generating  sets  to  cir-
 cumvent  the  shortage  of  power;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  to  the  representation?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  &  Power  (Shri
 Alagesan):  (a)  No.

 (b)  No.

 (c)  Does  not  arise.

 Anti-TB  Measures  in  Punjab
 236l.  Shri  Daljit  Singh:  Will  the

 Minister  of  Health  be  pleased  to  state:

 (a)  the  amount  so  far  given  to
 Punjab  for  anti-T.B.  measures  during
 the  Third  Five  Year  Plan  period;  and

 (b)  the  items  on  which  it  was
 spent?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  A  sum  of  Rs.  25.20  iakhs
 has  been  allocated  by  the  Planning
 Commission  for  anti-TB  measures  in
 Punjab  during  the  Third  Five  Year
 Plan  period.  The  State  Government
 draws  Central  assistance  from  ‘Ways
 and  Means  Advances’  placed  at  thcir
 disposal.  A  sum  of  Rs.  6,85,000|-  has
 been  spent  by  the  Government  of
 Punjab  for  the  purpose  during  96l-
 62  and  1962-63.  In  addition  to  this,  a
 sum  of  Rs.  4,7I,500|/-  was  given  to
 voluntary  T.B.  Institutions  in  Punjab
 during  this  period.  क

 (b)  A  Statement  containing  the  in-
 formation  is  laid  on  the  Table  of  the
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 House.  [Placed  in  the  Library.  See
 No.  LT-208|63).

 Allotment  of  Quarters  to  Class  IV
 Employees

 2362.  Shri  P.  C.  Borooah;  Will  the
 Minister  of  Works,  Housing  and  Re-
 habilitation  be  pleased  to  state:

 (a)  whc'h>-r  a  seniority  list  is  main-
 tained  for  Class  IV  Government  ser-
 vants  for  purposes  of  allotment  of  two-
 roomed  quarters;  and  ;

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Werks,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Channa)  (a)  No.

 (b)  All  houses  falling  in  Category
 Type  I  meant  for  Class  IV  officers  are
 grouped  in  one  schedule  and  only  one
 waiting  list  is  maintained  for  these
 houses.

 Central  Allocation  for  Dandakaranya
 Project

 2343.  Shri  P.  0.  Borooah:  Will  the
 Minister  of  Works,  Housing  and  Re-
 habilitation  be  pleased  to  state:

 (a)  whether  the  Central  allocation
 for  the  Dandakaranya  Development
 Programme  for  ‘1963-64  has  been  cut;

 (b)  if  so,  to  what  extent;  and

 (c)  whether  the  authorities  have
 decided  to  prune  the  programme  in
 view  of  this  cut  ang  if  so,  to  what  cx-
 tent?

 The  Minister  of  Works,  Housing
 and  Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  Yes;  by  about
 25  per  cent.  Against  the  Revised
 Estimates  of  Rs.  545.00  lakhs  for  1962-
 63,  the  allocation  for  1963-64  is
 Rs.  420.00  lakhs.

 (c)  Yes.  Some  pruning  of  non-
 ess’  :‘ials  will  be  necessary.  ,Details
 of  the  rovis-d  programme  are  being
 worked  out  by  the  Dandakaranya
 Development  Authority,
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 CALLING  ATTENTION  TO  A  MAT-
 TER  OF  URGENT  PUBLIC

 IMPORTANCE
 REPORTED  RISE  IN  THE  PRICE  OF  RICE  IN

 WEsT  BENGAL

 Shri  P.  R.  Chakraverty  (Dhanbad):
 Sir,  I  call  the  attention  of  the  Minister
 of  Food  and  Agriculture  in  follow-
 ing  matter  of  urgent  public  impor-
 tance  and  I  request  that  he  may  make
 a  statement  thereon:—

 “Abnormal  rise  in  the  price  of
 rice  in  West  Bengal  resulting
 from  the  shortage  in  supply.”
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  S.  K.  Patil):  Sir,  we  made
 a  statement  on  the  subject  in  answer
 to  a  short  notice  question  on  th:  Sth
 March.  The  situation  is  a  cu-tiruing
 one.  This  year  the  production  or  rice
 in  Bengal  was  short,  not  very  short,
 but  compared  with  last  year  it  was
 short.  Unfortunately  this  year  the
 production  in  Orissa  was  very  short
 indeed.  Bengal  is  always  fed  nor-
 mally  from  Orissa  and  from  Nepal,  the
 traditional  border  terrain.  Now,  from
 Nepal  the  rice  is  coming  and  will  be
 coming  to  a  certain  extent.  But  so  far
 as  Orissa  is  concerned,  that  much
 quantity  of  rice  does  not  come  as  it
 should  have  come.  But  so  far  as  the
 Ministry  is  concerned,  we  have  placed
 at  the  disposal  of  the  Bengal  Govern-
 ment  all  our  resources  so  that  what-
 ever  rice  they  want,  we  supply  them.

 Now,  recently,  there  was  a  confe-
 rence  with  the  officials  of  the  Bengal
 administration.  What  Bengal  wants  is
 not  only  rice,  but  boiled  rice  for
 which  they  have  got  a  preference,  and,
 Teally  speaking,  the  whole  question  is
 not  about  the  foodgrains  but  about  a
 Particular  type  of  rice  to  which  most
 of  the  Bengalis  have  been  accustomed.
 Therefore,  it  has  been  decided  to  have
 it  50:50  ang  we  have  been  placing
 these  things  at  their  disposal  to  be
 distributed  through  fair  price  shops.
 We  have  also  told  them  to  open  as
 many  fair  price  shops,  wherever  they

 Matter  of  Urgent
 Public  Importance

 felt  the  necessity,  as  they  want  so  far
 as  the  outside  market  is  concerned.
 We  cannot  always  control  it.  Ow
 duty  is  that  when  the  situation  be-
 comes  of  that  type  we  open  fair  price
 shops  ang  give  them  the  supply,  and  I
 have  adequate  supplies  to  give  them,
 and  do  not  think  that  the  situation
 will  worsen.

 Shri  Tyagi  (Dehra  Dun):  What
 arrangements  have  been  made  in  re-
 gard  to  the  smuggling  out?

 Shri  P.  R.  Chakraverti  In  view  of
 the  deepening  crisis  in  West  Bengal
 because  of  this  rise  in  prices,  and  in
 view  also  of  the  assurances  given  by
 the  hon.  Minister  in  reply  to  my  short
 notice  question  earlier,  may  I  know
 by  what  time,  the  assured  supply  will
 ‘tbe  made  available  to  Bengal  so  that
 the  crisis  does  not  deteriorate  into
 some  form  of  famine?  ;

 Shri  S.  K,  Patil:  When  we  go  on
 describing  a  situation  as  a  crisis,  even
 if  a  crisis  does  not  exist,  a  crisis  is
 created.  It  is  not  a  crisis;  nobody  will
 die  because  there  is  no  food  or  there
 is  no  rice.  There  is  enough  of  foud-
 grains  except  rice  at  reasonable  prices
 there.  We  have  liberalised  the  wheat
 there,  and  the  Bengalis  have  started
 eating  wheat,  but  I  can  quite  under-
 stand  the  position.  So  far  as  the  Gov-
 ernment  of  West  Bengal  is  concerned,
 I  do  not  think  that  they  have  asked
 for  supplies  which  I  have  not  given
 them.

 Shri  S.  M.  Banerjee  (Kanpur):  May
 I  know  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news
 item  appearing  in  Ananda  Bazar
 Patrika  Jugantar  and  all  other  papers
 that  the  cost  of  rice  in  West  Bengal
 in  certain  places  has  gone  up  to  Rs.  36
 per  maund,  or  about  96  nP.  per  kilo,
 deposit  all  assurances  by  the  Food
 Minister  at  the  State  and  the  Minister
 at  the  Centre  and  if  so,  what  effective
 steps  have  been  taken  to  see  that  the
 prices  do  not  rise,  since  the  prices  of
 all  the  other,  essential  commodities
 also  have  risen  because  of  ths  rise  in
 prices  of  rice?  What  special  attcn-
 tion  has  been  paid  or  what  special
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 [Shri  S.  M.  Banerjee]
 encouragement  has  been  given  by  the
 Centre  to  use  certain  provisions  of  the
 Defence  of  India  Rules  for  checking
 the  prices?

 Shri  S.  K.  Patil:  So  far  as  the
 latter  part  of  the  question  is  concern-
 ed  namely  that  the  prices  of  other
 commodities  have  risen,  I  do  not  agree
 with  the  hon.  Member,  because  I  have
 said  that  the  prices  of  the  other  food-
 grains  have  not  risen.  In  fact,  I  began
 by  saying  that.

 Shri  5.  M.  Banerjee:  The  reports
 are  there  in  the  newspapers.

 Shri  S.  K.  Patil:  I  need  not  know  it
 necessarily.  I  know  it  in  general.

 So  far  ag  the  prices  in  the  food-
 grain  shops  are  concerned,  I  am  res-
 ponsible  for  them.  If  the  prices  have
 risen  anywhere  else,  they  are  not
 necessarily  under  my  control.  Our
 duty  in  a  situation  like  this  is  to  open
 as  many  shops  as  we  possibly  can,
 and  as  the  Bengal  Government,  it  is
 their  duty  to  do  that.  But  we  have
 given  them  a  free  hand  in  order  to  do
 that,  and  also  supply  as  much  as  they
 want,  50  per  cent  as  boiled  rice  and
 59  Per  cent  as  the  other  type  of  rice.
 In  a  situation  like  that,  even  they  have
 got  to  understang  that  if  they  do  not
 get  exactly  all  the  boiled  rice  quantity
 which  they  require,  they  must  put  up
 with  some  other  type  of  rice  in  the
 meanwhile  till  we  tide  over  the
 situation.

 Shri  Mohammad  Elias  (Howrah):  On
 a  point  of  order.  You,  Sir,  have  very
 kindly  given  your  consent  to  this  cal-
 ling-attention  notice,  but  the  hon.
 Minister  did  not  think  it  fit  to  reply
 to  the  short  notice  quesion  which  was
 tableq  the  other  day  by  Shrimati  Renu
 Chakravartty  and  others.  Since  the
 condition  in  Bengal  with  regard  to
 the  food  prices  is  such  that  the  prices
 of  every  kind  of  foodgrains  is  going
 higher  and  higher  every  day,  should
 we  not  be  enabled  to  ask  supplemen-
 tary  questions
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 Mr.  Speaker:  He  should  formulate
 his  point  of  order.

 Shri  Mohammad  Elias:  This  is  the
 point  of  order.  The  foodgrain  prices
 are  going  higher  and  higher,  the  hon.
 Minister  knows  very  well  the  condition
 in  West  Bengal.  When  the  ©  short
 notice  question  was  tabled,  may  I
 know  why  the  hon.  Minister  did  not
 think  it  fit  to  give  his  consent  and  give
 the  reply  to  that  question  on  the  floor
 of  the  House?  You  have  very  kindly
 given  your  consent.  The  condition  is
 worsening  day  by  day.  Even  the
 Congress  papers  have  admitted  that
 there  is  a  near-famine  condition  in
 West  Bengal...  ,

 Mr,  Speaker:  The  hon.  Member
 should  resume  his  seat.  Has  there
 been  a  violation  of  any  rule  of  ours
 or  any  article  of  the  Constitution  on
 which  I  should  decide  and  give  my
 ruling  on  a  point  of  order?

 Shri  Tyagi:  He  has  to  register  his
 views.

 Mr.  Speaker:  There  igs  no  point  of
 order  at  all.

 So  far  as  the  short  notice  question
 is  concerned,  because  our  rules  give
 that  discretion  and  privilege  to  the
 hon.  Minister  to  accept  short  notice  or
 not,  I  cannot  interfere  in  that.  That  is
 all  now.  Now,  Papers  to  be  Laid.

 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 tral):  May  I  make  one  submission?
 Certain  norms  have  to  be  developed
 in  regard  to  the  Ministers  accepting
 or  not  accepting  short  notice  questions,
 You,  Sir,  have  accepted  the  calling-
 attention-notice  anq  compelled  the
 hon.  Minister  to  come  to  this  House
 and  give  an  answer.  You  in  your
 judgment  thought  that  this  was  an
 important  matter  where  Government
 had  some  answerability  to  tnis  House.
 But  if  the  Ministers,  because  of  a  cer-
 tain  rule  which  entitles  them  to  reject
 short  notice  questions  are  benaving
 in  a  manner  which  is  not  in  conformity
 with  parliamentary  dignity  and  deco-
 rum  and  the  interests  of  the  country,
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 which  is  quite  patent  from  your  hav-
 ing  admitted  this  matter  and  the  Minis-
 ter  refusing  it,  I  submit  that  certain
 norms  have  to  be  developed.

 Mr.  Speaker:  Will  he  kindly  reter
 to  any  rules  under  which  I  can  inter-
 fere?

 Shri  Hari  Vishnu  Kamath:  May  I
 submit  briefly  that  while  there  is
 much  to  be  said  in  favour  uf  n.y  hon
 friend,  Shri  H,  N,  Mukerjee,  the  only
 remedy  is  to  change  the  rules.  The
 House  should  agree  to  change’  the
 rules.

 Mr.  Speaker:  I  cannot  change  them.
 Shri  Hari  Vishnu  Kamath:  Not  you.

 The  House  should  agree  to  change  the
 rules,

 22.0  hrs.

 PAPERS  LAID  ON  THE  ‘TABLE

 REPORT  OF  HEALTH  SURVEY  AND  I'LAN-
 NING  COMMITTEE

 The  Deputy  Minister  in  the  Ministry
 of  Health  (Dr,  0,  S.  Raju):  On  be-
 half  of  Dr.  Sushila  Nayar,  I  beg  to  lay
 on  the  Table  a  copy  of  the  Health
 Survey  ang  Planning  Committee
 (५०).  IT).

 [Placed  in  Library.  See  No.  LT-
 202
 NorTIFICATIONS  UNDER  EstaTE  Duty  Act,

 BENGAL  FINANCE  (SALES  Tax)  ACT,
 Customs  AcT  AND  CENTRAL  EXCISES
 AND  SALT  ACT
 The  Deputy  Minister  in  the  Ministry

 of  Finance  (Shri  B.  R.  Bhagat):  I  beg
 to  lay  on  the  Table:

 (i)  a  copy  of  the  Estate  Duty
 (Amendment)  Rules,  963  pub-
 lished  in  Notification  No,  S.O.
 962  dated  the  6th  April,  1963,
 under  sub-section  (2)  cf  sec-
 tion  32  of  the  Zstate  Duty  Act,
 1953.  हि

 [Placed  in  Library.  See  No.  LT-
 203  ‘/63).

 (ii)  a  copy  of  Notification  No.
 F.4(33)  /62-Fin(E)  published
 in  Delhi  Gazette  datej  the
 llth  April,  963  making  cer-
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 tain  further  amendments  to
 the  Delhi  Sales  Tax  Rules,
 95l,  under  sub-seciion  (4)  of
 section  26  of  the  Bengal
 Finance  (Sales  Tax)  Act,  ‘1941,
 as  in  force  in  the  Union  Ter-
 ritory  of  Delhi.

 (Placed  in  Library.  See  No.  LT-
 204

 (iii)  a  copy  each  of  the  follcwing
 Notifications  under  section  59
 of  the  Customs  Act,  962:-—

 (a)  G.S.R.  No,  63  dated  the  3th
 April,  1963.

 (b)  G.S.R.  No,  64  dated  the  !3th
 April,  1963.

 (c)  G.S.R.  No.  639  dated  the  llth
 April,  1963.

 [Placed  in  Library.  See  No.  LT-
 205  /63].

 (iv)  a  copy  each  of  the  following
 Notifications  under  —  sectiun
 38  of  the  Central  Exzises  and
 Salt  Act,  1944,  making  certain
 further  amendments  to  the
 Central  Excise  Rules,  :)44:-—

 (a)  G.S.R.  No.  65  dated  the  I8th
 April,  1963.

 (b)  G.S.R.  No.  66  dated  the  3th
 April,  1963.

 {Placed  in  Library.  See  No.  LIT-
 206  /63].

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:—

 “In  accordance  with  the  provi-
 sions  of  rule  97  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  enclose  a  copy  of  the
 Iron  Ore  Mines  Labour  Welfare
 Cess  (Amendment)  Bill,  1963,
 which  has’  been  passed  by  the
 Rajya  Sabha  at  its  sitting  held  on

 the  22nd  April  1963",
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 FARE  CESS  (AMENDMENT)

 BILL

 Secretary;  Sir,  4  lay  on  the  Table
 of  the  House  the  Iron  Ore  Mines
 Labour  Welfare  Cess  (Amendment)
 Bill,  1963,  as  passed  by  Rajya  Sabha.

 42°2  hrs.

 OFFICIAL  LANGUAGES  BILL—
 contd.

 Mr,  Speaker:  Further  considera-
 tion  of  the  following  motion  moved  by
 Shri  Lal  Bahadur  Shastri  on  tne  23rd
 April  1963,  namely:—

 “That  the  Bill  to  provide  for  the
 languages  which  may  be  used  for
 official  purposes  of  the  Union,  for
 transaction  of  business  in  Parlia-
 ment,  for  Central  and  State  Acts
 and  for  certain  purposes  in  High
 Courts,  be  taken  into  a  considera-
 tion”,

 together  with  amendments  imoved
 thereon.

 Out  of  5  hours,  9  hours  and  35
 minutes  have  already  been  taken.

 Shri  Hem  Barua  (Gauhati):  When
 will  the  Minister  reply?

 Mr.  Speaker:  The  hon.  Member  has
 put  me  that  question.  What  can  I  say?

 An  Hon,  Member:  The  time  ought
 to  be  extended.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gebad):  How  much  time  has  been
 taken?

 Mr.  Speaker:  Out  of  0  hours  for
 general  discussion,  9  hours  and  35
 minutes  have  been  taken.  There  are
 certain  Members  who  are  very  anxious
 to  speak.  I  am  also  very  anxious  to
 accommodate  them.  I  would  request
 hon.  Members  to  help  me  in  that  res-
 nect:  if  I  cannot  accommodate  them
 during  the  general  consideration  stage,
 4  will  certainly  try  to  accommodate  as
 many  as  I  can  during  the  clause  by
 clause  stage  as  well  as  the  third

 Official  Languages
 Bill

 reading  stage  and  if  I  am  really  com-
 Pelleg  to  call  in  some  more  Members,
 probably  I  might  have  to  extend  the
 time  a  little.

 I3890

 Shri  Hari  Vishnu  Kamath:  By  your
 leave,  may  I  reiterate  today  my  re-
 quest  that  the  time  for  the  first  read-
 ing  might  be  extended  by  at  least
 two  hours.  If  that  is  not  possible, If  the  House  is  not  agrecable  to  it, then  the  time  for  the  second  reading must  be  increased  to  7  hours.

 Mr.  Speaker:  I  will  see  to  that.

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  I  merely  want-
 ed  to  know  when  I  would  be  called
 upon  to  reply  to  the  debate.  If  many Members  still  want  to  speak,  it  is  in
 your  hands.

 Mr.  Speaker:  Is  there  any  objec- tion  if  I  extend  it:

 An  Hon.  Member:  No.

 Mr.  Speaker:  Is  he  speaking  on  his
 behalf?

 Shri  Lal  Bahadur  Shastri:  My  hon.
 colleague,  the  Minister  of  Parliamen-
 tary  Affairs  is  not  here.  But  if  the
 House  would  be  willing  to  sit  for  an
 hour  more,  I  think  it  would  be  possi-
 ble  to  accommodate  them,

 Mr.  Speaker:  I  have  a  list  of  52
 Membcrs  with  me;  there  might  be
 others  who  might  rise  in  their  places
 and  try  to  catch  my  cye.  I  want  hon.
 Members  also  to  appreciate  the  pres-
 sure  under  which  I  have  to  carry  on.
 I  want  to  accommodate  at  least  20
 Members  more.  Therefore,  3  hours
 must  be  given  to  me.  So  the  hon.
 Minister  can  calculate  when  he  would
 be  called.

 Shri  Maurya  may  now  continue  hig
 speech.

 Shri  P.  C.  Borooah  (Sibsagar  rose—

 Mr,  Speaker:  Order,  order.



 1891  Official

 श्री  मौर्य  (अलीगढ़)  :  भ्रध्यक्ष  महोदय,
 दि  हम  अपने  संविधान  की  पवित्र  धारियों
 का  अ्रध्ययन  ठीक  प्रकार  से  करें  तो  वहां  पर
 “शैल  बी”  ,  'देश्मरश्राफ्टर”  कौर  प्रोग्रेसिव

 युग  श्राफ  हिन्दी”  यह  तीन  शब्द  ऐसे  हैं  जिन
 का  अनालिसिस  करने  के  बाद  यह  मालूम
 होता  है  कि  राष्ट्रपति  को  संविधान  के  लागू
 होने  के  पांच  वर्ष  बाद  एक  कमिशन  बिठलाना

 चा: हये,  और  उसके  अध्ययन  के  पश्चात्‌
 ही  कुछ  निर्णय  लेना  चाहिये  ।  यही  नहीं,
 उसके  पश्चात्‌  दस  वर्ष  के  बाद  भारत  के

 राष्ट्रपति  जी  को  एक  और  कमिशन  बिठाना
 होगा,  यह  संविधान  के  शब्द  हैं,  और  वह
 कमिशन  इसका  अध्ययन  करेगा  कि  देश  में
 दस  वर्षों  में  हिन्दी  की  कितनी  प्रगति  हुई
 है  और  अंग्रेजी  की  क्‍या  परिस्थिति  है  तथा  उसे
 सदन  के  सामने  'रखेगा  |  राज  इस  सदन  में
 जो  निर्णय  हम  लेने  जा  रहे  हैं,  उसके  लिये
 में  कहता  हूं  कि  वह  भ्रवंधानिक  होगा,  इस
 कारण  से  कि  जो  कुछ  भी  निर्णय  होगा  वह
 कमिशन  का  जो  पांच  वर्ष  का  प्रयत्न  है
 हिन्दी  के  बारे  में  उसके  ऊपर  श्र:  “रत  रत
 होगा  ।  यह  विधेयक  आउट  श्राफ  डेट  हैँ  और
 हो  निर्णय  होगा  वह  अवैधानिक  होगा  ।

 इससे  आगे  बढ़  कर  जहां  तक  भाषा  का
 संबध  हें,  i  कहना  चाहता  हूं  कि  जिस  तरह
 पुत्र  शापता  मां  से  प्यार  होता  हैं,  जिस  तरह
 से  देश  भक्त  को  अपने  देश  से  प्यार  होता  हैँ,
 जिस  तरह  से  धम  विश्वासी  को  अपने  धर्म  से
 प्रेम  होता  हैं,  ठीक  उसी  प्रकार  से  एक  भाषा
 के  प्रेमी  को  अपनी  भाषा  से  प्रेम  और  उसमें
 विश्वास  होता  हूँ  ।  जहां  में  यह  बात  कहता  हूँ
 वहां  में  इस  बात  को  मानता  हूँ  कि  हमारे

 :सिर  जो०  डी०  एम०  के  भाई  हैं  उनका  भी
 अपनी  भाषाओं  तमिल,  तेलुगू  श्र  कन्नड़
 से  ही  उतना  ही  प्रेम  और  उसमें  उतना  ही
 विश्वास  है  जितना  हम  हिन्दी  भाषियों  को
 हिन्दी  में  है  ।  लेकिन  उनकी  सिर्फ  एक  बात  मेरी
 समझ  में  नहीं  आती  हं  जिस  को  में  आगे  बढ़
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 कर  लूंगा  |  भ्रायरलेंड,  वेल्स,  ईरान  शौर  तुर्की”
 इनकी  मिसालें  हमारे  सामने  मौजूद  हैं
 प्रायर लेंड  के  जो  पढ़े  लिखे  लोग  हैं  वे  करी"
 करीब  सब  अच्छी  तरह  से  अंग्रेजी  जानते  हैं,
 उसको  लिख  पढ़  सकते  हैं  कौर  बोल  सकते
 हैं,  भारतवर्ष  के  मुकाबले  में  बहुत  ज्यादा
 प्रतिशत  लोग  वहां  पर  अंग्रेजी  को  अच्छी  तरह
 लिख  सकते  हैं,  पढ़  सकते  हैं  और  बोल  सकते
 हैं,  लेकिन  इरा बात  के  होते  हुये  भी  उन्होंने
 आयरलैंड  की  अपनी  भाषा  को  अपनी  राज
 भाषा  बनाया  ।  अपनी  राज  भाषा  उन्होंने
 आयरिश  भाषा  को  बनाया  ।  उन्होंने  अंग्रेजी
 को  भ्र पने  ऊपर  नहीं  थोप!  :

 में  कुछ  देर  के  लिय  इतिहास  के  पन्नों
 को  दोहराना  चाहता  हूँ  राज  से  २७००  वर्ष
 पूर्व  यहां  पर  संस्कृत  का  बोलबाला  हा  ।
 मध्य  देश  में  संस्कृत  थी बौर  धीरे  धीरे  वह
 पूरे  राष्ट्र  में  फेल  गई  ।  उसके  पश्चात्‌  भगवान
 गौतम  बुद्ध  तथा  महावीर  जी  ने  अ्रपम  धर्म
 का  और  अपने  विचारों  का  प्रसार  किया  वह
 ऑफ  मागधी  ब्रोकर  मागधी  भाषा  में  किया,
 जो  कि  आगे  बढ़  कर  पाली  भाषा  का  रूप  ले
 गई  t  अरज  से  ढाई  हजार  वर्ष  पूर्व  इस  राष्ट्र
 में  पाली  भाषा  लोग  बोलते  थे  ।  ईसा  मसीह
 से  ६००  वर्ष  पूर्व  और  ईसा  मसीह  से  ६००
 वर्ष  पश्चात्‌,  १२००  वर्ष  तक  इस  राष्ट्र  में
 पाली  भाषा  रही,  श्र  उसके  प्रतीक  महाराज
 अशोक  के  स्तम्भ  हैं।  उन  स्तम्भों  पर  उन्होंने
 जो  कुछ  लिखवाया  वह  पाली  भाषा  में  लिख
 वाया  ।  जब  राज  से  २०००  वर्ष  पूर्व  या  १८००
 वर्ष  पूर्व  हम  अपना  कार्य  पाली  भाषा  में
 चला  सकते  थे,  और  अच्छी  तरह  चंला
 सकते  थे,  मे  केवल  यही  नहीं  कहता,  जब
 हमारी  सभ्यता  को  दूसरे  लोग  भी  मानते  थे,
 में  कहना  चाहत!  हूँ  कि  आज  हिन्दी  के  बारे
 में  क्यों  इतनी  परेशानियां  आती  हैं  ?  हमरे
 डी०  एम०  के०  लीडर  ने  कहा  कि  हम  इस
 चैप्टर  को  खोलें  :

 “Let  this  chapter  of  the  language
 be  opened  for  the  moment.”
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 ऐसा  उन्होंने  कहा  था।  में  एक  मिनट  के  लिय
 उसी  चेप्टर  को  यहां  पर  खोलता  हूँ  ।  इस
 मुल्क  में  १७६९  के  करीब  भाषायें  हैं।  जब
 उन  भाषियों  को  हम  अपने  सामने  रखते
 हैं  तो  क्‍या  देखते  हैं  ?  उन  भाषियों  को  एक
 एक  करके  मे  लगा  जोकि  कमिशन  की  रिपोर्ट
 के  २७  वें  पन्ने  पर  लिखी  है।  उसी  के  अनुसार
 में  यहां  प्रां कड़े  देता  हूं  ।

 'झलकियां  बोलने  वाले  Yo  लाख

 बंगला  बोलने  वाले  २  करोड़  ५१लाख

 गुजराती  बोलने  वाले  १  करोड़  ६३२लाख

 हिन्दी,  उर्दू  प्रस्थान  हिन्दु-
 बतानी  बोलने  वाले
 और  उसमें  विश्वास
 करने  वाले  १५  करोड़

 कन्नड़  बोलने  वाले  १४  लाख

 मलयालम  बोलने  वाले  ३३  लाख

 एक  माननीय  सदस्य  :  यह  गलत  है  1

 श्री  मौर्य  :  यह  म॑  सही  कह  रहा  डे,  जो
 कि  कमिशन  की  रिपोर्ट  में  हे  और  सन्‌
 १६५१  के  सेंसस  रिपोर्ट  के  अनुसार  है  ।

 मराठी  बोलने वाले  २  करोड़  ७०  लाख

 उड़िया  बोलने  वाल.  १  करोड़  ३१  लाख

 संस्कृत  बोलने  वाल.  केवल  ५५५
 तमिल  बोलने  वाले  २  करोड़  ६५  लाख

 तेलगू  बोलन ेवाल  ३  करोड़  ३०  लाख

 दूसरी  भाषाओं  के
 बोलने  वाले  करीब  ३  करोड़

 मैं  यह  कहना  चाहता  हूं  कि  यहां  पर  दो  तरह
 की  सभ्यता यें  बढ़ती  रही  हैं,  द्रविड़  सभ्यता
 और  ब्रायन  सभ्यता  ।  द्रविड़  सभ्यता  में  जो
 तीन  चार  भाषायें  आरती  हैं  उनके  बोलने  वाले
 केवल  €  करोड  हे  मीर  रेयान  भाषा  बोलने
 वाले  करीब  ३६  करोड़  के  हैं।  इस  ३६
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 करोड़  में  भी  मैं  थोड़ी  देर  के  लिये  इस  सदन
 का  ध्यान  वहां  पर  ले  जाना  चाहूंगा  कि  हिन्दी
 बोलने  वाले  कितने  हैं  ।

 अब  मैं  हिन्दी  की  बात  पर  आता  हूं  ।
 करीब  १५  करोड़  हिन्दी  बोलने  वाले  कौर
 समझने  वाले  हैं,  श्र  इनमें  बहुत  से  उसको
 लिख  श्र  पढ़  सकते  हैं  ।  इस  राष्ट्र  के  १५
 करोड़  लोग  हिन्दी  बोलने  वाले  हैं  ।  भाषा  का
 प्रशन  जिस  समय  कांस्टोट्यूएंट  भ्रसेम्बली  में
 उठा  था  झर  बड़ी  भारी  परेशानी  सामने
 करायी  थी,  उस  समय  हमारे  आदरणीय
 पंडित  जवाहरलाल  नेहरू  ने  जो  कहा  था
 उसको  उन्होंने  इस  सदन  में  आज  फिर
 दुहराया  है  1  उन्होंने  १३  सितम्बर,  १६४६
 में  कांस्टीट्यूएंट  असेम्बली  में  जो  कहा  था
 उसमें  से  पन्ना  १४१४  पर  से  मैं  कुछ  आपको
 पढ़  कर  सुनाता  हूं  ।  वह  इस  प्रकार  है  :

 “But,  at  the  same  time,  it  created
 a  great  gulf  between  us  who  knew
 English  and  those  who  did  _  not
 know  English  ang  that  was  fatal
 for  the  progress  of  a  nation.  That
 is  a  thing  which  certainly  we  can-
 not  possibly  tolerate  today.  Hence
 this  problem.

 However  good,  however  impor-
 tant,  English  may  be,  we  cannot
 tolerate  that  there  should  be  an
 English-know  elite  and  a_  large
 mass  of  our  people  not  knowing
 English.  Therefore  we  must  have
 our  own  language.”

 ऐसा  ग्रादरणीय  पंडित  जवाहरलाल  नेहरू
 ने  उस  समय  कहा  था  ।  उस  समय  भाषा
 का  निर्णय  बहुत  अच्छी  तरह  से  लिया  गया  था
 कि  देश  की  राष्ट्र  भाषा  हिन्दी  होगी  क्‍योंकि
 उसको  देश  के  ४२  प्रतिशत  लोग  बोल  या
 समझ  सकते  हैं  ।  लेकिन  आज  यहां  पर
 अंग्रेजी  को  हमारे  ऊपर  थोपा  जा  रहा  है  ।

 हमारे  सब  से  पहले  राष्ट्रपति  डा०  राजेन्द्र
 प्रसाद  जी  ने  भी  इसके  संबंध  में  १५  भ्रमित
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 १६६०  को  मद्रास  में  जो  कहा  शा  उन  शब्दों
 को  मैं  आज  इस  सदन  के  सामने  रखना  चाहता

 हैं  a  हमारे  डी०  एम०  के०  के  भाई  भी  उनको

 सुन  लें  ।  उन्होंने  कहा  था  :

 “You  expect  us  to  respect  your
 fcelingg.and  we  do  so.  We  do  not
 want  {tcimpose  anything  on  you,

 “even  ua  lunguage.  But  do  not
 impose  on  us  a  foreign  language.”

 उन्होंने  कहा  था  कि  हम  कोई  भी  जवान
 ग्रा पके  ऊपर  नहीं  थोपना  चाहते,  लेकिन  यह
 कहां  की  वकालत  है  कि  आप  गोरों  की  भाषा
 को,  एक  विदेशी  भाषा  को  हमारे  ऊपर
 थोपना  चाहते  हैं  ।  अंग्रेजी  को  अच्छी  वर
 जानने  वाले  देश  में  २  फीसदी  भी  नहीं  हैं  t

 मैं  भावनाओं  को  लेकर  सदन  का  ज्यादा
 समय  नहीं  लेना  चाहता,  लेकिन  मैं  यह  कहना
 चाहता  हूं  कि  हिन्दी  एक  बड़ी  साधारण,
 सूक्ष्म  और  सरल  तथा  सुन्दर  भाषा  है।

 मैं  स्वयं  इसकी  मिसाल  मौजूद  हूं  ।  मैंने

 उर्दू  फारसी  दस  बारह  वर्ष  पढ़ो  तब  थोड़ी  सीधे
 समझ  सलय.,,प्रंग्रेजी  को  मैंने  २५  बरस  शतक
 पढ़ा  मगर  /  उसको  अच्छी  तरह  समझ  +  नहीं
 पाया,  और  हिन्दी  को  मैंने  एक  बरस  नहीं
 एक  महिला  नहीं  एक  दिन  भी  नहीं  पढ़ा  लेकि
 मैं  ट्वेन्टी  थोड़ी  बहुत  समझता  हूं  ।  मैं।  कना

 चाहता  हूं  कि  जिस  भाषा  को  १५००४.ब  तक
 सिखाने  के  बावजूद  अंग्रेज  २  फीसदी से  ज्यादा
 को  न  सिखा  पाये  उस  भाषा  को  आप  थोप  कर
 क्या  राष्ट्र  को  पीछे  ले  जाना  चाहते  हैं  1

 हां,  एक  बात  में  मैं  हिन्दी  के  विरूद्ध  हूं  ।
 जिस  तरह  की  हिन्दी  बताने  का  प्रयत्न
 किया  त  रहा  उसके  में  निरत  है  आज  हिन्दी
 में  ऐसे  शब्द  लाने  का  प्रयत्न  किया  जा  रहा  है है
 जैसे

 अभियन्ता,  अभिशाषी,  लजीहप्थगामिनी
 इस  तरह  के  जो  शब्द  लगाये  जाते  हैं  मैं  उनके
 विरूद्ध  हूं  ।  ऐेसे  शब्द  जैसे  :

 रेलवे  स्टेशन,  इंजेक्शन,  डायरी
 -44(Ai)  LSBD—4.
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 जो  कि  हमारे  रोजानाके  जीवन  में  श्री  गये  हैं
 उनको  हिन्दी  में  शामि'  कर  लेना  चाहिये  ।
 ऐसा  नहीं  करेंगे  तो  हिन्दी  ओ  बढ़  नहीं  सकेगी  ।
 श्र  अगर  ऐसा  किया  गया  गे  हमारे  डी०
 एम०  के०  भाइयों  को  उस  [नदी  पर  कोई
 आपत्ति  नहीं  होगी  ।  डा०  श्यामा  प्रसाद
 मुखर्जी  ने  १३  सितम्बर,  सर१६४६  को
 कांस्टीट्यूएंट  असेम्बली  में  जो  कहा  था  वह
 पेज  १३६१  पर  इस  प्रकार  लि  है  :

 ’  “T?you  want  tnbat  Hadi  is  to
 rally  occupy  an  all-Ind  position
 nd  not  merely  replace  English

 for  certain  official  purposes,  you
 nake  Hindi  worthy  of  that  posi-
 ion  and  allow  it  to  absorb  by
 iatural  process  words  and  idioms

 not  only  from  Sanskrit  but  also
 from  oher  sister  languages  of
 India.  Do  not  obstruct  the  growth
 of  Hindi.  I  can  speak  Hindi  in  my
 own  Bengali  way..  Mahatma
 Gandhi  spoke  Hindi  in  his  own
 way.  Sardar  Patel  speaks  Hindi
 in  his  own  Gujarati  way.  If  my
 friends  from  the  Uttar  Pradesh  or
 Bihar  come  and  say  that  theirs
 is  the  standard  Hindi  which  they
 have  laid  down  and  anyone  who
 cannot  speak  this  language  will  be
 tabooed,  it  will  mean  a  bad  thing
 not  cnly  for  Hindi  but  it  will  be
 a  bad  thing  for  the  country.  I  am
 glad,  theerfore,  that  provision  has
 been  inncorprated  in  the  draft
 articless  suggesng  as  to  how  this
 languaage  shoulddevelop  in  this
 counhtry.”

 मतलब  यह  किं  ज  हिंदी  बनायी  जाये
 उसको  कठिन  न  बनाकर  ज्यादा  से
 ज्यादा  सरल  बनकर  जाये  1  हमारे  आदर-
 णीय  पंडित  जवाहलाल  नेहरू  जी  ने  सन्‌
 १६४६  में  कांस्टीटएंट  असेम्बली  में  कहा

 शौर  जो  कुछ  यहां कहा  उनकी  बातों  को
 मैं  देखता  हूं  तकी.  भाषा  बहुप  प्रबल
 है,  उनकी  भाव न्य  बहुत  प्रबल  हैं  ।  लेकिन
 उनकी  कथनी  श्र  करनी  में  अन्तर  है  ।
 जो  कहत ेहैं  कने  नहीं  हैं।  जो  वह  कहते
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 हैं  वही  करते  तो  आज  यह  विरोधी
 दल  पैदा  न  हुआ  होता  ।  तमाम  लोग
 उनको  अपना  एक  मात्र  नेता  मान  कर
 चलते  ।  वे  अपनी  कथनी  और  करनी  में
 फर्क  को  मिलायें  ।  उरद्‌  के  बारे  में  उन्होंने
 कहा  था  कि  उर्दू  एक  डाइनेमिक  भाषा  है,
 उसमें  रवानी  है,  जोश  है  लेकिन  उर्दू
 के  लिये  क्‍या  किया  गया  ?  अज  देश  में
 अयासामी  भाषा  के  लिये  घर  है,  बंगला
 के  लिये  घर  है,  मराठी  के  लिये  घर  है

 गुजराती  इरादी  अन्य  भाषाओं  के  लिये  घर

 हैं,  लेकिन  उर्दू  एक  खानाबदोश  भाषा  है,  उसके
 लिये  कोई  स्थान  नहीं  है।  उसके  लिये

 कोई  घर  नहीं  है  ।  मैं  मानता  हूं  कि
 उसको  राष्ट्रीय  जबानों  में  शामिल  किया
 गया  है,  लेकिन  उसका  स्थान  कहां  है?
 केवल  यह  कह  देना  कि  उसको  हों

 शेड्यूल  में  शामिल  कर  लिया  गया  है  का:

 नहीं  है  ।  उसको  एक  इलाके  की  जवान  मानना

 पड़ेगा  और  अगर  ऐसा  किया  गया  तो  जो  लोग

 उर्दू  भाषा  में  यकीन  करने  वाले  हैं  उनको  भी

 हम  से  नाराजगी  नहीं  होगी  ।  उर्दू  किसी  खास

 मजहूब  की  जबान  नहीं  है  ।  मुसलमान  उसको
 अरब  सौंपने  साथ  नहीं  लाए  थे।  वह  दिन्दुसस्‍्तान
 की  जबान  है,  यहां  पैदा  हुई  ब्रोकर  बढ़ी  है,
 उसका  एक  कलर  है,  उसका  एक  तरुन
 है,  उस  के  पीछे  एक  भाव  है  i  मैं  उसी  भाषा  को
 जानता  हुं  ।  इसलिए  जो  लोग  आज  यह
 समझते  हैं  कि  उर्दू  किसी  एक  मजहब  की
 जबान  हं  उनसे  मे  कहूंगा  कि  वह  अपनी  इस
 गलत  फहमी  को  दूर  कर  द  ।

 जहाँ  तक  हिन्दीक  बात  है,  उसके  लिए
 एक  आन्दोलन  चल  रहाहै।  इस  सदन  के
 आदरणीय  सदस्य  स्वामी  जी  भूख  हड़ताल  कर
 रहे  हैं।  वह  कहाँ  तक  सही  हैं  या  कहाँ  तक  गलत
 हैं  इस  बारे  में  मैं  कुछ  नहीं  कहना  चाहता  ।
 लेकिन  यह  एक  भाषा  का  सवाल  है  जिसको  देश
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 के  ४२  प्रतिशत  लोग  बोलते  हैं  ।  इस  संकट  के
 समय  इस  भाषा  के  प्रश्न  को  पैदा  करके  और
 सदन  को  परेशानी  में  डाल  कर  राष्ट्र  का

 नुकसान  किया  जा  रहा  है  |  यह  धमकी  की
 बात  नहीं  है  1  यह  देशभर  ४२  Of  हिन्दी  भाषी
 लोगों  की  भाषा  का  सवाल  है,  यह  १५  करोड़
 इन्सानों  का  सवाल  है  |  इसको  रसिकों  अपने
 सामने  रखना  पड़ेगा  |  जब  श्राप  दो  करोड़  और
 चार  करोड़  लोगों  के  लिए  भावना  से  प्रेरित
 हो  जाते  हैं  और  उनकी  धमकी  का  ख्याल
 करते  हैं,  तो  हमारे  प्यार,  हमारी  मुहब्बत  और
 हमारे  मन  में  जो  श्रद्धा  है उसका  भी  आपको
 ध्यान  रखना  चाहिए  |

 मैं  एक  बात  और  कहना  चाहता  हूं  जो  कि
 इसस  अलग  है  |  उत्तर  और  दक्षिण  में  विरोध
 चला  है  इसका  कारण  एक  यह  भी  है  कि  उत्तर
 प्रदेश  एक  बहुत  बड़ा  प्रान्त  है।  अगर  उसके
 दो  टुकड़े  कर  दिए  जाएं,  उसको  दो  हिस्सों  में
 बाँट  दिया  जाए  तो  उत्तर  और  दक्षिण  नजदीक
 प्पा  जाएगे  ।  यह  बात  सत्य  है  कि  ऐसा  करने  से
 उत्तर  और  दक्षिण  का  अन्तर  मिटेगा  |  उत्तर
 शौर  दक्षिण  को  निकट  लाने  के  लिए  मे

 दूसरा  सुझाव  है  कि  भारत  की  दो  राजधानियाँ
 बना  दी  जाएं,  एक  दिल्‍ली  और  दुलारी  हैदराबाद
 ऐसा  करने  से  भी  उत्तर  और  दक्षिण  का  फर्क
 मिटेगा  ।  और  दक्षिण  वाले  हिन्दी  को  आसानी
 सेसिल  लगे।  जब  वे  लोग  एक  विदेशी  भाषा
 को  सीख  कर  उत्तर  वालों  से  दागे  बढ़  सकते  हैं
 तो  मरा  विश्वास  है  कि  भविष्य  में  वे  नदी
 को  भी  सीख  कर  उत्तर  भारत  वालों  से  आगे
 बढ़  जायगे  ।

 यह्‌  जो  विधेयक  पाया  है  इसका  विरोध
 करते  हुए  मैं  कहता  हूं  कि  जो  कुछ  हम  राज
 यहाँ  पर  निर्णय  ले  रहे  हैं  वह  उस  कमीशन  के
 लेखे  जोखे  के  भ्रनुसार  ले  रहे  हैं  जो  कि  संविधान
 के  लागू  होने  के  पाँच  साल  बाद  बनाया  गया
 था,  जब  कि  हमारा  निर्णय  उस  कमीशन  के
 लेखे  जोखे  पर  होना  चाहिए  था  जो  कि  दस
 बरस  बाद  बनाया  जाता  ।  इसलिए  यह  निर्णय
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 अवैधानिक  है  ।  इसी  लिए  मेर,  निवेदन  है  कि

 एक  कमीशन  बनाया  जाए  और  उसके  लेखे
 जोखे  के  आघार  पर  यहाँ  निर्णय  लिया  जाए
 मेरा  निवेदन  है  कि  अंग्रेज़ी  को  इस  बिल  द्वारा
 हमेशा  हमेशा  के  लिए  हम  पर  न  थोपा  जाए
 आदरणीय  पंडित  जवाहरलाल  नेहरू  और
 उनके  साथी  अपने  जीवन  काल  में  राष्ट्र  भाषा
 को  राष्ट्र में चला  कर  हमेशा  हमेशा  के  लिए
 अजर  अमर  हो  जाएं  यही  मेरी  कामना  है  ।

 Shri  Khadilkar  (Khed):  Mr.
 Speaker,  Sir,  it  would  not  be  out  of
 place  to  recall  on  this  occasion  the
 debates  of  the  Constituent  Assembly,
 where  for  the  first  time,  the  problem
 of  nétional  language  was  discussed.
 Sir,  you  were  one  of  the  Members  of
 that  elder  body  which  debated  this
 issue  and  tried  to  come  to  some  com-
 promisc--I  purposely  use  that  word,
 because  among  all  the  languages,  you
 sclected  one  of  the  sister  languages  as
 an  official  language  for  the  first  time
 in  Indian  history.  It  is  a  historic
 decision,  no  doubt.  Nowhere  in  the
 past  history,  so  far  as  we  could  see,
 one  language  for  all  India  ever  exist-
 ed.  Therefore,  looking  to  the  condi-
 tions  then  prevailing,  with  the  back-
 ground  of  the  national  struggle  behind
 and  a  certain  crusading  will  shown
 by  Gandhiji  during  the  national  strug+
 gle  since  922  to  have  some  language
 of  communication  to  the  common
 people,  this  issue  was  decided  by  way
 of  a  compromise.  It  was  because  of
 him  that  this  issue  was  decided  by
 way  of  a  compromise.

 I  remember,  Sir,  when  you  decided
 this  issue  that  among  the  Indian  lan-
 guages  Hindi  should  be  elevated  to  the
 Position  of  an  official  language,  there
 was  a  good  deal  of  mental  reserva-
 tion.  There  was  a  recognition  that
 this  language  problem  could  not  be
 solved  like  any  other  problem.  There
 was  a  recognition  that  India  on  a
 Political  plane  is  a  federation  but  it

 aS  something  more  than  other  federa-

 bane
 Because  it  is  a  federation  of

 anguages,  it  is  a  federation  of  cul-
 tures,  the  question  of  languages,  cul-
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 tures  and  other  social  backgrounds  of
 different  regions  must  be  debated  and
 discussed  from  the  regional  angle  and
 ultimately  some  consensus  should  be
 evolved.

 On  that  occasion—I  do  not  want  to
 bring  that  issue  here—you  also  had
 raised  the  question  of  the  script.  You
 had  pleaded  for  the  acceptance  of  the
 Roman  script.  When  I  go  through
 the  debates,  I  sometimes  feel  that  this
 matter  of  the  script  also  will  have  to
 be  debated  one  of  these  days  if  at  all
 we

 want
 to  make  any  progress.

 If  we  accept  this  position,  now,
 after  1949,  when  you  debate  that  issue
 in  1963,  the  issue  is  reopened  for
 further  debate,  whether  we  have  pro-
 gressed,  whether  Hindi  language  is  in
 a  position  to  discharge  the  functions
 of  a  modern  State,  a  very  complicated
 State  and  preserve  that  sense  of  unity.
 Panditji,  while  speaking  here  yester-
 day,  never  mentioned  “national  langu-
 age”.  That  epithet  was  not  given  by
 him  for  Hindi.  He  said  that  we  want
 a  “link  language”.  In  the  Constituent
 Assembly  you  have’  used  the  term
 “official  language”.  That  is  the  pro-
 per  term.  Let  my  Hindi-speaking
 friends  realise  that  ours  is  a  composite
 political  structure.  This  is  a  plural
 society  in  the  real  sense  of  the  term,
 and  in  a  plural  society  with  a  com-
 posite  political  structure  we  have
 tried  to  build  up  a  certain  sense  of
 unity  and  we  are  going  to  strengthen
 it  further  in  a  diversity.  It  is  a  pecu-
 liar  phenomenon.  It  is  the  art,  it  is
 the  skill,  it  is  the  statesmanship  of
 the  central  leadership  to  see  how  to
 further  forge  that  link  of  unity  and
 strengthen the  ties  of  unity  in  a  diver-
 sity,  preserving  different  cultures  and
 different  languages  giving  them  full
 scope  for  their  development.  This  is
 the  problem  that  has  been  reopened
 and  is  open  for  debate  here,  and  it
 is  not  simply  a  question  of  continuing
 the  status  quo.

 No  doubt,  the  purpose  of  the  Bill  is
 very  limited.  We  want  to  continue
 the  status  quo.  We  have  realised  that
 there  is  no  other  alternative.  What-
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 {Shri  Khadilkar]
 ever  one  might  say,  let  us  admit
 frankly,—_I  do  admit—with  all  our
 opposition  to  English,  the  debt  that
 Wwe  owe  to  English  language.  The
 English  language  in  this  country  has
 served  as  a  foster  mother  for  all  the
 Indian  languages.  When  we  came  in
 contact  with  English,  particularly  in
 ihe  west  and  in  the  east,  what  do  we
 find?.  My  hon.  friend,  Shri  Prakash
 Vir  Shastri,  yesterday  referred  to
 Macaulay.  No  doubt,  the  Britishers
 then  thought  that  by  the  introduction
 of  English  they  would  be  able  to  sup-
 press  the  Indian  languages.  The
 opposite  effect  had  taken  place.  Ideas
 filtered  down,  a  certain  cross-fertilisa-
 tion  of  ideas  and  cultures  and  langu-
 ages  took  place  resulting  in  the  flower-
 ing  of  the  Indian  languages.  When  I
 remember  the  past,  what  was  the
 nature  of  the  Indian  languages.  It  was
 devotional  and  religious.  In  tone,  it
 was  poetic,  no  doubt.  It  had  no
 secular  approach,  no  prose  worth  the
 name.

 Dr.  M.  S.  Aney  (Nagpur):  They
 were  pious.

 Shri  Khadilkar:  If  I  am  wrong  you
 may  correct  me  later  on.  It  had  no
 prose  worth  the  name.  The  Bengali
 writers,  the  Marathi  writers  and
 others....

 Th:  Deputy  Minister  in  the  Minis-
 try  cf  Cammunity  Development  and
 €o-operation  (Shri  B.  8,  Murthy):
 Andhra  writers.

 Shri  Khadilkar:  I  am  saying  that  in
 every  region  new  forms  were  evolved,
 Jyrics  came,  essays  came  and  beauti-
 ful  prose  was  being  written  in  Bengali
 and  every  other  language.  I  would
 say,  a  new  creative  period  began  and
 the  flowering  of  languages  took  place.
 Therefore,  Macaulay  was  defeated,  I
 would  humbly  submit  to  Shastriji.
 Let  him  try  to  understand  the  pheno-
 menon  as  it  took  place.

 Another  thing  that  happened  was,
 when  we  came  in  contact  with  the
 British  through  their  language  and
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 with  the  western  thought,  a  certain
 renaissance  took  place  in  the  east  and
 the  west.  Let  my  hon.  friends  belong-
 ing  to  the  Hindi-speaking  regions
 excuse  me  if  I  say  that  this  renais-
 sance  never  took  place  in  the  north
 of  India  as  it  took  place  in  the  east
 and  the  west.  I  am  not  making  a
 very  bold  statement.  I  have  got  it
 examined  with  Hindi  scholars  like
 Kavi  Dinkar  and  others.  I  make  this
 statement  because  I  had  a  discussion
 with  him  and  he  said  that  I  was  per-
 fectly  right.  Therefore,  in  this  period
 of  renaissance,  the  flowing  of  langu-
 ages  in  the  east  and  the  west  develop-
 ing  a  new  personality  and  at  the  same
 time  enriching  itself  with  new  ideas
 and  assimilating  them,  has  revolu-
 tionised  the  Indian  languages  and
 brought  in  a  new  development  among
 great  writers  in  Bengal,  Maharashtra
 and  other  regions—F  am  not  omitting
 the  other  regions,  only  for  the  sake
 of  saving  time  I  am  mentioning  two.
 Therefore,  when  we  decide  now  and
 lay  down  a  policy  for  the  future  we
 have  to  consider  all  these  things.

 What  should  be  the  policy?  Let  me
 be  very  frank.  Some  people,  while
 talking  about  language  here,  think  of
 their  constituency.  This  is  not  a  92n-
 stituency  problem,  nor  is  this  a  party
 problem.  This  is  a  national  problem.
 If  we  want  to  preserve  and  strengthen
 political  unity  we  will  have  to  recog-
 nise  this  federation  of  languages,  this
 federation  of  cultures,  where  certain
 local  feelings  will  have  to  be  respect-
 ed.  It  is  an  emotional  problem.  It  is
 intimately  connected  with  the  life  of
 the  people.  (Interruptions).

 Shri  A.  P.  Sharma  (Buxar):  This
 “federation  of  languages  and  cultures”
 is  not  denied  by  anybody.

 Mr.  Speaker:  Order,  order.  He  is
 not  talking  of  federation  of  voices.

 Shri  Khadilkar:  This  is  intimately
 connected  with  the  lives  of  the  people,
 and  I  must  say  that  if  we  remove  this
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 force  that  has  been  projected  by  the
 English,  contact  with  English,  I  am
 afraid  the  poverty  of  Indian  litera-
 ture  is  likely  to  further  continue.
 Therefore,  I]  for  one  would  not  like
 to  break  away  from  this  world  cur-
 rent,  a  world  language  in  which  new
 culture,  new  science  and  new  art  of
 Government  and  everything  is  being
 reflected  every  day.  Are  we  going  to
 cut  ourselves  off  from  this  world
 stream  and  thereby  have  the  satisfac-
 tion  that  we  have  done  a  patriotic
 duty?

 Sir,  my  patriotism  does  not  lead  me
 or  guide  me  in  this  direction  that  this
 jJanguage  also  I  should  try  to  shun
 and  keep  it  out.  I  would  like  to  assi-
 milate  whatever  best  is  there  in  world
 thought,  and  this  is  the  only  language
 which  has  reached  to  some  extent  to
 some  percentage  of  the  population  in
 this  country  and  where  this  world
 thought,  its  absorption  and  infiltration
 to  the  lower  level  is  taking  place.

 After  saying  this,  I  must  also  say
 one  word  regarding  my  hon.  friend,
 Shri  Anthony.  Frankly,  when  he
 pleaded  for  English  he  was  pleading
 for  a  good  cause.  But  he  was  so  much
 embittered  that  his  accumulated
 bitterness  he  sputtered  out  and  he
 lost  the  cause  because  of  his  speech.

 There  is  another  approach,  and  I
 would  like  just  to  mention  one  thing.
 When  this  question  of  whether  we
 should  enrich  our  own  languages  or
 try  to  have  that  fixation—a  mystic
 Marxist  here  referred  to  it  day  before
 yesterday  in  his  speech—to  English
 was  considered,  at  that  moment  Tagore
 gave  a  warning.  What  did  he  say?
 Tagore  said  that  a  few  educated  live
 in  the  upper  part  of  the  house  and  the
 vast  illiterate  millions  live  below,
 with  no  stair  in  between.  So,  I  would
 humbly  ask  Shri  Frank  Anthony:
 after  seeing  all  this,  in  this  demo-
 cracy  should  we  not  establish  com-
 munion,  certain  communication  and
 certain  intercourse  with  the  masses?
 It  is  only  by  that  intercourse  that  we
 ean  enrich  our  language  and  get  a
 mew  vitality  and  new  force  for  our
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 Political  and  social  evolution.  The
 only  difference  between  the  pleading
 of  Shri  Frank  Anthony  and  my  plead-
 ing  is  this.  He  is  cut  off  from  society.
 He  is,  in  a  way,  I  hope  he  will  excuse
 me  for  saying  so,  a  rootless  person,
 without  any  mooring  in  the  Indian
 society.  He  should’  shake  off  that
 complex  of  rootlessness  and  try  to
 become  one  with  the  mass  of  the
 people,  as  poet  Tagore  advised  the
 English-knowing  people  to  emulate
 that  example.  If  he  does  that,  then
 his  pleading  for  English  would  be
 more  successful  in  the  present  context,

 Then,  before  I  come  to  the  present
 measure,  I  would  say  that  every  region
 must  have  its  full  say  in  this  matter
 and  there  should  be  at  least  one
 spokesman  for  each  region.  Sir,  since
 you  were  also,  at  that  time,  taking  a
 very  prominent  part  in  the  discussion
 of  this  matter,  you  would  realise  the
 feelings  and  sentiments  of  the  people
 when  it  is  a  question  of  language.
 Therefore,  this  is  a  problem  in  which,
 perhaps,  what  I  am  saying  may  not
 be  acceptable  to  the  hon.  Member,  Dr.
 Aney.  He  belongs  to  the  past  gene-
 ration,  more  than  two  generations
 past.  Those  people  who  were  born
 Jate  in  the  last  century  have  perhaps
 a  different  idea  now  about  patriotism
 and  language  and  culture.

 So  far  as  I  am  roncerned,  when  I
 look  at  the  present  measure,  I  find
 that  it  needs  certain  modifications.
 Let  me  be  very  clear  about  it.  Today,
 while  laying  down  the  law  for  the
 next  ten  years  or  more,  the  Home
 Minister  or  the  Government  is  trying to  win  over  the  people  to  their  point
 of  view.  I  do  realise  that  certain  un-
 animity,  unity  and  certain  agreement
 must  be  reached.  But  unity  on  what
 basis?  Let  us  realise  and  understand
 as  I  have  said  earlier,  it  is  a  compro-
 mise.  I  would  like  to  ask  Government
 one  question.  After  elevating  Hindi
 to  that  pedastal,  what  have  they  done
 during  the  last  fifteen  years  or  so  to
 popularise  Hindi,  to  propagate  Hindi,
 in  the  Southern  region?  Have  they established  a  university  there?  I  know
 that  in  Maharashtra  we  have  got
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 many  people  who  are  proficient  in
 Hindi.  We  form  a  sort  of  link  or
 bridge  of  understanding  between  the
 north  and  the  south.  We  have  nothing
 to  say  against  Hindi  as  such.  We
 would  like  to  assimilate  it,  enrich  it
 and  give  it  a  new  form  and  content;
 we  would  like  to  remove  its  poverty.
 We  want  to  be  proud  of  Hindi.  If
 there  is  a  mixture  of  these  languages,
 different  languages  contributing  to
 Hindi,  I  think  the  Hindi  language
 would  be  enriched.  As  _  Professor
 Mukerjee  said,  there  is  no  creative
 writing  in  English?  In  the  non-Hindi
 regions  also  there  is  no  creative  writ-
 ing  in  Hindi  That  must  be  realised.

 Mr.  Speaker:  The  hon.  Member
 must  now  conclude.

 Shri  Khadilkar:  I  will  finish  my
 speech  in  two  minutes.

 Therefore,  to  those  who  plead  for
 Hindi  and  those  who  want  to  continue
 the  status  quo  and  those  who  want  a
 Committee  to  be  appointed  right  now,
 instead  of  appointing  a  Commission
 after  ten  years,  I  will  put  this  ques-
 tion.  What  has  happened  to  the  pro-
 gress  of  Hindi?  Why  is  it  that  Hindi
 has  not  progressed  so  far?  Why  is  it
 that  the  Hindi  regions  of  Bihar,  Uttar
 Pradesh  and  Madhya  Pradesh  have  not
 made  any  progress  in  this  direction
 and  introduced  Hindi  at  the  top—most
 level?  Who  have  prevented  them
 from  doing  this?  They  want  progress
 of  Hindi—excuse  me  for  saying  this—
 dependent  upon  getting  full  official
 recognition.  I  do  not  think  any  langu-
 age  can  progress  by  Government  back-
 ing  alone.  When  Sankara  came  from
 Kerala  to  the  North  and  established
 his  Math  to  defeat  Buddhism—of
 course,  I  do  not  agree  with  every-
 thing  that  he  did—he  established  his
 caste  system  and  stabilised  a  sort  of
 agricultural  society  in  this  country,
 by  allocating  functions  to  different

 ections  of  society;  when  he  did  all
 that,  he  never  had  any  governmental
 backing  or  governmental  authority
 behind  him;  he  did  it  as  a  mission  and
 he  succeeded.  Why  not  the  literate
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 Hindi  people  go  to  the  south  and  east
 with  a  crusading  spirit  and  establish
 centres  of  Hindi  learning  with  the
 co-operation  of  the  local  people?  That
 is  the  only  way  of  spreading  Hindi,
 making-it  more  popular,  and  estab-
 lishing  intercourse  between  the
 masses  and  the  Government.

 Coming  to  the  Bill,  as  I  said...

 Mr.  Speaker:  I  am  sorry,  he  has  to
 conclude  now.  JI  cannot  afford  to  give
 more  than  ten  minutes  to  any  hon.
 Member.  He  has  taken  fifteen
 minutes.

 Shri  Khadilkar:  Please  give  me  two
 more  minutes.  I  am  the  only  spokes-
 man  from  my  region.  I  will  finish
 my  speech  in  two  minutes.

 Mr,  Speaker:  That  is  not  fair.  I
 will  have  to  call  another  hon.  Member
 from  Maharashtra.  So,  I  cannot  give
 him  more  time.  I  think  the  best
 course  left  for  me  would  be  to  ask
 Shri  Khadilkar  to  sit  in  the  Chair
 and  regulate  the  business  of  the  House
 I  am  sorry,  I  cannot  give  him  any
 more  time.  now.

 Shri  Vasudevan  Nair  (Ambala-
 puzha):  Mr.  Speaker,  one  thing  is
 very  clear  from  the  debate  till  now,
 and  that  is  this,  this  Bill  enjoys  gene-
 ral  support  from  all  parts  of  this
 House.

 Some  Hon.  Members:  No,  no.

 Shri  Vasudevan  Nair:  I  only  said
 “general  support”,  and  I  underline  it.
 All  the  same,  it  is  very  significant
 that  there  is  general  support  for  the
 spirit  of  the  Bill,  for  the  essence  of  the
 Bill.

 Any  impartial  person  in  this  country
 will  welcome  this  Bill,  which  says
 that  English  will  continue  for  as
 necessary  a  period  as  is  thought  by
 the  people  of  this  country.  I  do  not
 think  that  anybody  has  seriously  sug-
 gested  that  we  should  reconsider  the
 decision  of  the  Constituent  Assembly.
 i  do  not  pretend  to  forget  the  voice
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 of  my  hon.  friend  from  the  South,
 Shri  Manoharan.  Of  course,  he  said
 that  there  should  be  a  re-appraisal  of
 the  Constitution  itself  but  I  think  it
 is  too  late  in  the  day  to  plead  for  the
 re-appraisal  of  the  Constitution  as
 such.

 Shri  S.  Kandappan  (Tiruchengode):
 This  is  the  proper  time.

 Shri  Vasudevan  Nair:  As  far  as
 Hindi  is  concerned,  we  have  accepted
 it  as  the  official  language.  I  come
 from  the  southern-most  part  of  this
 country.  The  distance  dividing  Hindi
 and  Malayalam,  which  is  my  mother
 tongue,  is  more  than  2,000  miles.  But,
 because  of  that  alone,  I  do  not  con-
 sider  Hindi  to  be  a  foreign  language,
 as  English  is.  I  may  inform  you  that
 some  people  talk  too  much  about  the
 anti-Hindi  movement  in  the  South,  or
 in  the  non-Hindi-speaking  areas.  Of
 course,  there  are  some  _  fears  and
 apprehensions,  and  some  of  them  are
 quite  justified.  But,  to  say  that  the
 people  in  the  South  are  all  anti-Hindi
 is  far  from  the  truth.  The  basic  and
 impartial  question  is  this,  whether  one
 believes  in  the  unity  and  oneness  of
 the  Indian  nation.  If  one  does  believe
 in  this,  he  has  to  agree  to  the  neces-
 sity  of  choosing  one  of  our  national
 languages  as  the  official  language  of
 the  Union.

 Shri  S.  Kandappan:  Only  on  senti-
 mental  grounds.

 Shri  Vasudevan  Nair:  And  we  have
 rightly  chosen  Hindi  as  the  official
 language.  Again  I  would  repeat  that
 the  basic  question  is  whether  one
 Sincerely  believes  in  the  unity  of
 India.  If  we  decide  to  be  a  part  of
 this  country,  we  have  to  communicate
 with  our  brethren  in  the  North,  and
 there  should  be  a  medium  for  that.

 Shri  Kandappan:  English  is  there.

 Shri  Vasudevan  Nair:  Some  people
 may  ask:  why  not  English?  I  will
 just  request  my  friends  to  consider
 whether  it  will  be  a  consolation  for
 us  in  the  non-Hindi-speaking  areas
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 to  see  that  a  foreign  language  is
 imposed  upon  the  Hindi-speaking
 people  also.  The  people  in  the  non-
 Hindi-speaking  areas  will  have  to
 learn  another  language,  whether  it  is
 Hindi,  English  or  Punjabi.  Whatever
 be  the  official  language,  they  will  have
 to  learn  one  language  extra.  That  they
 will  have  to  do  anyway  if  the  pre-
 condition  is  accepted,  namely,  that
 they  remain  a  part  of  the  Indian
 Union.  If  they  decide  to  go  away
 then  it  is  a  different  question.

 An  Hon.  Member:  What  ४2००५  C.  P.
 Ramaswami  Aiyar?

 Shri  Vasudevan  Nair:  Then  I  do
 not  think  the  language  problem  will
 be  easily  solved.  In  Dravidastan  the
 common  language  problem  will  not
 be  solved  very  easily.

 An  Hon.  Member:  We  should  not
 talk  of  that  now.

 Shri  Vasudevan  Nair:  So,  I  think,
 it  is  no  solution  for  the  non-Hindi-
 speaking  people  to  impose  for  our
 benefit  a  foreign  language  on  nearly
 40  per  cent  of  the  people  who  speak
 Hindi.  It  is  all  the  more  better  for
 our  country  and  for  the  non-Hindi-
 speaking  people  to  learn  a  language
 which  is  an  Indian  language  and  which
 is  spoken  by  quite  a  considerable

 ‘section  of  people  in  this  country.

 But  another  question  can  be  asked.
 Why  should  it  not  be  any  other  Indian
 language?  Why  should  it  be  Hindi
 itself?  I  will  agree  that  it  is  a  very
 genuine  question.  There  is  nothing
 wrong  in  selecting  any  of  the  Indian
 languages.  Why  not  have  Tamil?  But,
 there  again,  I  will  submit  this.  I  haa
 an  opportunity  recently:  to  visit  Indo-
 nesia.  They  had  a  very  similar  pro-
 blem.  I  was  really  interested  to  sce
 that  the  Indonesian  language  which  is
 a  common  language  was  really  spoken
 by  a  miscroscopic  minority  in  Indo-
 nesia.  The  language,  which  is  similar
 to  Hindi  here,  is  Javanese  but  they
 refused  to  accept  Javanese  as  the
 common  language  and  decided  to  have
 the  Indonesian  language,  which  was
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 the  mother  tongue  of  only  a  very  small
 minority,  for  the  whole  country  of*
 hundreds  of  islands.  It  is  very
 interesting  to  see  that  after  928  when
 that  decision  was  taken  in  a  national
 convention  during  the  last  35  years
 they  have  succeeded  in  popularising
 this  minority  language  throughout  the
 country,  Even  in  the  remotest  village,
 even  an  old  woman  can  understand
 and  speak  this  language.  So,  theore-
 tically  there  is  nothing  wrong  in
 accepting  any  of  the  4  languages,  but
 in  India  we  cannot  just  copy.  We
 have  a  past,  we  have  a  history,  we
 have  a  tradition  of  the  national  move-
 ment  and  Hindi  has  occupied  this
 position  as  a  result  of  all  these  things
 put  together.  So,  it  is  futile  to  think
 about  another  country  which  in  its
 wisdom  and  quite  rightly  has  chosen
 a  minority  language.

 Shri  N.  Sreekantam  Nair  (Quilon):
 Have  you  mastered  Hindi  as  much  as
 you  have  mastered  English?

 Shri  Vasudevan  ‘Nair:  I  would
 request  my  hon.  friend,  Shri  Sree-
 kantan  Nair,  not  to  think  so  much
 about  us  but  to  think  about  our
 children.  That  is  the  real  difficulty.
 For  me  or  for  my  hon,  friend,  Shri
 Sreekantan  Nair.  it  wiil  be  very  diffi-
 cult,  almost  impossible  to  speak  Hindi
 as  we  speak  English.  It  is  late  in  the
 day  to  thing  about  that.  Maybe,  some
 linguists  will  do  that,  people  who  can
 learn  language  very  easily  can  do
 that.  But  I  am  thinking  of  my  son
 who  is  in  the  school  today  and  who
 is  learning  Hindi  as  a  compulsory
 subject.  It  will  be  of  interest  to  you
 to  know  that  in  my  State  for  the  last
 35  or  20  years  Hindi  is  a  compulsory
 subject  in  the  secondary  schools.

 Shri  N.  Sreekantan  Nair:  They  will
 also  be  et  a  disadvantage.

 Shri  Vasudevan  Nair:  It  is  interest-
 ing  to  know  that  there  was  no  such
 violent  movement  against  the  imposi-
 tion  of  Hindi  on  the  school-children
 there.  They  were  taking  to  it.  They
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 were  learning  it.  I  am  sure,  if  you
 properly  teach  them,  my  hon.  will
 speak  Hindi  as  I  speak  English  or
 even  much  better.  So,  we  are  think-
 ing  about  the  future  and  we  come  to
 the  conclusion  again  that  we  have  to
 have  an  Official  language.  That  langu-
 age  cannot  be  English.  That  language
 should  be  an  Indian  language  and  we
 have  chosen  Hindi  as  the  official
 language  for  various  reasons  of  past
 history  and  traditions  of  our  national
 movement.

 Now  the  whole  problem  is  about
 the  change-over.  That  is  the  crux  of
 the  problem  today.  There  one  has  to
 be  very  careful.  One  has  to  go  step.
 by  step.  One  should  not  hustle  the
 Government  into  wrong  or  hasty
 decisions.  On  that  question  of  change-
 over,  suppose,  we  are  asked  to  have
 the  leadership  of  people  like  Swamiji,
 I  think,  that  will  be  the  biggest  cala-
 mity  for  this  country;  that  will  be  the
 end  of  India.  There  is  no  doubt  about
 that.  Fortunately  for  us  that  day  will
 not  come,  I  am  sure,  when  that  kind
 of  leadership  will  be  imposed  upon
 this  country—an  intolerant,  inflexible,
 unreasonable  leadership,  who  _  just
 want  to  impose  something  which  they
 believe  to  be  sacred  upon  the  whole
 country.  I  am  sure  that  neither  this
 House  nor  this  country  will  back  up
 such  unreasonable  movement  which
 may  lead  to  the  disruption  of  this
 great  country.  So  when  we  think  of
 this  change-over  to  the  Official  langu-
 age,  that  is,  from  English  to  Hindi,  in
 course  of  time  after  the  non-Hindi-
 speaking  people  have  picked  up  Hindi
 quite  sufficiently,  there  cannot  be
 much  of  this  difficulty.

 There  I  have  to  make  some  con-
 crete  proposals  to  the  hon.  Minister.
 He  is  not  present  here  but,  I  am  sure,
 his  deputy  will  tell  him  what  our  feel-
 ing  is.  One  of  the  main  problems  agi-
 tating  the  people,  specially  the  middle-
 class,  the  educated  section,  in-the  non-
 Hindi-speaking  areas  is  that  of  Gov-
 ernment  service,  that  is,  the  Union
 service.  We  have  given  notice  of  an
 amendment  to  the  effect  that  a  candi-
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 date  appearing  for  a  test  by  the  Union
 Pubiie  Service  Commission  should
 have  the  liberty  to  write  in  English,
 Hindi  or  his  mother  tongue.  A  can-
 didate  who  writes  his  paper  in  a  lan-
 guage  other  than  his  mother  ton-
 gue  should  be  given  some’  special
 eonsideration.  Again,  those  candidates
 who  come  from  the  Hind!-speaking
 area,  wil!  ulso  have  to  pass  through
 certain  tests  because  when  we  accept
 Hindi  as  the  official  language  there  is
 an  inherent  advantage  for  those  who
 come  from  the  Hindi-speaking  areas.
 It  should  not  be  allowed  to  perpetuate
 into  some  kind  of  a  vested  interest.  It
 should  not  be  allowed  to  stand  in  the
 way  of  those  people  coming  from  the
 non-Hindi-speaking  areas.  So,  jit  was
 very  wise  on  the  part  of  the  Govern-
 ment  to  devise  the  thrce-language  for-
 mula.  The  Hindi-speaking  areas  are
 expected  to  teach  a  language  other
 than  Hindi  that  is,  one  of  the  modern
 Indian  languages,  and  English  and  we
 would  propose  that  a  Hindi-speaking
 candidate  should  definitely  be  asked  to
 write  a  paper  in  one  of  the  non-
 Hindi  languages  in  India  so  that  these
 two  categories  of  people  are  put  on
 the  same  footing  and  one  does  not  feel
 that  one  is  at  a  disadvantage.  There  I
 will  agree  that  when  he  writes  a
 paper  jn  another  modern  Indian  lan-
 guage  he  should  also  be  given  some
 consideration.  There  should  be  mode-
 ration.  In  examinations  we  have
 heard  of  moderation.  That  modera-
 tion  can  be  exercised  in  the  case  of
 non-Hindi-speaking  candidates  when
 they  write  in  Hindi  and  in  the  case
 of  Hindi-speaking  candidates  when
 they  write  a  paper  in  another  Indian
 language.  If  a  guarantee  like  this  is
 given  and  if  that  is  implemented,’
 much  of  the  heartburning  of  the  non-
 Hindi-speaking  people  can  be  remov-
 ed  and  much  of  the  apprehensions  also
 can  be  removed.  But  I  have  a  feel-
 ing  that  in  the  implementation  of  the
 three-language  formula  the  Hindi-
 speaking  States  are  indifferent.

 The  Emotiona]  Integration  Commit-
 tee  in  its  report  has  indirectly  sug-
 zesteq  that  the  progress  made  in  the
 Hindi  States,  as  far  as  the  taking  up
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 the  teaching  of  South  Indian  langu-
 ages  is  concerned,  is  not  at  all  satis-
 factory.  They  May  have  several  ex-
 cuses  to  give—lack  of  teachers,  etc..— as  I  heard  the  U.P.  Minister  giving such  excuses.  But  an  feeling  that  the
 Hindi  States  are  reluctant  are  in  dif-
 ferent,  in  enforcing  3-Language  For-
 mula  will  do  great  harm  to  this  coun-
 trv.
 I3  has.

 What  about  the  Universities?  Wo
 Were  told  yesterday  by  Dr.  Shrimali
 that  the  universities  are  going  to  ac-
 cept  regional  languages  as  the  medium of  instruction.  But  today  90  per  cent of  our  universities  are  having  English
 as  the  medium  of  instruction  in  the
 universities.  What  a  calamity  it  has
 brought  to  the  education  system,  you should  know,  Sir.  A  student  is  learn-
 ing  everything  in  his  regional  lan-
 guage  upto  the  matriculation  and soon  as  he  enters  the  university,  the
 college,  he  has  to  learn  everything  in
 English.  Ag  the  Prime  Minister  right-
 ly  pointed  out,  the  standard  of  Eng-
 lish  is  going  down  and  a  student  finds it  so  difficult.  So,  it  is  high  time  that the  medium  of  instruction  in  the  uni-
 versitics  also  shou!qd  be  the  regional language.

 Mr.  Speaker:  The  hon.  Member should  conclude  now.
 Shri  Vasudevan  Nair:  Excuse  me; I  want  only  one  or  two  minutcs  more.
 When  we  think  of  the  changeover from  English  to  the  national  lan-

 guage,  as  Prof.  Mukerjee,  our  leader, has  pointed  out  on  the  first  day  in  his
 speech,  it  is  very  important  that  the
 regional  languages  take  their  proper
 place.  I  was  really  surprised  to  hear
 some  of  the  speeches  of  the  so-called
 Hindi  enthusiasts  when  they  spoke  so
 much  about  the  conversion  to  Hindi.  I
 am  sorry  to  say  they  did  not  speak
 about  the  necessity  of  the  changeover
 to  the  other  languages  also.  They
 should  have  that  much  consideration
 for  Tamil,  Malayalam,  Gujarati  or
 Marathi  and  all  that  as  they  have  for
 for  Hindi.  Very  often  they  think  only
 about  Hindi,  Hindi,  Hindi  and  nothine
 else.  If  they  cannot  think  of  about
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 ‘the  other  4  languages  with  the  same
 -kind  of  kindness  and  consideration  and
 Patronage,  then  the  real  unity  of  our
 country  cannot  be  achieved.  If  pro-
 per  leadership  is  given,  I  am  sure,
 this  linguistic  problem,  a  delicate  pro-
 blem  and  the  most  difficult  problem,
 can  be  solved  to  the  interests  of  our
 people,  to  the  unity  of  our  country.
 The  thing  that  we  need  today  is  pro-
 per  leadership,  not  the  leadership  that
 is  intolerant  and  unreasonable.

 Shri  P.  C.  Borooah:  Mr.  Speaker,
 Sir,  in  spite  of  so  much  of  debate,  dis-
 cussions  and  generation  of  heat  tak-
 ing  place  in  Parliament  and  in  the
 party-parleys,  platforms  and  in  the
 press,  I  must  confess  that  I  have  not
 been  able  to  get  myself  much  interest-
 ed  in  this  controversy  on  the  issue  of
 Official  Language  Bill.  It  is  because,
 Sir,  with  the  aggression  of  Chinese
 in  the  north  and  infilteration  of  Pakis-
 tanis  in  the  south  and  the  west,  that
 area  has  been  sandwitched  between
 the  two  unfriendly  countries  and  the
 people  of  Assam  have  to  keep  alert
 for  any  eventuality.  They  have  not
 been  able  to  forget  those  grim  days  of
 October  and  November  last  year  when
 they  suffered  a  good  deal  on  account
 of  the  Chinese  aggression  and  also  on
 account  of  our  unpreparedness  for
 guarding  our  frontiers.  Adding  to  this
 again,  comes  the  news  of  new  concen-
 tration  of  troops,  consider  of  roads
 and  air-fields  on  our  northern
 frontier.  The  apprehensions  with  the
 people  there  aTe  rising  high.  Such  be-
 ing  the  state  of  affairs  and  such  be-
 ing  the  state  of  mind  of  the  people  of
 Assam,  ‘t  is  only  natural  that  they
 have  not  been  able  to  take  much  in-
 terest  in  this  controversy.  The  coun-
 try  is  still  in  the  state  of  national
 emergency  and  the  people  of  Assam
 fee]  that  nothing  should  have  been
 done  which  may  come  in  the  way  of
 our  making  an  all-out  effort  which  we
 have  been  called  upon  to  make  for
 defence  and  development  of  the  coun-
 try.  This  controversy  that  has  arisen
 now  has  to  a  e#reat  extent  diverted
 their  attention  from  making  the  coun-
 try  prepared  for  defence  ang  deve-

 APRIL  25,  963  Languages  Bill  Il9l4

 lopment.  As  such,  they  fee)  that  the
 Bill  should  not  have  been  brought  at
 this  moment.  We  could  have  defer-
 red  it  till  the  cessation  of  the  national
 emergency  because  we  have  got  still
 enough  time  for  bringing  such  a  mea-
 sure  before  Parliament.  This  ig  my
 first  observation.

 Coming  to  the  question  Hindi’s
 position  in  the  country,  I  would  like
 to  say  that  India  is  one  national  and
 a  nation  must  have  a  common  national
 language.  The  people  of  this  country
 have  unequivocally  declared  Hindi  to
 be  their  common  language,  whether
 for  official  purpose  or  for  national
 usage.  It  is  a  happy  augury  that  there
 is  not  much  objection,  rather  there
 is  no  objection  to  this  decision.
 Hindi  is  going  ahead  all  right
 although  the  pace,  one  must  ad-
 mit,  is  a  bit  slow.  But  let  there  be
 no  hurry  or  compulsion;  let  it  have
 a  natural  growth.  After  all,  the  life
 of  a  nation  is  not  limited  to  a  single
 generation  only.  The  thing  which  is
 not  possible  immediately  can  possibly
 be  done  in  5,  0  or  25  vears.  The  thing
 which  cannot  be  done  in  one  genera-
 tion  can  possibly  be  done  in  the  next.
 Still,  then,  it  w:ll  be  well  within  the
 life  time  of  the  national.  So,  there  is
 nothing  to  fear  that  the  Hindi  wil]  not
 be  the  only  official  language  of  the
 country.  This  is  my  second  observa-
 tion.

 Coming  to  the  position  of  English,
 I  need  not  say  much  because  much  has
 been  said  in  favour  of  this  language,
 the  great  part  that  it  had  played
 in  the  unification  of  the  country
 and  also  in  the  achievement  of
 our  independence.  I  would  only  ap-
 peal  to  the  Hindi-supporting  friends
 that  let  the  position  be  not  disturbed
 for  the  present.  I  am  making  this
 appeal  to  them  only  for  two  reasons.
 Firstly,  a  large  majority  of  our  people
 have  not  yet  becn  able  to  pick  up  the
 Hindi  Janguege  quite  wel]  and,  in  spite
 of  it,  if  it  is  forced  on  them,  there  will
 naturally  be  repercussions  and  those
 repercussiong  will  do  harm  not  only
 to  the  cause  of  Hindi  as  the  official
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 language  but  also  to  the  cause  of  the
 country.  Secondly,  the  Hindi  itself
 has  not  fully  developed  and  it  has  been
 said  by  many  of  my  friends  here  that
 it  has  not  yet  attained  the  position  to
 replace  English  in  the  country.  Not
 only  that  nothing  has  yet  been  done
 to  make  it  fit  for  its  usage  in  techni-
 cal,  legal  and  scientific  spheres,  it  has
 not  yet  been  standardised  also.  What
 we  find  in  this  House?  When  our
 Prime  Minister  on  rare  occasions
 speaks  in  Hindi,  his  langaue  is  some-
 what  different  from  what  is  spoken
 by  our  Home  Minister.  Again,  the
 language  spoken  by  the  Home  Minis-
 ter  is  somewhat  different  from  the  lan-
 guage  spoken  by  our  Agriculture
 Minister,  Dr.  Ram  Subhag  Singh.  This
 is  the  position.  There  is  already  a
 controversy  going  on  in  the  country
 in  regard  to  the  form  of  Hindi  that
 wil  be  used  by  Al]  India  Radio.

 There  is  a  permanent  controversy  ex-
 isting  in  regard  to  the  writing  of  the
 cinema  scripts  for  Hindi  films,  There
 is  difference  between  the  Wardha
 schoo]  and  the  Hindi  school  of  the
 Rashtra  Bhasha  Prachar  Samitis.  All
 these  things  perplex  the  non-Hindi-
 speaking  people.  They  must  know
 definitely  what  the  form  of  Hindi
 4s  which  will  be  used  for  official
 purposes,  and  what  the  Hindi  will  be
 which  they  will  have  to  learn.  This
 is  the  main  thing.  Until  and  unless
 that  is  done,  I  do  not  think  that  Eng-
 lish  as  it  is  being  used  should  be  dis-
 turbed.

 Fourthly,  coming  to  the  regional  Jan-
 guages,  I  hope  that  the  development
 of  the  regional  languages  wil]  not  be
 allowed  to  suffer  because  of  our  mak-
 ing  Hindi  the  officia]  language,

 Many  legal  and  constitutional  points
 were  raised  here.  I  am  not  a  lawyer
 myself.  So,  I  do  not  want  to  dis-
 cuss  about  those  things  very  much,
 but  having  a  little  bit  of  common-
 Sense  I  could  not  get  myself  convinc-
 €d  why  the  word  ‘may’  will  mean
 ‘shall’,  and  why  the  word  ‘shall’  will
 mean  ‘may’.  4  do  not  understand  this
 thing.  But  I  could  follow  what  Shri
 Mahtab  was  tellnig  us  yesterday,
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 namely  that  the  word  may’  means
 ‘may’  and  the  word  ‘shall’  means
 ‘shall’.  That  is  the  only  thing  that  I
 could  follow  the  interpretation  that  he
 gave  about  ‘may’,  and  I  support  that
 thing.  I  think  that  ‘may’  in  this  Bill
 is  quite  appropriate,  and  there  is  no
 necessity  to  disturb  it.

 I  do  not  want  to  speak  for  long,  be-
 cause  everything  has  been  said  al-
 ready.  I  only  want  to  say  that  the
 people  of  Assam  have  got  general  sup-
 port  to  this  Bill,  and  as  for  my  part,
 I  support  this  Bill,  subject,  however,
 to  any  additions  or  alterations  which
 our  Home  Minister  may  bring  in
 afterwards.  With  these  words,  I  sup-
 port  the  Bill,

 Shri  Narasimha  Reddy  (Rajam-
 pet):  As  I  was  listening  yesterday  to
 the  speech  of  our  Prime  Minister
 with  respectful  attention,  I  could  not
 help  feeling  that  he  was  wriggling  in
 the  grip  of  two  conflicting  emotions,
 his  heart,  his  inclinations,  his  culture
 and  his  upbringing  pulling  him  from
 one  side,  and  the  compulsions  of  a
 party  government  tugging  him  from
 the  other.  The  Bill  is  a  reflection  of
 the  double  personality  of  our  Govern-
 ment.

 Shri  Bade  (Khargone):  It  is  a  tug-
 war.

 Shri  Narasimha  Reddy:  I  really
 congratulate  the  drafting  department
 and  the  genius  that  inspired  it  for  hav-
 ing  made  it  possible  with  such  incredi-
 ble  cleverness  for  the  Government  to
 do  in  future  as  they  like,  according  to
 the  Hindi  or  English  colour  of  the
 personality  that  presides  over  the
 Home  Ministry.

 After  the  framing  of  our  Constitu-
 tion,  the  Hindi  enthus‘asts  have  been
 on  the  war-path.  Some  of  them  have
 resorted  to  threats  and  intimidation,
 instead  of  sweet  reasonableness  and
 understanding  of  the  points  of  view  of
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 others  who  are  in  no  way  inferior  to
 them  either  in  numbers  or  in  quality.
 Dr.  Subbarayan,  a  leading  Congress-
 man,  who  was  the  Chief  Minister  of
 Madras,  who  subsequently  occupied
 many  important  positions,  and  who
 died  in  harness  as  Governor,  ful  of
 years  and  honours  has  in  his  dissent-
 ing  note  attached  to  the  report  of  the
 Offic‘al  Language  Commission  said  that
 the  majority  in  the  Official  Language
 Commission  did  not  take  into  consi-
 deration  the  deliberate  and  considered
 views  of  important  witnesses  from
 Bengal,  Madras  and  the  Kannada-
 speaking  areas.  If  this  is  the  case  with
 cultivated  and  cultured  gentlemen  of
 light  and  leading,  we  can  easily  un-
 derstand  the  tenor  of  mobs  who  are
 actuated  a!most  always  by  emotion.

 Some  of  the  Hindi  enthusiasts  have
 been  behaving  of  late  in  a  manner
 which  threatens  to  assume  dangerous
 proportions.  The  disturbance  at  the
 time  of  the  President’s  Address  to
 both  Houses  is  an  attempt  to  storm
 the  Central  citadel  by  an  outright  on-
 slaught.  In  spite  of  the  Speaker  of
 this  House  admonishing  the  Members
 for  such  8  conduct,  there  have  been
 repeated  scenes  of  intimidation  in
 Parliament,  while  a  crowd  of  a  thou-
 sand  or  more  was  battering  at  the
 gates  outside  the  House,  Jed  by  some
 political  leaders.  This  has  created
 the  worst  kind  of  apprehensions  in  the
 minds  of  the  non-Hindi-speaking
 people,  this  simu!tancous  exhibition  of
 pressure  tactics  both  inside  and  out-
 side  the  Parliament,  so  much  revul
 that  if  the  Prime  Minister  does  not
 stand  firm  in  this  matter,  I  am  afraid
 that  there  wil]  be  grave  repercussions
 in  the  south.  We  see  it  reported  in
 the  papers  today  that  about  0l  per-
 sons  have  been  arrested  in  Madras  for
 picketing  a  Hindi  prachar-house  con-
 ducted  by  the  Union  Home  Ministry.

 I  wish  that  Government  would
 some  time  or  the  other  convene  a
 Congress  session  in  Madrag  or  in
 Calcutta.  cole
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 Shri  Hari  Vishnu  Kamath:  How
 can  Government  convene  a  Congress session?

 Shri  Narasimha  Reddy:  I  am  sorry
 —I  meant  Parliament  session.  Then,
 Government  wil]  see  not  one  thou-
 sand  persons  but  ten  lakhs  of  people
 thronging  at  the  gates  to  give  an  un-
 mistakable  impression  of  the  feeling
 of  tne  non-Hindi-speaking  people  re-
 garding  this  language  question.  Mem-
 bers  of  Parliament  who  but  yester-
 day  nearly  swept  with  angry  gestures
 and  gesticulation  swept  Shri  Frank
 Anthony  off  his  feet  would  also
 realise  what  an  amount  of  feel-
 ing  there  is  in  the  south  regard-
 ing  this  language  problem.

 With  these  conflicting  emotions
 surging  in  different  parts  of  the  coun-
 try,  emotions  which  at  any  time  may
 take  a  violent  turn,  it  is  up  to  the
 statesmen  of  our  country,  and  to  the
 distinguished  Members  of  Parliament
 who  are  at  the  helm  of  affairs  today
 to  rise  above  local  prejudices  and
 strengulations.  Especially  in  a  _  re-
 gion  where  the  fires  of  session  are
 smouldering,  I  hope  Government
 will  not  fan  the  fiames,  not  the  Mem-
 bers  of  Parliament  do  anything  which
 would  lead  to  the  undoing  of  that
 edifice  so  enthusiastically  built  by  the
 great  men  of  our  country.  Merely
 saying  that  such  and  such  a  thing  is
 enshrined  in  the  Constitution,  and  so,
 it  is  imperative  to  act  on  it,  does  not
 improve  matters.  It  is  no  answer  to
 the  question,  because  the  Constitution
 itself  so  far  has  been  amended  four-
 teen  times,  and  two  more  Bills  are
 pending  sanction—Bills  which  do  not
 have  even  an-one-millionth  of  the
 importance  which  the  language  issue
 has  at  the  present  day.  Dr.  Subbara-
 yan  in  his  dissenting  report  had  men-
 tioned  that  while  Commission  had  its
 sittings,  the  Madras  Government  sent
 a  second  letter  requesting  them  to  even
 recommend  an  amendment  to,  the
 Constitution.

 We  have  been  receiving  threatening
 letters  and  communications  calling
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 those  people  who  are  in  favour  of
 English  as  ‘Deshadrohis’.  In  the  great
 days  of  the  national  movement,  it  was
 the  English  language  that  combined
 the  north  and  south  in  one  common
 bond  of  friendship  and  brotherliness
 and  the  ‘English-speaking’  people  were
 in  the  vanguard  of  those  patriots  who
 fought  for  the  country’s  freedom,  To
 address  such  letters  to  those  who  have
 gct  a  soft  corner  for  English  like  this
 and  to  address  them  letters  like  this
 will  merely  is  to  drive  the  iron  imto
 their  hearts  and  mzke  them  stand  stiff
 in  an  uncompromising  attitude,

 The  non-Hindi  speaking  people  have
 languages  of  their  own,  languages
 highly  developed  and  cultured  with  a
 glowing  literature  extending  back
 over  a  thousand  years.  They  are
 proud  of  their  languages.  They  feel
 they  ate  not  yet  acclimatised  or  re-
 conciled  to  a  comparatively  later  lan-
 guage  an  infant  language  like  the
 Hindi  dominating  the  all-India  scene.
 They  fee)  that  a  State  language  like
 their  own  should  not  have  that  pre-
 eminent  position.  They  are  prepared
 to  have  English  because  they  fee]  at
 ease  with  that  language  in  so  far  as
 correspondence  at  home  or  abroad  is
 concerned.

 They  fee]  that  so  far  as  languages
 are  concerned,  both  English  and  Hindi
 are  foreign  Janguages;  at  any  rate,  they
 feel  that  Hindi  is  not  the  language  in
 which  Lord  Buddha  spoke  nor  Ashoxa
 administered  his  empire.  They  are
 content  with  the  thought  and  memory
 that  it  is  the  English  languages  which
 brought  them  into  contact  and  under-
 standing  conversation  with  the  great
 men  and  women  of  our  times  like
 Swami  Vivekananda,  Rabindranath
 Tagore,  Dr.  Annie  Beasant  and  Maha-
 tma  Gandhi;  they  weel  that  it  is  Eng-
 lish  that  opened  the  gateway  to  know-
 ledge  and  scientific  and  technica]  ad-
 vancement,  and  that  any  tinkering
 with  English  would  take  our  coun-
 try  back  to  the  dark  m‘ddle  ages.

 There  is  only  one  man  in  this  coun-
 try  in  the  higher  rungs  who  has  taken
 a  national,  reasonable  and  rational
 view  in  the  matter  and  that  is  Pandit
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 Nehru.  His  first  reactions  to  this  lan-
 guage  question  on  August  7,  959  have
 been  clear,  emphatic  ang  unmistak-
 able.  We  hearg  the  DMK  leader  Shri
 Manoheran  mentioning  the  other  day
 that  this  statement  of  his  has  been
 widely  welcomed  and  _  appreciated
 throughuut  the  non-Hind  speaking
 areas.

 The  Bill,  as  it  is  drafted,  whittles
 down  the  assurances  given  by  the
 Prime  Minister.  Much  has  been  said
 about  the  words  ‘shall’  and  ‘may’  and
 other  things.  But  so  far  ag  these  two
 words  are  concerned,  I  may  say
 thi::  we  may  spend  days  and  days  in
 casuistry  and  verbal  jugglery  regard-
 ing  the  meaning  of  these  words  ‘may’
 and  ‘shall’;  but  we  cannot  take  away
 from  them  the  natural  meaning  that
 people  give  them  in  common  and  in
 legal  parlance.  ’May’  means  ‘cer-
 tainly’  may  not’.  If  JI  mention  in
 Parliament  that  I  ‘may’  resisign  my
 membership  of  Parliament  tomorrow,
 it  docs  not  mean  that  some  of  the
 hefty  Members  of  Parliament  sitting
 opposite  should  come  to  me,  compel
 me,  put  a  pen  in  my  hand  and  ask  me
 to  write  my  resignation—simply  bce-
 cause  I  said  that  I  ‘may’  resign  my
 membership.  If  ‘may’  is  not  substitut-
 ed  by  ‘shall’,  it  means  there  has  been
 a  thorough  some  result  of  the  assur-
 ance  given  by  the  Prime  Minister  to
 Parliament.  Further,  the  other  assur-
 ance  the  more  important  assuranc?,
 that  Hindi  will  not  be  imposed  on  us
 and  that  English  would  remain  the
 official]  language  for  as  leng  as_  the
 non-Hindi  people  want  it,  has  not  been
 implemented  at  all.

 This  is  the  second  time  in  the  life-
 time  of  our  Prime  Minister  when  the
 solidarity  and  integrity  of  the  coun-
 try  hangs  by  a  thread.  The  first  was
 at  the  time  of  the  formation  of  lin-
 guistic  States.  He  should  have  stood
 firm  then  on  it.  But  unfortunately
 he  yielded.  He  yielded  because  a  fow
 wagons  and  a  few  station  yards  i4
 Andhra  were  burnt.  He  thought  a  ré-
 volution  was  in  the  offing,  and  he  a:-
 clared  in  the  Lok  Sabha  in  a  voices
 surging  with  emotion  that  he  was  ac-

 .
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 ceptable  to  the  formation  of  an  Andhra
 Province,  which  brought  with  it  a
 tria]  of  undesriable  consequences.

 Now,  again,  the  country  stands  in
 ‘the  same  position.  The  integrity  and
 safety  of  our  country  is  at  the  cross-
 roads.  It  is  time  for  gur  Prime  Minis-
 ter  to  take  a  firm  stand  in  the  matter.
 I  am  sure  that  on  him  lies  the  safety
 of  our  country.  It  has  been  a  fashion
 from  the  time  of  the  formation  of  the
 linguistic  States  for  agitators  to  feel
 that  if  they  want  to  get  anything  done
 by  the  Prime  Minister  which  he  does
 not  really  want  to  do  they  will  have
 to  carry  on  a  continuous  ceaseless  and
 relentless  agitation,  and  finally  would
 have  to  yield.  These  are  pressure
 tactics.

 In  this  context,  I  would  like  to
 quote  the  words  of  Edmund  Burke,
 which  are  instructions  for  statesmen
 and  politicians  for  al]  times  and  under
 all  circumstances  not  to  be  carried
 aWay  by  temporary  agitation.  He  says:

 “Simply  because  half-a-dozen
 grasshoppers  make  the  field
 wring  with  their  importunate
 chink  while  thousands  of  cattle
 repose  under  the  mighty  oak,
 pray  do  not  think  that  the  whole
 world  is  filled  with  no  other
 noise  but  the  noise  of  these  few
 but  troublesome  insects  of  the
 hour”,

 Outside  the  walls  of  this  Parliament
 House,  beyond  the  confines  of  Delhi,
 far  away  to  the  farthest  south,  and
 the  outermost  extremities  of  the  east
 and  west,  there  are  millions  of  hearts
 throbbing  in  unison  with  Pandit
 Nehru’s  sentiments  which  he  uttered
 on  August,  1959,  that  he  should  no
 longer  sacrifice  the  integrity  of  the
 country  in  order  to  appease  the  raven-
 ous  move  of  any  linguistic  demon.  I
 invite  Pandit  Nehru  to  support  our
 amendments  which  are  couched  in  his
 language  and  sentiments,  nad  justify
 himself  before  his  conscience,  his  coun-
 try  and  the  world  at  large  that  un-
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 daunted  he  has  fulfilled  the  historic
 assurance  which  he  made  in  Parlia-
 ment  on  August  7,  1959.

 Shri  Dasappa  (Bangalore):  In  a
 matter  of  momentous  importance  like
 this,  one  would  have  expected  the
 measure  to  be  introduced  in  a  frienc-
 ly  and  hospitable  atmosphere.  It  is
 rather  unfortunate  that  some  friend';
 and  hospitable  atmosphere.  It  is  rat-
 her  unfortunate  that  some  friends,  at
 any  rate,  chose  to  generate  a  certain
 amount  of  heat  into  the  discussions,
 not  knowing  possibly  what  profound
 and  unfortunate  reactions  that  sucn  a
 conduct  would  have  on  the  country.
 Luckily  that  atmosphere  which  did
 not  at  all  bode  well  for  the  future  of
 this  measure  has  improved  consider-
 ably  in  the  course  of  these  few  days
 and  I  should  congratulate  the  House
 Minister  for  having  been  very  help-
 full  in  the  matter.  A  large  number
 of  Hindi-speaking  pcople  have  also
 adopted  a  very  reasonable  attitude  ta-
 wards  the  Bill.  I  hope  they  will  also
 appreciate  how  extremely  helpful  and
 co-operative  the  non-Hindi  speaking
 Members  of  this  House  have  been.
 Therefore,  I  believe  that  this  Bill
 has  a  better  chance  of  success  and
 the  bodings  that  were  entertained  cac-
 lier  will  not  come  out  true.

 On  this  occasion  i  would  like  the
 House  to  remember  with  gratitude  the
 great  mission  that  the  Father  of  the
 Nation  understood  and  the  prophetic
 vision  with  which  he  launched  this
 movement  in  favour  of  Hindi  ay  the
 one  common  language  of  India.  It  was
 as  early  as  98  when  nobody  had  any
 idea  of  sharing  the  spoils  of  war  that
 he  did  it.  He  sent  his  own  son  to
 Madras  to  propagate  Hindi.  Ever
 since  in  al]  the  South  Indian  States
 there  has  been  an  unassuming  move-
 ment,  but  all  the  same  a  very  power-
 ful  movement  and  a  very  widespread
 movement,  in  favour  of  Hindi.  In
 those  days  we  could  not  have  found
 much  of  support  or  patronage  or  fin-
 ancial  assistance  from  the  Government
 of  the  day.  Even  so,  by  the  voluntary
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 work  of  the  numerous  Hindj  workers
 aided  by  loca}  leaders,  be  in  noted, not  from  those  areas  from  where  the
 clamour  for  Hindi  is  the  loudest  today but  our  local  leaders,  they  were  ab!e
 lo  have  something  like  6000  centres
 for  Hindi  learning  and  Possibly  about
 4000—-5000  or  even  a  larger  number
 of  Hindi  pracharaks.  Even  after  free-
 dom  they  have  been  doing  magnificent work.  In  fact  my  complaint  has  been
 throughout  all  these  years  that  in-
 spite  the  fact  that  the  Constitution
 Jaid  an  injunction  especially  under
 artile  35]  that  Hindi  must  be  propa-
 gated  all]  over  Indig  very  little  has
 been  done  by  the  Government,  by  the
 Central  Government  for  the  purpose
 of  propagating  Hindi.  I  do  not  depend
 upon  any  other  material  except  their
 own  publications.  I  have  been  able  to
 gather  figures  til]  about  1957-58.  For
 the  propagation  of  Hindi  the  Central
 Government  has  spent  about  Rs,  9
 lakhs,  out  of  which  Rs.  8  lakhs  have
 ZONe  to  the  Hindi  areas  and  about
 Rs.  .20  lakhs  to  the  non-Hindi  areas.
 I  have  got  detailed  figures.  I  am  think-
 ing  whether  anybody  was  at  all  ser-
 ious  in  this  matter.  It  was  no  happy
 commefitary  for  the  Ministry  of  Edu-
 cH  {ion  yesterday  when  our  Prime
 Minister  said  that  more  than  this
 Ministry,  it  is  the  cinema  industry  that
 has  popularised  Hindi.  I  was  inclined
 to  intervene  and  say:  do  not  forget
 the  voluntary  work  that  has  been  done
 by  the  people  of  those  areas.  If  here
 and  there  you  hear  the  voice  like  that
 of  the  DMK  friends,  the  fire-eaters  at
 Other  end....(An  Hon.  Member:  are
 they  lonely?)  you  should  not  under-
 stand  that  the  rest  of  the  South  India
 is  inhospitable  to  Hindi.  My  friend
 Shri  Vasudevan  Nair  just  now  said
 about  Kerala.  Andhra  and  Mysore
 have  been  running  a  number  of  volun-
 tary  institutions  for  the  propagation
 of  Hindi  and  Tamilnad  I  must  say  fs
 doing  equally  well,  if  not  even  better,
 though  the  voice  of  our  DMK  friends
 is  much  louder.  I  may  Say  that  there
 are  quite  g  number  of  people  who
 speak  on  the  platform  against  Hindi
 but  they  choose  to  send  their  ladies
 and  children  to  these  Hindi  institu-
 tions  and  see  that  they  learn  Hindi
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 just  as  we  hear  many  Ministers  and
 others  speaking  about  basic  education,
 or  Hindi  but  sending  their  children...
 (Interruptions,  )

 An  Hon.  Member:  They  are  send-
 ing  their  children  to  the  convent  to
 study  English,  while  talking  of  basic
 education.  Are  the  children  of  DMK

 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber’s  time  is  up.

 Shri  Dasappa:  They  are  sending
 their  children  to  the  convents  where
 English  is  the  medium  of  instruction.
 This  is  the  kind  of  life  that  we  see  but
 that  should  not  in  the  least  men  that
 so  far  as  this  Bill  is  convened,  it  is
 likely  to  meet  with  any  large  opposi-
 tion.

 The  matter  has  assumed  such  a
 controversy  as  the  Prime  Minister
 was  pleased  to  give  certain  assur-
 ances.  In  fact  the  Statement  of  Ob-
 jects  and  Reasons  states  very  speci-
 fically  that  the  Bill  has  been  brought
 forward  in  order  to  implement  the
 assurances  given  by  the  Prime  Minis-
 ter  on  the  4th  September  1959.  Does
 this  embody  or  enshrine  all  the  as-
 surance  in  itself?  That  is  the  main
 question.

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  is  ‘up.

 Shri  Dasappa:  Hom  many  more
 seconds  or  minutes  I  can  have?

 Mr,  Deputy-Speaker:  You  have
 taken  ten  minutes.

 Shri  Dasappa:  I  shall  conclude  in
 a  few  minutes.  With  the  explanations
 that  have  been  given,  it  is  evident
 that  it  does  enable  English  to  be
 continued  along  with  Hindi  as  the
 official  language  with  no  limitation
 of  time  and  further  the  fact  that  the
 various  States  including  the  non
 Hindi  speaking  States  will  be  con-
 sulted  is  a  matter  which  is  gratifying..



 Tig25  Official

 (Shri  Dasappa]
 To  that  extent  it  must  be  reassuring
 to  the  Members.

 I  pleaded  elsewhere  to  introduce
 the  word  ‘shall’  instead  of  ‘may’.  In
 the  context  of  what  the  Prime  Minis-
 ter  has  stated  ‘may’.  will  be  ag  satis-
 factory  as  ‘shall’.  My  hon.  friend
 Shri  Hanumanthaiya  stated  the  other
 day  that  after  all  this  is  not  a  thing
 which  could  be  decided  merely  by
 a  provision  in  the  law,  If  for  instance
 this  law  is  not  going  to  be  imple-
 mented  not  only  in  letter  but  in  the
 true  spirit,  the  non-Hindi  speaking
 people  have  enough  strength  and
 solidarity  in  them  to  assert  them-
 selves  against  such  aq  thing.

 There  are  certain’  friends  who
 want  to  spell  out  everything  in  de-
 tail.  It  is  not  fair  that  logic  should
 be  driven  to  that  extent.  We  should
 not  drive  the  measure  to  the  logical
 limitations.  I  am  reminded  of  a  play
 by  Ibsen,  Demand  for  the  ideal.  There
 was  a  very  happy  family,  father,
 mother,  children,  brothers  and
 sisters.  They  were  getting  on  ex-
 ceedingly  well,  peacefully,  contented
 and  happy.  But  a  great  reformer
 came  in  their  midst  and  he  told
 thom  what  the  behaviour  and  the
 contuct  of  the  father  should  be,  what
 the  character  and  conduct  of  ९
 mother  should  be,  how  the  —  son
 should  hehave  towards  his  parents
 and  how  the  brother  should  behave
 towards  his  siter  and  so  on  From
 that  dav,  they  began  to  test  their
 conduct  in  the  light  of  this  fine
 ideal  which  was  helq  out  by  the  re-
 former  before  them.  Now,  would  you
 believe  that  house  broke  into  frag-
 ments.  So,  what  I  am  suggesting  is,
 it  is  better  that  we  do  not  try  to  be
 ton  logical  like  that  which  endanger
 our  unity.  T.ct  us  leave  it  here.  After
 all  it  is  a  life-current  that  we  are
 having.  Language  is  a  growing  thing
 and  through  jit  various  ideas  also
 prow.  Therefore,  I  would  suggest
 that  these  matters  should  not  be
 driven  to  their  logical  conclusion.

 ‘The  Bill.  on  the  whole,  merits  the
 “support  of  the  House.
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 Shri  Bakar  Ali  Mirza  (Warrangal):
 Mr.  Deputy-Speaker,  Sir,  from  one
 Side  of  the  House  there  has  been  a
 fear  expressed  that  this  Bill  perpe-
 tuates  English,  and  from  the  other,
 that  it  is  an  imposition  of  Hindi,
 that  is  from  the  southern  regions.
 Naturally  both  cannot  be  right.  It
 is  quite  possible  that  both  are  wrong,
 because,  as  far  as  I  can  soe,  this  Bill
 has  tried  to  take  into  account  the
 feelings  and  emotions  and  the  ideas
 of  the  Hindi-speaking  regions  and
 also  the  fears  and  doubts  and  the
 apprehensions  that  exist  in  the  minds
 of  the  South.  The  Government  have
 trieq  to  accmodate  reason  and
 emotion  together  ang  this  is  the  best
 they  could  do  and,  J,  without  any
 reservation  whatsoever,  accept  this
 Bill.

 There  has  been  a  great  deal  of
 talk  about  the  merits  of  English.
 Some  say  it  is  ‘the  window  to  the
 outside  world  and  some  call  it  a  gate-
 way  and  so  on,  Some  claim  that  our
 unity  itself  depens  upon  the  merits
 of  English  language  and  by  its  use
 in  this  country.  They  forget  thot
 while  English  has  been  a  communi-
 cating  medium  between  States  and
 the  people  in  this  country,  it  also
 gave  birth  and  is  responsible  for  the
 creation  of  Pakistan.  So,  to  claim
 all  sorts  of  things  for  the  English
 language  is  not  at  all  a  correct  thing.
 Surely  nobody  is  going  to  discard
 English.  It  does  not  matter  what
 Janguage  you  have.  The  Russians
 are  learning  English;  the  Germans
 are  learning  English,  and  it  will  be
 an  advantage.  We  will  do  so.  But.
 at  the  same  time.  the  claim  that
 English  is  our  saviour.  that  English
 is  the  only  one  thing  through  which
 we  can  progress,  I  think,  is  simply
 unacceptable,  Those  who  want  Eng-
 lish  do  not  do  so  because  they  think
 that  English  is  as  good  as  a  national
 Janguage  for  them.  Jt  is  only  a
 weapon  which  they  are  using  for
 protecting  something  else.  So,
 what  they  fear  is,  by  the  introducticn
 of  Hindi,  not  the  imposition  of  Hindi
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 but  the  dominance  of  Hindi-speak-
 ing  people.  This  fear  is  genuine.

 My  hon.  friends  from  the  Hindi
 area  may  say  al]  that  is  not  true;  it
 would  not  be  imposed  and  we  do  not
 want  to  put  any  hurdles  in  the  way
 of  the  south.  At  the  same  time,  look
 at  the  whole  picture  of  our  linguistic
 States.  In  every  State  today,  the
 person  whose  mother-tongue  is  that
 of  the  State  language  has  a  definite
 advantage  not  only  because  he  knows
 that  particular  language  but  of  the
 very  fact  of  having  been  born  as  a
 person  belonging  to  that  community
 or  language;  that  is  the  emotion.
 That  is  the  thing  that  exists  today.
 Whatever  you  say,  you  cannot  re-
 move  from  the  mind  of  the  people
 in  the  South  that  lurking  fear.  So,
 the  problem  today  is,  how  to  meet  or
 remove  that  fear.

 Look  at  the  suggestion  of  having
 examinations  by  the  Union  Public
 Service  Commission  in’  Hindi  snd
 how  it  created  a  furore;  they  were
 frightened.  The  only  way  is  to  see
 that  there  is  equality  of  load,  that
 all  people  carry  equal  burden.  Shri
 Nair  suggesteq  that  the  UPSC  exa-
 Minations  should  be  in  4  languages. The  difficulty  is  about  the  evaluation.
 We  have  a  competitive  examination:
 if  one  person  is  answering  in  one
 language  and  another  is  answering
 in  another  language,  you  cannot  com-
 pare  the  two,  ang  the  comparison  of
 two  standards  becomes  _  difficult.
 There  is  this  difficulty.  But  there  are
 other  ways  you  can  devise.

 If  a  person’s  mother-tongue  is
 Hindi.  vou  must  compel  that  person
 to  take  some  other  language.  I  insist
 on  some  other  Dravidian  language
 like  Malayalam  or  Tamil  or  Telugu
 or  Kannada,  because  then  they  will
 feel  the  difficulty  that  the  people
 from  the  Kannada  and  Tamil  and
 Similar  areas  have  to  undergo  to
 Jearn  Hindi.  This  can  be  one.  Tak-
 ing  all  our  Hind;  enthusiasts,  can
 any  of  them  6)  me  if  they  have
 4i4  (Ai)  LS.D—5.
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 made  any  attempt  to  learn  any  South
 Indian  language—enthusiats  like,  for
 instance,  Dr.  Govind  Das  ang  Shri
 Prakash  Vir  Shastri?  (Interruptions)
 They  did  not.

 Now,  it  was  said  that  the  three-
 language  formula  has  not  been  im-
 plemented,  So,  they  say  there  should
 be  a  national  language,  You  cannot
 have  an  official  language  by  passing
 a  resolution.  If  Dr.  Govind  Das  and
 Shri  Prakash  Vir  Shastri,  for  instance
 form  a  Government  today,  they  will
 not  be  able  to  make  Hindi  ag  the
 official  language  from  ‘1965.  I  chal-
 lenge  them.  Even  after  0  years
 they  will  not  be  able  to  do  it.  What
 is  the  use  of  arguing  an  lamenting
 and  crying  over  a  thing  when  they
 know  it  is  not  possible.  So,  we  have
 to  do  the  next  best  thing,  So,  there
 is  a  psychological  malady  and  you
 have  to  find  a  cure.

 An  Hon.  Member:  What  is  your
 cure?

 Shri  Bakar  Ali  Mirza:  I  said  that
 the  load  must  be  equal.

 Dr.  M.  S.  Aney:  How  would  you
 do  it  unless  you  trust  those  people?
 (Interruption).

 Shri  Bakar  Ali  Mirza:  For  ex-
 ample,  in  the  UPSC,  for  the  purpose
 of  the  examination,  the  Hindi-know-
 ing  person  must  be  compelled  ‘to
 take  some  Dravidian  language.  (Jn-
 terruption).  I  have  got  very  little
 time.  I  know  come  io  the  assur-
 ances.  Shri  Frank  Anthony  warted
 everything  to  be  put  down  in  writ-
 ing.  Shri  Prakash  Vir  Shastri,  on
 the  other  hand,  wanted  to...  (In-
 terruption).

 Mr,  Deputy-Speaker:  Order,  order
 Let  him  proceed.

 Shri  Bakar  Ali  Mirza:  In  this  Bill
 itseif,  there  is  a  provision  for  having
 a  committee,  and  the  committee  will
 be  elected  on  proportions]  repre-
 seniation.  Naturally,  the  committee
 will  consist  of  a  very  large  number
 nf  people  coming  from  the  non-Hindi
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 areas.  If  this  comnittee  makes
 suggestions,  it  will  have  a_  binding
 not  only  on  Parliament  but  also  on
 the  .on-Hindi  speaking  areas,  They
 are  repesented  there.  Naturally,  the
 Government  will  net  take  any  step
 which  will  create  a  furore  and  dis-
 satisfaction  in  the  whole  of  South
 India.  That  is  not  statemeanship.
 That  is  not  the  art  of  Government.
 Tnerefore,  there  is  cG  reason  tor
 fears  ang  doubts,  Suppose,  even  if
 Shri  Frank  Anthony  tu  have  =  such
 thcse  things  are  put  down  9  writing
 Pariiament  can  always  ;change  it.

 Where  is  the  guarantee?  He  cannot
 nave  a  steel-frame  like  that.

 Vhen,  Shri  Prakesn  Vir  Shastri
 was  saying  that  the  assurance  should
 have  been  given  when  the  Const:tu-
 tion  was  framed.  How  could  that
 be  done?  After  5  years  we  are
 faced  with  a  particular  situation  and
 that  particular  situation  demands
 that  the  people  in  the  South  who
 have  got  fears  for  the  South.  There-
 fore,  I  think  we  will  be  making  a
 great  mistake  if  we  givide  the  peo-
 ple  ang  so  on  by  creating  this  pas-
 Sion  about  Hindi,  English,  Tamil  and
 so  on.

 Further,  it  was  asked  that  the  re-
 port  of  the  committee  should  be  sent
 to  the  State  legislatures.  I  am  dead
 against  jit,  because  the  conditions  in
 the  States  are  such  that  when  a
 thing  like  that  goes  there,  then  the
 emotions  are  roused;  there  is  compe-
 tition;  to  take  the  extreme  view.  lcok
 at  the  river  dispute  and  see  what
 stand  they  have  taken.,

 I  ask  the  people  from  the  Hindi
 areas,  why  has  not  Hindi  grown  and
 why  do  we  still  feel  hatred  for  it
 after  5  years  of  independence?  I
 come  .from  Hyderabad  where  _  the
 business  off  Government  was  con-
 ducted  in  Urdu;  the  instruction  in
 university  was  conducted  in  Urdu;
 ang  the  proceeding  of  the  High  Court
 were  conducted  in  Urdu,  but  still  it
 wag  quite  easy  for  the  Government
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 of  India  to  have  a  university  in  Hy-
 derabad  in  Hindi  medium.  But  our
 Hindi  enthusiats  are  so  afraid  of
 contamination  of  Urdu.  So,  the  whole
 chance  of  utilising  the  apparatus  that
 was  there  was  lost  because  of  this
 attitude  of  the  Hindi.  speaking  peo-
 ple.  They  are  creating  ag  new  Jangu-
 age;  every  day  a  new  word  is  coin-
 ed.  They  just  think  that  by  bring-
 ing  a  dictionary  like  Dr.  Raghuvira,
 they  are  doing  a  service  to  the  langu-
 age.  That  is  not  the  case,

 I  come  not  from  any  particular
 area  with  a  language,  but  my  mother
 tongue  is  Urdu.  I  do  not  belong either  to  the  Hindi  or  non-Hindi
 area.  Urdu  was  borne  in  the  bazaars
 of  Delhi.  But  unfortunately  today,
 like  Karna  of  Mahabharata,  it  is  not
 recognised  by  the  family  and  it  is
 ousted.  If  tomorrow  we  have  a
 kind  of  country  with  India  and
 Pakistan  as  a  sort  of  federation—if
 you  have  that  picture  in  mind:  if
 not  politically,  at  least  on  other
 grounds,  some  sort  of  federation  is
 bound  to  come—on  that  day
 how  much  advantage  there  would
 have  been  if  you  had  qa  language  that
 would  absorb  Urdu  ang  become  the
 common  language  for  the  future?  It
 was  because  of  that  our  great  leader,
 Mahatma  Gandhi  foresaw  that  years
 ago  and  he  jnsisted  upon  Hindustani
 in  Devanagari  and  Arabic  script.
 Having  that  idea  in  mind,  I  think  we
 should  be  more  generous  and  more
 liberal,  to  accept  this  Bill  ang  work
 with  a  feeling  of  service  to  the  coun-
 try.  With  that  in  mind,  we  can  go  a
 Jong  way.

 Dr,  M.  S.  Sir,  let  me  thank
 you  for  giving  me  this  opportunity
 to  participate  in  this  debate  This
 Bill  is  in  my  opinion  a  confession  on
 the  part  of  the  Central  Government
 of  its  failure  to  discharge  the  duties
 and  obligations  laid  upon  it  by  the
 Constitution  under  Chapter  XVII.
 The  object  and  nature  of  all  those
 duties  and  obligations  have  been
 @early  and  unambigously  laid  down
 in  Article  351  which  gives  a  speciat
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 directive  for  development  of  the
 Hindi:  language.  That  article  is
 there  in  the  Constitution  for  the  hon.
 Members  to  read.

 In  this  connection,  J  desire  to  quote
 the  opinion  of  my  friend  and  one  of
 the  most  respected  Members  of  the
 House,  the  late  Thakurdas  Bhargava,
 expressed  in  his  minute  of  dissent
 to  the  report  of  the  Committee  of
 Parliament  on  offlicial  languages  at

 page  103.  I  will  only  quote  a  small
 portion—a  few  sentences—from  that
 paragraph.  He  said:

 “T  must  frankly  say  that  had
 the  Education  Ministry  been
 active  and  done  its  duty  from  its
 start,  i.e.,  1951,  the  present  situa-
 tion  in  regard  to  the  language
 dispute  would  not  have  arisen.
 But  it  is  no  use  now  bemoaning
 the  past.”

 Along  with  him,  I  also  think  that  it
 is  no  use  bemoaning  the  past.  There
 could  not  be  greater  condemnat'sn  of
 the  policy  of  ithe  |present  u:  ithe
 period  from  95l  to  the  date  of  the
 publication  of  the  above  report.

 I  would  agree  with  Mr.  Bhargava
 that  it  is  no  use  bemoaning  the  past.

 There  is  another  matter  which  can-
 not  but  sadden  the  minds  of  all
 those  who  worked  for  Swaraj  under
 the  inspiration  of  leaders  like  Late
 Dadabhi  Naoroji,  Lokmanya_  Tilak
 and  under  the  dynamic  leadership  of
 Mahatma  Gandhi  and  contributed
 their  ‘humble  mite  not  only  to  the
 bringing  of  Swaraj,  but  also  to  the
 building  up  of  the  Constitution
 What  we  find  is,  there  is  a_  great
 difference  in  the  attitude  of  the  peo-
 ple  towards  Hindi  then  and  the  at-
 titude  of  the  people  towards  Hindi
 now.  At  the  time  of  the  Constitu-
 ent  Assembly—most  of  us  were
 present  there  in  the  Assembly,  when
 the  matter  was  ultimately  brought,
 it  was  unanimously  adopted.  There

 Was  unanimous  support  to  the  recog-
 nition  of  Hindi  as  the  official  language
 of  India  in  Devanagari  script.  There
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 was  no  difference  about  it.  But  here
 find  today  there  js  not  a_  negligible
 section  of  the  House  which  not  cnly
 does  not  accept  Hindi,  but  considers
 it  a  matter  of  a  serious  nature,  dis-
 regard  of  which  may  be  followed  by
 serious  consequences.  This  kind  of
 threat  is  there.

 Shri  S.  Kandappan:  It  is  a  deroga-
 tory  to  us.

 Dr.  M  S.  Aney:  I  am  not  saying
 this  in  disparagement  of  what  my
 friends  have  spoken.  My  points  is,
 this  is  the  situation  in  the  country
 today,  of  which  Members  have  to
 take  notice  while  considering  this
 present  Bill.

 In  963  we  hear  harsh  and  jarring
 notes  of  opposition  coming  from  at
 any  rate  not  a  negligible  section  of
 the  House.  Threats  are  held  out  of
 partition  of  Bharat  into  North  and
 South  India  by  certain  groups.  And,
 we  find  some  very  eminent  public
 men  add  their  powerful  voice  of  sup-
 port  to  this  cry.

 Among  other  reasons,  I  have  no
 hesitation  to  say  that  the  agitation
 that  swept  over  Bharat  for  demand
 of  linguistic  provinces  and  ended
 after  the  formation  of  a  number  of
 new  linguistic  States  such  as  Andh-
 ra,  Kerala,  Karnatak,  Maharashtra,
 Gujrat  and  Madhva  Pradesh  roused
 the  linguistic  fanaticism  in  the  coun-
 try.  And,  it  has  not  at  all  disap-
 peared  with  the  creation  of  the
 liguistic  States.  On  the  other  hand,
 every  dispute  between  one  linguistic
 province  and  another,  be  it  of  an
 economic  nature  or  of  administrative
 nature,  has  been  found  to  be  incap-
 able  of  mutual]  settelement.  Vidarbha
 area,  for  its  non-linguistic  attitude
 and  its  strong  stand  to  keep  itself
 aloof’  from  being  drawn  into  these
 disintegrating  forces,  demanded  a
 separate  existence  for  itself  as  an
 autonomous  unit.  But  the  Govern-
 ment  of  India  felt  itself  powerless
 ang  succumbeg  to  the  inflence  of
 the  linguistic  fanatics.  Linguism
 destroyed  the  broader  outlook  and
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 dimmeg  the  nationalism,  coming  in
 the  way  of  compromise  ‘and  mutual
 settlement  of  differences  between
 themselves.  That  is  the  situation
 which  we  fing  today.

 Once  fhe  idea  of  identifying  the
 greatness  of  the  State  with  its  re-
 gional  language  was  thus  fostered,  it
 was  but  a  step  forward  for  a  further
 and  dangerous  deterioration  that
 some  of  the  enthusiasts  in  these  se-
 parate  linguistic  States  could  easily
 raise  the  bogey  of  Hindi  imperial
 rule  over  the  non-Hindi  Indian
 States.  It  seemed  as  if  free  India  is
 going  to  get  a  challenge  from  seve-
 ral  bigoted  groups  in  Madras,  their
 sympathisers  in  Karnatak  and
 Andhra,  threatening  the  unity  of
 Bharat  at  a  time  when  a  foreign
 power  like  China  has  already  in-
 vadeq  certain  parts  of  the  Himalayas
 On  the  northern  borders  and  another
 neighbouring  State,  Pakistan,  is  tak-
 ing  all  possible  steps  to  add  to  t
 difficulties  of  India.

 It  is  freely  written  in  certain
 papers  that  the  right  of  secession
 from  the  Indian:  Federation  is  per-
 fectly  constitutional,  ‘Who  are  the
 persons  who  are  taking  part  in  this
 discussion.  Some  of  the  most  emin-
 ent  public  men  of  India  are  taking
 part  in  this  discussion.

 4  hrs.

 Sir,  I  have  dealt  with  this  3570
 at  some  length  because  I  think  that
 the  Membcrs  must  have  a  correct  and
 concrete  picture  of  the  situation  in
 which  the  Government  of  India  is
 called  upon  to  tackle  this  problem.
 We  are  living  in  a  state  of  emer-
 gency.  Do  not  forget  it.  The  state
 of  emergency  ig  aetill  there.  Th:
 situation  is  a  peculiar  one,  All  these
 factors  have  to  be  taken  into  conside-
 ration  before  you  pronounce  your
 opinion  on  this  Bill.

 If  what  I  have  said  above  is  cor-
 rect,  then  I  say  without  any  hesita-
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 tion  that  the  need  for  the  whole  of
 India  to  stand  united  was  never  so
 imperative  and  urgent  as  it  is  today.
 When  a  grave  situation  arises,  the
 leaders  of  the  nation  have  to  be  bold,
 brave  ang  benign.

 I  say,  Sir,  that  the  present  Bill  is
 the  result  of  the  combination  of  these
 three  great  qualities  which  can  help
 the  nation  to  persuade  our  disgruntled
 friends  to  be  with  ug  to  serve  the
 motherland  and  present  to  the  enemy
 nations  that  the  integrity  of  India
 both  emotional  and  physical  is  in-
 violate  and  that  any  attempt  at  its
 violation  will  be  stubbornly  opposed
 by  India  as  a  whole.  This  picture,
 in  my  opinion,  is  necessary,  and  the
 whole  world  is  looking  as  to  how  we
 are  behaving  in  regard  to  this  matter
 and  what  ultimately  will  be  the  im-
 pression  left  on  the  people  of  India  as
 a  whole.  That  is  the  main  point  that
 we  have  to  consider,  ang  not  as  to:
 how  many  people  are  speaking  Hindi
 and  how  many  are  speaking  languages
 other  than  Hindi.

 I  believe  strongly  that  the  present
 Bil]  does  that  to  a  great  extent.  I
 do  not  say  that  it  could  not  have
 been  improved  on.

 Now  I  shall  deal  with  a  few  points
 in  the  Bill  as  it  is  to  show  how  and
 why  it  should  be  acceptable  to  all,  the
 whole  House,  even  to  my  esteemed
 friend  Shri  Frank  Anthony  and  the
 miembers  of  the  community.  The
 first  and  foremost  thing  of  impor-
 tance  is  that  the  Bil)  does  not  touch
 or  affect  in  the  least  the  exalted
 position  given  to  Hindj  in  Devanagri
 script  as  the  official  language  of  the
 Union.  I  want  hon.  Members  to  re-
 member  _  that.  Secondly.  English
 language  shall  continue  to  be  after
 965  what  it  has  been  since  948  and
 for  transaction  of  business  in  Parlia-
 ment.  This  is  status  quo.  This  is  a
 matter  which  those  who  are  opposed
 to  this  Bill  looking  at  the  whole  pic-
 ture  should  see,  that  at  least
 for  some  time  to  come  English
 language  will  continue  as  an  associate
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 language.  Thirdly,  there  would  be  a
 committee  appointed  at  the  end  of  ten
 years  to  review  the  progress  made  in
 the  use  of  Hindi  for  official  purposes
 of  the  Union,  and  submit  a  report  to
 the  President  making  recommenda-
 tions  thereon.  Fourthly,  texts  of  the
 Acts  of  the  Union  will  be  in  English
 and  the  authorised  translation  in  Hindi
 as  Hindi  texts  shall  be  prepared.  I
 would  have  liked  the  position  rever-
 sed  rather  than  what  it  is  stateq  in
 the  Bill.  Fifthly,  the  State  legis-
 latures  are  free  to  adopt  regional
 languages  for  their  Acts  and_  also
 for  use  in  High  Courts  etc.  Though
 the  Bill  prolongs  the  use  of  English
 beyond  1965,  its  displacement  by
 Hindi  as  the  national  language  is
 kept  as  the  goal  to  be  achieved.

 As  the  progress  of  Hindi  is  kept
 dependent  on  the  report  of  the  Com-
 mittee  and  its  recommendations  on
 which,  Parliament  will  have  to  act,
 there  is  no  question  of  imposition  of
 Hindi  on  them.  It  shall  make  its
 way  towards  the  goal  by  parliamen-
 tary  methods  which  consist  of  con-
 sent  in  a  particular  way  of  the  people
 of  India  speaking  all  the  various
 languages.  The  question  of  offi-
 cial  language  of  India  is  a  national
 question  and  not  one  of  Hindi-speak-
 ing  or  mon-Hindi  speaking  people.
 The  Parliament  cannot  abdicate  its
 Sovereign  right  to  please  even.  the
 Prime  Minister  or  appease  some  of
 the  disgruntled  people  of  this  coun-
 try.  While  making  a  law  for  the
 whole  of  India,  Parliament  cannot
 abdicate  its  powers  ang  keep  it  de-
 Pendent  upon  the  consent  of  some
 Minority  or  majority  or  some  dis-
 eruntled  people.

 Sir,  there  is  only  one  more  point
 which  I  want  to  touch.  The  main
 difficulty  in  this  matter  is  that  the
 object  of  higher  education  is  service
 of  the  State  and  Union,  even  now  as
 it  has  been  before.  This  object  has
 to  be  changed.  It  is  mainly  this
 thing  that  has  created  the  whole
 trouble.  An  equitable  distribution

 Of  appointments  among.  people  of
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 regional  languages  should  also  be
 possible,  If  these  things  are  taken
 into  consideration,  the  present  Bill
 should  appear  to  be  a  measure  which
 should  help  us  to  bring  about  a  kind
 of  understanding  to  maintain  the
 unity  which  is  the  great  need  of  the
 hour.

 There  is  one  more  point.  Many
 people  resent  the  idea  that  we  should
 have  to  use  and  accept  English  as
 associate  language  and  medium  of
 education  even  after  5  years  of  our
 independence.  It  is  so  because  we
 have  not  become  =  self-sufficient  in
 this  direction,  as  we  have  not  been
 self-sufficient  in  the  matter  of  de-
 fence.  We  require  their  arms,  their
 technicians  and  so  on  to  prapare  our
 defence  and  even  industrial  pro-
 gress.  So  also,  in  administrative
 matters  owe  shal]  have’  to  accept
 English  as  our  associate  language.
 We  have  to  preserve  the  territorial
 unity  and  administrative  smoothness
 and  efficiency  with  the  help  of  Eng-
 lish  weapons  and  English  language
 also  for  some  time  to  come.

 Sir,  if  my  friends  approach  the
 question  from  the  points  of  view
 which  I  have  tried  to  place  before
 them,  they  will  have  good  reason  to
 congratulate  the  Government  on  hav-
 ing  found  a_  solution  to  the  rather
 ticklish  question  of  the  official  langu-
 age  problem,  If  this  Bill  is  properly
 worked,  then  at  the  end  of  ten  years
 the  difficulty  will  be  much  less.  I
 woulg  say,  Sir,  do  not  allow  the
 present  solidarity  to  be  imperilled.
 That  is  my  main  advice  to  my  friends

 सर्द  नाश  समृत्पन्ने  ब्रह्म  त्यजति  पंडित  :  ।
 When  in  time  of  danger  everything
 is  likely  to  be  lost,  the  wisemen  will
 part  with  half  and  settle  the  affairs.
 I,  therefore,  end  my  speech  with  a
 Sanskrit  quotation  from  Rgiveda:

 संगच्छध्ज्‌म  संवनध्वम्‌  सं  वो  मनांसि  जानताम्‌
 Be  together,  think  together,  know
 each  other  and  be  united.  Sir,  I  sup-
 port  the  motion  for  consideration  of
 the  Bill.
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 Shrimati  Akkamma  Devi  (Nil-
 giris):  Mr.  Deputy-Speaker,  Sir,  the
 behaviour  of  some  of  our  Hindi-
 speaking  friends  on  the  opposite  side,
 the  hon.  Swamiji  and  others,  at  the
 time  when  the  President’s  Address
 was  delivered  to  both  the  Houses  of
 Parliament  by  staging  a  walk-out,
 and  also  at  the  time  of  the  introduc-
 tion  of  the  Official  Languages  Bill  by
 trying  to  break  the  rod  and  also  by
 shouting,  and  also  the  other  day  by
 performing  a  havan,  a  bonfire  in  the
 premises  of  the  Parliament  House  and
 always  interrupting  our  Prime  Min-
 ister  and  other  hon.  Ministers  of  the
 House  whenever  they  speak  in  Eng-
 lish,  clearly  reminds  me  of  two  lines
 from  a  poem  which  I  studied  during
 my  school  days:

 “Men  may  come  and  men  may  go
 But  I  will  go  on  for  ever.”

 These  friends  are  not  considerate
 towards  their  other  friends  who  come
 from  non-Hindi-speaking  areas.
 Whatever  their  difficulties  are,
 whatever  their  problems  are  when
 immediately  it  is  switched  over  to
 Hindi,  they  do  not  bother  at  all.  I
 would  lie  to  quote  again  two  lines

 “Water,  water  everywhere
 Not  a  drop  to  drink.”

 These  friends  always  go  on  ghouting
 “Hindi,  Hindi’.  What  about  their
 friends  from  the  non-Hindi-speaking
 areag  who  do  not  have  the  advantage
 of  having  Hindi  as  their  mother  ton-
 gue.  These  friends  are  always  incon-
 siderate.  They  do  not  pause  for  a
 second  tothink  about  the  non-Hindi-
 speaking  people  who  form  60  per  cent
 of  our  population.  They  do  not  think
 that  these  areas,  these  States  are  also
 orn  the  map  of  our  count:y.  By  their
 extreme  views,  they  are  doing  more
 harm  to  Hindi  than  _  striking  deep
 roots  to  it  in  the  Indian  soil.

 We  from  Tamilnad  respect  Hindi
 and  love  Hindi.  This  is  clearly
 proved  by  the  voluntary  efforts  of  our
 people  and  the  State  Governments  to
 pring  in  the  three-language  formula-
 Hindi,  English  and  Tamil.  Hindi  is  in-
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 cluded  in  our  syllabus  from  the  fifth
 class  onwards.  Many  boys  and  girls
 have  passed  their  degree  examina-
 tions  with  Hindi  as  their  second  lan-
 guage.  Voluntary  efforts  are  spread_
 ing  and,  even  now  I  am  happy’  to  say,
 many  women’s  _  associations  and
 Mahila  Mandals  in  the  rural  areas
 have  taken  up  teaching  of  Hindi  85
 one  of  their  activities.  I  am  _  also
 proud  to  say  that  there  are  many
 women  graduates  in  Hindi  in  the
 South.  They  have  taken  a  step  fur-
 ther  to  spread  the  teaching  of  Hindi
 to  their  less  fortunate  sisters  in  these
 areas.

 Taking  my  case  as  an  example,  I
 had  not  had  the  advantage  of  Jearn-
 ing  Hindi  during  my  school  days.  or
 college  days,  because  I  took  French
 as  my  second  language.  Even  inside
 the  House,  though  I  do  not  follow  the
 speeches  of  my  Hindj  friends,  I  sit
 quietly  and  listen  and  try  to  grasp
 and  understand  the  points.  I  have  also
 made  an  earnest  attempt  to  study
 Hindi.  That  I  am  earnest  at  this  shows
 that  we  respect  Hindi  and  we  love
 Hindi.  Mere  shouting  will  not  prove
 one’s  affection  for  Hindi.

 Along  with  my  friends  from  the
 South,  I  too  have  an  apprehension
 about  the  use  of  the  words  “may”  and
 “shall’  in  clause  3  of  the  Bill.  Ordi-
 narily,  the  word  “may”  means  may
 not.  Now  the  hon.  Prime  Minister
 and  Law  Minister  have  stated  that
 the  word  “may”  also  means  “shall”.
 So,  the  position  becomes  clear  and  my
 fears  are  removed.

 At  the  same  time,  I  feel  that  our
 respected  leader  and  also  the  hon.
 Home  Minister,  who  alone  understand
 the  feelings  of  the  non-Hindi-speak-
 ing  people.  should  give  us  an  assur-
 ance  that  the  word  “may”  shall  be
 substituted  by  the  word  “shall”,  80
 that  we  will  be  having  English  as  an
 associate  language  along  with  Hindi,
 and,  secondly,  that  English  will  be
 continued  as  long  ag  the  non-Hindi-
 speaking  people  desire  it.  Here  I  am
 stressing  the  importance  of  English,
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 because  it  is  the  international  lam
 Buage.  tI  is  also  very  necessary  for
 the  study  of  technological  subjects,
 scientific  subjects,  medical  science,  in
 fact,  for  the  learning  of  everything
 relating  to  the  scientific  world.  Then,
 ‘we  arrange  for  technical  experts
 coming  here  from  friendly  foreign
 countries.  Similarly,  delegations
 from  this  country  go  to  foreign  coun.
 tries  and  foreign  delegations  visit  our
 country  for  discussion  on  Plan  pro-
 jects  and  business  or  on  study  tour
 and  pleasure  trip.  Therefore,  know-
 ledge  of  English  is  essential  for  inter-
 change  and  exchange  of  ideas.  So,
 along  with  my  friends,  I  give  my  sup-
 port  to  the  Bill,  only  with  the  request
 that  English  should  continue  as  an
 associate  language  along  with  Hindi
 as  long  as  the  non-Hindi-speaking
 people  desire  it.

 श्री  शिव  नारायण  (बांसी)  :  उपाध्यक्ष
 महोदय,  मैं  आप  का  बड़ा  अनुगृहीत  हूं  कि  आप
 ने  ऐसे  पवित्र  अवसर  पर  और  ऐतिहासिक
 महत्व  के  अवसर  पर  जब  कि  राष्ट्र  भाषा  जैसे
 महंत्वपूर्ण  प्रश्न  पर  सदन  द्वारा  विचार  किया
 जा  रहा  है,  मुझे  अपने  विचार  प्रकट  करने  का
 ग्रामर  दिया  ।  यह  राष्ट्र  भाषा  और  राज
 भाषा  का  प्रश्न  बहुत  महत्वपूर्ण  है  1  मैं  केवल  एक
 काँग्रेस  मन  की  हैसियत  से  ही  नहीं  वरन  एक
 अध्यापक  की  हैसियत  से  कहना  चाहता  हूं
 कि  सरकार  भारत  की  १४  प्रादेशिक  भाषियों
 की  एक  डिक्शनरी  बनाये  ।  जहाँ  “पानी”
 के  लिए  “वाटर”  लिखा  जाता  है  वहाँ  तेल यू,
 कन्नड़,  मराठी  आदि  सभी  १४  प्रादेशिक
 भाषाओं  में  (पानी  के  लिए  प्रयोग  किये  जाने
 वाले  शब्दों  को  लिखा  जाय  ।  इस  तरह  से
 चौदहों  भाषाओं  की  एक  डिक्शनरी  बना  दी
 जाय  और  उसको  पढ़ाना  शुरू  किया  जाय  7  मैं
 इस  के  लिए  तैयार  हुं  ।  दक्षिण  भारत  के
 लोगों  से  मैं  अपील  करना  चाहता  हूं  कि  अगर
 वे  नदी  को  राजभाषा  के  पद  पर  बिठाने  के
 लिए  राजी  नहीं  हैं  तो  वह  किसी  भी  भाषा  को,
 बचत  कि  बढ़  इस  देश  की  भाषा  हो,  उसको
 राष्ट्र  भाषा  और  राज  भाषा  बना  लें  ।  उस  के
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 राज  भाषा  होने  का  ऐलान  कर  दें  मैं  आप  के
 साथ  पूरी  तरह  से  सहयोग  करने  के  लिए  तैयार
 हैं  ।  मैं  नदी  वालों  से  कह  दूंगा  कि  वे  अपना
 मुंह  बन्द  रक्खें,  शीत  रहें  और  उसको  स्वीकार
 कर  लें  |

 गुप्त कालीन  भारत  में  इस  देश  में  संस्कृत
 राष्ट्रभाषा  रही  है  ।  उस  समय  इस  देश  में
 संस्कृत  का  बहुत  प्रचार  था  कौर  संसक्त  का  ऐसा
 वातावरण  बना  हुआ  था  ि  महलों  से  लेकर

 कटियाओ्रों  तक  संस्कृत  का  बोलबाला  था  और

 सुग्गा  तक  इस  देश  में  उस  समय  संस्कृत  बोलता
 था  ।  जब  भगवान  बुद्ध  का  जमाना  आया  तो
 उन्होंने  संस्कृत  के  समान  पर  पाली  को  अपनाया।
 उस  समय  अवस्था  यह  थी  कि  कुछ  ब्राह्मणों  को
 छोड  कर  जो  कि  ऊंचे  ऊंचे  स्थान  पर  थे  और  वे
 संस्कृत  के  महान  पंडित  होते  थे  लेकिन  आम
 तौर  पर  उस  समय  भो  ग़रीब  जनता  होती  थी
 वह  संस्कृत  को  नहीं  समझ  पाती  थी  ।  वे
 बेचारे  यह  नहीं  समझ  पाते  थे  कि  धर्म  क्‍या  हैं
 ग्रौर  उस  की  प्रीचिग्स  क्‍या  क्‍या  हैं?  तब
 भगवान  बुद्ध  ने  संस्कृत  के  स्थान  पर  पाली
 अपनायी  कौर  उसका  उन्होंने  व्यवदह्व  र  किया  ।
 हम  ने  देखा  कि  पाली  इस  तरह  से  देश  में  शौर
 जनता  में  फैली  ।

 आज  अगर  ज़िन्दों  जितना  कि  उसको
 फैलना  चाहिए  था,  नहीं  कला है  तो  यह  किस
 का  दोष  है  ?  यह  गवर्नमेंट  की  ज़िम्मेदारी।  है  ।
 इस  के  लिए  मैं  गवर्नमेंट  पल  लांछन  लगाना
 चाहता  हूं  ।  नेहरू  सरकार  पर  मेरा  चार्ज  है
 कि  राज  पन्द्रह  वर्ष  के  अन्दर  देश  के  अन्दर
 हिन्दी  उतन  नहीं  फैल।  जीतने।  कि  फैलना
 चाहिए  थ।  और  इस  के  लिए  यह  सरकार
 दोष  है  मैं  डा०  मेलकोटे  से  पूछना  चाहता  हूं
 कि  सन्‌  १६४७  के  बाद  से  जब  कि  इस  देश  को
 स्वराज्य  मिला  है,  इस  गवर्नमेंट  ने  दक्षिण  में

 हिन्दी  प्रचार  के  वास्ते  कितना  रुपया  दिया  है  ?
 यह  ठोक  है  कि  हिन्दी  के  प्रचार  के  लिए  वहां
 के  लोगों  ने  स्वयं  कामों  रुपया  खर्च  किया  ।
 करोड़ों  रुपये  उन्होंने  दक्षिण  में  हिन्द  प्रसार  के
 लिए  खर्च  किये  लेकिन  मवर्नमेंट  ने  क्या  दिया
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 प्री  शिव  नारायण]
 हँ  ?  वह  तो  खर्चा  पब्लिक  ने  किया  है  लेकिन
 सरकार  ने  इस  के  लिए  कितना  पैसा  दिया

 है  ?  मैं  तो  सरकार  से  साफ़  कहना  चाहूंगा  कि
 अगर  वह  अंग्रेजी।  को  अभी  देश  में  क्राइम  रखता
 चाहत  है  तो  वह  हिन्द।  गौर  अंग्रेज  दोनों  को
 बतौर  राजभाषा  के  ऐलान  करे  ।  हिन्दी  और
 अंग्रेज  दोनों  इस  देश  का  राज  भाषाएं  रहेंगे।
 ऐसा  एलान  सरकार  कर  दे  ताकि  हम  अपने
 बच्चों  को  अंग्रेजी  पढ़ायें  और  वे  भाई  To
 एस०  और  पी०  सी०  एस०  कम्पटोशंस  में  बैठ
 सके  और  उनमें  दूसरों  के  मुक़ाबले  कम्पंटट  कर
 सकें  ।राज  सेक्रेटरी2  सर्विस  में  कौन
 डोमीनेट  करता  है  ?  आज  गवर्नमेंट  को
 मलो नरों  किस  के  हाथ  में  है  ?  व  उत्तर  प्रदेश
 वालों  के  हाथ  में  है  या  दक्षिण  व  मद्रास  वालों
 के  हाथ  में  है  वह  सब  के  हाथ  में  है  यह  दुरुस्त
 है  लेकिन  मैजोरिटी  किस  की  है  ?

 आज  पंजाब  और  कमर  से  लेकर
 दक्षिण  में  कन्याकुमारी।  तक  सब  लोग  मिली

 खुलो  हिन्दा-उर्दू,  वाली  हिन्दी  को  समझते  हैं  ।
 इसलिए  भले  ही  टूटी  फूटा  क्यों  न  हो  लेकिन

 हिन्दी  बोल  जाय,  सब  लोग  उसे  समझते  हैं  ।
 इस  हाउस  में  जैसा  इंगलिश  बोलो  जात॑।  है  वह
 मुंह  जानता  हूं  ।  मैं  भ  इंगलिश  का  एक
 विद्यार्थी  रहा  हूं  कौर  मैं  इंगलिश  जानता  हूं  |
 में  इंगलिश  का  अध्यापक  भी।  रहा  हूं  ।  लेकिन
 मैं  कहूंगा  कि  लंगड़ा  इंगलिश  बोलने  के  बजाय

 यह  कहीं  अच्छा  है  कि  सब  लोग  देश  में  हिन्द:
 बोलें  भले  हं।  वह  टूट।  फूटी  क्‍यों  न  हो  ।  हम  सब
 अगर  चाहें  तो  हिन्दी  को  समझ  सकते  हैं  ।

 इस  देश  में  सब  से  बड़ा  अ्रभिशाप  यह
 अंग्रेज  है  मैं  जो  एन्थोनी  से  जिन्होंने  कि  कल

 इस  पार्लियामेंट  में  बैठ  कर  अपने  भाषण  में

 गालियां  दो  हैं,  कहना  चाहूंगा  कि  उन्होंने
 गालियां  देकर  उस  कहावत  को  चरितार्थ
 कर  दिया  हैं  —

 "सं  तेरी  गोद  में,  उदा  तेरी  दाढ़ी
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 उन्होंने  कल  ऐसो  इंगलिश  बोली  कि  हम
 उसका  एक  सैटस  भी  नहीं  समझे  कि  उन्होंने
 क्या  कहा  ?  लेकिन  इतना  निश्चित  है  कि
 इनडाइरक्ट  तौर  पर  उन्होंने  इस  देश  को  कोसा
 श्र  गालियां  दीं  ।  मैं  और  कुछ  न  कह  कर
 सिर्फ  यही  कहना  चाहूंगा  कि  जिस  देश  में

 उन्होंने  जन्म  लिया  उस;  देश  को  कोसना  और
 गालियां  देना  अनुचित  बात  है  ।  जिस  तरह  से
 भारतवर्ष  से  अंग्रेजों  कॉ  हुकूमत  समाप्त  हुई
 और  बे  सात  समुन्दर  पार  चले  गये  उसी  तरह
 अंग्रेजों  भी  इस  मुल्क  से  देर  सबेर  जाना
 चाहिए  ।  अंग्रेजी।  के  स्थान  पर  किस;  भ॑।  देश
 भाषा  को  ड्राप  राष्ट्रभाषा  और  राजभाषा  के
 पद  तर  आसीन  कर  दीजिये,  मैं  उसके  सामने
 नतमस्तक  हो  जाऊंगा  |  नगर  इस  देश  में
 वाक़ई  श्राप  राष्ट्रीय  एकता  लाना  चाहते  हैं  तो
 वह  हिन्द  द्वारा  ह/  ला  सकते  हैं  ।  हिन्दी।  को

 राष्ट्रभाषा  श्मा  हम  ने  तय  नहीं  किया  है
 बल्कि  हिन्द  को  तो  राष्ट्रभाषा  कांग्रेस  ने  सन्‌
 १६१८  में  ही  तय  कर  दिया  था  ।  इस  देश  को
 महान्‌  हस्तियां,  बल्लभ  भाई  पटल,  दादा
 भाई  नौरोजी।,  गोविन्द  बल्लभ  पंत,  गांघी  जो,
 सुभाष  बाबू  शादी  ने  हिन्दी  को  राष्ट्रभाषा
 बनाना  स्वीकार  किया  ।  इन  महान्‌  हस्तियों
 के  अलावा  सबसे  पहले  स्वामी  दयानन्द  सरस्वती
 जो  कि  गुजरात  से  आते  थे  उन्होंने  इस  देश
 के  लिए  हिन्दी  बतौर  राष्ट्रभाषा  के  रक्खा
 थे।  ।  ऐसा  करने  का  कारण  स्वाभाविक  था
 क्योंकि  सब  भाषाओं  में  हिन्दी  सब  से  झ्रासान
 भाषा  है  ।  हाउस  में  जो  माननीय  सदस्य  हिन्दी
 नहीं  जानते  हैं  मैं  उनको  चैलेंज  के  साथ  कहता
 हूं  कि  मैं  उन  को  ८  दिन  के  भीतर  हिन्दी  पढ़ना
 सिखा  सकता  हूं  |

 जो  बच्चे  आज  हमारे  फलों  क्लास  में
 पढ़ते  हैं  वे  पन्द्रह  वर्षों  में  एम०  ए०  पास  कर
 सकते  हैं  और  एम०  Vo  की  डिग्री  हासिल  कर
 सकते  हैं  ।  मैं  यह  सुझाव  देना  चाहता  हूं  कि
 मद्रास  के  जो  एम०  To  पास  लड़के  हिन्दी  में  हों
 कौर  उत्तर  प्रदेश  के  हिन्दी  के  जो  एम०  wo
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 पास  लड़के  हों,  दोनों  कम्पर्ट/शन  में बैठें  अर
 सेलेक्शन  कर  के  उन  में  से  ले  लिया  जाय  ।
 मैं  कब  कहता  हूं  कि  उन  को  न  लिया  जाय  ?
 उनको  सर्विस  में  रखिये  |  हम  तो  स्वयं  हो
 पहली  लोग  हैं,  दबाये  हुए  लोग  हैं  और
 जिस  तरह  से  हमारे  लिए  रिज-

 रोशन  है  दक्षिण  वालों  के
 लिए  भी  सर्विसेज  में  रिजर्वेशन  रख  दिया
 साय  ।  मैं  दस  करोड़  अ्रादरि यों  को  रिप्ले-
 जेंट  करता  हूं  कौर  मैं  यह  बात  बड़ी  जिम्मे-
 दारी  के  साथ  कह  रहा  हूं  -  मे  हरिजन
 कम्यूनिटी  को  'खि्रेजेट  करता  हूं  7  इस  देश  के
 अन्दर  १०  करोड़  हरिजन  बसते  हैं  जो  कि
 आज  भी  भूखे,  नंगे  कौर  प्रशिक्षित  हैं.

 उपाध्यक्ष  महोदय  :  मौजूदा  बिल  से
 इसका  क्या  ताल्लुक़  है  ?  यह  तो  लैग्वेज  बिल

 है
 श्री  शिव  नारायण  :  अगर  हिन्दी  पढ़ाने

 कौर  उसका  प्रसार  करने  का  प्रयास  किया
 जायगा  तो  उससे  हम  हरिजनों  को  भी  लाभ
 होगा  श्रौर  हमारे  वहां  से  अशिक्षा  दूर  होगी  ।
 सरकार  द्वारा  हिन्दी  की  पढ़ाई  की  व्यवस्था
 करने  से  शरीब  लोग  भी  पढ़  सकेंगे  और  जो

 मुल्क  में  लाखों  और  करोड़ों  लोग  अशिक्षित
 कौर  निरक्षर  हैं  व  शिक्षा  प्राप्त  कर  सकेंगे  ।

 उपाध्यक्ष  महोदय  :  वह  तो  अलग  बात

 हैं  1  वर्तंघ्रान  बिल  तो  लैंग्वेजेज  के  बारे  में  है  ।
 ढेबर  कमिशन  की  रिपोर्ट  श्री  रही  हैं  उस
 अवसर  पर  इसके  बारे  में  कहा  जा  सकता  है  |

 श्री  शिव  नारायण  :  में  कह  रहा  हूँ  कि
 भाषा  हमारी  सरल  हो  शौर  यही  कारण  है
 कि  हिन्दी  इस  देश  की  राजभाषा  स्वीकार  की
 गई  है  क्योंकि  वह  बहुत  भ्राता  भाषा  है  |

 हिन्दी  इसलिए  रखी  गई  कि  उसको  बंगाल  में
 भी  समझा  णाता  है  और  दूसरे  प्रदेशों  में  भी
 समझा  जाता  है--उस  को  हिन्दुस्तान  के  कोने
 कोने  में  समझा  जाता  हैं  1  कौर  देश  के  बड़े
 बड़े  लोगों  न ेउसको  रखा  ।

 मेरे  मित्र,  श्री  मौतें,  ने  उर्दू  के  बारे  में  कहा  ।
 उन्होंने  यह  भी  कहा  कि  उत्तर  प्रदेश  को  बांट
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 दिया  जाये  1  अगर  वह  बंटवारे  पर  ही  तले
 हुए  हैं,  तो  i  उनको  बताना  चाहता  हुं  कि  में
 इतिहास  का  विद्यार्थी  हुं  और  आज  ऐसा
 मालूम  होता  है  कि  जयचन्द  और  पृथ्वीराज  का

 खून  इन  रगों  में  ग्राम  बाकी  हैं  उस  नीति  पर
 चल  कर  इस  देश  का  कल्याण  नहीं  होने
 बाला  है  |  (Interruptions)  उनका
 यह  कहना  ग़लत  है  कि  उत्तर  प्रदेश  का  बंट-
 वारा  कर  दिया  जाये  i  भ  भी  उर्दू  जानता  हुं।

 न  पैमां  शिकन  हैं,  न  हार  हैं  हम,
 वतन परवरी  के  ख़तावार  .हैं  हस  1

 मैं  उर्दू,  हिन्दी,  परशियन  कौर  अंग्रेजी
 जानता  हु  ।  (Interruptions)

 उपाध्यक्ष  महोदय  :  शाइर,  आर्डर  ।

 श्री  शिव  नारायण  :  जितने  ऑ्ापोज़ीशन
 के  लोग  बोले  हैं,  जितने  विरोधी  लोग  बोल  हैं
 वे  महज  अपनी  पार्टी  के  प्रोपेगेंडा  क ेलिए  और
 अपना  नाम  पैदा  करने  के  लिए  बोले  हैं  ।  इस

 मुल्क  का  हर  आदमी  शुभचिन्तक  है  |  यह
 बहुत  सन् दर  बिल  पेश  किया  गया  है,  जिसमें

 हिन्दी  और  इंगलिश  दोनों  को  उचित  स्थान
 दिया  गया  है  ।  संविधान  के  अनुसार  हिन्दी
 राष्ट्र-भाषा  निश्चित  है  1  मगर  देश  की  बड़ी
 से  बड़ी  हस्ती  हिन्दी  नहीं  बोलती  है,  तो  मैं
 उसका  दोष  समझता  हूं  |

 को  रामसेवक  यादव  :  काले  पर  गोरे  का
 चिपक  लगा  है  |

 श्री  शीश  नारायरप  :  गोरे  और  काले  का
 क्या  मतलब  हैं  ?

 जो  लोग  हिन्दी  जानते  हैं,  उनको  इस

 हाउस  में  हिन्दी  बोलनी  चाहिए  1  यह  कोई

 प्रनुचित  बात  नहीं  है  1  में  बिल्कुल  सिम्पल

 हिन्दी  बोल  रहा  हूं,  जिसको  सब  समझ  सकते

 हैं  ।  में  सुझाव  देना  चाहता  हूं  कि  जब  यूनि-
 बर सिटीज़  बन्द  हों,  तो  वहां  के  विद्यार्थियों
 को  वॉलन्टियर्स  के  तौर  पर  हिन्दी  पढ़ाने  के

 लिए  दक्षिण  भारत  में  भेजा  जाए।  सरकार  ने
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 [श्री  शिव  नारायण]
 जो  जिम्मेदारी  सोढी  है,  अगर  वह  इसको  नहीं
 निभा  सकती  है,  तो  वह  दूसरे  को  सौंप  दे  ।

 दूसरे  आदमी  भी  इस  काम  को  चला  सकते  हैं  ।

 में  रब  से  कहना  चाहता  हुं  कि  मैं  पिछड़े
 वर्ग  और  दबे  हुए  समाज  से  सम्बन्ध  रखता  हूँ  ।
 हमारे  बच्चे  दबे  हए  हैं  ।  हम  को  ऐसी  शिक्षा
 मिलनी  चाहिए,  जिससे  हमारा  उत्थान  हो  ।
 अगर  बड़े  बड़े  आदमियों  के  बच्चे  अंग्रेज़ी  स्कूलों
 में  पढ़े  और  वही  हाकिम  बने,  तो  देश  के  ८२
 परसेट  आदमी  कंस  आगे  बढ़  सकते  हैं  ?  यह
 आई०  सी०  एस०  क्लास  सब  से  खतरनाक  है  ।

 यह  भाई  सी०  एस०  क्लास  और  आफ़िसर्जे
 ही  इस  गाड़ी  को  नहीं  चलने  देते  ।  वे  ही  राष्ट्र-
 भाषा  की  प्रगति  के  रास्ते  में  बाधक  हैं  ।

 इन  चन्द  शब्दों  के  साथ  म॑  इस  बिल  का  सम-
 थन  करता  हुं  और  आशा  करता  हूं  कि  नवर्नमेट
 इन  बातों  पर  अमल  करेगी  1

 श्री  बिशन चन्द्र  सेठ  (एटा):  भ्रादरणीय
 उपाध्यक्ष  महोदय,  सबसे  पहले  म॑  यह  निवेदन
 करना  चाहता  हूँ  कि  मुझे  इस  बात  पर  बहुत
 आये  हे  कि  हिन्दी  भाषी  प्रान्त  और
 हिन्दी  भाषी  प्रान्तों  से  आए  हार  माननीय
 सदस्य  एक  ग़लत  दोषारोपण  करते  हैं  ।  हिन्दी-
 भाषी  प्रान्तों  की  कभी  भी  यह  मान्यता  नहीं
 रही  कि  केवल  हिन्दी  ही  इस  देश  की  एकमात्र
 भाषा  है  1  हमारी  मान्यता  तो  सदैव  यह  रही
 है  कि  इस  देश  में  जो  भी  भाषायें  हैं,  वे  सभी
 इस  दे  की  भाषायें  हैं,  परन्तु  इन  सब  भाषाओं
 के  बीच  में  एक  सूत्र  स्थापित  करने  की  आव-
 इयकता  थी  और  हम  से  पूर्व  कई  बड़े  बड़

 -महान  नेताओं  ने  हिन्दी  को  उस  लिक  के  रूप
 मान्यता  दी  थी  ।  उसका  कारण  यह  था  कि

 हिन्दी  एक  ऐसी  सुगम  भाषा  है,  जो  कि  देश  के
 सभी  भागों  में  समझी  जाती  है  i  में  करीब  करीब
 सारे  देश  में  जमा  हूँ  ।  मरा  अनुभव  है  कि  हस
 कहीं  भी  जायें,  हिन्दी  में  हम  अपना  प्रयोजन
 सिद्ध  कर  सकते  हैं  -  इस  [लए  आज  इस  प्रकार
 का  दोषारोपण  करना  कि  हिन्दी  वाले  दूसरी
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 भाषाओं  को  उन  नेत्रों  से  नहीं  देखना  चाहते  हैं,
 जिनसे  वे  हिन्दी  को  देखते  हैं,  बडी  गलत  भावना
 है  1  में  चाहूँगा  कि  हिन्दी  भाषी  प्रान्तों
 से  जो  सज्जन  यहां  पधारे  हैं,  वे  अपने  हृदय
 से  इस  भावना  को  निकाल  दें  ।

 कल  आदरणीय  प्रधान  सन्नी  जी  ने  कुछ
 बातें  कही  थीं  |  में  उनकी  ज़ोर  आपका  ध्यान
 आकर्षित  करना  चाहता  हूं  ।  उन्होंने  संस्कृत
 के  सम्बन्ध  में  भी  कुछ  बातें  कहीं  शर  उर्दू  के
 सम्बन्ध  में  भी।  हमें  उर्दू  से  कोई  द्र  नहीं  है,
 परन्तु  उर्दू  कोई  प्रान्तीय  भाषा  नहीं  है,  जिसके
 सम्बन्ध  में  प्रधान  मन्त्री  या  दूसरे  लोग  वकालत
 करें  |  अपनी  अपनी  जगह  पर  सब  भाषायें  स्वत:
 बढ़ती  हैं  और  उनको  बढ़ाना  भी  चाहिए  ।

 हमारी  तो  सबसे  बड़ी  शिकायत  यही  है  कि
 सब  प्रान्तों  की  भागों  को  पूरे  ज़ोर  के  साथ
 बढ़ाना  चाहिए  था,  परन्तु  देश  का  यह  दुर्भाग्य
 रहा  सरकार  की  प्रवृत्ति  रही  कि  चाहे
 बंगाल  हो  चाहे  आसाम,  हर  गणक  प्रान्त  की
 भाषा  की  ओर  उदासीन  रही  है  ।  प्रश्न  उठता
 है  कि  क्‍यों  रही  ।  इसलिए  कि  सरकार  की  जो
 केन्द्रीय  शासन  की  मशीन  है,  वह  इस  प्रकार
 से  चलाई  जा  रही  है  कि  उसमें  अ्रंग्रजी  को  ही
 प्रमुखता  दी  जाती  है  i  निवेदन  है  कि  आज
 हमें  इस  प्रकार  की  स्थिति  का  निर्माण  करना
 चाहिए  कि  हमारे  देश  की  जितनी  भी  भाषायें
 हैं,  उन्हें  पूरी  शक्ति  के  साथ  बढ़ाया  जाये  ।
 मैं  समझता  हू  कि  अगर  सरकार  ने  हमारी
 सब  प्रान्तीय  भाषाओं  क्रो  ईपराददारी  के  साथ
 बल  दिय,  तो  उसका  नतीजा  यह  निकलेगा
 कि  सब  भाषाओं  के  साथ  साथ  हिन्दी  भी
 स्वतः  शानयेगी  |

 इसी  के  साथ  ही  मैं  एक  बड़ी  महत्वपूर्ण
 बात  कहना  चाहता  हुं  हिन्दी  के  विरोधी  पक्षों
 की  ओर  से  जो  एक  बात  कही  गई,  मैं  उस  को
 मान्यता  देता  हूं  ।  हिन्दी  में  इस  प्रकार  की  शब्द
 रचना  करना,  जो  सामान्य  आदमी  न  समझ
 सके,  हिन्दी  की  सहायत।  करना  नही  है,  बालक
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 उसके  साथ  विश्वासघात  करना  है  |  राज
 हमारे  देश  में  रेलवे,  "'टेलीफोन''  आदि  जो
 अनेकों  शब्द  प्रति  हैं,  जिनको  cys  समझ
 सकते  हैं,  उसको  हिन्दी  में  एडमिट  कर  लेना

 चाहिए  |  इसके  दो  लाभ  होंगे।  एक  तो  हिन्दी'
 की  विशालता  बढ़गी  ब्रोकर  दूसरे,  अन्य  प्रान्तों  में
 हमारे  सम्बन्ध  में  जो  हरनेक  प्रकार  के  भ्रम  हैं,
 वे  नष्ट  हो  जायेंगे  ।

 कल  एक  माननीय  सदस्य  ने  यहां  पर

 एक  ऐसी  बात  कही,  जिसको  मैं  राष्ट्रीय  अप-
 मान  मानता  हूं  ।  उन्होंने  कहा  कि  अंग्रेजी  के
 अयान  के  बाद  हमारे  देश  में  बुद्धिवादी  भावनायें
 बढ़ीं  और  देश  में  आज  जो  अनेक  प्रकार  की
 शक्ति  दिखाई  देती  है,  उसके  बढ़ने  का  माध्यम
 अंग्रेजी  है  ।  मैं  उन  माननीय  सदस्य  का  नाम

 नहीं  लेना  चाहता,  परन्तु  उनकी  बात  सुन  कर

 मुझे  बड़ा  आइटम  हुआ,  क्योंकि  वह  इस  सदन
 के  एक  माननीय  मेम्बर  हैं  1  मैं  तो  यह  मानने  के
 के  लिए  तैयार  हूं  कि  आज  यह  कहना  कि
 एक  दूसरी  भाषा  के  कारण  हमारे  देश
 शिष्टाचार र  बढ़ा,  समझदारी  बढ़ी,  योग्यता  बढ़ी,
 हमारी  बुद्धिवादी  भावना  का  इससे  बड़ा  कोई
 भी  दुष्परिणाम  नहीं  हो  सकता  ।  हम  जो  कुछ
 भी  बढ़े  हैं,  वह  अपनी  योग्यता  wee  क्षमता  के
 द्वारा  बढ़े  हैं  ग्राम  यह  कहा  जाये  कि  कांग्रेस
 ने  स्व॒राज्य  लिया,  तो  मैं  पूछना  चाहता  हूं  कि
 क्या  उसने  अंग्रज़ी  के  द्वारा  स्वराज्य  लिया  |
 ग्राम  देश  के  हर  प्रान्त  के  लोग,  जिन  को  अंग्रेजी
 का  एक  अक्षर  भी  याद  नहीं  था,  स्वतन्त्रता
 की  भावना  से  प्रेरित  न  होते,  तो  कोई  कारण

 नहीं  था  कि  देश  में  इस  तरह  का  टेम्पो  और
 वातावरण  बनता  (कि  रंगरेज  यहां  से  चला

 जाता  ।  इसलिए  किसी  भी  माननीय  सज्जन
 का  यह  कहना  कि  अंग्रेजी  की  इतनी  बड़ी  देन

 है  कि  उसने  हमारे  देश  में  योग्यता  का  मापदण्ड

 बढ़ाया,  देश  के  प्रति  अपसानसुचक  शब्दों  का

 इस्तेमाल  करना  है  |

 उसी  के  साथ  साथ  उन्होंन  राजा  राम-

 मोहन  राग्र  की  भी  उपमा  दी  a  मैंने  भी  राजा

 राममोहन  राय  के  सम्बन्ध  में  लिट्रेचर  को  पढ़ा

 है  ।  मैं  बताना  चाहता  हूं  कि  समय  की  गति
 होती  है  |  जिस  प्रकार  आज  से  पन्द्रह  बर्ष  पहले
 कांग्रेस  और  हमारी  इस  सभा  ने  सर्वसम्मति  से
 यह  निर्णय  य किया  था  कि  हम  अपने  देश  में  हिन्दी
 का  राष्ट्र-भाषा  बनायेंगे,  परन्तु  कंमस्टांसिज
 के  कारण  आज  यह  स्थिति  श्र  गई  है  कि  वह
 इस  बारे  में  कुछ  असेंसमेंट  लाना  चाहती  है
 ठीक  उसी  प्रकार  जब  राजा  राम  मोहन  राय  ने
 अंग्रेज़ी  के  बारे  में  कहा  था,  उ  बकरा  देश  की
 यह  स्थिति  थी  कि  हमला  अंग्रेज  क ेसाथ  लड़ना
 था  दूसरे  देशों  की  सहानुभूति  प्राप्त  करनी  थी
 इसलिए  उस  भावना  की  आवश्यकता  थी,
 लेकिन  आज  वह  स्थिति  नहीं  है  ।  आज  हम
 स्वतन्त्र  राष्ट्र  के  नागरिकों  की  हैसियत  से
 बैठे  हुए  हैं  ।  इसलिए  आज  एसी  उपमायें  देख
 जो  हिन्दी  के  विरोध  श्र  अग्रजा  के  पक्ष  में
 आती  हैं,  देश  के  सामने  गलत  धात  रखने  की
 चेष्टा  नहीं  करनी  चाहिए  ।

 जो  बात  अब  मैं  कहने  जा  रहा  हूं  वह  बड़ा
 भारी  कटाक्ष  कांग्रेस  वालों  पर  है  1  मैं  ऐसा
 मानता  हूं  कि  कोई  भी  शासन  जब  किसी  राष्ट्र
 पर  हुकूमत  करना  चाहता  है  तो  अंग्रेजों  की
 तरह  डिवाइड  एण्ड  रूल  उनकी  पालिसी  होती
 है  ।  मैंने  बड़ी  गहराई  के  साथ  इस  लैंगुएज
 प्रवेश  को  देश  में  देखा  और  इसको  स्टडी
 किया  है।  मैं  ऐसा  मानता  हूं  कि  कांग्रेस  सरकार
 थ  तरह  की  मनोवृत्ति  को  बैक डोर  से  ण्छिले
 दरवाज़े  से  अपनाना  चाहती  है  ब्रोकर  चाहती  है
 कि  प्रान्त  आपस  में  लड़ते  रहें,  देश  में  भाषा वार
 झगड़े  होते  रहें  -  इसी  मनोवृत्ति  से  आज  सारे
 देश  के  अन्दर  इस  प्रकार  की  भावनायें  लाई
 गयीं,  मैं  देश  के  लिए  दुर्भाग्यपूर्ण  मानता  हूं  ।
 ग्राज  हम  स्वतन्त्र  हैं  ।  जितनी  भी  भाषायें
 हमारे  देश  की  हैं,  वे  सब  हमारी  भाषायें  हैं  ।
 मैं  हिन्दू  महासभा  का  प्रतिनिधि  होने  के  नाते
 साफ  कह  देना  चाहता  हूं  कि  हिन्दी  भागों
 कभी  भी  नहीं  चाहते  हैं  कि  कोई  भी  भाषा
 उन्नति  न  करे,  अथवा  वह  पिछड़  जाए  ।
 ईश्वर  जाने  हम  यह  कभी  भी  नहीं  चाबते
 मैं  कल  ही  मद्रास  से  आया  हूं  ।  मुझे  दुःख
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 हुआ  कि  मद्रास  में  मैं  वहां  की  बोली  में  लोगों
 के  साथ  बात  नहीं  कर  सका  और  मैने  अपनी
 बात  को  किसी  तरह  से  टूटी  फूटी  भाषा,  टूटे
 फूटे  तरीके  से  उनके  सामने  रखा  |  इससे  स्वत:

 मुझे  लज्जा  लग  रही  थी  फिर  किस  तरह  से
 कहा  जा  सकता  है  कि  जो  हिन्दी  भाषी  हैं  वे
 बह  चाहते  हैं  कि  दूसरी  भाषायें  देश  में  न
 पनपें  ।  मेरा  निश्चित  मत  है  कि  जितनी  भी
 भाषायें  देश  की  हैं,  वे  जब  पनपेंगी  तो  साथ
 साथ  हिन्दी  भाषा  भी  पनपेगी  और  यदि  वह
 अन्य  भाषियों  के  शब्दों  को  अपने  में  मिलायगी
 तो  उसका  नतीजा  यह  होगा  कि  देशकी  सच्ची
 उन्नति  हो  सर्प,  स्वा  सहयोग  सारे  देश
 का  एक  दूसर  को  प्राप्त  हो  सकेगा  |

 मैं  आप  को  भारतीय  विधान  की  याद
 दिलाना  चाहता  हूं  ।  मैं  कुछ  पत्र  इस  समय
 कोट  नहीं  करूंगा  क्योंकि  समय  नहीं  है  ।
 मैं  यह  बात  इसलिए  कह  रहा  हूं  कि  मैंने

 कुछ  पत्र  आदरणीय  प्रधान  मंत्री  जी  को
 लिखे  शौर  उन  के  उत्तर  भी  आये  ।  उन  के
 उत्तरों  से  जो  एक  संकेत  मिलता  है,  वह  आप
 के  सामने  रखना  चाहता  हूं  7  संविधान  सभा,
 अथवा  विधान  निर्माताओं  ने  एक  रेजोल्यूशन
 सर्वसम्मति  से  पास  किया  था,  उसे  आप
 देखें  ।  उस  प्रस्ताव  का  सम्बन्ध  एक  बड़े  ही
 महत्वपूर्ण  विषय  से  था  ।  उस  की  रोशनी  में

 हमारे  देश  के  प्रधान  मंत्री  की  जो  भावना
 उन  के  पत्रों  में  अंकित  हुई  है,  उस  को  आप
 देखें  ।  उन  का  कहना  है  कि  चूंकि  हमारे  कुछ
 प्रामिजिज़  हैं,  उन  को  हमें  इम्प्लेमेंट  करना
 है,  इस  वास्ते  इस  बिल  को  ला  रहे  हैं  -  [सरकार
 कितना  बड़ा  उत्तरदायित्व  अपने  ऊपर

 लिए  हुए  है,  यह  बतलाने  की  आवश्यकता

 नहीं  है  ।  मैं  प्रधान  मंत्री  जी  से  पूछना  चाहता
 हूं  कि  जब  कंस्टिट्युएंट  भ्र सम् बली  ने  सर्वमत
 से  एक  रेजोल्यूशन  पास  किया  तो  राज  क्या
 कारण  है  कि  श्राप  उस  को  इम्प्लीमेंट  करना
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 नहीं  चाहते,  श्राप  उस  भावना  की  पूर्ति  करना
 नहीं  चाहते  ?  बीच  में  ग्राम  आपने  कोई
 कमेटी  बनाई  या  कोई  चीज़  जान  बूझ  कर
 देश  में  क्रिएशन  क्रिकेट  कराने  हेतु  बनाई
 ताकि  लोगों  में  एक  तरह  की  भावनायें  न
 उभर  पायें,  सारा  देश  एक  न  हो  पाये  पर  आज
 देश  को  ही  खतरा  पैदा  हो  गया  जो  बड़े
 दुर्भाग्य  की  बात  है  शौर  इस  का  सारा  उत्तर-
 दायित्व  आपका  है  ।  मैंने  कंस्टिट्युएंट
 रस  म्बली  की  प्रोसीडिग्ज  को  पढ़ा  है  देश  के
 सभी  पक्षों  ने  अपनी  भावनाओं  को  वहां  रखा
 था  और  अन्त  में  सभी  माननोय  सदस्यों
 ने  पूरी  गम्भीरता  से  समझने  के  बाद  इसका
 फैसला  किया  था  और  वे  इस  निश्चय  पर

 पहुंचे  थे  कि  हिन्दी  को  राष्ट्रभाषा  की  मान्यता
 दी  जाय  1  जब  इस  प्रकार  की  छानबीन
 के  बाद  हिन्दी  सर्व  सम्मति  से  स्वीकार  कर
 ली  गई  तो  आज  कौन  सी  ऐसी  नई  बात
 पैदा  हो  गई  जिस  को  ले  कर  आप  भिन्न
 अर्थ  लगाने  बैठे  हैं  चूंकि  ग्रुप  स्वत:  संविधान
 का  आदर  नहीं  कर  रहे  हैं  इसलिये  सरकार
 के  प्रति  लोगों  में  जो सदभावना  होनी  चाहिए
 वह  नहीं  है  श्र  लोगों  के  दिलों  में  शक  व,
 शुबहा  पैदा  होता  दिखाई  दे  रहा  है।
 यह  शक  व  शुबहा  इसलिए  भी  पैदा  होता  है
 कि  जब  आज  सरकार  अपनी  बात  पर  कायम
 रहना  नहीं  चाहती  है  तो  कल  उस  बात  पर
 जो  वह  आज  कहती  है,  कसे  कायम  रहेगी  ।
 यह  बड़ा  गलत  उदाहरण  है  जो  आप  प्रस्तुत
 करने  जा  रहे  हैं  -  यह  बड़ी  गलत  उपमा  है
 जो  आप  देश  के  सामने  रख  रहे  हैं  ।  रूलिंग
 पार्टी  को,  कांग्रेसजनों  को  गम्भीरता  से  इस
 विषय  पर  विचार  करना  चाहिये  ।  जिस
 चीज़  को  आप  ने  एक  दफा  निश्चय  कर
 लिया  और, जो  चीज़  सारा  देश  चाहता  है,
 उसे  पूरा  करिये,  बिला  शक  ड्राप  स्वतंत्र  हैं

 यदि  जन-भावना  उपरान्त  आप  उसमें

 परिवर्तन  कर  दें,  यदि  श्राप  ईमानदारी  के

 साथ  उस  भावना  की  रक्षा  नहीं  करेंगे  तो
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 सरकार  की  प्रतिष्ठा  देश  में  कैसे  कायम  |
 सकेगी,  यह  विचारणीय  है  ।

 कांग्रेस  के  जो  श्ननुयायी  हैं,  उन  को
 अपनों  दिलों  को  राज  ईमानदारी  के  साथ
 टटोलना  चाहिये  कि  उन्होंने  हिन्दी  के  लिए
 ब्या  किया  है  |  समुचित  हिन्दी  के  साथ
 विमाता  का  सा  सलूक  किया  गया  है।  कभी

 हिन्दी  को  बढ़ने  नहीं  दिया  गया  f  आज
 यार  बार  कहा  जाता  है  कि  हिन्दी  वाले
 प्रदेशों  ने  यह  नहीं  किया,  वह  नहीं  किया  1
 मेरा  भी  उत्तरदायित्व  है  हिन्दी  के  सम्बन्ध
 में  ।  मैं  जानता  हूं  कि सरकार  ने  कुछ  करने
 नहीं  दिया  ।  सरकार  की  अगर  इस  प्रकार
 की  विपरीत  मनोवृत्ति  न  होती  तो  बहुत
 कुछ  हो  सकता  था  ।  मैं  एक  प्रश्न  श्राप  के
 सामने  रखना  चाहता  हुं  ।  इज़राईल  की
 मिसाल  को  ग्रुप  लें  ।  उन  की  हिब्रू  ले गु एज
 थी  जोकि  सारी  दुनिया  से  खत्म  हो  चुकी
 थी,  उस  के  वारे  में  जब  उन्हों  ने  निर्णय  कर
 लिया  कि  इस  दो  हज़ार  वर्ष  पुरानी  भाषा
 को  लाना  है,  तो  उस  को  मान्यता  देने  के
 साथ  साथ  सारे  देश  में  उस  भाषा  को  चालू
 कर  दिया  ।  दूसरी  उपमा  मैं  आप  के  सामने
 इंग्लैंड  की  रखना  चाहता  हूं  ।  थोड़े  दिन
 पहले  जेसी  नौकरशाही  और  जिस  प्रकार
 को  प्रवृत्ति  हमारे  देश  में  चल  रही  है  ठीक
 इसी  प्रकार  की  प्रवृत्ति  वहां  चल  रही  थी
 शौर  ठीक  इसी  प्रकार  से  इंग्लैंड  की  फ्रेंच
 सरकारी  भाषा  हुआ  करती  थी  7  फ्रेंच  वहां
 की  आ्राफिशल  भाषा  हुआ  करती  थी  जबकि
 आम  लोगों  की  सारे  देश  की  भाषा  अंग्रेजी
 थी  ।  जिस  प्रकार  हमारे  यहां  पर  एक  दो
 परसेंट  अंदर जी  पढ़े  लिखे  हैं,  उसी  प्रकार
 से  वहां  पर  भी  एक  दो  परसेंट  फ्रेंच  पढ़े  लिखे
 थे  और  वे  ही  शासन  करते  थे,  देश  को  रूल
 करते  थे  ।  परन्तु  जिस  समय  पब्लिक  प्रेशर
 सरकार  पर  पड़ा,  लोगों  की  भावना  बदली
 और  उन्होंने  जोर  डाला  तो  सारी  की
 सारी  फ्रेंच  खत्म  कर  दी  गई  शरीर  इंग्लिश
 को  मान्यता  दी  गई  |  ठीक  वही  बात  इस

 समय  हमारे  देश  में  हो  रही  है  यही  सवाल
 मैं  आज  माननीय  सदस्यों  के  सामने  रखता

 हैं  ।  इस  पर  सभी  को  सोचना  विचारना
 होगा  ।  यह  देश  का  प्रश्न  हे,  देश  की  उन्नति
 का  प्रश्न  है।  अमर  ईमानदारी  के  साथ  कांग्रेस
 सरकार  हिन्दी  को  जीवित  रखना  चाहती  है,
 उस  की  बहुलता  करना  चाहतों  है  और
 चाहती  है  कि  हिन्दुस्तान  की  हो  एक  भाषा
 इस  देश  में  एक  दूसरे  को  समझाने  के  लिये
 प्रयोग  में  लाई  जाए,  तो  क्‍यों  न  उस  का  जो
 उचित  स्थान  है,  वह  उस  को  दिया  जाय  ।
 विदेश!  भाषा  पर  आज  हम  पराश्रित  हैं  ।
 आज  अगर  हमारा  कोई  मुकदमा  होता  है
 हम  कोट  के  सामने  जाते  हैं  तो  अंग्रेजी  में  हो
 कोर्ट  का  जजमेंट  होता  है  जबकि  हम  अंग्रेज़ों
 पढ़े  नहीं  ।  हम  डाक्टर  के  पास  जाते  हैं,  तो
 सारी  बात  अंग्रेज!  में  होती  है  ।  कितना

 सम्मान शून्य  यह  बात  है  ।  मैं  चाहता  हुं  कि
 इस  विषय  पर  गम्भीरता  से  विचार  किया
 जाय  शेष  बद्ध  से  इस  पर  नहीं  सोचा  जाना
 चाहिए  ।  हिन्दी  भागों  किसी  भी  प्रान्त  पर
 हिन्दी  लादने  को  चेष्टा  नहीं  कर  रहे  हैं,  परन्तु
 वे  स्नेह  के  वातावरण  में  यह  सब  कुछ  करना
 चाहते  हैं,  और  स्नेह  के  वातावरण  को  बनाये
 रखना  चाहते  हैं  ।

 Shri  ९.  K.  Bhrttacharyya  (Rai-
 ganj):  Mr.  Deputy-Speaker,  Sir,  I  am
 not  enamoured  of  English,  but  cir-
 cumstances  leave  me  no  alternative.  I
 ‘ind  it  easier  to  speak  through  the
 medium  of  Sanskrit  than  through  the
 medium  of  Hindi.  But  the  irony  of
 fate  is  such  that,  standing  here  in  the
 Parliament  of  India,  the  Constitution
 denies  me  the  use  of  the  only  all-
 India  language  that  India  has  evolved:
 ed.  It  is  not  that  I  have  not  approach-
 ed  the  Chair  for  permission  to  use
 Sanskrit.  I  have  approached  the  pre-
 sent  hon.  Speaker  as  well  as  his  pre.
 decessor,  but  I  am  told  the  Constitu-
 tion  does  not  permit  it.  So  that  is
 the  irony  of  fate  from  which  we
 suffer  that  in  the  Indian  Parliament  I
 am  denied  the  use  of  the  only  all.
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 India  language  that  India  has  evolved
 and  which  hag  received  international
 recognition  as  such.

 My  friend  Shri  Hiren  Mukerjee  has
 put  in  an  amendment  that  all  the  re.
 gional]  languages  may  be  used  as
 official  languages,  excepting  Sanskrit.
 I  smiled  when  I  read  it.  I  thought
 that  the  joke  that  Mr.  Kamath  had  at
 his  cost  some  time  back  had  gone  to
 his  heart.  Otherwise,  while  recom-
 mending  all  the  regiona]  languages,
 why  should  he  delete  the  only  all.
 India  language  out  of  the  list?  That
 surprised  me.  But  in  any  case  that
 is  his  attitude  there.

 But  even  while  I  use  English,  I  do
 not  use  it  with  any  apology.  Some
 quotations  have  been  made  from  the
 Constituent  Assembly  proceedings.  I
 would  also  quote  some  of  the  speech-
 es.  When  Shri  Gopalaswami  Ayyan.
 gar—it  was  he  who  put  in  this  Chap-
 ter  XVII  of  the  Constitution  contain.
 ing  the  articles  on  official  janguages
 —when  he  put  in  the  article  on  offi-
 cial  language  to  replace  English  by
 Hindi,  what  did  he  say?  He  said:

 “I  for  one  did  not  easily  reach
 the  conclusion  because  jt  involv.
 ed  our  bidding  goodbye  to  a  lan-
 guage  on  which  I  think  we  have
 built  and  achieved  our  freedom.
 It  was  not  without  a  pang  I
 agreed  to  that  decision.”

 That  is  the  language  of  the  mover  of
 the  resolution,  who  put  that  article
 before  the  Constituent  Assembly.  He
 goes  further:

 “There  should  be  English  for
 many  years  to  come.  For  my  own
 part  I  think  it  wil]  have  to  be  for
 many  Many  years  to  come.”

 Mark  the  language,  mark  the  expres.
 sion  that  he  uses,  “for  many  many
 years  to  come’.  That  certainly  does
 not  mean  that  it  should  be  limited  to
 fifteen  years.  He  makes  _  it  clearer
 further:
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 “My  own  fecling  is  that  English
 will  last  in  the  form  of  Bills  and
 Laws  and  Interpretations  of  such
 Laws  much  longer  than  5  years.”

 This  was  contemplated  when  the
 Constituent  Assembly  discussed  the
 official  language—part  of  the  Consti-
 tution.  Maulana  Azad  supported
 Shri  Gopalaswamy  Ayyangar’s  pro-
 position  and  he  says:

 “l  am  in  full  agreement  with
 Shri  Ayyangar  that  a  period  of  at
 least  5  years  should  be  fixed  for
 it.”

 And  then  he  says:
 “The  union  of  north  and  south

 has  been  possible  through  English.
 If  we  give  up  that  language  that
 relationship  will  cease.”

 This  is  the  expression  not  from  the
 DMK,  but  this  is  from  Maulana  Abdul
 Kalam  Azad  recorded  in  the  Constitu-
 ent  Assembly  proceedings.

 Then,  President  Dr.  Rajendra  Pra.
 sad  closing  up  the  proceedings  that
 day  said:

 “After  all  Englash  janguage  has
 brought  us  nearer  and  nearer...”

 While  we  have  replaced  English  as
 the  official  language  and  this  Bill
 seeks  to  replace  it  further,  let  us  not
 be  ungrateful  to  the  language  which
 has  served  our  purpose  in  the  national
 struggle.  In  fact  beginning  from
 Raja  Ram  Mohan  Roy  upto  Pandit
 Jawaharlal  Nehru  it  is  English  which
 goes  to  contribute  a  large  part  of
 their  make-up.  Take  away  English
 from  Pandit  Jawaharlal  Nehru,  he
 loses  the  hold  that  he  has  =  got  over
 the  world  today.  We  mnry  not  forget
 it.  Then,  I  was  thinking,  why  did
 Shri  Gopalaswamy  Ayyangar  feel  the
 pang....

 Shri  Maurya:  If  you  take  away
 English,  India  will  not  lose  anything.

 Shri  C.  K.  Bhattacharyya:  India
 will  at  least  lose  you.  If  we  consider
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 the  contribution  of  English,  whatever
 else  the  British  Government  gid,  it
 brought  about  three-fold  unity  in
 India.  Firstly,  the  unity  of  language
 of  administration—English  wag  there.
 Secondly,  the  unity  of  civil  and  cri.
 minal  law  jurisprudence—the  same
 civi]  procedure  code,  the  same  Indian
 penal  code  al]  through  India.  Thirdly,
 the  unity  of  administrative  service—
 the  same  Indian  civil  service  exercis-
 ing  authority  all  over  India.  These
 three  unities  were  contributions  to
 India  during  the  British  period.  These
 are  facts  of  history.  This  can  never
 be  ignored,  nor  forgotten.

 Then,  I  come  to  the  Bill  itself.  I
 would  like  to  quote  the  opinion  that
 the  West  Bengal  Assembly  gave  re.
 garding  the  previous  Parliamentary
 Committee  report.  The  opinion  was:
 “This  Assembly  is  of  opinion  that—

 “(l)  Sanskrit  should  be  used
 for  such  ceremonia]  purposes  as
 the  Government  of  India  may
 from  time  to  time  specify;

 (2)  Parliament  should  by  law
 provide  for  the  continuance  of
 English  as  the  official  language
 until  such  time  as  Hindi  and  some
 other  Indian  languages  are  accept-
 ed  ag  the  official  language  of  the
 Union;

 (3)  communication  between
 this  State  and  another  and  bet-
 ween  Union  and  this  State  should
 be  on  a  bilingual]  basis,  one  of  the
 languages  being  the  State  Lan-
 guage  Bengali  and  the  other  the
 official  language  of  the  Union  as
 it  may  be  at  the  time;

 and  the  Constitution  be  amended  ac.
 cordingly.”

 Assembly  not
 recommenda-

 The  West  Bengal
 only  went  beyond  the
 tions  of  the  Parliamentary  Com.
 mittee  but  it  made  further  recom-
 mendations  and  required  the  modifi.
 cation  of  the  Constitution  to  suit  those
 recommendations.
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 Now,  I  put  before  this  House  the
 resolution  passed  by  the  Calcutta
 University.  The  resolution  is:

 “That  each  of  the  fourteen
 major  languages  listed  in  our
 Constitution  be  recognised  ag  a
 nationa]  language  of  India,  and
 that  English  be  also  recognised
 as  such;

 That  adequate  central  financial
 assistance  be  made  available  to
 the  States  for  the  proper  and
 rapid  development  of  the  nation-
 al  languages  of  India;

 That  all-India  Services  Exam-
 inations  be  conducted  in  English
 and  English  alone  for  the  time
 being.”

 That  was  the  demand  of  the  Univer-
 sity  of  Calcutta.  So,  those  who  are
 urging  for  the  continuance  of  English
 for  some  time  more  are  not  moving
 in  the  air,  but  they  are  moving’  on
 very  solid  ground  of  popular  require.
 ments.  These  matters  should  be  con-
 sidered.

 Coming  to  the  Bill  itself,  I  say  the
 Bil]  has  a  very  limited  purpose.  It
 deals  with  the  official  language.  There
 is  no  need  of  bringing  in  the  question
 of  national  language  or  the  popular
 language.  A  language  may  be  an  offi-
 cia]  language  without  being  a  na-
 tional  language.  Persian  was  the  offi-
 cial  language  for  some  time,  but  it
 wag  not  the  national  language.  Sans.
 krit  wae  the  official  language  for  a
 period  of  history,  it  was  not  the  popu-
 lar  Janguage.  There  were  some  ex.
 pressions  made  here.  Mr.  Khadilkar
 was  saying  that  India  has  never  had
 one  Janguage  all  over  the  country.  He
 began  by  that,  but  he  contradicted
 himself  by  his  conclusion  when  he
 said  Shankaracharya  carried  his  vic-
 torlous  campaign  from  Kerala  to
 Kashmir  and  from  Kashmir  to  Assam.
 How  did  he  carry  it?  Could  he

 ‘carry  it  because  India  had  no  lan.
 guage  fhrough  which  he  could  explain
 hig  campaign  al]  over  the  country?
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 How  could  Shankaracharya  do  it?  He
 did  it  because  one  language  was
 understood  in  all  parts  of  India.  I  re-
 fer  to  a  Sanskrit  book:

 “लेषण  महाकाये  That  was  composed  in
 2th  century,  It  deals  with  ayant

 स्वयं,  marriage  of  Princess  of
 Berar.  Our  revered  leader  Dr.  Aney
 comes  from  that  area,  He  says:

 '  अ्रन्योन्यभाषानवबों धभीते  संस्कृत्रिमाभिव्यव-

 हार वत्स 7  n  acl
 इग्म्प:पर्मेतेयु  नरेश  वाग्मी:  सौवग्गंवंग

 जनेरचिन्हि'
 People  were  coming  from  all  parts  of
 Israel]  has  revised  Hebrew  which  has
 they  would  not  be  understood  to  each
 other  if  they  spoke  in  the  regional
 language  they  adopted  Sanskrit.  That
 is  recorded  in  a  poem  composed  in
 the  2th  century  in  India.  Therefore, let  it  not  be  said  that  India  hag  no
 language  by.  itself.  Whether  that  is
 workable  or  not,  that  is  a  different
 matter.

 Then,  just  now,  in  the  course.  of
 one  of  the  speeches  I  heard  that
 Israel  has  revised  Hebrew  which  has
 been  out  of  use  for  2000  years.  If
 Israel]  could  have  done  that,  we  can
 do  that  also.  Sanskrit  is  not  a  lan-
 guage  of  the  type  as  Hebrew  was.  If
 anyone  wants  to  go  through  that
 character  of  the  language,  I  may  refer
 him  to  Prof.  Maxmuller  who  went
 into  the  question  whether  Sanskrit  is
 a  living  language  or  not.  He  gave  a
 verdict  that  Sanskrit  is  8  living  lan-
 guage  in  India.

 Now,  about  the  Bill  I  would  =  say
 only  one  thing.  The  Bill  deals  with
 only  two  things.  It  retains  the  posi.
 tion  of  Hindi  as  it  is.  It  does  not
 affect  the  position  of  Hindi  as  in  the
 Constitution.  What  it  does  is  that  it
 only  gives  a  slightly  longer  Jease  of
 life  to  English.  That  is  the  long  and
 short  .of  the  whole  Bill.  If  I  were  a
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 member  coming  from  the  Hindi  areas,
 I  would  not  have  uttered  8  single
 sentence  in  favour  of  the  Bill.  I
 would  have  just  been  quiet  and  left  it
 to  others  to  decide  the  fate  of  the  Bill
 as  it  is,  because  Hindi  is  enshrined  in
 the  Constitution  ag  the  official  lan-
 guage.  So  long  as  the  Constitution  is
 not  changed,  what  is  the  fear  and
 what  is  the  anxiety  of  the  Hindi-
 speaking  people?

 There  is  only  one  cluase,  clause  3,
 where  ‘may’  is  required  to  be  chang-
 ed  into  ‘shall’.  I  feel,  ‘may’  should  be
 replaced  by  ‘shall’,  as  there  has  been  a
 demand  from  many  sides  of  the
 House.  Of  course,  it  has  been  stated
 that  the  Law  Department  have  sug-
 gested  that  ‘may’  may  mean  ‘shall’
 and  ‘shall’  may  mean  ‘may’.  The  Law
 Department,  I  must  say  with  all  apo-
 logy,  is  not  a  very  sure  guide  on  this
 matter.  They  did  not  prove  a  sure
 guide  on  the  Nanavati  case;  they  did
 not  prove  a  sure  guide  जा  the  Beru
 Bari  case;  they  did  not  give  a  very
 sure  guidance  in  the  matter  of  merg-
 ing  the  functions  of  the  Attorney-
 General  with  the  Law  Ministry.  Even
 on  all  these  matters  they  did  not  give
 us  very  sure  guidance.  In  this  matter
 also,  I  am  afraid  they  are  not  giving
 us  their  sure  guidance.  That  word
 ‘may’  in  clause  3  should  be  changed
 into  ‘shall’.

 Shrimati  Renuka  Ray  (Malda):
 Having  listened  to  the  debate  since
 the  day  before  vesterday,  I  must  say
 this  that  in  spite  of  the  fact  that  lan-
 guage  arouses  one’s  passions  with  an
 intensity  which  is  only  second  to  that
 which  is  aroused  by  the  love  of  one’s
 country,  yet,  the  speeches  in  the
 House  on  the  whole  have  shown  a
 certain  amount  of  sobriety  which  is
 something  of  an  improvement  on  the
 speeches  that  we  have  had_  in  this
 House  on  this  subject  before.  It  is
 true  that  there  are  extremes,  and  as
 our  leader  Shri  Jawaharlal  has  pointed
 out.  those  Hindi-Speaking  persons  who
 took  the  step  of  behaving  as  they  did
 in  this  House  at  the  time  of  the  intro-
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 duction  of  the  Bill  and  _—  subse-
 quently  have  been  perhaps  the  great-
 est  enemies  of  Hindi.  In  that  context,
 I  would  like  to  particularly  congru-
 late  many  of  those  Hindi-speaking
 Members  who  have  spoken  during
 these  two  days  and  who  have  shown
 a  certain  amount  of  restraint.

 It  is  true  as  Shri  C.  K.  Bhattacha-
 7999  has  pointed  out  that  Hindi  is  en-
 shrineg  in  the  Constitution.  Sir,  You
 will  recall  that  in  those  days  when  the
 Constitution  was  being  drawn  up,  there
 was  no  feeling  amongst  us  from  non-
 Hindi-speaking  States  at  the  outset
 that  Hindi  should  not  be  accepted
 as  a  common  Janguage.  It  was  felt  in
 India  that  we  must  have  a_  language
 which  would  have  had  its  origin  in
 the  soil  of  this  country,  that  we
 must  have  such  a  language
 as  an  all-India  official  language  at
 least,  as  was  deep-rooted  not  only  in
 the  soil,  but  which  was  capable  of
 being  more  easily  understood  by  all
 parts  of  the  country,  although  every-
 one  did  not  know  it.  These  were  the
 feclings  that  inspired  us  when  we
 first  met  in  the  Constituent  Assembly
 and  decided  that  Hindi  should  become
 the  common  language.  But,  as  time
 went  on,  the  way  in  which  certain
 Hindi-Speaking  Members  expressed
 themselves  led  to  a  very  great  change.
 I  shall  just  quote  what  our  Speaker
 had  said  at  that  time  when  he  was  a
 Member  of  the  Constituent  Assembly.
 He  said:

 ‘Tam  one  of  those  who  have
 withdrawn  their  support  from
 Hindi  in  the  Devanagari  script
 simply  because  of  the  fanaticism
 and  intolerance  of  those  who  sup-
 port  it.

 That  was  how  things  went  on.  That
 was  very  unfortunate,  because  while
 jt  is  true  and  there  is  no  doubt  that
 when  we  enshrined  Hindi  in  the
 Constitution,  everyone  accepted  it,
 still,  it  was  not  for  those  whose
 mother-tongue  was  Hindi  to  say  that
 Hindi  must  come  here  and  now.  That
 sort  of  feeling  wag  there  at  that  time,
 and  it  stil]  finds  expression  among
 certain  people.
 434(Ai)  LSD—6.  a
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 I  should  like  to  say  that  if  we  are
 going  to  really  have  Hindi  as  the
 ‘link’  language  here,  the  only  way  to
 do  so  will  be  to  leave  that  decision  to
 the  non-Hindi-speaking  people  in  this
 country.  English  is  undoubtedly  a
 very  well  developed  language,  and  it
 ig  an  international

 ral
 guage,  and  we

 owe  a  great  debt  of  gratitude  to  that
 language.  It  is  true  to  say  that  Raja
 Ram  Mohan  Roy  did  advocate  that
 English  should  be  utilised  in  India,  I
 might  also  add  that  it  was  the  same
 Raja  Ram  Mohan  Roy  who  first  said
 that  Hindi  should  be  the  common  lan-
 guage  of  this  country;  it  was  Raja
 Ram  Mohan  Roy  who  also  realised
 that  for  the  India  of  his  days  and  in
 fact,  that  is  true  even  up  till  now,  the
 window  of  the  world  could  be  opened
 to  the  country  only  through  English.
 So,  we  cannot  deny  our  gratitude  to
 this  language  which  has  brought  about
 our  unity  and  which  has  brought  the
 modern  concept  of  things  like  social-
 ism  to  us.  It  is  no  uSe  saying  that
 everything  was  there  in  the  past.
 Many  ideas  are  new  ideas.  They  are
 now  finding  their  way  in  our  own
 languages.  There  is  no  doubt  that
 some  of  the  regional  languages  of  this
 country  are  very  highly  developed
 today.  I  agree  with  Shri  Khadilkar
 when  he  says  that  Hindi  developed
 only  much  later  because  probably  it
 did  not  come  into  close  contact  with
 the  English  language  at  the  outset  as
 did  Bengali,  Tamil  and  other  lan-
 guages.  Nevertheless,  we  have  chosen
 Hindi  to  be  the  official  language  of  the
 State.  In  that  case,  should  there  not
 he  more  tolerance  about  this  on  the
 part  of  those  who  want  to  bring  in
 Hindi  here  and  now?,  Should  =  they
 not  show  some  tolerance  and  at  least
 support  the  assurances  of  the,  Prime
 Minister  which  have  mostly  been  em_
 bodied  in  this  Bill?  If  they  really
 want  that  the  whole  of  India  should
 accept  this  language  a,  the  language
 for  official  work  at  least  or  even  as  the
 common  language,  then  they  must
 allow  time  and  they  must  allow
 adjustment,  to  take  place.

 I  would  like  to  quote  from  Dr  S.  P.
 Mookerjee’s  speech  in  the  Constitu~



 77967  Official

 (Shrimati  Renuka  Ray]
 ent  Assembly.  One  of  my  _  hon.
 friends  from  a  non-Hindi  area  had
 quoted  him.  But  I  would  like  to  read
 out  what  he  had  stated  just  a  jittle
 earlier  in  the  portion  which  has  been
 Quoted  by  my  hog.  friend.  He  has
 said:

 “A  language  will  be  shaped  in
 the  natural  course  of  events,  in
 spite  of  current  controversies,  in
 spite  of  individuals,  however  big
 or  however  eminent  for  the  time
 being  they  may  be.  It  is  the  peo-
 ple’s  will  that  create,  changes;
 they  come  naturally  and  often  im-
 perceptibly.  It  is  not  a  resolution
 of  the  Constituent  Assembly
 which  will  decide  the  supremacy

 ,of  the  language.”.

 That  still  holds  good  today.  We  must
 remember  that  if  we  want  Hindi  to
 come,  then  we  must  allow  a  feeling  to
 €row  to  that  effect  amongst  the  non-
 Hindi-speaking  people.  Sir,  I  come
 from  Bengal,  and  I  must  Say  that
 what  Shri  C.  K.  Bhattacharyya  has
 said  is  true,  namely  that  there  is  a
 large  section  in  Bengal  and  a  very important  section,  which  does  not
 want  to  give  up  English  for  some
 time.  I  hold  the  view  that  in  India
 eventually  it  must  be  the  national
 languages  including  also  One  \an-
 guage  as  the  link  language,  which  we
 must  accept.  But  in  order  that  this
 may  be  acceptable  to  all,  we  must
 give  some  time  for  adjustment.

 Now,  I  would  like  to  say  one  or  two
 words  about  the  actual  amendments
 that  have  been  tabled  to  the  different
 clauses  in  the  Bill.  There  is  one
 e@mendment  which  hag  been  tabled  by
 some  of  us.  I  understand  from  the
 speech  of  the  hon.  Minister  that  he  is
 willing  to  accept  the  suggestion  that
 we  have  made,  namely  that  the  re-
 port  of  the  committee  that  will  be
 appointed  after  ten  years  should  be
 placed  before  Parliament,  and  what  is
 more,  before  the  States.  I  hope  that
 he  will  be  accepting  this  suggestion.
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 Another  amendment  _  ig  _  regarding
 the  controversy  over  ‘may’  and  ‘shall’.
 We  are  very  much  puzzled  at  this.
 The  lawyers  differ  on  this.  There  is  no
 doubt  about  it  Our  Law  Minister
 bas  even  said  that  the  word  ‘may’
 can  mean  ‘shall’  and  the  word  ‘shall’
 can  mean  ‘may’.  So,  where  ig  the
 difficulty  in  accepting  ‘shall’  if  ‘shall’
 can  be  ‘may’,  and  ‘may’  can  be  ‘shall’,
 if  some  people  want  it?  Nevertheless,
 if  there  is  so  much  difficulty  over
 these  two  words,  may  I  suggest  what
 the  hon.  Home  Minister  Shri  Lal
 Bahadur  Shastri  himself  has  gaid
 while  moving  the  Bill  for  considera-
 tion?  He  has  said  that  English  will
 continue  to  be  used  for  an  additional
 period.  I  would  suggest  humbly  that
 perhaps  it  might  be  acceptable  if  this
 phrase  is  used  instead  of  the  words
 ‘may’  and  ‘shall’  which  create  so
 much  of  controversy.

 5  hrs.

 Finally,  |  would  say  that  there  can
 be  no  question  that  the  language
 which  we  have  enshrined  in  the
 Constitution  as  the  official]  language
 shall  come  to  that  position  ip  time.
 But  time  must  be  given  for  that  pro-
 cess.  There  is  also  something  which
 is  there  in  the  Constitution  itself,  and
 which  I  would  like  to  read  out  for  the
 information  of  the  House  because
 sometimes  we  are  apt  to  forget  it  In
 the  last  chapter  of  Part  XVII  of  tha
 Constitution  dealing  with  the  official
 language,  in  article  351  it  has  been
 Jaid  down:

 ‘Tt  shall  be  the  duty  of  the  Union
 to  promote  the  spread  of  the
 Hindi  language,  to  develop  it  so
 that  it  may  serve  ag  a  medium  of
 expression  for  all  the  elements  of
 the  composite  culture  of  India  and
 to  secure  its  enrichment  by  assi-
 milating  without  interfering  with
 its  genius,  the  forms,  style  and
 expressions  used  in  Hindustani
 and  in  the  other  languages  of
 India  specified  in  the  Highth
 Schedule,  and  by  drawing,
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 wherever  necessary  or  desirable,
 for  itg  vocabulary,  primarily  on
 Sanskrit  and  secondarily  on  other
 languages.”.

 Thig  is  embodiei  in  the  Constitu-
 tion;  ag  we  embodied  the  provision  for
 Hindi  as  the  official  language  in  the
 Constitution,  but  we  also  have  this
 article  in  the  Constitution.  We  have
 to  remember  and  realise  that  Hindi
 ean  only  take  itg  place,  if  it  really
 contains  the  elements  of  all  the  other
 Janguages.  As  Dr  Shyama  Prasad
 Mookerjee  said,  Hindi  has  to  be  ac-
 cepted  ag  spoken  in  the  Bengali  way,
 as  sopekn  in  the  Tamil  way  and  go  on.
 If  those  who  are  Hindi-speaking  do
 not  insist  on  the  purity  of  the  Jan-
 guage  but  are  agreeable  to  have  it
 changed  as  a  living  language  in  the
 context  of  the  times  and  developed
 according  to  the  needs  of  the  day,  it
 will  become  acceptable  to  all  Guru-
 dev  Rabindranath  Tagore  has  been
 quoted.  So  I  will  conclude  by  men-
 tioning  something  that  he  also  said.
 He  said—‘I  was  one  of  those  who
 were  great  purists  for  the  Bengali
 language.  In  my  younger  days.  IJ
 went  to  the  length  of  using  ‘Jharna
 kalam’  for  ‘fountain  pen’.  But  today
 I  realise  if  our  language  is  to  develop,
 end  be  enriched  then  we  must  be
 willing  to  accept  words  from  other
 Janguages’.  If  Hindi  is  willing  to  ac.
 cept  all  our  national  lanugages,  we
 can  realise  our  objective.

 In  fact,  we  will  have  to  accept  from
 other  languages  including  English
 from  the  outside  world,  if  we  are  to
 live  in  the  world  of  today  and  be  able
 to  go  ahead  in  the  manner  that  we
 want

 Dr.  L.  M.  Singhvi  (Jodhpur):  I  am
 Rot  so  credulous  or  optimistic  as  to
 join  my  hon.  friend,  Shri  Khadilkar,
 or  Dr.  Aney,  in  admonishing  or  advis-
 ing  my  hon.  friend,  Shri  Frank
 Anthony;  nor  do  I  consider  it  rational
 to  join  in  the  decrying,  discrediting
 and  disowning  of  the  English  language
 which  hag  undeniably  made  a  contri-
 bution  to  the  growth  of  certain  modern
 Political  and  economic  institutions
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 and  awareness  in  our  country.  That
 is  why  I  approach  my  task  this  after-
 noon  with  great  diffidence,  becausé
 while  one  group  is  defiantly  denying
 past  history,  the  other  is  proclaiming
 that  it  can  deny  the  very  context  in
 which  we  live.  The  proposed  legis-
 lation  before  us  has,  therefore,  in  my
 humble  submission,  been  embattled
 by  a  two-edged  sword  of  fanaticism
 which  no  reasonable  and  balanced
 person  can  possibly  approve  of.  If
 Swami  Rameshwaranand  is  accused
 of  burning  the  Bill,  J  think  there  are
 many  here  who  are  equally  anxious
 to  bury  it.  This  has,  unfortunately,
 created  a  difficult  situation  for  those
 who  want  to  raise  a  reasonable  argu-
 ment  in  respect  of  the  constitutional
 propriety,  if  not  the  validity,  of  the
 Bill  before  us.

 The  Bill  has  been  surrounded  so
 much  by  intemperate  intolerance
 from  many  quarters  that  I  do  not  feel
 so  emboldened  as  to  suggest  anything
 categorical.  But  I  do  think  that,  in
 the  first  place,  the  Bill  is  eminently
 ill-timed.  While  we  are  busy  fighting
 On  Our  borders  and_  preparing  for
 mecting  the  eventuality  of  external
 aggression,  we  have  been  embroiled
 and  involveg  in  a  controversy  which,
 in  spite  of  the  judicious  approach
 claimed  by  the  Home  Minister  on  be-
 half  of  the  Bill,  is  bound  to  create
 ill-will.  I  also  fee;  that  the  policy
 and  approach  of  thy  Government  of
 India,  far  from  being  dictatorial  in  the
 matter  of  enforcing  Hindi,  has  actual-
 ly  been,  if  we  go  to  the  crux  of  the
 ma‘ter,  indifferent,  ineffective  and  in-
 efficient.  I  therefore  feel  that  the
 Bill  should  actually  have  been  post-
 poned  or  at  least,  as  I  have  suggested,
 circulated  for  eliciting  public  opinion.

 I  also  feel  that  our  discussion  is
 greatly  handicapped  because  we  do
 not  have  before  us  in  terms  Of  article
 344  the  Report  of  the  second  Commis-
 sion  which  should  have  been  appoint-
 ed  after  ten  years  of  the  commence-
 ment  of  the  Constitution.  This  is  the
 consequence  of  an  inexcusable  laps.
 The  Government  cannot  by  any  stretch
 of  imagination  or  interpretation  hold
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 brief  for  not  having  complied  with
 this  mandatory  provision  of  the  Cons-
 titution.  I  would  like  the  constitu-
 tional  pundits  or  the  Home  Minister
 on  behalf  of  Government  to  tel]  us
 as  to  how  it  is  that  Government  can
 possibly  and  conceivably  justify  the
 absence  of  the  appointment  of  the
 Commission,  to  which  even  the  first
 Official  Language  Commission  had
 lookeq  forward  and  had  hoped  that
 that  that  Commission  would  be  able  to
 give  proper  guidelines  for  a  proper
 consideration  of  the  problem.

 I  would  like  briefly  to  recapitulate
 the  inspiring  atmosphere  of  the  Cons-
 tituent  Assembly  when  this  constitu-
 tional  settlement,  this  formula,  came
 to  be  adopted.  I  feel  sorry  and  disap-
 pointed  that  after  the  elapse  of  these
 years  we  have  not  been  able  to  forge
 and  fortify  that  solidarity  to  which
 we  had  lookeq  forward  ang  which  we
 had  proclaimed  with  so  much  empha-
 sis  and  with  so  much  optimism  at  the
 time  of  making  ow  Constitution.

 Time  does  not  permit  me  to  make  a
 prolonged  excursion  into  all  that  was
 said  at  the  time  of  Constitution-mak-
 ing,  the  seed-time  of  our  Republic.
 But  I  should  like  to  quote  two  or  three
 passages  which  are  of  great  relevance
 even  today.  Dr.  Rajendra  Prasad,
 who  presided  over  the  deliberations
 of  the  Constituent  Assembly,  had  this
 to  say  before  the  discussion  on  this
 chapter  commenced:

 “Let  us  not  forget  that  what-
 ever  decision  is  taken  with  regard
 to  the  question  of  language,  it
 will  have  to  be  carrieq  out  by  the
 country  as  a  whole.  There  is  no
 other  item  in  the  whole  constitu-
 tion  of  the  country  which  will  be
 required  to  be  implemented  from
 day  to  day,  from  hour  to  hour,  I
 might  even  say,  from  minute  to
 minute.  Therefore,  Members
 will  remember  that  it  will  not  do
 to  carry  a  point  by  debate  in  this
 House”.

 We  note  with  great  regret  and  dis-
 appo'ntment  that  these  provisions  of

 APRIL  25,  963  Languages  Bill  966

 the  Constitution  were  not  lived,  not  to
 say  minute  to  minute  or  hour  to  hour,
 but  even  from  year  to  year.  That  ie
 why  I  fee]  that  if  we  want  to  ensure
 the  ultimate  actualisation  of  the  hope
 that  is  entertained,  I  think,  by  and
 large  in  this  country,  namely,  the
 actual  of  Hindi  as  the  officia]  language
 of  the  Union,  We  must  appoint,  as  has
 been  suggested  by  some  hon.  friends,
 a  Commissioner  for  the  Hindi  Langu-
 age  who  would  from  year  to  year,
 month  fo  month,  task  to  task  and
 transaction  to  transaction,  pursue  the
 matter  of  effectuating  this  particular
 constitutional  provision.

 I  would  like  this  respect  to  quote
 my  hon.  friend,  Shri  Frank  Anthony,
 who  had  this  to  say  at  the  time  of
 Constitution-making:

 “May  I  say  also,  at  the  very
 outset,  that  I  accept  this  premise
 entirely,  that  if  India  is  to  achieve
 real  unity,  a  rea]  sense  of  Indian
 nationauty,  then  everyone  of  us
 must  accept  this  premise  that  we
 must  have  a_  national  language.
 Eng!!  "  is  my  mother  tongue.
 Because  I  am  an  Indian,  because
 English  is  my  mother  tongue,  I
 maintain  that  English  is  an  India
 laguage.  The  hon,  Member  who
 has  proceeded  me  has  just  men-
 tioned  that  English  is  not.  the
 prerogative  or  the  monopoly  of
 the  Englishman.  It  has  becoine
 the  mother  tongue  and  assimila-
 ted  to  or  has  become  part  of  the
 people  in  different  parts  of  the
 world.  Although  Engiish  is  my
 mother  tongue,  and  though  I
 claim  English  as  an  Indian  lan-
 guage,  I  realise  that  English  con-
 not,  for  many  reasons  be  the
 national  language  of  this  country”.

 With  great  respect,  I  beg  to  submit
 that  Shri  Anthony  appears  to  have
 resiled  and  retraced  from  the  position
 he  had  accepted  at  the  time  of  Cons-
 titution-making.

 Shri  0.  K.  Bhattacharyya:  Here  the
 expression  is  ‘national  language’.  Shri
 Frank  Anthony  now  says  that  he  re-
 ferreq  only  to  official  language.
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 Dr.  L.  M.  Simghvi:  I  appreciate  the
 difference  my  hon,  friend  makes.  I
 think  the  status  of  a  national  language
 is  far  greater  and  far  more  important
 than  the  status  of  a  mere  officia]  lan-
 guage.  So  that  while  Shri  Anthcny
 was  prepared  at  that  time  to  have
 Hindi  as  the  national  language  of
 India,  today  he  has  unfortunately  re-
 traced  completely  from  that  position.

 Shri  S.  Kandappan:  He  exovuiained
 the  reasons  for  it,

 Dr.  L.  M.  Singhvi:  I  do  not  see  that
 anything  has  happened  in  these  past
 years  to  justify  such  a  change  of  posi-
 tion.  It  may  be  that  there  are  people
 who  in  that  inspiring,  edifying  atmos-
 phere  were  compelled  by  the  logic  of
 events  to  accept  a  national  solution
 to  a  national  problem.  It  may  be  that
 at  that  time  their  acceptance  was  not
 without  inarticulate  qualifications.
 But  it  is  no  longer  possible  for  any
 ene  to  say  that  any  other  language  but
 Hindi  should  possibly  claim  the  gtatus
 of  the  officia]  language  of  the  Union.
 I  fee)  that  the  constitutional  settle-
 ment  or  formula  embodied  in  the
 Constitution  is  a  salutary  one  which
 the  posterity  must  dutifully  imple-
 ment  and  comply  with.  This  is  what
 the  hon.  Mover  and  the  author  of  the
 formula,  if  I  may  say  so,  Shri  N.
 Gopalaswamy  Ayyangar  to  say  in
 respect  of  the  formula:

 “TI  thought  I  said  that  the  scheme
 should  be  looked  upon  as  a  whole.
 It  was  the  result  of  a  great  deal
 of  discussion  and  compromise.  If
 I  may  emphasise  it,  it  is  an  inte-
 grated  whole.  We  cannot  give  up
 One  part  of  it,  unless  it  be  a  very
 Minor  or  verbal  correction  that
 you  want  to  make,  or  even  a
 minor  matter  of  substance.  It
 does  not  matter  very  much.  But
 the  important  things  in  this  draft
 are  an  integrated  whole  and  if
 you  touch  one  part  of  it  the  other
 things  fafl  to  pieces.”

 That  is  the  difficulty  which  arises  with
 the  present  Bill.  I  shall  qemonstrate
 very  briefly  the  departure  of  the  Bill
 from  the  constitutional  formula.  Arti-
 cle  343  categorically  states  that  the
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 official  language  of  the  Union  shall  be
 Hindi  in  Devanagiri  script.  There  are
 only  two  exceptions  as  I  had  submit-
 ted  earlier  on  a  point  of  order.  These
 exceptions  even  today  do  not  justify
 that  English  should  be  the  officia]  lan-
 guage  of  the  Union  or  that  legislation
 should  continue  to  be  enacted  in  Eng-
 lish  or  that  English  should  continue  as
 an  official  language  of  the  Union  for
 all  purposes  in  a  blanket  way.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber’s  time  is  up,

 Dr.  L.  M.  Singhvi:  Article  343(3)
 says  that  notwithstanding  anything  in
 this  article,  Parliament  may  by  law
 provide  for  the  use,  after  the  said
 period  of  fifteen  years,  of  the  English
 language  for  such  purposes  as  may  be
 specified  in  the  law.  There  are  many
 eminent  lawyers  in  this  House  and
 law  has  been  freely  pandied  about  in
 this  discussion.  I  should  like  to  know
 if  the  doctrine  of  pith  and  substance
 which  has  come  to  be  honoured  as  the
 central  principle  of  constitutiona)  in-
 terpretation  would  justify  that  for  all
 Purposes  in  a  _  blanket,  inspecified
 way  you  should  continue  English.  as
 the  official  language  of  the  Union.  In
 the  relatively  short  time  at  my  dispo-
 sal,  I  would  refrain  from  quoting»
 from  a  large  number  of  other  partici-
 pants  in  this  debate  but  the  tenor  of
 discussion  goes  to  show  that  the  cause
 of  nationa]  unity  seems  to  have  suff-
 ered  a  certain  decline  and  set-back.
 I  say  this  with  a  sense  of  agony  and
 distress,  It  appears  to  be  5०  when
 my  friends  of  the  DMK  demand  a  re-
 appraisal  cf  the  constitution  in  this
 particular  context.  They  demand
 that  the  formula  which  embodies  the
 judicious  compromise  enshrined  in
 the  Constitution  should  be  abrogated.
 That  is  the  objective  which  I  under-
 stand  them  to  vursue  through  the  me-
 dium  of  reappraisal,  which  would
 certainly  be  doing  great  injustice  to
 the  cause  of  national  unity  because  it
 is  through  this  medium  of  reappraisal
 that  the  theory  of  secession  and  the
 theory  of  regiona]  languages  as  being
 hostile  and  antagonistic  to  the  official
 language  of  the  Union  would  be  brou-
 ght  up.  I  find  a  balanced  statement
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 {[Dr.  L.  M.  Singhvi]
 of  the  problem  as  it  affects  us  in  the
 speech  of  Shri  Hiren  Mukerjee.  We
 must  try  to  follow  an  unbiassed  natio-
 nal  policy.

 Sir,  I  shall  conclude  in  two  minutes.
 A  great  deal  of  progress  has  been
 made  in  the  development  of  Hindi  as
 the  official  language  of  the  Union.
 Not  al)  the  hon,  Members,  unfortu-
 nately,  if  I  may  say  ३०  with  great  res-
 pect,  are  even  aware  of  the  revolution
 in  a  sense  which  has  been  effected  in
 terms  of  development  of  Hindi.  Be-
 cause  we  do  not  have  the  findings  of
 a  second  officia  language  commission
 we  are  not  able  to  cite  the  material
 and  take  cognisance  of  tha  great
 growth  Hindi  hag  undergone  ang  to
 justity  its  increasing  use  for  official
 purposes  of  the  Union.

 “I  would  come  to  the  Bill,  now.  I
 have  already  referred  to  its  constitu-
 tlona]  impropriety.  I  shal]  take  two
 or  three  minutes.  Most  speakers  be-
 fpre  me  have  appropriated  as  much  as
 fifteen  minutes.

 Mr.  Deputy-Speaker:  You  are  the
 second  speaker  from  your  “party;
 your  leader  has  taken  half  an  hour.

 Dr.  L.  M  Singhvi:  We  should  not
 allow  this  to  become  regiona]  or  com-
 munal  question.  It  is  a  _  national
 question.  .We  ought  not  to  allow  our
 Petty  affections  to  afflict  our  opinions,
 Y  fee]  that  the  sudden  upsurge  of  an
 aly  absorbing  love  in  the  hearts  of
 some  friends  for  the  English  language
 ig  unreal  and  unconvincing.  It  does
 not  besoecak  the  feelings  of  the  large
 masses  of  people  in  this  country,  whe-
 ther  they  belong  to  the  northern  or  the
 southern  region.  Those  who  claim  to
 be  the  mouth  piece  of  popular  opinion
 in  the  Southern  States  must  take  stock
 of  the  situation.  I  think  if  the  Bill
 were  actually  to  go  for  eliciting  pub-
 lic  opinion  but  for  the  regional  propa-
 ganda  it  would  certainly  receive  the
 support  of  the  people  at  large,  even  if
 it  embodied  the  principle  of  laying
 down  a  certain  time-limit.  Before  I
 conclude,  I  have  to  make  two
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 suggestions:  One  for  the  appoint-
 ment  of  a  Commissioner  for  Hindi
 language  and  =  another  regarding
 the  appointment  of  a  standing  com-
 mittee  of  Parliament  which  may
 review  the  matter  from  year  to  year.
 Government  should  earnestly  consider
 the  creation  of  a  Hindi  Ministry  which
 may  actually  pursue  the  task  in  an
 earnest  and  planned  manner.  I  hope
 that  the  bringing  about  of  the  actual
 use  of  Hindi  as  the  official  language
 is  not  a  matter  merely  of  this  or  that
 party,  but  is  a  matter  of  nationa]  im-
 portance  ang  IJ  hope  Government  will
 spare  nothing  in  seeing  that  the  origi-
 nal  provision  in  the  Costitution  is
 made  to  materialise  before  long.  I
 oppose  this  Bill  on  the  ground  that  it
 is  not  constitutionally  proper  and  per-
 missible.

 Mr.  Deputy-Speaker:  Shri  Shastri.
 Shri  Sivamurthi  Swamy  (Koppal):

 I  may  be  given  a  few  minutes.
 Mr.  Deputy-Speaker:  I  am  _  sorry;

 there  is  no  time  now.  We  will  try  to
 accommodate  him  on  clause-by-clause
 discussion.

 Shri  Sivamurthi  Swamy:  ]  am  the
 only  person  from  my  Group  who  will
 speak  on  this,

 Shri  Lal  Bahadur  Shastri:  He  may
 be  given  five  minutes.

 Mr.  Deputy-Speaker:  Let  him  take
 five  minutes,

 श्री  शिवपति  स्वामी  :  उपाध्यक्ष  महोदय,
 दुनिया  में  जो  भी  राष्ट्र  हैं,  उन  के  लिए  एक
 जमीन  होती  है,  इन्सान  होते  हैं  प्रौर  उन
 की  भाषायें  होती  हैं,  लेकिन  हमें  यह  देख
 कर  हाम  कराती  है  कि  भारत  इतना  बड़ा  देश

 हैं  और  हम  उस  को  दुनिया  में  प्रजा-प्रभुत्व
 का  एक  मन्दिर  मानते  हैं  कौर  इस  प्रकार
 भारतवषं  को  लोक  सभा  उस  प्रजा-प्रभुत्व
 के  मन्दिर  का  एक  शिखर  और  कलश  बन
 जाती  है,  उस  में  अगर  हम  अंग्रेज़ी  जैसी  फ़ारेन
 लैंग्वेज  को  बहुत  दिनों  तक  चलाये,  तो  प्रजा-

 प्रभुत्व  पर  लानत  है  ।  हिन्दुस्तान  की  जो

 चौदह  भाषायें  हैं,  उन  में  कोई  भी  भाषा
 हम  अपना  सकते  हैं  ।  इस  सम्बन्ध  में  मे
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 महात्मा  गांधी  के  एक  संदेश  को  पढ़ने  की
 इजाजत  चाहता  हूं,  जोकि  शायद  इस  मौके
 के  लिए  बहुत  मौजें  है  “हिन्दी  स्वराज  और
 इंडियन  होम  रल”  में  यंग  इंडिया  में  प्रकाशित
 एक  रीडर  का  प्रशन  कौर  उस  का  क्त्र  इस
 अकार  दिया  गया  है  :

 “Reader:  Do  [  then  understand  that
 you  do  nat  consider  English  Education
 mecessary  for  obtaining  Home  Rule.

 Gandhiji:  My  answer  is  yes  and  no.
 To  give  millions  a  knowledge  of  Eng-
 lish  is  to  enslave  them.  The  founda-
 tion  that  Macaulay  laid  of  education
 ३88  enslaved  us,  I  do  not  suggest  that
 he  had  any  such  intention,  but  that
 has  been  the  result.”

 उस  के  बाद  के  कहते  हैं  :

 “We  write  to  each  other  in  faul-
 ty  English,  and  from  this  even  our
 M.As,  are  not  free;  our  best  thou-
 ghts  are  expressed  in  English;  the
 proceedings  of  our  Congress  are
 conducted  in  English;  our  best
 newspapers  are  printed  in  Eng-
 lish.  Tf  this  state  of  things  con-
 tinues  for  a  long  time,  posterity
 will—it  is  my  firm  opinion—con-
 demn  and  curse  us.

 It  is  worth  noting  that,  by  re-
 ceiving  English  education,  we
 have  enslaved  the  nation.  Hypo-
 crisy,  tyranny,  etc,  have  increas-
 ed;  English-knowing  Indians  have
 not  hesitated  to  cheat  and  strike
 terror  into  the  people.”

 Shri  C.  K.  Bhattacharyya:  This  is
 written  in  English.

 at  बिगड़ो  (हिसार)  :  गांधी  जा  ने
 यह  कहा  है  ।

 श्री  शिवमूर्ति  स्विम।  :  उपाध्यक्ष  महोदय,
 यहां  पर  जो  एम०  पोज़०  बैठे  हुए  हैं  कौर  जो
 इंग्लिश  में  बात  करते  हैं,  उन  में  शायद  बस
 पच्चीस  या  ज्यादा  से  ज्यादा  पचास  ही  ऐसे
 होंगे  जोकि  अपने  तमाम  विचार  जो  भी  उन

 के  दिल  के  इन्दर  हैं,  बरच्छा  तरह  से  हस
 विदेशों  भाषा  में  रख  सकते  हों  ।

 धागे  चल  कर  गांधी  जी  कहते  हैं  :

 “It  is  not  a  painful  thing  that,
 if  I  want  to  go  to  a  court  of  jus-
 tice,  I  must  employ  the  English
 language  as  a  medium,  that  when
 I  become  a  barrister,  I  may  not
 speak  my  mother-tongue  and  that
 someone  else  should  have  to  tran-
 slate  to  me  from  my  own  lan-
 guage?  Is  not  this  absolutely
 absurd?  Is  it  not  a  sign  of  sla~
 very?  Am  I  to  blame  the  Eng-
 lish  for  it  or  myself  It  is  we,
 the  English-knowing  Indians,  that
 have  enslaved  India.  The  curse
 of  the  nation  will  rest  not  upom
 the  English  but  upon  us.”

 यह  क्‍यों  ?
 “I  have  told  you  that  my  ans-

 wer  fo  your  last  question  is  both
 yes  and  no.  I  have  explained  to.
 you  why  it  is  yes.  I  shall  now
 explain  why  it  is  na

 The  object  of  making  money
 thereby  should  be  eschewed.

 जो  बात  मैं  कहने  जा  रहा  हूं,  इस  को
 कहते  हुए  मुझे  बड़ी  शर्म  भाती  है  दक्षिण
 भारत  वालों  की  तरफ  से  कहा  जाता  है  कि
 उन  को  सर्विस  में  उन  का  उचित  हिस्सा  नहीं
 मिलता  है  या  बाद  में  नहीं  मिलेगा  ।  लेकिन
 इस  का  इलाज  नगर  करना  हो  तो  हिन्दी
 वालों  के  लिए  ओर  नान-हिन्दा  वालों  के
 लिए  कोटा  मुकरंर  कर  के  लिया  जा  सकता
 है  ।  सर्विस  में  जाने  के  लिए  या  पैसे  के  लिए
 मारतवषं  को  जो  भाषा  है,  या  हमारी  प्रान्त
 की  जो  भाषा  है,  उस  का  हम  गला  नहीं
 चोंट  सकते  हैं,  अपना  भ्रपनं।  भाषाओं  के
 लिए  लड़  नहीं  सकते  हैं  ।  प्रान्तों  में  हम
 अपनों  प्रान्तीय  भाषायें  चला  सकते  हैं  और
 यहां  केन्द्र  से  पत्र  व्यवहार  कर  सकते  हैं  शौर
 यहां  केन्द्र  के  भाषा  अलग  हो  सकती  |है  ।
 तमिल  वाले  या  कन्नड़  वाले  अपनी  अपनी
 भाषियों  में  श्रमणा  काम  काज  चला  सकते
 हैं  ।  हमें  चाहिये  कि  हम  अपने  देश  में  zy
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 लैंगुएज  फार्मूला  रखें  ।  जो  हिन्दी  वाले  हैं,
 उन  के  लिए  हिन्दी  और  एक  दूसरी  कोई
 भारतीय  भाषा  पढ़नी  ग्न निवार्य  होना
 चाहिए  और  नान-हिन्दी।  वाले  जो  हैं,  उन
 के  लिए  अपन।  मातृभाषा  कौर  हिन्दी  पढ़ना
 लाजिमी  होना  चाहिये  |  कोई  थ्  लें गु एज
 फार्मूल  को  ज़रूरत  नहीं  है  ।  मगर  यह  रहता

 है  तो  हम  हमेशा  अंग्रेज  के  नीचे  दबे  रहेंगे  ।
 The  three  language  formula—it  will
 not  be  the  Lok  Sabha  of  India,  but  it
 will  be  the  Lok  Sabha  branch  of  Eng-
 land.  We  do  not  want  to  accept  any
 other  rule.  We  want  to  accept,  all

 _the  people  want  to  accept,  the  two-
 language  formula.  One  should  learn
 Hindi—it  is  the  common  language  and
 it  is  the  only  nationa]  language—along
 with  one  other  language.  Which  is
 our  mother-tongue.

 यह  जो  हिन्दी  के  विरोध  में  प्रचार  होता
 है  दक्षिण  भारत  में  इस  को  मैं  समझ  नहीं
 पाया  हूं  ।  आप  से  भा  मैं  पूछता  हूं  कि  क्य।
 यह  एक  लानत  नहीं  है  कि  पंद्रह  साल  भ्राजाद

 'हुए  हमें  हो  गए  हैं  कौर  आज  भी  हमारे  जो

 डिप्लोमेट्स  होते  हैं,  व  जो  क्रेडेशंल्ज़  पेश
 करते  हैं,  भ्रंग्रेज।  में  है!  करते  हैं,  हिन्द  में  नहीं
 करते  हैं  ?५  माननीय  पुरुषोत्तम  दास  जी
 टंडन  ने  जो  मिनट  आफ  डाइसेंट  दिय  था,
 उस  से  पता  चलता  है  कि  क्रंडेशल्ज़  इसीलिए
 में  ही  पेश  किये  जाते  हें  :  यह  जो  तमिल्यिंज
 की  तरफ  से  एरियाज  आप  द्रविडियंज
 में  फूट  डालने  को  कोशिश  की  जा  रही  है,
 हिन्दी  और  न।न-हिन्दी  वालों  को  विभक्‍त
 करने  को  कोशिश  का  जा  हों  है,  इस  को  मैं
 भारतवर्ष  के  लिए  एक  लानत  समझता  हूं  ।
 मैं  प्रार्थना  करता  हूं  कि  जब  क़्लाजिज़  पर

 बहस  हो  तो  मुझे  समय  दिया  जाय  ताकि  मैं
 अपने  विचार  रख  सके  |

 Shri  Lal  Bahadur  Shastri:  Mr.  De-
 puty-Speaker,  Sir,  “I  am  extremely
 grateful  to  the  House,  and  may  I  also,
 with  your  permission,  congratulate
 the  hon,  Members  who  have  spoken,
 On  the  restraint  and  broad-mindedness
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 shown  by  them  on  this  difficult  and
 vital  issue?  I  feel  there  could  not
 have  been  a  better  lead  given  by  the
 Parliament.  Shri  Frank  Anthony,  3
 must  admit,  was  a  solifary  exception,
 and  I  hope  he  does  not  mind  it  if  I  re-
 mind  him  of  the  rule  that  exception
 only  proves  the  rule.

 Most  of  the  speeches  made  mainly
 refer  to  clauses  3  and  4  of  the  Bill.
 I  shal]  try  to  deal  with  some  of  the
 points  raised.  Beforg  I  refer  to  them,
 may  I  say  that  I  have  sent  three
 amendments  to  clause  4  in  order  to
 clear  up  certain  doubts  expressed
 here  %y  stme  of  the  hon.  Members!
 Those  amendments,  I  am  sure,  must
 have  been  circulated.  But  with  your
 permission,  I  shall  read  them  out.  In
 clause  4,  page  2,  sub-clause  QQ),  in
 lines  9  and  10,  for

 “the  President  may  appoint  a
 Committee  consisting  of  thirty
 members”,

 I  have  suggested  that  it  should  be
 substituted  by  the  following:

 “There  shal}  be  constituted  a
 Committee  on  Official  Language,
 on  a  resolution  to  that  effect  being
 moveg  in  either  House  of  Par-
 liament  with  the  previous  sanction
 of  the  President  and  passed  by
 both  Houses.

 (lA)  The  Committee  shall  con-
 sist  of  thirty  members”,

 The  other  amendment  is,  in  page  2,
 sub-clause  (2),  after  line  8  I  have
 suggested  the  insertion  of  the  follow-
 ing  words:

 “and  the  President  shal]  cause
 the  report  to  be  laid  before  each
 House  of  Parliament,  and  sent  to
 al)  the  State  Governments”.

 The  third  amendment  is  in  regard
 to  sub-clause  (3);  page  2,  line  20.
 After  the  words  “in  sub-section  (2),”,
 I  have  suggested  the  insertion  of  the
 following  words:

 “and  the  views,  if  any,  express-
 ed  by  the  State  Governments
 thereon....
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 It  is  clear  that  the  first  amendment
 of  course  is  with  a  view  to  clearing  up
 the  position  about  the  appointment  of
 a  committee  by  the  President  as  was
 mentioned  in  the  Bill.  It  had  to  be
 cleared  up  because  it  did  create  some
 confusion.  In  regard  to  the  other  two
 amendments,  one  clearly  provides  that
 the  report  of  the  Parliamentary  Com-
 Mittee  with  the  permission  of  the
 President,  will  be  laid  before  both
 Houses  of  Parliament.  The  other
 amendment  says  that  it  would  also  be
 sent  to  the  State  Governments  and
 their  views  will  be  obtained.  These
 amendments,  I  am  quite  sure,  would
 be  generally  supported  as  they  would
 further  clarify  the  approach  of  the
 Government.  It  is  our  desire  that
 Pariiamenmt  and  the  State  Govern-
 Ments  should  have  full  say  in  the
 matter.

 In  regard  to  clause  3,  some  hon.
 Members  have  argued  that  in  provid-
 ing  for  the  continued  use  of  English
 for  all  the  official  purposes  of  the
 Union  without  any  time-limkt,  Gov-
 ernment  have  gone  against  the  spirit
 if  not  the  letter  of  the  provisions  of
 the  Constitution  relating  to  the  official
 language.  On  the  other  hand—just
 now  Dr.  Singhvi  argued  on  the  same
 lines—various  fears  and  misgivings
 have  been  expressed  over  the  use  of
 the  world  “may”  in  this  clause.  It
 will  be  recalled  that  clause  2  of  arti-
 cle  343  of  the  Constitution  provides
 that  for  a  period  of  5  years  from  the
 commencement  of  the  Constitution,  t.e.
 until  25th  January,  ‘1965,  the  English
 language  shall  continue  to  be  used  for
 all  the  official  purposes  of  the  Union
 for  which  it  was  being  used  immedi-
 ately  before  such  commencement.
 Similarly,  under  article  20  of  the  Con-
 stitution,  provision  has  been  made  for
 the  use  of  English  for  transaction  of
 business  in  Parliament  for  a  period  of
 5  years  only  from  the  commencement
 of  the  Constitution.  However,  Clause, 3  of  article  343  of  the  Constitution
 enables  Parliament  to  provide  by  law
 for  the  use  of  English  beyond  25th
 January,  965  for  such  purposes  as
 may  be  specified  in  that  law.
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 The  whole  object  of  clause  3  of  the
 Bill  ig  to  provide  for  the  continued  use
 of  English  beyond  25th  January,  965
 in  addition  to  Hindi  for  the  _  official
 purposes  of  the  Union  and  for  parlia-
 mentary  business.  As  _  indicated  in
 the  Statement  of  Objects  and  Reasons,
 this  is  in  pursuance  of  the  policy  of
 the  Government,  as  indicated  by  the
 Prime  Minister  in  the  speech  deliver-
 ed  by  him  on  4th  September  1959.
 The  language  of  clause  3  is  necessarily
 couched  in  constitutional  and  legal
 terms.  A  careful  and  dispassionate
 examination  of  clause  3  will  show
 that  these  provisions  are  in  conson-
 ance  with  the  Prime  Minister's  state-
 ment,  to  which  a  reference  was  made
 earlier.  This  clause  is  an  enabling
 provision.  It  makes  it  clear  that  even
 after  25th  January  ‘1965,  the  English
 language  in  addition  to  Hindi  shall
 continue  to  be  used  lawfuily  for  all
 the  official  purposes  of  the  Union  for
 which  the  English  language  is  in  use
 at  present,  as  well  as  for  business  in
 Parliament.  Ag  the  Janguage  authori-
 sed  for  use  in  the  Union  is  also  the
 official  language  for  inter-State  com-
 munication  and  for  communication
 between  the  States  and  the  Centre
 under  article  346  of  the  Constitution,
 it  follows  that  after  25th  January  965
 also,  English  will  continue  to  be  used
 for  communication  Yetween  onc  State
 and  another  and  for  communication
 between  the  Centre  and  the  States.
 The  sum  and  substance  of  it  is  to  make
 English  and  additional  medium  of
 language  that  may  be  used  for  the
 official  work  at  the  all-India  level.
 This  is  precisely  what  the  Prime  Min-
 ister  had  in  view  when  he  stated  in
 his  speech  of  September  4  and  earlier
 on  August  7,  959  that  English  should
 be  an  associate,  additional  or  alternate
 language.  If  Parliament  makes  it
 lawful,  as  provided  in  clause  3,  to
 make  use  of  the  English  language  for
 all  the  official  purposes  of  the  Union
 for  which  it  is  being  used  at  present,
 there  seems  no  reason  tO  appre-
 hend  that  the  people  in  non-Hindi-
 speaking  areas  or  those  who  do  not
 hend  that  the  people  in  non-Hindi-
 will  be  put  to  any  difficulty  or  incon-
 venience.
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 {Shri  Lal  Bahadur  Shastri]
 In  the  context  of  clause  3,  which  is

 an  enabling  provision,  the  use  of  the
 word  “may”  seems  more  appropriate
 than  “shall”.  The  question  whether
 “may”  should  be  replaced  by  “shall”
 has  been  given  very  careful  considera-
 tion,  as  hon.  Members  had  laid  stress
 on  that.  Government  are,  however,
 advised  that  the  use  of  the  word
 “shall”  in  this  context  may  give  rise
 to  misinterpretation  that  both  Hindi
 and  English  have  to  be  used  simulta-
 ‘neous]v  for  al!  the  official  work
 of  the  Union.  This  will  be  not  only
 inconvenient,  but  impracticable  and
 wasteful.  What  is  intended  is  net  that
 Hindi  should  be  used  every  time
 English  is  used  or  that  English  should
 ४९  used  every  time  Hindi  is  used,  The
 intention  is  that  while  Hindi  may  be
 used  progressively  for  different  offi-
 iai  purposes  of  the  Union,  English  will
 also  continue  to  be  used  without  any
 limitation  as  to  the  purposes  for  which
 it  may  be  used.

 As  I  have  mentioned  in  my  intro-
 ductory  speech,  what  is  envisaged  is
 prolonged  bilinguism.  I  am  sorry  I
 have  not  been  able  to  agree  to  the  sug-
 gestion  made  that  “may”  should  be
 substituted  by  “shall”.  It  was  not
 easy  for  me  not  to  accept  this  sugges-
 tion  made  by  hon.  Members.  Especi-
 ally,  Shrimati  Yashoda  Reddy—it  seem
 seems  she  is  not  here—requested  me
 specially  to  accept  her  amendment.
 Snc  is  not  here,  but  in  her  absence,
 I  might  like  to  say  that  she  was  good
 enough  to  say  a  few  good  words  about
 me.

 Shri  Tyagi  (Dehra  Dun):  All  ladies
 are  good  to  you.

 Shri  Lal  Bahadur  Shastri:  But
 I  hope  she  will  not  revise  her  opinion
 about  me,  as  I  am  not  able  to  accent
 her  amendment.

 As  I  just  now  said,  there  are  legal
 urd  other  difficulties  in  the  way.  No
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 less  m  person  than  Snri  Sachin  Chau-
 dhuri,  who  is  an  eminent  and  disting-
 uished  lawyer  of  the  country,  has
 capresged  the  view  that  if  “may”  is
 changed  to  “shall”,  a  certain  period
 his  to  be  prescribed  for  the  retention
 of  English.  I  am  not  quite  sure  it
 those  who  support  the  retention  of
 English  will  agree  to  any  such  pro-
 position.

 “May'  make  it  a  permissive  clause.
 Shuli”  might  perhaps  mean,  as  I  just

 row  said,  the  simultaneous  use  of  both
 English  and  Hindi.  For  example,  if
 the  Medras  Government  want  to  send
 any  .cmmiunication  to  the  Centre,  it
 may  have  to  be  accompanied  by  a
 Hindi  translation  or  if  the  Rajasthan
 Government  want  to  send  any  com
 munication  in  Hindi  to  the  Centre,  it
 will  have  to  be  accompanied  by  e
 translation  in  English.  I  do  not  think
 that  this  would  be  creating  a  very
 wholesome  situation.  Howsoever  limit-
 ed  the  introduction  of  Hindi  may  be,
 its  propriety  or  legality  might  also  be
 challenged.  However,  I  can  assure  the
 hon.  Members  from  the  _non-Hindi-
 speaking  areas  that  Government  fully
 understand  the  spirit  of  the  non-Hindi
 speaking  people.  We  know  their
 difficulties.  We  also  know  that  it  will
 take  time  to  use  Hindi  freely.  The
 spirit  behind  the  word  “may”  will,
 therefore,  have  to  be  considered  in
 that  context.

 Mr.  Manoharan  has  indirectly  cast
 a  doubt  on  my  bona  fides.

 Shri  Mancharan  (Madras  South):  I
 only  said,  you  misled  the  House.  I
 did  not  doubt  your  bona  fides.

 Shri  Lal  Bahadur  Shastri:  I  am
 referring  to  another  metter  altogether.
 He  said  that  this  is  not  a  compromise
 Bill  which  I  have  placed  before  the
 House,  but  some  kind  of  compromise
 between  the  Prime  Minister  and  the

 .tiome  Minister.  I  can  tell  the  House
 that  this  Bill  fulfils  the  assurance  given
 by  the  Prime  Minister.

 Shri  Manoharan:  No.
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 Shri  Ss.  Kandappan:  It  is  not  con-
 tained  in  the  Bill.

 Shri  Lal  Bahadur  Shastri:  What  did
 the  Prime  Minister  want?  The  Prime
 Minister  wanted  three  things  to  be
 done.  He  wanted  English  to  be  con-
 tinued....

 Shri  5.  Kandappan:  Continued  in-
 definitely  as  long  as  we  wish.

 Shri  Lal  Bahadur  Shastri:  He  is  not
 trying  to  picket  on  the  streets  of
 Madras  city  or  lead  a  procession  or  a
 movement.  He  should  kindly
 give  me  at  least  the  opportunity
 to  express  my  views  fully.  I
 ‘was  just  now  going  to  say  that  there
 were  two  or  three  things  which  the
 Prime  Minister  had  suggested.  One
 ‘was  that  English  should  continue  be-
 yond  January,  1965.  The  second  thing
 he  said  was  that  there  should  be  no
 time  limit  prescribed  for  the  purpose.
 Thirdly,  he  had  said,  that  the  views
 of  the  non-Hindi-speaking  people
 should  be  taken  into  consideration  be-
 fore  arriving  at  any  final  decision.

 Shri  Ranga  (Chittoor):  A  Little  more
 than  that.

 Shri  Lal  Bahadur  Shastri:  Anyhow,
 that  is  my  reading.  If  there  is  some-
 thing  more  than  that  I  cannot  give
 any  more  explanation  on  that  point
 (Interruptions).

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  May  I  just  ask  one
 question  of  the  Home  Minister?  The
 Prime  Minister  said  that  he  meant
 “shall”.  Does  “may”  mean  “shall”
 in  this  context?

 An  Hon.  Member:  He  had  his  say
 (Interruptions)

 Shri  Lal  Bahadur  Shastri:  I  have  al-
 ready  stated  what  is  meant  in  the  Bill.
 I  have  tried  to  explain  it  fully  (In-
 terruption).

 Mr.  Deputy-Speaker:  Order  order.
 Questions,  if  any,  should  be  put  in  the
 wnd.
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 Shri  Lal  Bahadur  Shastri;  Well,  Sir,
 as  I  said  just  now,  clause  (3)  clearly
 provides  for  the  continuation  of
 English.  Secondly,  there  is  no  time
 limit  prescribed  in  the  Bill.  Thirdly,
 in  so  far  as  consultation  is  concerned,
 as  I  said  in  my  introductory  speech,
 there  could  not  have  been  8  better
 body  than  a  parliamentary  committee
 to  consider  over  the  matter,  a  parlia-
 mentry  committee  on  which  will  be
 represented  members  from  different
 States  and  members  speaking  differ-
 ent  languages.  Although  I  had  said
 that  the  report  will  be  sent—the
 report  of  the  parliamentary  commit-
 tee—to  the  State  Governments  and  it
 will  be  placed  on  the  Tables  of  both
 the  Houses,  still  I  thought  it  advisable
 to  put  it  in  some  form  in  the  Bill  and
 I  have,  therefore,  suggested  those  two
 amendments.  There  will  be,  in  ac-
 cordance  with  the  desire  of  the  Prime
 Minister—as  he  had  mentioned  then—
 full  and  complete  consultation  and  it
 will  be  only  then  that  the  President
 would  be  issuing  directions  on  the  re-
 commendations  made  by  the  parlia-
 mentary  committee.

 Well,  Sir,  this  is  what  the  Prime
 Minister  actually  wanted,  so  that  there
 should  be  no  imposition,  and  I  can
 assure  the  House  that  this  desire  of
 his  would  be  borne  in  mind  through-
 out.  May  I  also  add,  that  it  is  wrong
 to  think  in  terms  of  personalities  in
 these  matters?  After  all,  governments
 come  and  go.  But  I  do  not  think  any
 democratic  government  in  the  world
 worth  its  name  will  dare  go  against
 the  general  wishes  of  the  people  in  so
 far  as  the  issue  of  language  is  con-
 cerned.  It  is  a  volatile  subject  which
 rouses  tremendous  emotions  amongst
 people.  So,  any  government  which
 comes  into  power  will  have  to  think
 a  hundred  times  before  defying  the
 wishes  of  the  non-Hindi-speaking
 people.  The  House  is  aware  that  even
 in  the  midst  of  some  kind  of  an  autho-
 ritarian  rule  in  Pakistan  it  has  not
 been  possible  for  them  to  introduce
 Urdu  as  the  only  officia]  language  in
 East  Bengal,  and  Bengali  is  one  of
 their  official  languages.  Our  non-
 Hindi-speaking  friends  have  to  appr-
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 ciate  and  understand  our  ultimate
 objective.  I  am  indeed  happy  that
 they  generally  do  so.  Those  who
 support  English  have  to  understand
 the  fact  that  English  will  not  continue
 as  the  medium  of  instruction  in  schools
 and  colleges  for  long  or  for  ever.
 Even  in  universities,  there  is  an
 attempt  to  introduce  the  regional
 language,  which  has  been’  supported
 by  some  eminent  educationists  also.
 English  will,  therefore,  gradually  lose
 its  importance.  In  administration
 also,  the  regional  language  or  langu-
 ages  are  being  adopted.  Already,  ]l
 State  Governments,  including  the  Gov-
 ernment  of  the  State  of  Jammu  and
 Kashmir,  have  adopted  the  regional
 language  as  their  official  language,  and
 I  am  informed  that  in  the  two  or  three
 remaining  States  also  the  matter  is
 being  actively  considered.  It  would,
 thus,  be  seen  that  different  regional
 languages  will  be  more  and  more  in
 use  in  all  the  States,  both  in  the  ad-
 ministrative  and  educational  fields.
 However,  I  personally  think  that  it
 would  be  most  unfortunate  if  English
 loses  its  hold,  ‘without  any  further
 common  links”  to  use  the  words  of  the
 Prime  Minister,  for  that  would  not  help
 the  integration  of  strengthening  or  the
 country.  Therefore,  howsoever  slow
 the  progressive  use  of  Hindi  might  be,
 its  progressive  use  becomes  important.
 If,  for  example,  the  regional  langu-
 ages  should  take,  say.  5  to  20  years  to
 replace  English  fully,  in  educational
 and  administrative  fields,  Hindi
 should,  during  the  same  period,  be  in
 a  position  to  serve  as  the  common
 bond.  Therefore.  I  suggest  that  the
 progressive  use  of  Hindi  should  not  be
 objected  to.

 To  talk  in  terms  of  laws,  rules  and
 regulations  is  one  thing,  but  what
 could  be  done  practically  is  another.
 Even  within  one  State  there  is  the
 problem  of  common  language.  And  I
 have  found  that  English  alone  has
 come  to  our  rescue,  because  Hindi  has
 yet  to  grow  and  be  learnt.  Although
 Shri  Hem  Barua  made  a  fine  specch,
 almost  in  general  support  of  this  Bill,
 even  in  his  State,  he  will  remember
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 and  we  all  remember,  what  kind  of
 difficulties  had  arisen  in  Cachar.  I
 am  thankful  to  the  Assam  Govern-
 ment  for  having  agreed  to  the  sugges-
 tion  that  Bengali  should  be  the  official
 language  at  the  district  level.

 5.48  hrs.

 [Mr.  Speaker  in  the  Chatr]

 But,  when  I  raised  the  question  as  to
 what  should  be  the  language  to  be
 used  between  the  district  and  the
 State  headquarters,  and  also  the
 language  or  languages  to.be  used  in
 the  State  Secretariat,  there  were  diffi-
 culties  about  it  and”  yet  when,  after
 some  discussions,  they  found  that  what
 I  had  suggested  was  reasonable  and
 practical,  they  agreed  that  the  com-
 munication  between  the  district  and
 the  State  headquarters  would  be  in
 English.

 Shri  Hem  Barua  (Gauhati):  That
 shows  how  reasonable  the  Assamese
 are.

 Shrj  Laj  Bahadur  Shastri:  I  entirely
 agree.  I  convey  my  very  sincere
 congratulations  to  Shri  Hem  Barua  as
 well  as  to  his  State  Government.

 Mr.  Speaker:  Shri  Hem  Barua
 should  not  take  the  whole  credit  for
 Assam.

 An  Hon.  Member:  Shri  P.  C.  Borooah
 is  there.

 Shri  Lal  Bahadur  Shastri:  I  am
 sorry.  There  are  two  Baruas  in  this
 House.

 An  Hon.  Member:  Threc.

 Shri  Hem  Barua:  There  are  four
 now.

 Shri  Lal  Bahadur  Shastri:  Then,  I
 must  convey  my  congratulations  to  all
 the  four.  It  was  agreed  that  for  quite
 some  time  English  will  be  used  in  the
 Secretariat  also.  When  that  is  the
 position  in  a  State,  hon.  Members  can
 very  well  imagine  as  to  how  it  will
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 be  possible  to  make  a  quick  change  in
 the  Union  Government  at  the  Centre
 here.

 If  we  are  advising  the  State  Gov-
 ernments  to  continue  English  for
 quite  some  time,  the  question  of  hav-
 ing  a  quick  change-over  to  something
 else  for  all  purposes  at  the  Union
 level  would  be  a  very  difficult  pro-
 position  indeed.  So,  as  I  said,  from  a
 purely  practical  point  of  view  it  is
 essential  that  we  have  to  go  slow  in
 the  matter.

 There  are  other  aspects  also.  My
 fear  is  that  in  case  we  want  to  switch-
 over  immediately  or  very  soon,  the
 result  will  be  that  intercommunica-
 tion  and  mobility  from  one  place  to
 another  will  become  exceedingly  diffi-
 cult.  It  will  not  be  possible  for
 officers  to  be  sent  from  one  State  to
 another.  It  may  become  difficult  for
 the  High  Court  Judges  to  be  trans-
 ferred  from  one  State  to  another.  It
 may  not  be  possible  for  the  children
 of  Government  servants  who  are
 transferred  from  one  place  to  another
 to  go  and  join  schools  and  colleges  in
 other  States  because  either  it  is
 regional  language  or  it  is  Hindi.  If
 there  is  no  common  language,  it
 would  create  enormous  difficulties.
 The  common  language  has  also  to  be
 learnt  along  with  the  regional  langu-
 age.  Then  intercommunication  could
 be  easily  possible.

 Even  for  business  and  trade  it  might
 become  difficult  for  one  set  of  people
 to  go  and  establish  an  industry  in  an-
 other  State.  So,  it  is  essential  that
 we  should  impose  no  such  barrier.  I
 have  therefore  always  suggested  and
 advised  that  we  must  not  precipitate
 Matters  even  if  we  have  love  for
 Hindi.  Is  it  not  essential  that  we
 should  give  complete  freedom  to  our
 people  to  move  from  one  place  to  an-
 other  and  search  their  own  employ-
 ment  or  establish  their  own  trade  or
 business?  If  we  come  in  their  way,  it
 would  not  help,  as  I  said,  in  integra-
 tion.  It  might  perhaps  lead  to  dis-
 integration.  I  would  therefore  appeal
 to  my  hon.  friends,  specially  those
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 who  come  from  the  Hindi-speaking
 areas,  to  realise  the  gravity  of  the
 situation  and  not  do  anything  which
 might  injure  the  cause  of  Hindi  itself.

 This  problem  will  have  to  be  tackl-
 ed  with  the  utmost  patience  and  as  far
 as  possible  with  the  consent  of  all.  I
 think,  that  patience  and  constructive
 efforts,  officials  and  non-official,  to-
 wards  the  teaching  and  learning  of
 Hindi  alone  will  help  the  country  and
 our  countrymen.

 Shri  Anthony  said  that  it  was  not
 possible  for  me  to  take  am  objective
 view  in  the  matter  as  Hindi  is  my
 mother  tongue.  There  may  be  some
 truth  in  that  as  I  am  weak  in  many
 respects  and  am  not  big  enough.

 Shri  N.  R.  Ghosh  (Jalpaiguri):  He
 took  such  a  view  in  the  Constituent
 Assembly.

 Shri  Frank  Anthony:  Both  of  us
 have  the  same  inhibitions.

 Shri  Lal  Bahadur  Shastri:  But  for
 him  to  suggest  that  no  one  can  take
 an  objective  view  will  be  rather  gcing
 too  far.

 Shri  Frank  Anthony:  As  far  as
 mother  tongue  is  concerned.

 Shri  Lal  Bahadur  Shastri:  May  I
 tell  him  that  this  world  will  not  move
 peacefully  if  there  were  not  at  least
 some  people  who  could  consider....

 An  Hon.  Member:  Including  himself.
 Shri  Frank  Anthony:  I  include  my-

 self.
 Shri  Lal  Bahadur  Shastri:  Who

 could  consider  vital  matters  without
 passion  and  without  a  subjective  ap-
 proach.  In  fact,  only  such  people
 show  the  way  and  smaller  fry  like  us
 try  to  pursue  the  same  path.  What,
 after  all,  was  Gandhiji?  He  did  not
 come  from  a  Hindi-speaking  area.  I
 remember,  in  920  when  I  heard  his
 speech  for  the  first  time,  it  was  not
 Possible  for  him  to  express  himself
 cogently  and  clearly  in  Hindi.  Still,
 he  took  up  the  cause  of  Hindi  not  be-
 cause  he  favoured  Hindi  but  because
 he  felt  that  at  least  there  should  be
 one  common  Indian  language  which
 might  be  used  from  one  end  of  the
 country  to  another.  His  desire  was  to
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 build  up  a  strong,  united  and  integ-
 rated  nation  and  it  was  for  this  reason
 that  he  laid  the  utmost  stress  on  find-
 ing  a  common  language  for  India.  I
 might  also  inform  Mr.  Anthony  that
 the  Bill  which  was  drafted  quite  some
 time  ago  has  not  been  substantially
 changed  at  all.  I  might  tell  him  that
 it  was  drafted  about  five  or  six  months
 back  and  whatever  slight  changes
 have  been  made  have  been  made  with
 a  view  to  remove  any  misapprehen-
 sion  in  non-Hindi-speaking  areas.  It
 is  true  that  I  took  into  consideration
 the  strong  feelings  held  in  the  Hindi-
 Speaking  areas.  It  did  not  mean  that
 I  was  not  aware  of  the  same  kind  of
 feelings  in  the  non-Hindi-speaking
 areas.  Mr.  Anthony  should  at  least
 sometimes  give  us  the  credit  for
 making  a  correct  assessment  of  the
 situation  and  taking  action  only  on
 that  basis.

 Democratic  Governments  have  to
 function  sometimes  under  pressure
 (Interruption).  Democratic  Govern-

 ments,  39  I  was  saying,  have  to  func-
 tion  sometimes  under  pressure.

 शी  बागी  :  उन  का  कया  वह  तो
 नौमिनेटेड  हैं  (Interruptions)

 Shri  Nath  Pai:  I  think  there  is  a
 tendency  to  insult  the  Constitution.
 Mr.  Frank  Anthony  is  nominated
 under  the  provisions  of  the  Consti-
 tution  and  it  has  become  quite  a
 fashion  to  insult  him  as  a  nominated
 Member...  (Interruption).  What  ig
 this  democracy?  (Interruption),

 sit  रामसेवक  यादव  (बाराबंकी)  :
 सासन ोय  सदस्य  नामज़द  हैं घौर  उन  के
 लिए  यदि  कोई  कह  दे  कि  वह  नामज़द  सदस्य
 हैं  तो  क्या  यह  प्र सत्य  भाषण  है  ?|क्या  यह
 बात  सत्य  नहीं  हे  कि  वह  नौमिनेटेड  हैं  ?
 (Interruptions)

 पाया  महोदय  :  इतना  गुस्से  में  कराने
 का  क्‍या  कारण  है  मेरी  समझ  में  नहीं  धाया  ?

 थी  बागड़ी  :  श्री  साथ  पाई  को  जरुर

 गुस्सा  भाया  है  |
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 wt  रामसेवक  यादव  :  अगर  गुस्सा
 धाया  है  तो  कहा  जायगा  कि  सत्य  बात
 के  ऊपर  आख़िर  इतना  गुस्सा  क्यों  ?

 भ्रष् यक्ष  महोदय  :  सत्य  बात  भी  कही
 जाये  तो  यह  देखना  होगा  कि  वह  किस
 गरज़  से  कही  जा  रही  हे  ?  किसी  की  नुक्ता-
 चीनी  करने  के  लिए  कही  जा  रही  हे  या  किस
 लिए  कही  जा  रही  है  ?  जो  भी  संविधान  के
 मीचे  श्मा  गया  हे  वह  मैम्बर  है,  चाहे  वह
 चुन  कर  आया  हो  या  नामज़द  हो  कर  आया
 हैँ  ।  सब  मैम्बर्स  बराबर  हैं  ।  इस  सदन  में
 किसी  तरीके  से  भी  जाये,  सदन  के  अंदर
 मैम्बर  मेम्बर  में  कोई  फक  नहीं  ह्  चाहे  वह
 लिस  तरीक़े  से  भी  शाये  वह  सारे  कांउटी-

 ट्यूशन  के  नीचे  आये  हैं  द्रोह  इसलिए  उन  में
 कोई  फके  नहीं  हे  कौर  किसी  को  स  ख्याल
 से  कि  वह  नौमिनेटेड  ह  'घटिया  या  बढ़िया
 कहना,  यह  निहायत  अनुचित  हैँ  कौर  ऐसा
 नहीं  कहना  चाहिए  ।

 श्यो  रामसेवक  यादव  :  छह  सदन  की
 कार्यवाही  में  बाक़ायदा  उन  के  लिए  नामजद
 लिखा  जाता  हूं  तो

 झष्यव  महोदय  :  ठीक  हं  सिखा  जाता
 हूँ  धौर  क्‍यों  न  लिखा  पाये  ?

 श्री  रामसेवक  यादव  :  प्रथ  इस  में
 कौन  सी  बुरी  बात  कह  दी  कि  वे  नामजद
 नम्बर  हू  ?

 झिझक  महोदय  :  इस  को  कहने  की  क्‍या
 जरूरत  है सब  जानते  ह  कि  कहां  उन  का
 नाम  लिखा  पाता  हूँ  ?

 Shr'  Hem  Barua:  There  ig  always
 an  insinuation.  (Interruption).

 Shri  Kapur  ‘Singh  (Ludhiana):
 There  is  an  insinuation  behind  it,  and
 an  innuendo  clinging  to  it.  We  are
 not  objecting  to  the  fact....  (Interrup-
 tion).
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 अध्यक्ष  महोदय  :  मेरा  मतलब  भी

 यही  था  कि  उस  को  कहने  की  गरज  क्या

 हैँ  ?  चुंकि  ?“इसिनुएशन”  का  तर्जुमा  नहीं
 जाता  था  इसलिए  म॑  ने  उस  तौर  पर

 कहा  था  t

 Yes,  the  hon.  Minister.

 Shri  Lal  Bahadur  Shastri:  I  was
 telling  Mr.  Anthony  specially  and  the
 House  that  democratic  Governments
 have  to  function  sometimes  under
 pressure.  But  the  most  important
 pressure  is  that  of  public  opinion
 which,  I  believe,  is  not  generally
 wrong.  But  then  sometimes  there  are
 certain  vital  issues  in  which  Govern-
 ments  and  public  leaders  have  to  give
 the  lead  and  mould  the  public  opinion.
 We  cannot  take  bigger  steps  or  build
 up  a  nation  if  the  Government  or
 their  leaders  do  not  function  in  this
 way.  I  might  also  inform  him  that  I
 have  had  consultations  with  all  the
 South  Indian  Chief  Ministers  more
 than  once,  and  especially  in  regard  to
 clauses  6  and  7  to  which  a  reference
 was  made  by  Mr.  Anthony.  They
 were  agreeable  to  this.  And,  after  all,
 what  ig  provided  in  clauses  6  and  7?
 There  are  two  things  provided  there.
 One  is  that  the  Hindi  text  or  a  trans-
 lation  of  any  law  in  Hindi  may  be
 provided  or  done  in  any  State  where
 the  official  language  of  the  State  is  the
 regional  language.  The  second  thing
 is  that  Hindi  could  be  used  for  pro-
 mouncement  of  judgment  or  decree  in
 the  High  Courts.  These  are  the  two
 things.  I  agree  that  they  are  impor-
 tant  matters.  But  what  is  actually
 provided  there  in  the  two  clauses?  We
 leave  it  entirely  to  the  State  Govern-
 ments  to  appoint  a  day,  and  it  is  only
 the  State  Government  or  the  Governor
 af  the  State  who  will  have  full  dis-
 cretion  to  take  action  in  this  behalf.
 There  ig  no  compulsion  at  all.  It  is
 entirely  in  the  discretion  of  the  State
 Governments  to  provide  for  these
 things.  In  regard  to  the  High  Courts,
 we  have  said  that  either  a  regional
 language  which  is  the  official  language
 of  the  State  or  Hindi  can  be  used.  So,
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 we  have  not  ruled  out  the  regional
 language  or  English.  So,  it  can  be
 English  or  the  regional  language  or
 Hindi  if  they  so  desire,  and  their  trans-
 lations  for  texts  of  judgmentg  etc.
 Similarly  about  the  Bills  or  laws,  we
 have  said  that  in  case  the  Government
 so  desires  and  agree,  it  can  provide
 for  translation  of  the  same  that  is,  of
 the  regional  language  laws  into  Hindi.
 6  hrs.

 I  do  not  think  that  I  have  gone
 beyond  what  Shri  Frank  Anthony
 himself  had  suggested.  In  fact,  he
 wanted  much  more  than  that.  For,
 Shri  Frank  Anthony  said  the  other
 day:

 “My  hon.  friend,  Shri  Bhatta-
 charyya,  reminded  me  yesterday
 saying  ‘You  were  the  only  person
 who  proposed  that  Hindi  should
 be  the  national  language  of  India
 in  the  Constituent  Assembly.”.

 So,  he  hag  definitely  said  that.  Then,
 he  went  on  to  say:

 “T  went  further.  I  said,  It
 should  be  taught  to  everybody  as
 the  medium  of  instruction  from
 the  5th  class.  Why  did  I  do  it?
 Was  it  because  I  wag  an  English
 fanatic?”.

 I  congratulate  him  and  I  welcome  this.
 statement.  But  may  I  tell  him  that  I
 have  not  gone  to  that  lerigth?  In  fact,
 he  hag  gone  much  farther  than  what
 is  actually  proposed  in  this  Bill.

 It  is  indeed  most  welcome,  and  I
 hope  he  will  not  mind  it  unlike  our
 DMK  friends,  that  it  is  satisfying  to.
 note  that  the  Anglo-Indians,  or  a
 large  majority  of  them,  speak  very
 well  in  Hindi  or  Hindustani.

 Shri  Frank  Anthony:  I  am  not  50
 mad.

 Dr.  Govind  Das  (Jabalpur):  You  are
 quite  good.  Why  do  you  say  it  in  the
 negative?

 Shri  Lal  Bahadur  Shastri:  I  must
 give  credit  to  Shri  Frank  Anthony,
 for,  whenever  I  start  speaking  with.
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 him  in  English—-because  I  am  afraid
 that  he  might  get  annoyed  otherwise
 —he  replies  to  me  or  starts  replying
 to  me  in  Hindi.  I  welcome  it.

 Similarly,  Shri  Manoharan  was
 angry  at  my  saying  that  the
 DMK_  opposed  Hindi.  The  main
 difference  with  him  ig  that  he
 ig  not  prepared  to  accept  Hindi
 as  the  common  link,  and  I  can
 only  appeal  to  him  to  think  over  the
 matter.  We  need  not  close  our  minds
 on  any  matter.  In  fact  I  never  meant
 to  criticise  Shri  Sezhiyan  who  spoke
 the  other  day,  and  ag  far  ag  I  can
 judge,  Shri  Manoharan  was  referring
 to  his  last  speech  and  to  what  I  had
 said  in  reply  to  his  speech  in  the
 course  of  the  discussions  on  the  Home
 Ministry’s  Demands.  In  fact,  I  have
 complimented  the  DMK,  and  it  was
 a  compliment  which  was  based  on  the
 advice  of  another  commoner  member
 from  Madras,  not  a  capitalist  member
 but  a  commoner  member  from  Madras,
 who  had  told  me  that  the  DMK  boys
 were  trying  to  learn  Hindi.  This  is
 no  reflection  on  the  DMK.  To  my
 mind,  it  is  a  compliment  and  a
 tribute,

 Shri  Manoharan  further  said  that
 the  provision  to  review  the  progres-
 sive  use  of  Hindi  by  the  appointment
 of  a  committee  was  merely  a  camou-
 flage,  and  this  will  lead  to  restrictions
 on  the  use  of  English.  I  have  already
 said  a  good  deal  about  that  matter
 while  making  a  reference  to  clause  3
 of  the  Bill.  But  I  am  surprised  that  a
 Member  of  Parliament  should  belittle
 the  importance  of  a  parliamentary  com-
 mittee  itself.  I  know  each  and  every
 Member  of  Parliament  is  jealous  of
 his  status  and  position,  of  the  impor-
 tant  role  he  plays  in  the  formulation
 of  the  policy  of  the  nation.  However,
 if  the  parliamentary  committee  in  its
 own  wisdom  places  certain  restrictions

 -on  the  use  of  English,  no  one  could
 prevent  it.  In  any  case,  the  committee
 ‘will  certainly  take  everything  into
 consideration  before  making  its  re-

 :tommendations.
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 Shri  Manoharan’s  suggestion  that  all
 the  44  languages  should  be  declared
 or  made  official  languages  of  the  coun-
 try  or  of  the  Union  is  something,  if  I
 may  put  it  very  mildly,  far  from  prac-
 ticable.  Some  countries  were  quoted

 ‘and  it  was  said  that  they  have  more
 than  one  official  language.  It  may  be
 true.  But  we  need  not  necessarily
 follow  other  countries  in  every  matter.

 Shri  Manoharan:
 warrants.

 If  the  situation

 Shri  Lal  Bahadur  Shastri:  I  think  in
 a  vast  country  like  India,  which  has
 different  languages  and  so  many
 States,  it  is  much  more  desirable  to
 have  a  common  language.

 Shri  S.  Kandappan:  It  is  a  politi-
 cally  manufactured  aggregate.

 Shri  Lal  Bahadur  Shastri:  A  com-
 mon  language  is  a  basic  thing.  In
 smaller  countries,  it  ig  much  easier  to
 have  two  or  three  or  four  official
 languages.  But  in  a  big  country  like
 India,  it  will  definitely  lead  to  disinte-
 gration.  The  point  to  be  realised  is
 that,  after  all,  we  have  to  consider
 what  is  the  most  important  thing.
 Language  is  definitely  important.  Re-
 gional  languages  are  important,  They
 have  to  be  used  and  they  have  to  be
 developed.  But  85  the  Prime  Minister
 said  the  other  day,  unless  we  have
 some  kind  of  common  link,  the  coun-
 try  will  be  divided  into  compartments.

 Shri  S.  Kandappan:  Equating  a  link
 language  with  a  national  language  is
 not  correct.

 Shri  Lal  Bahadur  Shastri:  There
 will  be  barriers  and......

 Shri  Manoharan:  On  a  point  of  clari-
 fication,

 Shri  Lal  Bahadur  Shastri:  May  I
 complete  my  sentence?....After  ten

 Shri  Manoharan:  He  says  that  it  is
 absolutely  impracticable,  it  is  impossi-
 ble.  If  he  had  formulated  that  view
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 after  having  consulted  language  ex-
 perts,  I  could  have  understood  it.  What
 I  say  is,  please  try  it.

 Shri  Lal  Bahadur  Shastri:  This  is
 not  a  matter  in  which  expert  advice
 is  actually  needed.

 Shri  S.  Kandappan:  The  Linguistic
 Society  of  India  can  do  it.

 Shri  Lal  Bahadur  Shastri:  After  all,
 ‘we  must  use  our  commonsense  in  this
 matter.

 I  have  no  doubt  that  it  would  mean
 tremendous  inconvenience,  expendi-
 ture,  time  and  delays  if  we  have  4
 official  languages  adopted  by  the
 Union  Government.

 Shri  S.  Kandappan:  It  will  give  us
 a  sense  of  pride  in  our  hearts.

 Mr.  Speaker:  All  those  opinions
 have  been  expressed  already.  We
 should  now  listen  to  him  patiently.

 Shri  Lal  Bahadur  Shastri:  If  hon.
 Members  are  not  prepared  to  consider
 even  this  matter  calmly  and  coolly—
 I  have  expressed  my  views—I  would
 merely  appeal  to  them  to  think  over
 it  again.  If  our  ultimate  objective  is
 to  build  up  a  united  India,  I  have  no
 doubt  they  will  think  a  hundred  times
 before  ariving  at  the  decision  that
 thiere  should  be  4  official  languages
 urn.  this  country,  adopted  by  the  Union
 Government.  There  are,  85  I  said
 earliocr,  extreme  views  held  in  the
 matter  and  we  must  have  a  balanced
 apnroach  and  only  then  we  can  carry
 the  country  with  us.  I  was  indeed
 very  happy  to  read  a  statement  of
 Shri  Bhakthavathsalam,  the  Home
 Minister  of  Madras  Government  and
 I  can  understand  very  well  the  enor-
 mous  difficultics  he  may  have  to  face
 in  the  Madras  State.  Already  a  threat
 has  been  given  and  perhaps  action
 might  have  also  started  to  picket  cer-
 tain  buildings  where  Hindi  is  taught
 to  the  Central  Government  employees,
 I  am  also  told  that  some  other  kind
 of  agitation  may  also  be  commenced
 or  begun.  Anvhow,  I  would  indeed
 4i4  (Ai)  LSD—7.
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 be  sorry  if  it  is  done.  But  as  I  said
 the  Madras  Government  are  certainly
 faced  with  a  very  difficult  situation.  I
 shail  read  out  one  or  two  sentences
 from  the  —  statement  of  =  Shri
 Bhakthavathsalam.  He  has  stated  that
 the  Bill  represented  the  greatest  com-
 mon  measure  of  agreement  and  that
 he  would  not  feel  sorry  if  it  was
 passed.  He  further  said  that  he  felt
 that  the  Bill  gave  what  they  wanted
 for  the  continuance  of  English  He
 further  added  that  the  Madras  Gov-
 ernment  had  suggested  continuance  of
 English  as  an  associate  language  of  the
 Union  Government  indefinitely  but
 indefinitely  was  not  equivalent  to
 eternal.  He  also  said  that  the  proposed
 amendment  of  the  DMK  to  the  Bill  in
 Parliament  seeking  to  provide  for  a
 referendum  in  non-Hindi  areas  after
 ten  years  whether.  Hindi  should  be
 adopted  went  into  the  fundamental
 question  and  wanted  that  the  official
 language  could  never  be  Hindi.

 I  do  not  want  to  take  the  time  of
 the  House  but  we  have  in  fact,  while
 framing  the  Bi!l,  kept  in  mind  the
 recommendations  of  the  Madras  Gov-
 ernment  made  in  the  third  memo-
 randum  to  the  Parliamentary  Com-
 mittee  which  said  that  the  Govern-
 ment  of  Madras  desired  to  place
 before  the  Parliamentary  Committee
 of  the  Government  of  India  the  view
 that  it  would  be  necessary  to  use  both
 English  and  Hindi  as  two  official
 languages  of  the  Tudian  Union  for  a
 prolonged  period.  They  say  that  the
 initial  phase  of  transition  will  consist
 in  progressive  increase  in  the  use  of
 lindi  for  different  official  purposes—
 Mark  these  words.  The  memorandum
 goes  on  to  say  that  this  must  be
 succeeded  by  a  latter  phase  of  transi-
 tion  when  the  discontinuance  of  the
 use  of  Englsh  for  different  official
 purposes  may  be  brought  about  pro-
 gressively  the  Indian  Union  has  neces-
 sarily  got  to  be  bilingual  throughout
 both  the  phases  of  the  transition,  That
 was  the  memorandum  submitted  to
 the  Indian  Parliamentary  Committee
 by  the  Madras  Government.  I  was
 somewhat  surprised  when  one  of  my
 friends  and  colleagues  said  that  the
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 views  expressed  by  the  Madras  Gov-
 ernment  in  the  memorandum  were
 not  fully  accepted  by  the  Government
 of  India.  Were,  it  is  said  that  the
 Government  of  Madras  desire  to  plaee
 before  the  Parliamentary  Committee
 the  Government  of  India  the  view  that
 it  would  be  necessary  to  use  both  Eng-
 lish  and  Hindi  as  two  official  langu-
 ages  of  the  Indian  Union  for  a  pro-
 longed’  period.  Then,  later  on,  the
 State  Government  have  said  that  the
 recommendations  or  the  suggestions
 made  in  the  memorandum  were  al-
 most  fully  accepted  by  the  Parliamen-
 tary  Committee,  and  it  would  therefore
 be  wrong  to  think  that  we  have  done
 anything  which  went  against  the
 wishes  of  the  South  Indian  States.
 In  fact,  the  Madras  Government  took
 the  lead  in  the  matter  and  their  views
 were  carefully  considered  by  the
 Parliamentary  Committee  and_  the
 President  has  accepted  the  recommen-
 dations  made  by  the  Parliamentary
 Committee  on  various  matters  and  in
 pursuance  of  one  of  those  recommen-
 dations  we  have  come  up  to  this
 House  with  this  Bill.

 I  might  also  add,  as  I  said  then,
 about  the  fear  in  the  minds  of  our
 young  men  and  women  §  especially,
 that  they  might  not  get  enough
 opportunity  for  employment  etc.,  or
 they  might  be  handicapped  in  regard
 to  promotions  and_  increments  etc.,
 Government  was  and  is  very  careful
 and  watchful  in  that  regard.  In  fact,
 the  question  of  how  to  ensure  equality
 of  people  belonging  to  different
 regions  in  the  matter  of  services  is
 undoubtedly  important,  as  I  have  said
 just  now.  Sub-clause  (3)  of  article
 344  of  the  Constitution  states  in  ex-
 plicit  terms  that  in  making  their
 gecommendations  regarding  the  pro-
 gressive  use  of  Hindi,  the  Official
 Language  Commission  shall  have  due
 regard  among  other  things,  to  the  just
 claims  and  the  interests  of  persons
 belonging  to  the  non-Hindi  speaking
 areas  in  regard  to  the  public  services.
 This  question  was,  therefore,  examin-
 ed  in  considerable  detail  by  the  Official
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 Language  Commission  and  the  Com-
 mittee  of  Parliament.  The  Committee
 recommended  that  the  process  of
 change-over  to  Hindi  should  be  so
 developed  and  regulated  that  it  does
 not  have  the  effect  of  placing  any
 linguistic  groups  at  a  disadvantage  in
 the  matter  of  recruitment  to  the
 public  services.  As  pointed  out  by
 Shri  H.  N.  Mukerjee,  the  Committee
 also  made  various  suggestions  on
 matters  relating  to  recruitment  to  the
 All-India  and  Central  services.  The
 President  has  accepted  most  of  the
 recommendations  made  by  the  Com-
 mittce.  The  Parliamentary  Committee
 had  agreed  with  the  recommendation
 ot  the  Official  Language  Commission
 that  the  Union  Government  would  be
 justified  in  prescribing  a  reasonable
 measure  of  knowledge  of  the  Hindi
 language  as  a  quaiificution  for  enter-
 inp  into  their  services  provided  a
 sufficiently  long  notice  is  given,  and
 the  mcasure  of  linguistic  ability  pres-
 cribed  is  moderate.  Hon.  Members
 might  take  note  that  the  Parliamen-
 tary  Committees  had  recommended  and
 had  agreed  with  the  recommendation
 of  the  Official  Language  Comnussion
 that  the  Government  of  India  would
 be  justified  in  prescribing  a  reason-
 able  measure  of  knowledge  of  the
 Hindi  language  for  entering  into  the
 services.  But  the  Government  of  India,
 in  spite  of  that,  have  adopted  the
 princip!,»  that  jangunge  should  not  be
 a  bar  to  recruitment.  Facilities  have
 been  provided,  as  I  said  the  other  day,
 for  teaching  Hindi  free  of  cost  to  the
 Central]  Government  employees  who
 are  not  conversant  with  Hindi  after
 their  recruitment  to  the  services;  and
 it  has  been  specifically  laid  down  in
 the  Presidential  Order.  that  although
 Hindi  training  would  be  obligatory
 for  employees  in  Class  III  grade  and
 above  who  are  below  a  certain  age,  no
 penalty  should  be  imposed  for  failure
 to  attain  the  prescribed  standard  by
 the  due  date.

 It  should  be  mentioned  here  that
 the  departmental  tests  in  Hindi  or
 Hindustani  have  been  there  even  ear-
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 lier.  Of  course,  it  is  an  old  practice.
 It  will  somewhat  surprise  the  hon.
 Members  to  know  that  this  was  made
 obligatory  for  defence  services  even
 during  the  British  regime,  The  House
 might  still  be  more  interested  or
 amused  to  note  that  an  order  wag  is-
 sued  from  the  Home  Ministry  in  95l
 when  our  leader,  Shri  Rajagopala-
 chari,  wag  the  Home  Minister.  He
 was  the  Home  Minister  at  that  time;
 that  order  provided  for’the  introduc-
 tion  of  Hindj  tests  in  departmental
 examinations  of  almost  al]  the  Cen-
 tral  services.  This  was  the  instruc-
 tion  issued  in  his  time,  when  he  was
 the  Home  Minister,

 Shri  Tyagi:  He  was  not  a  Swatantra
 Leader  then.  The  Swatantra  Party
 had  not  come  into  existence,

 Shri  Lal  Bahadur  Shastri:  It  is  dated
 1949.  (Interruptions).

 Shri  Lal  Bahadur  Shastri;  Anyhow,
 this  was  issued  during  his  time.  In
 fact,  he  ordered  the  introduction  ०
 Hindi  tests  in  departmenta]  examina-
 tions  of  almost  al]  central  services.
 Anyhow,  latcr  on  we  issued  instruc-
 tions  in  ‘1958  that  if  a  Government  ser-
 vant,  to  whom  this  order  was  appli-
 cable,  failed  to  pass  the  Hindi  exami-
 nations,  he  would  not  on  that  ground
 suffer  in  any  way  in  the  matter  of
 securing  quasi-permanency,  earning
 annual  increment,  promotion,  con-
 firmation,  etc.  I  think  the  year  I  gave
 was  correct—l95l.

 This  will  prove  that  there  is  no  in-
 tention  at  all  on  the  part  of  the  Gov-
 ernment  to  place  any  kind  of  handicap
 on  those  who  do  not  know  Hindi  and
 who  are  already  in  service  and  who
 are  recruited  later  on,  in  their  getting
 promotion  or  other  benefits,

 I  do  not  want  to  take  more  time  of
 the  House,  but  before  I  conclude,  I
 would  like  to  appeal  to  all  Members
 and  specially  those  Members  who
 come  from  Hindi-speaking  areas,  that
 this  question  of  language  is  such  that
 we  will  have  to  carry  the  country  with
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 Us  if  We  want  to  have  a  common  link
 Or  common  language,  To  Seth  Govind
 Das,  specially,  I  might  say,  that  he  was
 right  when  he  quoted  Gandhiji,  Subhas
 Chandra  Bose  or  our  Prime  Minister,
 Jawaharlal  Nehru.  It  ig  true  that
 they  had  sig  those  things,  He  could
 as  well  have  quoted  Rajaji,  because
 Rajaji  went  much  further  than  thes:
 gentlemen.  When  he  was  Chief  Min's-
 ter  of  Madras  Government,  he  had
 arrested  a  large  number  ०  peop:*,
 those  who  spoke  against  the  propag’-
 tion  of  Hindi,

 Shri  Tyagi:  I  hope,  you,  as  Home
 Minister,  will  not  follow  it.

 Shri  Lal  Bahadur  Shastri:  Anyhow,
 he  also  had  the  same  views.  But  in
 these  matters  conditions  change  and
 the  opinions  might  also  alter.  How-
 ever,  we  have  in  this  matter  a  special
 responsibility,  I  would,  therefore,  sug-
 gest  that  Sethji  should  also  think  over
 the  matter  again.  Doeg  he  not  support
 the  idea  of  progressive  use  of  Hindi,
 TI  would  Hike  ‘o  as:  him,  or  does  he
 want  that  Ilindi  should  be  straigh’-
 away  introduced  in  al]  the  States?  i
 think  !  would  not  be  unreasonable  if
 I  put  thet  question  to  him,  whether  it
 would  be  a  practicable  proposition  to
 introduce  Hindi  for  all  official  pur-
 poses  immediately  or  at  once.

 He  will  have  to  realise  what  the
 consequences  would  be  of  this  kind
 of  a  step.  We  cannot  in  this  matter
 sicceed  by  merely  force  of  authority.
 The  wisest  and  the  best  solution  in
 the  circumstances  ig  to  help  gradually
 in  the  development  of  Hindi  and  its
 uSe  with  the  ultimate  objective  that
 the  country  will  gladly  learn  it  and
 our  countrymen  wil]  be  in  a  position
 to  accept  it  as  the  official  language  of
 the  Union.  Conditions  and  circum-
 stances  change  in  a  field  of  activity
 where  men  and  their  ming  and
 thoughts  matter,  We  cannot  just
 stick  to  an  end,  and  not  make  any
 change  in  the  light  of  the  situation  as
 it  prevails.  I  hope  this  will  be  con-
 sidered  carefully  by  every  section  of
 the  House  and  they  will  be  good
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 {Shri  Lal  Bahadur  Shastri]
 enough  to  lend  their  general  support
 to  this  Bill,

 Shri  Ranga:  May  I  ask  for  some
 Clarifications  from  the  Home  Minis-
 ter?

 Shri  Tyagi:  No,  no.
 Shri  Ranga:  Why?
 Mr.  Speaker:  Order,  order.  He  may

 address  it  to  me,

 Shri  Ranga:  There  were  certain
 things  which  my  hon,  friends  on  this
 side  and  some  of  our  friends  there
 also  wanted  to  get  clarified.  I  was
 myself  thinking  of  asking  him  for
 some  explanations  at  that  stage.  But
 the  Deputy-Speaker,  as  is  usual  with
 him  then  cautioned  us  that  we  might
 as  well  wait  until  he  finished  his  speech
 and  thereafter  we  might  ask  for  cer-
 tain  explanations.  I  hope  that  is  not
 wrong,

 Mr,  Speaker:  If  he  wants  to  put  a
 question,  he  may  do  so,

 Shri  Ranga:  Sir,  may  I  ask  the  hon.
 Home  Minister  whether  he  is  aware
 of  the  fact  that  under  the  authority  of
 the  Government  and  at  the  expense  of
 the  Government  an  advertisoment  was
 published  in  al!  the  papers  including
 the  Hindu  of  Madras  in  last  November
 whercin  they  pubiished  the  assurance
 of  the  Prime  Minister  to  the  non-
 Hindi-speaking  people  that  English
 would  be  continued  to  be  used  as  an
 oMicia]  Janguage  until  the  non-Hindi-

 ‘aking  people  would  agree  to  a
 My  hon.  friend  mentioned

 three  points  from  out  of  the  Prime.
 Minister’s  assurance.

 Mr.  Speaker:  The  Prime  Minister
 himself  has  explained  it,

 Shri  Ranga:  He  failed  to  mention
 this  particular  point,

 श्री  बिगड़ो  :  संविधान  ने  भी  यह
 विश्वास  दिलाया  था  कि  सन्‌  १६६४५  के
 बाद  हिन्दी  आ  जायेगी  ।

 Mr.  Speaker,  Order,  order.
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 Shri  Ranga:  At  the  cost  of  the  Gov-
 ernment  and  in  the  name  of  the  Gov-
 ernment  with  the  Prime  Minister’s
 own  photograph  in  it  this  one-fourth
 Page  advertisement  was  published  in
 the  Hindu.  I  have  seen  it  myself  last
 November,  It  was  published  in  var-
 ioug  other  papers  also,

 Mr,  Speaker:  What  is  the  point?
 Shri  Ranga:  Therefore,  I  would  like

 the  hon.  Home  Minister....
 Shri  Raghunath  Singh  (Varanasi):

 Is  it  a  reply  to  the  Home  Minister’s
 speech?

 Mr,  Speaker:  Order,  order.  Let  us
 be  patient,

 Shri  Ranga:  The  hon,  Home  Minister
 mentioned  three  points  which,  accord-
 ing  to  him,  are  included  in  the  Prime
 Minister’s  assurance,

 Mr.  Speaker:  The  hon.  Member  was
 not  present  when  the  Prime  Minister
 himself  intervened,  He  had  referred
 to  this  assurance,

 Shri  Ranga:  That  is  all  what  he  has
 referred  to,  The  Home  Minister  has
 again  referred  to  that  speech.  He  was
 summarising  it  and  bringing  it  down
 to  three  points.  Those  three  points
 do  not  include  this  particular  assur-
 ance  given  by  the  Prime  Minister.  It
 was  published  under  the  authority  of
 the  Government  and  at  the  expense  of
 the  Government  in  all  papers.

 Mr,  Speaker:  That  is  not  denied  here,

 Shri  Ranga:  May  I  have  the  privi-
 vilege  of  asking  the  Home  Ministe>
 whether  he  is  aware  of  it  or  not;  if  so,
 may  I  know  whether  that  also  does
 add  up  materially  to  the  three  points
 that  he  hag  mentioned  now?

 Shri  Kapur  Singh:  You  will  recall,
 Mr.  Speaker,  when  the  Prime  Minis-
 ter  finished  his  speech  I  rose  to  re-
 quest  that  an  opportunity  to  seek  a
 clarification  may  be  given  to  me.  You
 said  then  that  whatever  points  there
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 remained  to  be  clarified  the
 Minister  would  do  it.

 Home

 Mr,  Speaker:  He  has  done  it,
 Shri  Kapur  Singh:  This  is  one  of

 the  points  that  I  wanted  to  raise,  and
 Shri  Ranga  has  raised  it,

 Mr,  Speaker:  That  is  what  he  has
 done  now,  I  suppose.

 Shri  9,  ९,  Sharma  (Gurdaspur):  Sir,
 three  Members  of  the  Swatantra  Party
 have  spoken  and  each  one  has  contra-
 dicted  the  other,  I  think,  35  leader
 of  the  party,  Shri  Ranga  should  ask
 their  explanation,

 Mr.  Speaker:  The  Home  Minister
 might  like  to  reply  to  it.  Shri  Ranga
 says  that  the  fourth  aspect  hag  not
 been  mentioned  by  the  hon,  Home
 Minister.

 Shri  La]  Bahadur  Shastri:  If  I  have
 been  able  to  follow  Shri  Ranga  cor-
 rectly,  he  suggests  that  consultation,
 or  obtaining  the  views  of  the  non-
 Hindi-speaking  people,  should  be  done,
 and  that  I  have  not  referred  to  that.
 Is  that  the  point  which  the  hon,  Mem-
 ber  has  raised?

 Mr,  Speaker:  His  point  is  that
 English  should  be  continued  until  the
 non-Hindi-speaking  areas  want  other-
 wise.

 Shri  Manoharan:  If  the  Home  Minis-
 ster  is  prepared  to  listen,  I  will  read  it
 just  now,

 Mr.  Speaker:  Order,  order.  He  need
 not  do  it  now,

 Shri  Manoharan,  Yesterday,  I  have
 shown  that  very  paper,

 Shri  La}  Bahadur  Shastri:  I  have
 also  read  the  speech  of  the  Prime
 Minister  more  than  once.  I  have  just
 now  explained  that  through  this  mea-
 sure,  through  this  Bill,  we  are  creat-
 ing  an  agency  for  obtaining  the  diff-
 erent  views  of  the  people  coming
 from  different  areas,  We  are  giving
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 it  a  specific  shape  and  form,  Firstly,
 there  will  be  the  Parliamentary  Com-
 mittee  and,  as  I  said  the  other  day,
 two-thirds  of  the  members  of  the  Com-
 mittee  would  be,  as  was  done  last
 time,  from  the  non-Hindi-speaking
 areas.  I  had  also  said  that  Members
 of  Parliament  are  not  odd  individuals;
 they  represent  millions  of  people  of
 the  country,  Therefore,  there  could
 not  be  a  better  committee  to  consider
 this  matter  dispassionately  and  from
 a  broag  angle,  Parliament  is  the  only
 body  which  can  consider  it  from  a
 broad  point  of  view,  on  a_  national
 basis.

 Shri  Ranga:  The  State  Legislature
 are  there,

 Shri  Lal  Bahadur  Shastri:  U.P.  can
 very  well  say  that  Hindi  should  be
 the  official  language  and  it  should
 spread  over  the  whole  country.  Or,
 the  State  of  my  hon,  friend,  Andhra,
 might  say  that  Telugu  should  be  the
 Officia]  language.  So,  it  is  only  this
 body,  this  Parliament,  which  can  con-
 sider  the  matter  from  a  national  angle,

 Shri  S.  Kandappan:  It  is  dominated
 by  the  Hindi-Speaking  people.  (Ins
 terruptions)

 Mr,  Speaker:  Order,  order.

 Shri  Sezhiyan:  The  assurance  of  the
 Prime  Minister  has  clearly  stated:

 “English  wil]  continue  as  an
 associate  language  and  I  woulg  not
 take  it  away  till  I  was  asked  to
 take  it  away  by  the  hon-Hindi-
 speaking  areas.”

 Mr,  Speaker;  Order,  order,  It  has
 already  been  quoted.  What  does  hc
 want  now?  I  would  just  request  hon.
 Members  to  conceive  of  this  situation.
 All  arguments  have  been  advancevi
 One  may  not  feel  convinced  by  the
 arguments  of  the  opposite  party,  That
 is  possible.  There  ‘might  stil]  be
 people,  hon.  Members,  who  might  not
 be  convinced  by  the  arguments  that
 have  been  given  by  others.  But  there
 in  is,
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 Shri  S.  Kandappan:  This  is  a  cate-
 gorica]  statement  by  the  Prime  Minis-
 ter,

 Mr,  Speaker:  Now  they  have  only
 the  opportunity  to  exercise  their
 Tight  to  vote.  Waut  else  can  be  done?
 We  have  discussed  it,  and  discussed
 it  at  length.  It  is  not  possible,  now
 or  at  any  time,  that  everybody  might
 be  converted  to  the  views  of  the  other,

 Shri  Ranga;  The  only  point  is  that
 the  Home  Minister  says  that  it  is  only
 this  Parliament  which  has  to  decide
 whether  public  opinion  is  ready  or
 not.  We  only  say  or  wish  to  add  this
 Parliament  as  well  as  the.  concerned
 State  Legislatures,

 Mr,  Speaker:  That  would  arise
 during  the  clause-by-clause  consi-
 deration,  Hon.  Member  can  move  am-
 endments  as  to  whether  it  should  be
 the  Parliament  or  the  Legislatures.  I
 think  some  amendments  of  that
 nature  have  already  been  tabled.  We
 will  see  them  then.  Now  I  will  have
 to  put  the  motion  to  the  Hoyse.

 Shri  La,  Bahadur  Shastri:  I  am
 sorry,  but  may  I  add  a  word,  Sir?  The
 other  point  is,  the  Prime  Minister
 himself  replied  the  other  day  to  the
 point  raised  by  Shri  Frank  Anthony
 und  said  that  after  obtaining  the  views
 from  the  Parliamentary  Committee,
 from  the  State  Governments,  no  State
 Government  is  preventeg  from  consi-
 dering  the  matter  in  its  State  Legis-
 lature,  if  it  so  desires.  I  further
 say  that  having  a  referendum  will  be
 unconstitutional.

 Shri  Ranga:  We  are  not  talking  of
 the  referendum,

 Mr.  Speaker:  I  will  now  take  the
 substitute  motion  of  Dr,  Govind  Das.
 Is  he  pressing  it?

 डा०  गोविन्द  दास  :  म॑  इस  कों  वापिस
 लेना  चाहता  हूं  ।

 Mr,  Speaker:  Has  the  hon.  Member
 the  leave  of  the  House  to  withdrew
 his  motion?
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 Some  hon.  Members:  Yes.
 The  amendment  was,  by  leave,

 withdrawn.

 Mr,  Speaker:  Have  I  to  put  Shri
 Yashpal  Singh’s  amendment?

 Shri  Yashpal  Singh  (Kairana):  Yes,
 Sir,

 Mr,  Speaker:  The  question  is:
 “That  the  Bill  be  circulated  for

 the  purpose  of  eliciting  opinion
 thereon  by  the  26th  October,  1963.”
 (2).
 Shri  Bade:  Sir,  my  submission  is

 that  all  those  amendments  which  are
 for  circulation  may  be  put  together.

 Mr,  Speaker:  But  the  dates  are  di-
 flerent,  If  all  the  hon.  Memberg  agree,
 I  have  no  objection  to  that.  May  I
 put  all  those  amendments  which  are
 for  eliciting  public  opinion  together?

 Some  Hon.  Members:  Yes,  Sir.

 Mr,  Speaker:  Then,  I  will  put
 amendments  No,  2,  3,  4,  6,  3l,  49  and
 50  to  the  vote  of  the  House.

 The  question  is:

 “That  all  or  any  of  these  amend-
 ments  might  be  accepted  by  the
 House.”

 Those  in  favour  may  kindly  say
 ‘Aye’.

 Some  Hon,  Members:  Aye.

 Mr,  Speaker;  Those  against  may
 kindly  say  ‘No’.

 Some  Hon.  Members:  No.

 Mr,  Speaker:  I  think,  the  ‘Noes
 have  it,

 Some  Hon.  Members:  The  ‘Ayes’
 have  it,

 Mr.  Speaker:  Then  I  will  have  to
 put  them  one  by  one,  Hon,  Members
 will  realise  that  the  procedure  of  put-
 ting  al]  these  amendments  on  the  same
 subject  together  can  only  be  applied
 if  there  were  to  be  no  divisions.  If
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 the  House  is  to  divide,  then  only  one
 can  be  put  at  a  time  and  I  will  choose
 one  which  is  for  the  latest  date,  put
 it  separately  and  then  the  House  can
 decide.  Amendment  No.  6  suggusts
 “the  first  week  of  January  1965”;
 therefore,  that  is  the  longest  date  and
 I  wil]  put  that  to  the  vote  of  the
 House,

 Shri  Barrow  (Nominated—Anglo-
 Indians):  No,  no;  Sir.  They  may  be
 put  one  by  one.

 Mr.  Speaker:  Either  the  hon,  Mem-
 bers  can  decide  among’  themselves
 and  let  me  know  which  one  I  am  to
 put  to  the  vote  of  the  House  or  I  will
 have  to  select  one.  If  I  have  to  select
 one  then  it  will  be  the  one  which  asks
 for  the  longest  period  of  time.

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri)  Humayun
 Kabir):  It  should  be  the  one  which
 asks  for  the  shortest  period  of  time.

 An  Hon,  Member:  Amendment  No.
 5  may  be  put,

 Shri  Tyagi:  On  a  point  of  order,  Sir.
 The  procedure  permits  that  the  com
 mon  factor  of  a  number  of  amend-
 ments  can  be  put.  In  these  amend-
 ments  the  common  factor  is  whether
 the  Bil]  be  circulated  or  not.  If  you
 put  that  question,  that  is,  decide  one
 way  or  the  other,  then  the  other  part
 Foes  out  if  it  ig  defeated.

 Mr,  Speaker:  That  is  no  form  of  any
 motion,  I¢  the  hon.  Members  agree
 on  my  putting  amendment  No.  5,  I
 have  no  objection;  otherwise,  I  have
 to  select  one,

 श्री  रामसेवक  यादव  (बाराबंकी)  :
 कप  ही  ते  कर  दें,  भ्रध्यक्ष  महोदय  |

 भ्रध्यक्ष  महोदय  :  में  ने  तो  नम्बर  ६

 चुन  लिया  दूँ,  उसी  को  रखूंगा  ।  राम  सेवक
 यादव  जी  मुझ  पर  छोड़  रहे  हैं.  क्योंकि
 में  उन्हीं  का  असेंसमेंट  चुन  रहा  हूँ  इस  वक्‍त  ।

 Shri  Frank  Anthony:  No.  6  will  not
 do.  Why  not  put  amendment  No,  3?
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 Shri  Barrow.  Amendment  No.  3
 strikcs  the  mcdium  of  all  these,

 Mr,  Speaker:  The  normal  procedure
 that  we  have  been  following  so  far  is
 that  when  there  are  similar  motions
 of  this  nature  and  if  the  Speaker  has
 to  select  it,  he  selects  the  one  that  asks
 for  the  longest  period  of  time.

 Dr.  L.  M_  Singhvi:  Longest  period
 is  so  long,  Sir,

 Mr.  Speaker:  Now  I  am  going  to
 put  amendment  No.  6  to  the  vote  of
 the  House.

 Shri  Rajaram:  Amendment  No.  5.
 Mr,  Speaker:  When:  the  proposal

 Was  Made  that  all  might  be  put  to-
 gather,  nobody  objected.  What  differ-
 ence  would  it  make?  Only,  of  cour-
 se,  the  difference  would  be  in  whose
 name  it  appears,  in  whose  name  the
 motion  had  been  put.

 An  Hon.  Member:  There  are  differ-
 ent  dates.

 Shri  Barrow:  The  date  would  make
 the  difference  for  voting,

 Shri  Ranga:  If  all  of  them  were
 lumped  together,  it  makes  no  differ
 ence.

 Shri  Frank  Anthony:  Some  of  us
 only  want  rea]  circulation  and  others
 want  the  Bill  to  be  circulated  out  of
 existence.

 Shri  Tyagi:  We  may  only  put  that
 the  Bil]  be  circulated,  This  part  only
 may  be  put  to  the  vote  of  the  House.

 Mr.  Speaker:  No.  That  is  my  diffi-
 culty.  I  have  already  pointed  out  that
 the  form  of  the  motion  that  is  pro-
 vided  under  our  rules  is  that  the  date
 is  also  to  be  given,  That  woulg  be
 no  motion  which  I  would  be  putting  to
 the  House.  If  they  persist  that  amend.
 ment  No,  5  should  also  be  put  sepa-
 rately,  then  I  shal}  do  it,

 Shri  Tyagi:  Yes,  Sir.

 Mr.  Speaker:  The  amendment  No.  5
 cannot  be  put.  The  amendment  No.  5
 is  barred  because  there  was  one  earlier
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 [Mr,  Speaker.]
 for  the  same  day,  that  is,  the  end  of
 July.  Then,  I  will  have  to  put  the
 amendment  of  Dr.  Govind  Das.  Now,
 as  he  has  withdrawn  it,  certainly
 amendment  No,  5  can  be  put  to  the
 vote  of  the  House.

 Shri  Frank  Anthony:  Amendment
 No.  3  may  be  put.

 Shri  Sivamurthi  Swamy:  Dr.  Govind
 Das’s  amendment  is  the  same  as  of
 mine.

 Mr.  Speaker:  They  ought  to  have
 known,  in  the  first  instance,  what  the
 effect  of  it  would  be.  They  all  asked
 me  to  put  them  together  and  now
 when  I  am  putting  them  together,
 they  are  placing  me  in’a  very  delicate
 position.

 Shri  Kapur  Singh:  Ultimately,  it  is
 the  form  of  the  motion  that  matters.
 Whatever  the  hidden  intention  may
 be  behind  the  motion  it  does  not
 signify  in  relation  to  the  act  voting.

 Mr.  Speaker:  This  can  only  be  said
 in  the  House.  But  it  might  be  requir-
 ed  for  some  other  purpose  outside.

 Shri  Prabhat  Kar  (Hooghly):  Sir,
 I  think,  if  you  put  the  amendment....
 (Interruptions).

 Mr.  Speaker:  I  am  going  to  put
 each  amendment  separately.  If  every-
 one  presses  for  his  own  amendment,
 then  I  cannot  help  it.  Then,  amend-
 ment  No.  2.

 Now,  let  the  lobbies  be  cleared  and
 then  the  doors  will  remain  closed.  I
 will  put  the  amendments  to  the  vote
 of  House  one  after  the  other  and  the
 doors  might  not  be  opened  at  all.

 Let  the  lobbies  be  cleared.

 Shri.  Sezhiyan  (Perambalur):  I
 would  like  to  know  whether  the  Home
 Minister  is  accepting  any  of  the
 amendments  which  seek  to  circulate
 the  Bill  for  eliciting  opinion  thereon.

 Mr.  Speaker:  Was  he  in  doubt  yet?
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 Shri  Manoharan:  Sir,  I  would  like
 to  make  a  statement.

 Several  Hon,  Members:  No,  no.
 (Interruptions).

 Mr.  Speaker:  Order,  order.  No
 statement  at  this  moment  can  be  made,

 Shri  Manoharan:  Since  we  find  that
 the  Home  Minister  is  bent  upon  rely-
 ing  only  on  numbers  and  not  pre-
 pared  to  respect  the  feelings  of  the
 non-Hindi-speaking  people,  we  refuse
 to  be  a  party  to  the  injustice  of  the
 linguistic  imperialism  perpetrated
 through  this  Bill.  (Interruptions).

 Mr.  Speaker:  Order,  order.  At  this
 stage  there  can  be  no  statement  by
 the  Member...

 Shri  Manoharan:  We  walk  out  as  @
 protest  against  the  majority  tyranny
 being  exercised.  (Interruptions),

 Mr.  Speaker:  Order,  order.

 (Shri  Manoharan  and  some  other  hon.
 Members  left  the  House)

 Shri  S.  N.  Chaturvedi  (Firozabad):
 May  I  submit  that  if  any  statement
 by  Shri  Manoharan  has  been  record-
 ed,  it  should  be  expunged  from  the
 proceedings?

 Mr.  Speaker:  What  is  to  be  ex-
 punged?

 Shri  8.  N.  Chaturvedi:  If  anything
 of  what  Shri  Manoharan  has  said
 has  been  recorded,  it  should  be  ex-
 punged.

 Shri  N.  Sreekantan  Nair  (Quilon):
 What  is  to  be  expunged?  They  are
 only  staging  a  walk-out.

 Mr.  Speaker:  There  is  nothing  to  be
 expunged.

 Now,  I  am  going  to  put  each  amend-
 ment  separately.  As  regards  the  order
 in  which  I  shall  put  them  to  vote,  I
 shall  take  the  one  which  contains  the
 longest  period  first  and  then  come  to
 the  second  longest  period  and  then
 to  the  third  longest  and  so  on.
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 First,  I  shall  take  up  amendment
 No.  6  by  Shri  Ram  Sawek  Yadav.

 Let  the  Lobby  be  cleared.
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 The  question  is:
 “That  the  Bill  be  circulated  for

 the  purpose  of  eliciting  opinion
 thereon  by  the  last  day  of  the  first
 week  of  January,  1965.”  (6)

 The  Lok  Sabha  divided:

 Division  No.  73  ]
 Bde.  Shri
 Badrudduja,  Shri
 Bagri,  Shri
 Brij  Ra)  Singh,  Shri

 Abdul  Wahid,  Shri  T.
 Akkanima  Dev,  Shrimati
 Alvgesun,  Shri
 Alva,  Shri  A.  5.
 Alva,  Shri  Joachim
 Ancey  Dr  M.  S.
 Arunachalam,  Shri
 Azad,  Shr)  Ehugwat  Jha
 Bajaj.  Shri  Kumalneyan
 Ba)  Krishna  S.ngh.  Shri
 Balakrishnan,  Shri
 Bal  Shri
 Banerjee,  Dr.  R.
 Barkataki,  Shrimati  Renuko
 Barupa),  Shri  P.  L.
 Basappa,  Shri
 Besra,  Shri
 Bhagat,  Shri  8.  R.
 Bhagavati,  Shri
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhargava,  Shri  M.  B.
 Bhattacharyya,  Shri  C.  K.
 Borooah,  Shri  P.  C.
 Brajeshwar  Prasad,  Shri
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimti  Jyotsens
 Chandrasckher,  Shrimati  '
 Chatterjee,  Shri  H.  P.
 Chaturvedi,  Sbhii  S.  N.
 Chettiar,  Shri  Ramanathan
 Chuni  Lal,  Shri
 Colveo,  Dr.
 Da  jit  Singh,  Shri
 Dasappa,  Shr
 Dass,  Shri  ७.
 Deo  Bhanj,  Shri  R.  C.
 Desai,  Shri  Morarji
 Deshmukh,  Shr  8  0.
 ‘Deshmukh.  Shri  Shivaji  Reo  S.
 Dey,  Shri  S.  K.
 Dhuleshwar  Meena,  Shri
 Dinesh  Singh,  Shri
 Dubey,  Shri  R.  G.

 AYES

 Kakkor.  Shri  Gauri  Shanker
 Maurya,  Shri
 Shastri,  Shri  Prakash  Vir
 Swamy,  Shri  Sivamurthi

 NOES
 Elayapernmal,  Shri
 Ering,  Shri  D.
 Gaekwad,  Shri  Fatehsinhra.:
 Gaitonde,  Dr.
 Gairaj  Singh  Rao,  Shri
 Ganapati  Ram,  Shri
 Gandhi  Shri  V.  B.
 Ganga  Devi,  Shrimati
 Ghosh,  ShriN  R.
 Gopalan,  Shri  A.  K.
 Guha,  Shri  A.  C
 Gupta,  Shri  Shiv  Charan
 Hajarnavis,  Shr
 Hansda,  Shri  Subodh
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Hem  Rai,  Shri
 Iqbal  Singh,  Shri
 Jain,  Shri  A.  P.
 Jamunadevi,  Shrimati
 Jedhe,  Shri
 Jena,  Shri
 Joshi,  Sbri  A.  C.
 Joshi,  Shrimati  Subhadra
 Jyotishi,  Shri  J.  P.
 Kakkar,  Shri  Gauri  Shanker
 Kanungo,  Shr
 Kapur  Singh,  Shri
 Kar,  Shri  Prabhat
 Kedaria,  Shri  C.  M.
 Khadilkar,  Shri
 Khanna,  Shri  Mehr  Chand
 Khanna,  Shri  P.  K.
 Kindar  Lal,  Shri
 Kishen  Veer,  Shri
 Krishna.  Shr  M.  R.
 Krishnapa!  Singh,  Shri
 Kunhen,  Shri  P.
 Kureel,  Shri  B.N.
 Lakshmikanthamma,  Shrimati
 Lal.t  Sen,  Shri
 Lonikar,  Shri
 Mahtab,  Shri
 Mahishi,  Dr.  Sarojini

 6°45  hrs:  }
 Utiya,  Shri
 Yadav,  Shri  Ram.  Sewak
 Yashpal  Singh,  Shri

 Maimoona  Sultan,  Shrimati
 Majyithia,  Shri
 Malaviya,  Shri  K.  D.
 Mal  liah,  Shri  U.  5
 Manaen,  Shri
 Mandal.  Shri  Yamuna  vs  sad
 Maniyangadan,  Shri
 Marandi.  Shri
 Mehrotra,  Shri  Braj  Binz-
 Melkote,  Dr.
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra.  Shri  Bibudhendra
 Mohanty,  Shri  G.
 Mbdhiuddin,  Shri
 Morarka,  Shri
 More,  Shri  K.L.
 Mukane,  Shri
 Mukerjee,  Shri  H.  N.
 Murmu,  Shri  Sarkar
 Murthy,  Shri  B.  S.
 Murti.  Shri  M  S,
 Muthiah,  Shri
 Naidu,  Shri  V.  G.
 Naik  Shri  D.J.
 Naskar,  Shri  P.  5.
 Pande,  Shri  K.  N.
 Pandey,  Shri  Vishwa  Natb
 Panna  Ls),  Shri
 Pant,  Shri  K.  C.
 Paramasivan,  Shri
 Parashar,  Shri
 Pate],  Shri  Chhotubhai
 Patel,  Shri  Man  Singh  P.
 Patel,  Shri  N.  N.
 Patel,  Shri  P.  R.
 Patel,  Shri  Rajeshwar
 Patil,  Shri  D.  S.
 Patil,  Shri  M.  B,
 Patil,  Shri  S.  B.
 Patil,  Shri,  S.K.
 Pattabhi  Raman,  Shri  CR.
 Pattnayuk,  Shri  Kishen
 Pillai,  Shri  Nataraja
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 Pottekkatt,  Shri
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Raghavan,  Shri  AV.
 ‘Raghunath  Singh,  Shri
 Raju,  Dr.  D.S.
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramakrishnan,  Shri  P.  R.
 Ramaswamy,  Shri  5.  V.
 Ramaswamy,  Shri  V.  K.
 Rananjai  Singh,  Shri
 Rane,  Shri
 Rao,  Dr.  K.  L..
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shr  Thirumala
 RaypShri  mati  Renuka
 Reddiar,  Shri
 Reddy,  Shri  Narasimha
 Reddy,  Shrimati  Yashoda
 Saha,  Dr.  S.  K.
 Sahu,  Shri  Rameshwar
 Samanta,  Shri  S.C.
 Sanji  Rupji,  Shri

 Mr.  Speaker:
 division  is:

 The
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 Saraf,  Shri  Sham  Lal
 Satyabhama  Devi,  Shrimati
 Sen,  Shri  A.  K
 Sen,  Shri  P.  G.
 Shah,  Shri  Manabendra
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A,  P.
 Sharma,  Shn  D.C.

 Shri  K.  C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahdur
 Shastri,  Shri  Ramanand
 Sheo  Naran,  Shri
 Shrimali,  Dr.  K.  L.
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Singh,  Shri  R.  P,

 Sharma

 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Ramduleri
 Sinha,  Shrimati  Tarkeshwari
 Sonavane,  Shri
 Soy,  Shri  H.  C.
 Subbaraman,  Shri
 Subramanyam,  Shri  ‘T.
 Sumat  Prasad,  Shri

 result  of  the
 Ayes  l;  Noes  206.

 The  motion  was  negatived.
 Mr.  Speaker:  Now,  I  shall  take  up

 tthe  one  which  contains  the  second
 ‘longest  period,  namely  amendment
 ‘No.  50  by  Shri

 The  question  is:

 Bade  and  others.

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  last  day  of  the  last
 week  of  the  Budget  Session  of
 1964.”  (50).

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  first  day  of  the
 Budget  Session,  1964.”  (4)

 The  motion  was  negatived.

 Division  No.  74  ]

 ‘Anthony,  Shri  Fran
 Bade,  Shri

 Badrudduja,  Shri
 Bagri,  Shri
 Barrow,  Shri
 Brij  Raj  Singh,’Shri
 Kapur  Singh,  Shri

 AYES

 Krishnapal  Singh,  Shri
 Maurya,  Shri
 Patil,  Shri  D.  Sa
 Ranga,  Shri
 Sanji  Rupji,  Shri
 Seth,  Shri  Bishanchander
 Singhvi,  Dr.  L.  M.
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 Surendra  Pal  Singh,  Shri
 Surya  Prasad,  Shri
 Swamy,  Shri  M.  N.
 Swamy,  Shri  M.  P.
 Tahir,  Shri  Mohammad,
 Tantia,  Shri  Rameshwar
 Thimmaiah,  Shri
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tiwary,  Shri  R.  $.
 Tripathi,  Shri  Krishna  Deo
 ‘Tyagi,  Shri
 UVikey,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.  8.
 Varma,  Shri  M.  L.
 Varma,  Shri  Ravindra
 Venkatasubbaiah,  Shri  P.
 Varma,  Shri  Balgovind
 Vidyalankar  Shri  A.  N
 Vyas,  Shri  Radhelal
 Warior,  Shri
 Yadab,  Shri  N.  P
 Yadav,  Shri  Ram  Harkb

 Mr.  Speaker:  The  question  is:
 “That  the  Bill  be  circulated  for

 the  purpose  of  eliciting  opinion
 thereon  by  the  26th  January,
 1964.”  (3)

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  3lst  December,
 1963.”  (49)

 The  motion  was  negatived.

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  26th  October,
 1963.”  (2)

 The  Lok  Sabha  divided:

 [  46°49  hrs.

 Swamy,  Shri  Sivamurthi
 Utiya,  Shri
 Yadav,  Shri  Ram  Sewak'
 Yashpal  Singh,  Shri

 *One  name  could  not  be  recorded,
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 xbdul  Wahid,  Shri-T.
 akkamma  Devi,  Shtimati
 Alagesan,  Shri
 Alva,  Shri  A.  $.
 Alva,  Shri  Joachim
 Aney,  Dr.  M.S.
 Arunachalam,  Shri
 Azad,  Shri  Bhagwat  Jha
 Bajaj,  Shri  Kamalnayan
 ‘Bal  Krishna  Singh,  Shri
 Balakrishnan,  Shri
 ®almiki,  Shri
 Banerjee,  Dr.  ्र,
 Varkataki,  Shrimati  Renuka
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Besra,  Shri
 Bhagat,  Shri  8.  R.
 Bhagavati,  Shri
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhargava,  Shri  M.  B.
 Bhattacharyya,  Shri  C.  K.
 Borooah,  Shri  P.  ८.
 Brajeshwar  Prasad,  Shri
 Chakraverti,  Shri  P.  ्,
 Chanda,  Shrimati  Jyotsna
 Chandrasekhar,  Shrimati
 Chatterjee,  Shri  H.  P.

 -Chettiar,  Shri  Ramanathan
 Colaco,  Dr.
 Daljit  Singh,  Shri
 Dasappa,  Shri
 Dass,  Shi  G.
 Deo  Bhanj,  Shri  P.  C.
 Desai,  Shri  Morarfi
 Deshmukh,  Shri  B.D.

 ‘Deshinukh,  Shri  Shivaji  Rao  ५.
 Dey,  Shri  S.  K.
 Dhuleshwar  Meena,  Shri
 Dinesh  Singh,  Shri
 Dubey,  Shri  R.  5.
 ‘Elayaperumal,  Shri
 Fring,  Shri  D.
 Gaekwad,  Shri  Fatehsinhrao
 Gaitonde,  Dr,
 Gajraj  Singh  Rao,  Shri
 Ganapati  Ram  Shri
 Gandhi  Shri  V.  B.

 “Ganga  Devi,  Shrimati
 Ghosh,  Shri  N.  R.
 ‘Gopalan,  Shri  A.  K.
 Guha,  Shri  A.  0.
 Gupta,  Shri  Shiv  Charan
 Fiajarnavis,  Shri
 Hansda,  Shri  Subodh
 Wazarika,  Shri  J.  N.
 Heda,  Shri
 Hem  Raj,  Shri
 “{qbal  Singh,  Shri
 Join,  Shri  &.  Pe
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 NOES
 Jamunadevi  Shrimati
 Jedhe,  Shri
 Jena,  Shri
 Joshi,  Shri  A.  C.
 Joshi  Shrimati  Subhadra
 Jyotishi,  Shri  J.  P.
 Kabir,  Shri  Humayun
 Kakkar,  Shri  Gauri  Shanker
 Kanungo,  Shri
 Kar,  Shri  Prabhat
 Kedaria,  Shri  C.  M.
 Keishing,  Shri  Rishang
 Khadilkar,  Shri
 Khanna,  Shri  Mehr  Chand
 Khanna,  Shr,  P.  K.
 Kindar  Lal,  Shei
 Kisan  Veer,  Shri
 Krishna,  Shri  M,  R.
 Kunhan,  Shri  P.
 Kureel,  Shri  8,  N.
 Lakshmikanthamma,  Shrimati
 Lalit  Sen,  Shri
 Lonikar,  Shr
 Mahtab,  Shri
 Mahishi,  Dr.  Sarojini
 Maimoona  Sultan,  Sheimati
 Majithia,  Shri
 Malaviya,  Shri  K.D.
 Malliah,  Shri  U.  5.
 Manuen,  Shri
 Mandal,  Dr.  P.
 Maniyangadan,  Shri
 Maréndi,  Shri
 Mchrotra,  Shri  Braj  Bihari
 Melkote,  Dr.
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  Bibudhendra
 Mohanty,  Shri  G.
 Mohiuddia,  Shri
 Morarka,  Shri
 More,  Shri  ६.  L.
 Mukane,  Shri
 Mukerjee,  Shri  ह ल  N.
 Murmu,  Shri  Sarkac
 Murthy,  Shri  8.  5.
 Murti,  Shri  M.S
 Muthiah,  Shri
 Naidu,  Shri  V.  G.
 Naik,  Shri  D.  J.
 Naakar,  ShriP.  5.
 Pande,  Shri  K.  N.
 Pandey,  Shri  Vishwa  Nath
 Panna  Lal,  Shri
 Pant,  Shri  K.  C.
 Paramasivan,  Shri
 Parashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shr  Man  Sing  P.
 Patel,  Shri  N.  N.
 Patel,  Shri  P.  R.
 Patel,  Shri  Rajeshwar
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 Patil,  Shri  M.  8.
 Patil,  Shri  S.  B.
 Patil,  Shri  S.  K.
 Pattabhi  Raman,  Shri  C.  R.
 Pillai,  Shri  Nataraja
 Pottekkatt,  Shri
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Raghavan,  Shri  A.  V.
 Raghunath  Singh,  Shri
 Raju,  Dr.  D.  $.
 Ram  Sewak,  Shri
 Ram  Subliag  Singh,  Dr.
 Ramakrishnan,  Shri  P.  R.
 Ramaswamy,  Shri  V.  K.
 Rananjai  Singh,  Shri
 Rane,  Shri
 Rao,  Dr.  K.  L.
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Thirumala
 Ray,  Shrimati  Renuk
 Reddiar,  Shri
 Reddy,  Shri  Narasimha
 Reddy,  Shrimati  Yashoda
 Saha,  Dr.  S.  K.
 Sahu,  Shri  Rameshwar
 Samanata,  Shri  5.  C.
 Saraf,  Shri  Sham  Lal
 Satyabhama  Devi,  Shrimati
 Sen,  Shri  A.  K.
 Sen,  Shri  P.G.
 Shah,  Shri  Manabendra
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.  P.
 Sharma,  Shri  D.  C.
 Sharma,  Shri  K.  C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shrimali,  Dr.  K.  L.
 Sidheshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Singh,  Shri  R.  P.
 Sinha,  Shri  Satya  Narayan
 Sinha,Shrimati  Ramdulari
 Sinha,  Shrimati  Tarkeshwari
 Sonavane,  Shri
 Soy,  Shri  |.  C.
 Srinivasan,  Dr.  P.
 Subbaraman,  Shri
 Subramanyam,  Shri  T.
 Sumat  Prasad,  Shri
 Surendra  Pal  Singh,  Shri
 Surya  Prasad,  Shri
 Swamy,  Shri  M.  N.
 Swamy,  Shri  M.  P.
 Tahir,  Shri  Mohammad
 Tantia,  Shri  Rameshwar
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 Thimmaish,  Shri
 Tiwary,  Shri  D.  N.
 Tiwary,  ShrikK.  N.
 Tiwari,  Shri  R.  S.
 Tripathi,  Shri  Krishna  Deo
 Tyagi,  Shri
 UVikey,  Shri

 Mr.  Speaker:  The  result  of  the
 division  is  Ayes  19;  Noes  204.

 The  motion  was  negatived.
 Mr,  Speaker:  Now  amendment

 No.  3l.  The  question  is:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  first  day  of  the
 next  session.”

 The  motion  was  negatived.
 Mr.  Speaker:  I  shall  now  put  Shri

 K.amath’s  amendment  to  vote.
 The  question  is:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of
 l0  Members,  namely,  Dr.  M.  S.
 Aney,  Shri  S.  M.  Banerjee,  Shri
 Tridib  Kumar  Chaudhuri,  Shri
 A.  K.  Gopalan,  Shri  Hem  Barua,
 Sardar  Kapur  Singh,  Shri  Krishna-
 pal  Singh,  Dr.  L,  M.  Singhvi,  Shri
 Indulal  Kanaiyalal  Yajnik,  and
 the  Mover  with  instructions  to
 make  a  report  by  the  last  day  of
 the  first  week  of  the  next  ses-
 sion.”  (33)

 The  motion  was  negatived.
 Mr.  Speaker:  Now,  I  come  to  Shri

 Sezhiyan’s  amendment.
 An  Hon.  Member:  He  is  not  here.
 Mr.  Speaker:  Then  too,  because  it

 has  been  moved,  I  shall  have  to  put
 it  to  vote.

 The  question  is:
 “That  the  Bill  be  referred  to  a

 Select  Committee  consisting  of
 nine  Members,  namely  Shri  Frank
 Anthony,  Shri  Tridib  Kumar
 Chaudhuri,  Sardar  Kapur  Singh,
 Shri  C.  H.  Mohammad  Koya,  Shri
 Krishnan  Manoharan,  Shri  A.  V.
 Raghavan,  Shri  C.  L.  Narasimha
 Reddy,  Shri  G.  G.  Swell,  and  the
 Mover  with  instructions  to  make
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 Upadhyaya,  Sbri  Shiva  Dutt
 Vaishya,  Shri  M.  8.
 Varma,  Shri  M.  L.
 Varma,  Shri  Ravindra
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Vidyalankar  Shri  A.  N.

 Languages  Bill  I20I4¢.

 Vyas,  Shri  Radhelal
 Warior,  507
 Yadab,  Shr:  N.  P.
 Yadav,  Shri  Ram  Harkh

 *Two  names  could  not  be  recorded

 a  report  by  the  last  day  of
 the  first  week  of  the  next
 session.”  (5l)

 The  motion  was  negatived.
 Mr.  Speaker:  Now,  I  shall  put  the

 motion  for  consideration  to  vote.

 The  question  is:
 “That  the  Bill  to  provide  for

 the  languages  which  may  be  used
 for  the  official  purposes  of  the
 Union,  for  transaction  of  business
 in  Parliament,  for  Central  and
 State  Acts  and  for  certain  pur-
 poses  in  High  Courts  be  taken  into
 consideration.”

 The  motion  was  adopted.
 Mr.  Speaker:  Now,  we  shall  take  up

 the  clauses,
 Clause  2.—  Definitions

 Shri  Frank  Anthony:  I  have  got  aw
 amendment  to  this  clause.

 Shri  Hari  Vishnu  Kamath:  May  I
 request  that  since  it  is  about  five
 minutes  to  five  o’clock,  we  may  take
 up  the  second  reading  tomorrow?

 Mr.  Speaker:  But  we  have  to  sit
 after  5  Pe  M.

 Shri  Hari  Vishnu  Kamath:  The
 Compulsory  Deposit  Scheme  Bill  has
 to  be  taken  up  at  5  p.m.  Since  it  is
 only  five  minutes  to  5  p.m.  now,  I
 suggest  that  we  may  take  up  the
 clause-by-clause  consideration  of  the
 Official  Languages  Bill  tomorrow?

 Mr.  Speaker:  Why  not  start  it
 today?  There  are  a  number  of  amend-
 ments.

 Shri  Frank  Anthony:  I  have  got
 amendment  No.  34  to  this  clause,
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 Shri  Radhelal  Vyas:  I  want  to  move
 ‘amendment  No.  126.
 Mr.  Speaker:  That  amendment  is  to
 clause  3  and  not  to  clause  2.

 Shri  Bade:  I  want  to  move  amend-
 ment  No.  8l.

 Shri  Frank  Anthony:  I  beg  to
 move:

 Page  1,  for  line  14,  substitute—

 ‘(b)  “Hindi”  means  Hindi  ia
 the  Devanagari  or  the  Roman
 script.’  (34)

 Shri  Bade:  I  beg  to  move:

 Page  l,  after  line  14,  insert-—

 ‘(c)  “the  authoritative  texts”
 means  the  texts  in  Hindi  langu-
 age.’  (8l)

 Mr.  Speaker:  These  amendments
 mare  now  before  the  House.

 Now,  Shri  Frank  Anthony.  I  would
 appeal  to  all  hon.  Members  that  since
 we  have  had  enough  _  discussion
 already,  only  the  points  might  be
 made  and  not  long  speeches.

 Shri  Frank  Anthony:
 hope  vou  will  allow  us.

 But,  still,  I

 Shri  WHajarnavis:  On  a  point  of
 order.  In  article  343(l)  of  the  Con-
 stitution  it  has  been  stated  that:

 “The  official  language  of  the
 Union  shall  be  Hindi  in  Deva-
 nagari  script.”

 So,  there  can  be  no  qualification  of
 this  so  long  as  the  Constitution  is  not
 amended.  The  amendment  of  the  hon.
 Member  reads  thus:

 “‘Hindi’  means  Hindi  in  the
 Devanagari  or  the  Roman  script.”
 Mr.  Speaker:  What  has  Shri  Frank

 Anthony  to  say  to  this?

 Shri  Frank  Anthony:  I  feel  that
 there  is  no  constitutional  inhibition.
 I  am  not  seeking  to  supersede  the
 provision  of  the  Constitution.  My
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 amendment  seeks  to  provide  for  some-
 thing  in  addition  to  it.  The  Univer-
 sity  Grants  Commission  has  recom-
 mended  Devanagari  script  or  Roman
 script.  The  Sampurnanand  Emotional
 Integration  Committee  also  has
 recommended....

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  The  University  Grants
 Commission  has  not  made  any  such
 recommendation  at  all

 Shri  Frank  Anthony:  I  shall  show
 it  to  the  hon.  Minister.  The  Univer-
 sity  Grants  Commission  has  recom-
 mended  it.

 Dr.  K.  L.  Shrimali:  My  hon.  friend
 has  to  accept  my  statement  so  far  as
 the  University  Grants  Commission  is
 concerned.

 Mr.  Speaker:  Shri  Frank  Anthony
 is  a  very  eminent  lawyer  of  our
 highest  court.  He  may  not  refer  to
 what  other  people  have  said  or  asked
 for.  A  legal  objection  has  been  raised,
 and  he  may  answer  that  legal  objec-
 tion.

 Shri  Frank  Anthony:  These  bodies
 have  recommended  it.  The  Sampu-
 rnanand  Emotional  Integration  Com-
 mittee,  has  recommended  it,  and  the
 States  are  adopting  it.  I  am  only
 giving  permission  to  the  States.

 Mr.  Speaker:  I  am  only  asking  the
 hon.  Member  to  answer  the  objection
 which  has  been  raised.

 Shri  Frank  Anthony:  There  is  no
 supersession.  There  is  no  embargo  in
 the  Constitution.  It  says  that  that
 shall  be  the  official  language,  and  I
 hope  that  it  shall  be.  We  may  merely
 make  it  permissive  to  use  another
 script.  That  is  all.

 Mr,  Speaker:  I  do  not  agree  with
 Mr.  Anthony.  When  it  is  clearly  put
 down  that  Hindi  in  Devanagiri  script
 shall  be  the  official  language  and  if
 we  want  to  make  it  Hindi  in  Deva-
 nagiri  or  in  Roman  script,  changes
 the  whole  thing  altogether.  It  is  not
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 [Mr.  Speaker.]
 the  same  thing.  If  you  add  or  sub-
 tract  ot  do  something  like  that  it
 becomes  different  altogether.  He  will
 agree  there.  That  is  barred.

 7  brs.

 Shri  Bade:  Sir,  my  amendment
 No.  8l  wants  to  insert  a  sub-clause
 (c)  to  say  that  the  ‘authoritative  texts’
 means  the  texts  in  Hindi  language.  In
 the  Bill  there  is  no  mention  of  what
 is  the  authoritative  text.  In  order  to
 clear  what  is  the  authoritative  text,
 I  have  moved  this  amendment.
 According  to  the  Bill  it  seems  the
 English  version  is  the  authoritative
 text.  I  want  to  make  it  clear  and
 say  that  the  authoritative  text  is  the
 Hindi  text  by  the  addition  of  this  sub-
 clause  (c)  to  clause  6.

 Mr.  Speaker:  The  Minister  would
 reply  tomorrow.  We  take  up  the  next
 business  now.

 7.02  hrs.

 COMPULSORY  DEPOSIT  SCHEME
 BILL—contd.

 Clause  2—  (Persons  to  whom  Act
 Applies).

 Mr.  Speaker:  We  will  now  take  up
 the  Compulsory  Deposit  Scheme  Bill.
 It  is  already  five  o’clock.  Are  any
 Government  amendments  to  be
 moved?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  I  have  moved  all  the  amend-
 ments  to  clause  (2).

 Mr.  Speaker:  Does  she  want  to  say
 anything?

 Shrimati  Tarkeshwari  Sinha:  I  do
 not  want  to  say  anything.  It  has  been
 explained  amply  by  the  Finance  Mi-
 nister  already.

 Mr.  Speaker:  Am  I  required  to  put
 any  amendment  separately  to  the
 vote?
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 Shri  Prabhat  Kar  (Hooghly):  The
 Finance  Minister  has  not  replied  to
 what  we  have  said.  Yesterday  we
 had  a  debate  on  the  various  amend-
 ments.  He  has  not  explained.  He  ha;
 not  answered  the  many  amendments
 that  we  have  moved.  We  expected
 that  at  least.

 Shrimati  Tarkeshwari  Sinha:  I  did
 not  want  to  repeat  all  the  arguments
 already  used  by  the  Finance  Minister
 because  I  should  have  thought  that  I
 would  be  unnecessarily  taking  the
 time  of  the  House.  But  the  hon.
 Member  suggests  that  something  must
 be  said’  because  the  hon.  Members
 opposite  have  spoken  about  that.  I
 would  be  repeating  mostly  the  same
 arguments  which  have  been  advanced
 by  the  Finance  Minister  and  I  think
 the  hon.  Members  will  excuse  me  if
 virtually  I  repeat  what  has  already
 been  said.

 The  House  is  not  unaware  of  this
 fact  that  the  proposal  of  levying  on
 the  people  paying  land  revenue  a  com-
 pulsory  deposit  scheme  would  affect
 them.  They  want  that  it  should  not
 be  so.  That  will  mean  thot  virtua'ly
 2.50  crores  of  accounts  will  be  left
 out  from  the  orbit  of  the  operation  of
 this  scheme.  That  will  leave  a  very
 large  population  of  this  country  out-
 side  the  purview  of  this  Bill.  The
 basic  intention  of  this  scheme  must  be
 understood.  The  hon.  Member  has
 become  rather  sensitive  about  this
 scheme  because  it  has  come  with  the
 Finance  Bill.  If  this  measure  had
 come  after  the  Finance  Bill  or  even
 befpre  the  Finance  Bill,  they  would
 have  understood  the  desirability  or
 the  propriety  of  the  rural  areas  sav-
 ing.  Almost  all  the  reports  go  to
 show  this.  There  is  no  time  for  me
 to  read  the  report  of  the  Rural  Credit
 Survey  Committee  and  the  report  of
 the  other  sample  surveys  such  as  the
 National  Sample  Survey.  In  each  of
 these  re-ports  it  has  been  pointed  out
 that  the  capacity  of  the  rural  areas
 has  not  yet  been  tapped.  Unless  and
 until  the  rural  areas  are  tapped,  the
 quantum  of  saving  of  this  country
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 eannot  increase.  That  is  one  of  the
 basic  principles  on  which  we  have  to
 Yeally  conduct  these  measures.

 Shri  J.  P.  Jyotishi  (Sagar):  Are  the
 People  who  pay  an  annual  tax  of
 Rs.  5  capable  of  this,  according  to  the
 reports  that  we  have?

 Shrimati  Tarkeshwari  Sinha:  The
 capability  of  individuals  has  not  been
 assessed  in  that  detailed  manner,  but
 what  I  was  repeating  was  that  ‘he
 Sample  Survey—the  hon.  Member,
 Shri  A.  P.  Jain  is  trying  to  bow  his
 hands  to  me;  I  do  not  know  whether
 it  in  appreciation  or  otherwise—and
 what  I  was  trying  to  impress  on  the
 Hhouse  was  that  unless

 Shri  A.  P.  Jain  (Tumkur):  It  was
 for  the  Minister  and  not  for  you.

 Shrimati  Tarkeshwari  Sinha:  I  am
 sorry;  I  was  taking  the  compliment
 on  myself.

 Shri  Tyagi  (Dehra  Dun):  Peopie
 are  of  the  view  that  you  are  softer  in
 heart  than  the  Finance  Minister.

 Shri  P.  Venkatasubbaiah  (Adoni):
 What  about  the  rural  indebtedness?

 श्री  बागड़ी  (हिसार)  :  अध्यक्ष  महोदय,
 सुनता  नहीं  है,  उधर  को  मुंह  कर  के  वह  बोल
 रही  हैं  |  श्राप  की  तरफ  मुंह  कर  के  उन  को
 बोलना  चाहिये  ।

 भ्रध्यक्ष  महोदय  :  जरगर  मेरी  तरफ

 मुंह  करके  अंग्रेज़ी  वह  बोलें  तब  तो  आप
 समझ  लेंगे  ।  अगर  वह  दूसरी  तरफ  मुंह
 कर  के  अंग्रेज़ी  बोलें  तब  अंग्रेज़ी  नहीं  समझ
 सकेंगे  ?

 श्री  बिगड़ो
 समझूंगा  |

 Shrimati  Tarkeshwari  Sinha:  There
 ig  not  much  time  to  go  into  the  de-
 tails.  The  hon.  Members  do  not  ex-
 pect  me  to  go  into  all  the  details  at
 the  end  of  the  debate  on  this  Bill.
 But  I  can  tell  the  hon.  Members  that
 the  Rural  Credit  Survey  Committee
 was  examining  this  whole  question  of

 में  तब  भी  नहीं
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 rural  credit.  They  examined  this
 problem  of  rural  indebtedness  and  in
 spite  of  that  indebtedness,  they  have
 recommended  that  the  potential
 quantum  of  saving  in  the  rural  areas
 has  to  be  tapped  if  we  want  to  in-
 crease  the  quantum  of  total  saving  in
 the  country.  That  is  why  if  we  do
 not  really  take  the  rural  areas  into
 the  purview  of  any  savings  program-
 me,  the  programme  will  not  be  the
 success  which  we  want  it  to  be.  After
 all,  the  primary  purpoSe  of  this  pro-
 gramme  is  not  to  grab  money  from
 the  people  but  to  take  money  for  the
 developmental  work  which  gives  be-
 nefit  to  them.  The  sum  of  Rs.  5  is
 usefully  spent  for  themselves  as  by
 the  Government  which  would  take
 that  money  and  put  it  in  some  deve-
 lopmental  work.

 Shri  Shivaji  Rao  5.  Deshmukh  (Par-
 bhani):  Where  to  bring  the  moncy
 from?

 Shrimati  Tarkeshwari  Sinha:
 Neither  the  hon.  Member  there  nor
 hon.  Members  on  this  side  nor  myself
 —we  are  not  in  a  pesition  to  know
 how  cach  jindividual  uses  the  moncy,
 but  from  the  other  statistics  that  are
 available,  the  figures  showing  how
 much  the  person  has  invested  in  toots,
 how  much  has  been  invested  in  im-
 plements,  how  much  has  been  invest-
 ed  in  the  agricultural  developmental
 programme  indicate  that  his  capacity
 of  spending  the  money  on  the  deve-
 lopmental  programme  has  also  in-
 creased.  Therefore,  we  cannot
 just

 Shri  P.  Venkatasubbaiah:  What
 about  the  co-operative  institutions’
 capacity?

 Shrimati  Tarkeshwari  Sinha:  The
 capacity  of  taking  co-operative  loans,
 loans  from  the  co-operative  institu-
 tions  and  repay  them  shows  that  their
 capacity  for  spending  money  has  in-
 creased  while  the  capacity  for  making
 money  has  also  increased  because
 they  have  been  able  to  pay  back.

 Shri  Shivaji  Rao  S.  Deshmukh:  The
 Rural  Credit  Survey  indicates  that
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 (Shri  Shivaji  Rao  S  Deshmukh.)
 in  case  of  uneconomic  holdings,  be-
 sides  economic  holdings,  the  return
 on  investment  per  annum  are  25  per
 cent  loss.

 Shrimati  Tarkeshwari  Sinha:  The
 Finance  Minister  pointed  out  that  the
 question  of  uneconomic  holding  at
 present  is  a  question  which  is  before
 us,  but  we  cannot  really  calculate  on
 the  basis  of  uneconomic  and  economic
 holding  and  leave  the  uneconomic
 holding  from  the  purview  of  this
 scheme,  because  even  the  land  re.
 venue  today  does  not  take  into  con-
 sideration  the  question  of  economic
 holdings  and  uneconomic  holdings.
 (Interruptions).

 Shri  Prabhat  Kar:  The  rural  credit
 survey  goes  against  all  the  steps  that
 are  being  taken  in  this  Bill.  It  has
 pointed  out  that  so  far  as  the  debts
 are  concerned,  they  are  so  much.  So,
 the  question  of  savings  does  not  arise.
 She  has  referred  to  the  rural  credit
 survey  for  discussing  this  Bill.  It  is
 amazing.

 Shri  A.  P.  Jain:  The  speech  is  in-
 sulting  to  the  intelligence  of  Mem-
 bers.  It  is  absolutely  contrary  to  what
 is  contained  in  the  report.

 Shri  Kapur  Singh  (Ludhiana):  Dos
 the  hon.  Minister  want  us  to  take  it
 that  the  principle  on  which  the  assess-
 ment  of  dand  revenue  is  based  is,
 identicil  with  the  principle  on  which
 the  Bill  under  discussion  has  been
 drafted?  (Intcrruption).

 Mr.  Speaker:  I  will  advise  the  hon
 Minister  not  to  sit  down  easily  when
 there  are  interruptions.  (Interrup-
 tion).

 Shrimati  Tarkeshwari  Sinha:  When
 I  said  that  the  Rural  Credit  Survey
 Committee  has  said  that  the  quan-
 tum  of  savings  in  rural  areas  has
 increased,  I  was  not  making  a_  mis-
 take  or  false  statement.  In  spite  of
 all  the  difficulties  they  have  pointed
 out,  they  have  suggested  that  the
 potential  savings  have  increased....

 Shri  A.  P.  Jain:  Not  in  the  case  of
 a  farmer  paying  Rs.  5  or  Rs.  10.
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 Shrimati  Tarkeshwari  Sinha:  I  am
 not  entering  into  the  classification.
 (Interruptions)

 Shrimati  Tarkeshwari  Sinha:  The
 hon.  Members  would  allow  me  to
 speak.

 Shri  Ranga  (Chittoor):  Where  is  the
 need  for  a  speech?  You  have  got votes.

 Mr.  Speaker:  If  she  did  not  speak, the  demand  came  that  she  must  speak, If  she  wants  to  speak,  it  is  said  there is  no  need  to  speak.

 Shri  A.  P.  Jain:  We  wanted  to  hear
 tenable  arguments,  not  arguments
 which  are  not  at  all  tenable.

 Shrimati  Tarkeshwari  Sinha:  If  the
 hon.  Members  are  not  prepared  to
 hear  any  arguments,  able  or  not  able, it  is  not  my  fault.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  She  is  doing  her  best.

 Shri  Shivaji  Rao  S.  Deshmukh:  The
 Deputy  Minister  does  not  seem  to  nave
 experience  of  the  management  of  rural
 household.

 Shrimati  Tarkeshwari  Sinha:  I  do
 not  want  to  reply  to  all  the  arguments
 raised  here.  The  hon.  Member  is
 questioning  my  ability  to  represent
 the  rural  problems.  What  I  am  saying
 here  is  on  the  basis  of  the  Rural
 Credit  Survey  Committee  report  and
 the  National  Sample  Survey  Com-
 mittee  report.  They  have  said  that
 the  quantum  of  saving  in  this  coun-
 try  has  increased  and  the  quantum
 of  savings  that  has  increased  also  has
 to  come  from  the  rural  areas.  There
 can  be  no  doubt  about  what  they
 said.  Uniess  and  until  something  is
 taken  from  them  in  the  shape  of  com-
 pulsory  deposit  scheme,  the  rural
 areas  will  never  come  into  the  pur-
 view  of  any  such  scheme  of  savings.
 The  country’s  savings  have  increased.
 Therefore,  the  saving  has  to  come
 from  the  rural  areas  also.
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 So  far  as  the  collection  of  this  is
 concerned,  the  question  of  finding  out
 the  economic  and  uneconomic  hold-
 ings  is  not  a  practical  one,  because
 the  State  land  revenue  authorities  do
 not  generally  go  into  the  question  of
 determining  the  condition  of  each  and
 every  individual  holding.  So,  it  is
 very  difficult  for  any  such  scheme,
 which  is  going  to  be  operated  through
 their  assistance,  to  take  into  consi-
 deration  this  question  of  economic  and
 uneconomic  holding.

 Shri  Banerjee  and  Shri  Prabhat
 Kar  have  said  that  more  liberal  con-
 sideration  may  be  given  to  the  shop-
 keepers.  The  monthly  assessment  of
 the  amount  that  they  will  have  to  pay
 would  be  a  little  more  than  Rs.  4.
 I  think  this  is  the  bare  minimum  they
 can  contribute  to  this  kind  of  national
 development.  Every  society  has  will-
 ingly  come  forward  to  contribute
 something  to  the  national  welfare
 programme  and  national  development
 programme.  So,  they  cannot  really
 be  taken  out  of  the  purview  of  this
 programme.  So,  they  have  been  in-
 cluded.

 A  point  was  raised  that  the  shop-
 keeper  whose  turnover  is  Rs.  5000
 should  not  be  brought  under  the  pur-
 view  of  this,  because  on  this  gross
 turnover  he  will  have  to  pay  Rs.  50
 per  annum;  and,  it  would  be  a  hard-
 ship  for  him  to  pay  that  amount.

 Shri  Kashi  Ram  Gupta  (Alwar):
 What  is  the  income  that  person  will
 derive  from  Rs.  15000?

 The  Minister  of  Finance  (Shri  Mor-
 arji  Desai):  It  cannot  be  less  than
 Rs.  1500.

 Shri  Kashi  Ram  Gupta:  No.

 Mr.  Speaker:  Is  that  all?

 Shrimati  Tarkeshwari  Sinha:  Yes.

 Mr.  Speaker:  Should  I  put  any
 amendments  separately?

 Shri  Prabhat  Kar:  Amendments  Nos.
 49  and  59.
 44  (Ai)  LSD—8,
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 Mr.  Speaker:  I  will  put  amend-
 ments  Nos.  49  and  59  separately.

 Shri  A.  P.  Jain:  Sir,  are  you  going
 to  put  them  to  vote  or  can  I  speak
 now?

 Shri  Morarji  Desai:  How  oan  he
 speak  now?

 Mr.  Speaker:  Yesterday,  I  enquired
 of  him,  but  he  was  not  decisive  at
 that  moment.

 Shri  A.  P.  Jain:  All  right,  Sir;  I  bow
 to  your  ruling.

 Shri  P.  R.  Patel  (Patan):  Sir,  I
 withdraw  my  amendment  No.  35.

 Mr.  Speaker:  Has  he  the  leave  of  the
 House  to  withdraw  his  amendment
 No.  35?

 The  amendment  was,  by  leave,  with-
 drawn,

 Mr.  Speaker:  Can  I  put  amendments
 Nos.  49  and  56  together,  or  does  he
 want  to  press  for  a  division  on  each
 one  of  them?

 Shri  Prabhat  Kar:  They  may  be  put
 separately,  Sir,  because  we  want  to
 Press  each  one  of  them  to  a  division

 Mr.  Speaker:  Then  I  will  put  them
 at  the  end.

 Shri  Bade  (Khargone):  Sir,  my
 amendments  Nos.  00  and  101  may  be
 put.

 Mr.  Speaker:  Does  he  want  me  to
 put  them  separately?

 Shri  Bade:  No,  Sir.
 Mr.  Speaker:  I  will  put  all  of  them

 together.
 Shri  Raaga:  No.  49  is  about  land

 revenue  exemption  limit  to  be  raised.
 Shri  S.  M.  Banerjee:  Nos.  50  and  57

 may  be  put  separately?
 Mr.  Speaker:  Can  J  put  these  two

 together  or  should  I  put  them  sepa-
 rately?
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 Shri  S.  M.  Banerjee  (Kanpur):  They
 may  be  put  together.

 Mr.  Speaker:  I  shall  first  put  the
 Government  amendments  Nos.  72,  73,
 74,  75,  76,  77,  78  and  79.  The  ques-
 tion  is:

 Page  L  line  0,—

 After  “land-revenue”  insert,—

 “(whether  known  as  land  re-
 venue,  rent,  tax  or  by  any  other
 name)”.

 Page  l,  line  7,—

 add  at  the  end  “who  are  not
 liable  to  payment  of  tax  under
 the  Income-tax  Act”.  (73).

 Page  1,  for  lines  2]  to  23,  substitute:

 “(jii)  companies  35  defined  in
 section  3  of  the  Companies  Act,
 1956,  including  foreign  companies
 within  the  meaning  of  section  59
 and  Government  companies  as
 defined  in  section  67  of  that
 Act”.  (74).

 Page  1,  after  line  26,  insert,—

 “(v)  individuals  or  associations
 of  persons  or  bodies  of  individuals
 liable  to  payment  of  tax  under
 the  Income  tax  Act,  and  entitled
 to  deduct  the  salary  paid  to  their
 employees  for  the  purpose  of  com-
 puting  their  income  under  that
 Act,”.

 Page  2,  line  l,—

 for  “shopkeepers”  substitute

 “dealers”.  (76).

 Page  2,  line  2,—

 for  “any  law”  substitute  “any
 State  Act.”.  (77).

 Page  2,  after  line  4,  insert:

 “Provided  that  where  by  or
 under  any  such  State  Act  anye
 amount  higher  than  fifteen  thou-
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 sand  rupees  has  been  fixed  as  the
 minimum  annual  turn-over  for  the
 purpose  of  registration  under
 that  Act  the  reference  to  fifteen
 thousand  rupees  in  this  clause
 shall  be  construed  as  a  reference
 to  that  amount.

 Explanation.—-In  this  clause,—
 (a)  “dealer”  has  the  same  mean-

 ing  as  in  the  respective  State  Acts
 with  respect  to  tax  on  the  sale  of
 goods;

 (b)  “State  Act”  includes  a  Pro-
 vincial  Act;”.  (78).

 Page  2,  omit  lines  5  to  8.  (79).

 The  motion  was  adopted.

 Mr.  Speaker:  Then  J  shall  put  Shri
 Banerjee’s  amendments  Nos.  50  and  yee

 Page  l,  line  0,—

 After  “land-revenue”  insert,—
 “over  twenty  rupees.”  (50).

 Page  l,  lines  27  and  28,—
 for  “one  thousand  five  hundred

 rupecs"  substitute—

 “three  thousand  six  hundred
 rupees”.  (57).

 The  motion  was  negatived,

 Mr.  Speaker:  I  shall  now  put  amend-
 ment  No.  49.

 Shri  Kashi  Ram  Gupta:  My  amend-
 ment  No.  5l  is  on  the  same  lines.

 Mr.  Speaker:  He  can  give  his  sup-
 port  to  this.

 Mr.  Speaker:  The  qucstion  is:

 Page  l,  line  10,

 after  “land  revenue”  insert—

 “over  fifteen  rupees’.  (49).

 The  Lok  Sabha  divided:
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 77.79  hrs.) Division  No.  75]  AYES
 Aney,  Dr,  M.S.
 Bade,  Shrif
 Banerjee,  Shri  S.M.
 Brij  Raj  Singh,  Shri
 Gopalan,  Shri  A.K.
 Gupta,  Shri  Kashi  Ram
 Gupta,  Shri  Piriya
 Jha,  Shri  Yogendra

 Alva,  Shri  Joachim
 Bajaj,  Shri  Kamalnayan
 Balakrishnan,  Shri
 Bal  miki,  Shri
 Barkataki,  Shrimati  Renuka
 Barupal,  Shri  P.L.
 Bhargava,  Shri  M.B.
 Brajeshwar  Prasad,  Shri
 Chandrasekhar,  Shrimati
 Chaturvedi,  Shri  S.N.
 Dasappa,  Shri
 Dass,  Shri  G.
 Deo  Bhanj,  Shri  P.G.
 Desai,  Shri  Morarji
 Deshmukh,  Shri  B.D.
 Deshmukh,  Shri  Shivaji  Rao  S.
 Dhuleshwar  Meena,  Shri
 Dwivedi  Shri  M.L.
 Elsyaperumal,  Shri
 Gaitonde,  Dr.  {
 Gandhi,  Shri  V.B.
 Gupta,  Shri  Shiv  Charan
 Hanumanthaiya,  Shri
 Jedhe,  Shri
 Jyotishi,  Shri  J.P.
 Kajrolkar,  Shri
 Kanungo,  Shri
 Kedaria,  Shri  C.M.
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri
 Lalit  Sen,  Shri
 Lonikar,  Shri]

 Mr.  Speaker:  The
 The  motion  was  negatived,

 Shri  Bade:  Sir,  Shri  Deshmukh  has
 spoken  against  the  Bill.
 voted  against  the  amendment.

 Mr.  Speaker:  Perhaps,  subsequent arguments  might  have  convinced  him.
 Shri  Hari  Vishnu  Kamath:  Anyhow,

 they  have  got  less  than  00  votes.

 result

 Kamath,  Shri  Hari  Vishnu
 Kapur  Singh,  Shri
 Kar,  Shri  Prabhat
 Krishnapal  Singh,!Shri
 Kunhan,  Shri  P.
 Mehta,  Shri  Jashwant
 Pottakkatta,  Shri
 Raghavan,  Shri  A.V.

 NOES

 Muhbtab,  Shri
 Malliah,  Shri  U.S.
 Manzuen,  Shri
 Mandal,  Shri  Yamuna  Prasad
 Maniy  angadan,  Shri
 Mehrotra,  Shri  Braj  Bihar
 Melkote,  Dr.
 Murcia  Shri,  Bakar  Ali
 Morarka,  Shri
 Mukane,  Shri
 Muthiah,  Shri
 Naidu,  Shri  V.G.
 Naik,  Shri  D.J.
 Pant,  Shri  K.C.
 Parashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  N.N.,
 Patel  Shri  P.R.
 Patel,  Shri  Rajeshwar
 Patil,  Shri  5.8.
 Pillai,  Shri  Natara
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Raghunath  Singh,  Shri
 Raju,  Dr.  D.S.
 Ram  Subhag  Singh,  Dr.
 Ramaswamy,  Shri  S.V.
 Ramaswamy,  Shri  V.K.
 kamnajnai  Singh,  Shri}
 Bane,  Shri
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal

 Ranga,  Shri
 Viccdy,  Shri  Narasimha
 Swamy,  Shri  Sivamurthi
 Vishram  Prasad,  Shri
 Warior,  Shri
 Yadav,  Shri  Ram  Sewak
 Yuashpal  Singh,  Shri

 Rao,  Shri  Thirumala
 Iieddiar,  Shri
 Sahu,  Shri  Ri.meshwar
 Sanji  Rupji,  Shri
 Shah,  Shri  Manabendra
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.P.
 Sharma,  Shri  l)c.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Singh,  Shri  D.N.
 Sinhe.  Shri  Satya  Narayan
 Sinha,  Shrimati  Ramdulair
 Sinha,  Shrimati  Tarkeshw  ari
 Sonavane,  Shri
 Subbaran.an,  Shri
 Sumat  Prasad,  Shri
 Swamy,  Shri  M.P.,
 Tantia,  Shri  Rameshwar
 Thimmaiah,  Shri
 Tiwary,  Shri  K.N.
 Tripathi,  Shri  Krishna  Deo
 Tyagi,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Upadhyaya,  Shri  Shiva  Dutt
 Varma,  Shri  M.L.
 Varma,  Shri  Ravindra
 Verma,  Shri  Balgovind
 Vidyalankar,  Shri  A.N.
 Yadab,  Shri  N.P.

 of  the  division  is  Ayes  28;  Noes  97,

 Mr.  Speaker:  All  right.
 Now  he  has  tion  is:

 Page  l,  lines  27  and  28,—
 for  “one  thousand  five  hundred

 rupees”  substitute—
 “three  thousand  rupees”.  (56).

 Those  in  favour  may  say  “Aye”.

 Shri  Prabhat  Kar:  Yes.

 The  ques-

 Mr.  Speaker:  I  will  now  take  Some  Hon,  Members:  ‘Aye’.
 amendment  No.  56.  Is  that  also  going  Mr.  Speaker:  Those  against  may  say to  be  pressed  for?  “No”.
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 Some  hon.  Members:  No.

 Mr.  Speaker:  I  think  the  “Noes”
 have  it.

 Shri  Prabhat  Kar:  The  “Ayes”  have
 it.

 Mr.  Speaker:  All  right.  We  will
 have  division.

 The  question  is:

 Page  l,  lines  27  and  28.—

 for  “one  thousand  five  hundred
 rupees”  substitute—

 “three  thousand  rupees”.  (56).

 The  Lok  Sabha  divided:

 Shrimati  Tarkeshwari  Sinha:  Sir,
 the  question  was  put  before  we  had
 occupied  our  seats.

 Mr.  Speaker:  I  had  given  the  warn-
 ing  that  hon.  Members  should  be  in
 their  seats.

 Shrimati  Tarkeshwari  Sinha:  I  have
 walked  from  there  to  my  seat,  but
 before  I  reached  my  seat  it  was  put.
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 Shri  Tyagi:  Sir,  I  protest.  It  may not  be  accepted.  It  is  not  the  fault  of

 the  mechanism.

 Mr.  Speaker:  The  result  of  the  divi-
 sion,  as  shown  by  the  machine  is  Ayes
 22,  Noes  98.  Were  there  any  mistakes?

 Shri  A.  P.  Jain:  Sir,  my  vote,  which
 is  for  ‘Noes’  has  not  been  recorded.

 Shri  Maniyangadan:  My  vote,  which
 is  for  ‘Noes’  has  not  been  recorded.

 Shri  Rananjai  Singh:  My  vote  for
 ‘Noes’  has  also  not  been  recorded.

 Shrimati  Tarkeshwari  Sinha:  Sir,
 my  vote  for  ‘Noes’  is  also  there.

 Shri  Hajarnavis:  Sir,  I  was  not  in
 my  seat.  Can  I  have  my  vote  record-
 ed  now?

 An  Hon.  Member:  Sir,  it  should  not
 be  permitted.

 Mr.  Speaker:  No,  I  am  not  record-
 ing  his  vote.

 The  result  of  the  division  is:

 Division  No.  76]

 Bade  Shri
 Banerjee,  Shri  S.M.
 Brij  Raj  Singh  Kotah,  Shri
 Gopalan,  Shri  A.K.
 Gupta,  Shri  Kashi  Ram
 Gupta,  Shri  Priya
 Jha,  Shr  Yogendra
 Kamath,  Shri  Hari  Vishnu

 Alva,  Shri  Joachim
 Aney,  Dr.  M.S.
 Bajaj,  Shri  Kamalnayan
 Balakrishnan,  Shri
 Balmiki,  Shri
 Barkataki,  Shrimati  Renuka
 Barupal,  Shri  P.L.
 Basappa,  Shri

 AYES

 Kapur  Singh,  Shri
 Kar,  Shri  Prabhat
 Krishnapal  Singh,  Shri
 Kunhan,  Shri  P.
 Mehta,  Shri  Jashvant
 Pottakkatt,  Shri
 Raghavan  Shri  A.V.
 Ranga,  Shri

 NOES

 Bhargava,  Shri  M.B.
 Brajeshwar  Prasad,  Shri
 Chandrasekhar,  Shirimati
 Chaturvedi,  Shri  S.N.
 Dasappa,  Shri
 Dass,  Shri  G.
 Deo  Bhanj,  Shri  P.  C.
 Desai,  Shri  Morarji

 [u7.2r  hrs.

 Rddy,  Shri  Narasimha
 Swamy,  Shri  Sivamurthi
 Vishram  Prasad,  Shri
 Warior,  Shri
 Yadav,  Shri
 Yashpal  Singh,  Shri

 Deshmukh,  Shri  B.D.
 Deshmukh,  Shri  Shivaji

 Rao  S.
 Dhuleshwar  Meena,  Shri
 Dwivedi,  Shri  M.L.
 Dwivedy,  Shri  Surendranath
 Blayaperumal,  Shri
 Gaitonde,  Dr.
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 Gupta,  Shri  Shiv  Charan
 Hanumanthaiya,  Shri
 Jain,  Shri  A.P.
 Jedhe,  Shri
 Joshi,  Shrimati  Subhadra
 Jyotishi,  Shri  J.P.
 Kajrolkar,  Shri
 Kanungo,  Shri
 Kedaria,  Shri  C.M.
 Keishing,  Shri  Rishang
 Kindar  Lal,  Shri  «
 Kisan  Veer,  Shri
 Lalit  Sen,  Shri
 Lonikar,  Shri
 Mahtab,  Shri  *
 Malliah,  Shri  U.S.
 Manaen,  Shri
 Mandal,  Shri  Yamuna  Prasad
 Naniyangadan,  Shri
 Mehrotra,  Shri  Braj  Bihari
 Melkote,  Dr.
 Mirza,  Shri  Bakar  Ali
 Morarka,  Shri
 Mukne,  Shri
 Muthiab,  Shri
 Naidu,  Shri  V.G.
 Naik,  Shri  D.J.

 Parashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  Man  Sinh  P.
 Palel,  Shri  N.N.
 Patel,  Shri  P.R.
 Patel,  Shri  Rajeshwar
 Patei_,  Shri  D.S.
 Patil,  Shri  S.B.
 Pillai,  Shri  Nataraja
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Raghunath  Singh,  Shri
 Raju,  Dr.  D.S.
 Ramaswamy,  Shri  S.V.
 Ramaswamy,  Shri  V.K.
 Rananjai  Singh  Shri,
 Rane,  Shri;
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Thirumala
 Reddiar,  Shri
 Sahu,  Shri  Rameshwar
 Sanji  Rupji,  Shri
 Shah,  Shri  Manabendra
 Sham  Nath,  Shri
 ghankaraiya,  Shri
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 Sahma,  Shri,  A.P.
 Sharma,  Shri  D.C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Singh,  Shri  D.N.
 Singh,  Shri  R.P,
 Sinha,  Shri  Satya  Narayan
 Singh,  Shrimati  Ramdulari
 Sinha,  Shrimati  Tarkeshwari
 Sonavane,  Shri
 Subbaraman,  Shri
 Sumat  Prasad,  Shri
 Swamy,  Shri  M.P.
 Tantia,  Shri  Rameshwar
 Thimmaiah,  Shri
 Tiwary,  Shri  ‘Ken.
 Tripathi,  Shri  Krishna  Deo
 Tyagi,  Shri
 Vikey,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Varma,  Shri  M.L.
 Varma,  Shri  Ravindra
 Verma,  Shri  Balgovind
 Vidyalankar,  Shri  A.N.
 Yadab,  Shr  N.P.

 Mr.  Speaker:  The  result  of  the
 division  is:  Ayes  23;  Noes  102.

 The  motion  was  negatived.
 Mr.  Speaker:  Then,  I  will  put  the

 other  amendments,  except  Govern-
 ment  amendments  that  have  been
 accepted,  to  the  vote  of  the  House.

 The  amendments  were  put  and
 negatived,

 Mr.  Speaker:  The  question  is:
 “That  clause  2,  as  amended,

 stand  part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  2,  as  amended,  was  added  to
 the  Bill.

 Clause  3.—  (  Definitions)
 Amendments  made:

 Page  2,  for  line  9  substitute—

 ‘(d)  “person”  shall  have  the
 same  meaning  as  in  clause  (3l)  of
 Section  2  of  the  Income-tax
 Act;  (80)
 Page  2,  line  22,  add  at  the  end  “or

 annuity  or  pension”,  (81).
 Page  2,  omit  lines  23  and  24.  (82).
 Page  2,  line  28,  for  “or  a  Panchayat”

 substitute—

 “or  a  Panchayat  constituted  by
 reorganisation  of  any  of  the  afore-
 said  local  authorities”.  (83).

 Page  2,  after  line  29  insert—
 ‘(h)  “year”  means  the  financial

 year.  (84).
 —(Shrimati  Tarkeshwari  Sinha)

 Mr.  Speaker:  The  question  is:

 “That  clause  3,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  3,  as  amended,  was  added  to

 the  Bill.
 Clause  4'—(Requirement  as  to  com-

 pulsory  deposit)
 Mr.  Speaker:  There  are  many

 amendments.  Hon.  Members’  who
 wish  to  move  their  amendments  may
 do  so.

 Shri  Tyagi:  My  Chief  Minister  has
 agreed.  Therefore  I  do  not  move  my
 amendment  No.  172.

 Mr.  Speaker:  Amendment  No.  26  is
 also  not  moved  because  Shri  Tyagi
 feels  satisfied  with  the  assurance  of
 the  Chief  Minister.
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 Shri  D,  S.  Patil:  I  beg  to  move:
 Page  2,  line  38,—

 omit  “maximum”.  (109).
 Page  3,  line  ,—

 for  “maximum”  substitute
 “minimum”,  (110).
 Shrimati  Tarkeshwari  Sinha:  I  beg

 to  move:
 Page  3,  for  lines  2  to  5,  substitute—

 “(a)  in  the  case  of  a  person
 falling  under  clause  (a)  of  section
 2,  fifty  per  cent  of  the  land-reve-
 nue  (  including  surcharge  thereon,
 if  any),  payable  in  respect  of  the
 land  or  lands  held  by  him  in  the
 year  for  which  the  deposit  is
 required  to  be  made.

 Explanation:—In  this  clause
 ‘year’  means  the  year  with  refe-
 rence  to  which  land-revenue  is
 payable  under  any  law  with  res-
 pect  to  land-revenue;”.  (85).
 Shri  Ram  Sewak  Yadav:  I  beg  to

 move:
 Page  3,  after  line  5,  add—

 “Proviced  that  a  tenant  possess-
 ing  less  than  seven  acres  of  land
 shall  be  exempted  from  the  pay-
 ment  towards  the  compulsory
 deposit.”  (20).
 Shri  Kashi  Ram  Gupta:  I  beg  to

 move:
 Page  3,  after  line  5,  insert—

 “Provided  that  this  shall  not
 apply  to  persons  paying  land-
 revenue  of  twenty-five  rupees  or
 below.”  (67).
 Shri  Brij  Raj  Singh:  I  beg  to  move:
 Page  3,  after  line  5,  insert—

 “Provided  that  this  clause  shall
 apply  to  those  agriculturists  who
 are  not  in  debt  and  against  whom
 no  decree  of  a  civil  court  is  stand-
 ing”.  (112).

 Shrimati  Tarkeshwari  Sinha:  I  beg
 to  move:

 Page  3,  for  lines  l  to  15,  substi-
 tute—  wy

 °

 “Provided  that  where  the  pro-
 perty  is  assessed  to  such  tax  not
 with  reference  to  its  annual  rental
 value,  the  maximum  rate  of
 deposit  under  this  clause  shall  be
 twelve  and  a  half  per  cent.  of
 such  tax;”.  (86).
 Shri  Ram  Sewak  Yadav:  I  beg  to

 move:
 Page  3,  after  line  ‘15,  add—

 “Provided  further  that  the
 owner  who  owns  one  house  or
 whose  income  from  al!  sources
 including  the  rent  of  the  house
 does  not  exceed  one  thousand  two
 hundred  rupees  per  annum,  shall
 be  exempted  from  the  purview  of
 this  section”.  (23).
 Shrimati  Tarkeshwari  Sinha:  I  beg

 to  move:
 Page  3,  omit  lines  22  to  25,  (87).
 Shri  Kashi  Ram  Gupta:  I  beg  to

 move:
 Page  3,  line  23,—

 for  “an  amount  equal  to”  sub-
 Stitute  “half”.
 Shrimati  Tarkeshwari  Sinha:  I  beg

 to  move:
 Page  4,  after  line  29,  insert—

 (5A)  Where  a  person  falling
 under  clause  (d)  of  section  2  pays
 in  any  year  any  sum,

 (i)  to  effect  or  to  keep  in  force
 any  insurance  on  the  life  of
 such  person  or  on  the  life  of
 (I9  of  925)  the  wife  or  hus-
 band  of  such  person;  or

 (ii)  as  a  contribution  to  any  pro-
 vident  fund  to  which  the
 Provident  Funds  Act,  1925,
 applies  to  any  “recognised
 provident  fund”  as  defined  in
 clause  (38)  of  section  2  of  the
 Income-tax  Act;  or

 (iii)  in  a  ten-year  account  or  a
 fifteen-year  account  under  the
 Post  Office  Savings  Bank
 (Cumulative  Time  Deposit)
 Rules,  ‘1959,  as  amended  from
 time  to  time,

 he  shall  not  be  liable  to  make  any
 compulsory  deposit  under  this
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 section  for  that  year  if  such  sum
 is  not  less  than  eleven  per  cent
 of  his  annual  income  from
 salary.”;  (88).

 Shri  Kashi  Ram  Gupta:  I  beg  to
 move:

 Page  4,  line  33,  add  at  the  end—

 “The  person  belonging  to  cate-
 gory  referred  to  in  clause  (b)  of
 that  section  shall  also  be  liable  to
 pay  additionally,  if  he  ४४०  be-
 longs  to  clause  (a)  of  that  sec-
 tion”.  (70).

 Shrimati  Tarkeshwari  Sinha:  I  beg
 to  move:

 Page  4,  line  35,  after  “four  per  cent.
 per  annum”  insert—

 “to  be  calculated  from  the  first
 day  of  the  month  immediately  fol-
 lowing  the  month  in  which  the
 deposit  is  made  to  the  last  day  of
 the  month  immediately  preceding
 the  month  in  which  it  is  repaid
 (both  days  inclusive)”.  (89).

 Page  5,  lines  2  and  3,  for  “in  the
 event  of  the  death  of  the  depositor  if
 the  authority”  substitute  “in  any  case
 in  which  the  authority”.  (90).

 Shri  Yogendra  Jha:  |  beg  to  move:
 Page  5,  after  line  ll,  insert—

 (10)  Persons  or  a  family  lia-
 ble  to  make  such  payment  under
 clause  (a)  of  section  2  may  be
 exempted  from  making  such  pay-
 ments/deposits  in  any  particular
 year  if  in  the  opinion  of  the  State
 Government  concerned  such  per-
 sons  or  family  are  affected  by
 flood,  drought  or  fire”,  (39).

 द
 Mr.  Speaker:  All  the  above  amend-

 ments  are  now  before  the  House.

 Shri  A.  P.  Jain:  Mr.  Speaker,  Sir,
 we  have  already  had  some  discussion
 about  the  validity  of  the  Bill.  Now,
 I  propose  to  raise  the  question  that
 clause  4  which  is  the  pivotal  clause  of
 the  Bill  and  which  authorises  the
 compulsory  deposit,  is  ultra  vires  of
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 the  Constitution  and,  therefore,  it
 should  not  be  enacted.

 Before  I  come  to  the  merits  of  the
 legal  case,  I  want  to  make  one  sub-
 mission  to  you.  You,  Sir,°  are  the
 conscience  keeper  of  the  House  which
 expects  that  when  a  vital  question  of
 legality  or  otherwise  comes  up  you
 will  give  a  proper  guidance  to  the
 House.  I  remember  of  an  event
 which  happened  about  25  years  ago
 when  I  was  steering  the  U.P.  Tenancy
 Act  in  the  U.P.  Legislative  Assembly.
 On  one  of  the  clauses  the  Speaker
 felt  that  it  was  ultra  vires.  He  threw
 open  the  clause  to  the  discussion.
 Later  on,  after  the  clause  had  been
 discussed,  instead  of  leaving  it  to  the
 House,  he  gave  a  ruling  on  it.  I
 submit  that  all  the  legal  questions  are
 not  to  be  decided  by  the  House.  But
 there  might  be  extreme  cases  where
 they  call  for  the  ruling  of  the  House.
 We  are  working  under  a_  written
 Constitution  and  supposing—I  do  not
 say  that  is  going  to  happen—a  Bill  is
 brought  into  the  House  contravening
 the  territorial  jurisdiction,  say,  for
 imposing  a  levy  in  UK  or,  say,  in
 Honolulu  and  if’  a  Member  of  the
 House  rises  and  says.  that  the
 Bill  is  unconstitutional,  a  question  like
 that  should  be  decided  by  the  Speaker,
 by  his  ruling  in  extreme  cases  only,
 not  where  it  is  a  doubtful  case.  My
 submission  is  that  this  Bill  comes
 within  the  definition  of  those  Bills.

 Mr.  Speaker:  The  hon.  Member
 presumes  that  only  the  Speaker  is  the
 conscience  keeper  of  that  and  all
 Mernbers  have  no  conscience,  that
 they  will  pass  a  law  where  the  U.K.
 territories  might  be  taken  over,  Every
 Member  is  as  much  responsible  as
 the  Speaker  and  he  can  think  over  it—
 really  it  is  such  a  clear  thing—whe-
 ther  he  should  bar  it  or  not.

 Shri  A.  P.  Jaim:  There  are  marginal
 cases  where  I  would  not  expect  the
 Speaker  to  give  the  ruling.  But  there
 might  be  extreme  cases  where  I
 expect  that  the  Speaker  should  give
 the  ruling.  In  this  particular  case,  I
 want  to  establish  that  this  is
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 an  extreme  case  and  where  I  expect

 Ne  Speaker  to  give  the  ling

 Now,  Sir,  I  understand—I  was  not
 present  in  the  House—that  it  has  been
 said  by  tne  Treasury  Benches  that  it
 is  not  a  taxation  measure.  The  case
 of  protecting  his  measure  under  article
 i9(f;  and  its  exception  19(5)  has
 also.  been  practically  given.  Now
 refuge  is  sought  under  art.cle  ह.
 Article  31  dea!s  with  what  in  law  is
 xnown  as  eminent  domain.  Eminent
 comain  means  the  special  power  of
 the  State  to  deprive  an  individual  of

 is  property  against  his  will  One
 pertinent  question  that  arises  is:  does
 the  taking  away  of  the  cash  come
 under  the  definition  of  ‘eminent
 domaiv?  It  is  a  very  important  ques-
 tion.  On  that  there  havc  been  a  num-
 ‘er  of  rulings.  There  was  one  ruling

 ह

 in  960  Bombay  Law  Reporter.  Un-
 fortunately.  I  could  not  get  it.  But
 हड  have  got  a  still  higher  ruling,  that

 f  the  Supreme  Court  given  in  1952.

 ग्रध्यक्ष  महोदय,  कौन

 ग्रह  जबकि  बिल

 श्री  योगराज  झा  :
 ए  प्वाइंट  आफ  आकर  I
 के  कला जज  पर  विचार  चल  रहा  ८  तो  क्‍या

 सम्पूर्ण  बिल  वो  ऊपर  आपत्ति  की  जा  सकती
 3 2  |

 एक  सान मोय  राजस्व  :  इलाज  ४  की

 वैधानिकता  पर  बहस  चल  रही  है

 श्वीयोगेद्र  झा:  से

 कि  क्या  उन  छा  ऐसा  कह

 अनकांस्टीद्यशनल  है  |

 |  ह: ५३६  ि  नला

 श्री  ०  प्र०  जज

 कांस्टीट्यूशनल  है  और  इलाज  ४

 कांस्टोीट्यनल  हू  ।

 अ्रध्यक्ष  महोदय  :  इस  वक्त
 ४  चल  रहा  है  और  उन  के  तर

 े  करें

 हे  t

 Shri  A.  P.  Jain:  In  the  case  the
 State  of  Bihar  vs  the  Maharajadhiraja
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 Kameshwar  5  hn  reported  in
 Supreme  Court  Report,  i952,  page
 twu  questions  arose.  They  were:
 ther  money,  altel  chose  in  action,  are
 all  a  part  of  eminent  domain.  Thai
 guestion  was  first  answered  oy  the
 Chief  Justice,  Mr.  Patanjali
 He  said  that  so  far  as  cash  is  concern-
 ed,  there  is  a  littie  doubt.  Se  far  as
 chose  in  action  is  concerned,  it  comes

 05 Shastri.

 within  the  definition  of  ‘eminent
 domain’.  The  learned  lawyer,  P.  R.
 Das.  had  argued  that  the  taking  away
 of  cash  is  tantamount  to  a  forced  loan
 and  therefore,  cash  does  not  come
 under  the  definition  of  ‘cminent
 doinain’.  Jf  cash  is  to  be  taken  away,
 either  it  must  be  by  taxation  or  it
 must  be  by  loan,  a  voluntary  loan.
 Later  on,  a  great  and  eminent  Judges,
 no  less  a  person  than  Justice  Mahajan,
 has  expressed  a  definite  and  categori-
 eal  opinion  upon  it,  that  cash  does  not
 come  under  article  ह:  हड  will  read  out
 thet  portion:

 “The  learned  Attorney  Gencrs!
 contended  that  the  acquisition  of
 arrears  aS  an  acquisition  of
 choses  in  action  and  that  the  com-
 pensation  paid  for  it  was  50  per
 cent  of  the  amount  of  arrears,  i
 regret  that  I  am  unable  to  accept
 this  suggestion.  It  is  a  well  accept-
 ed  proposition  of  law  that  pro-
 perty  of  individuals  cannot  be
 appropriated  by  the  State  undet
 the  power  of  compulsory  acquisi-
 tion  for  the  mere  purpose  of
 addins  to  the  wevenues  of  the
 State”

 This  is  the  first  contention.  Here  the
 object  of  the  Finance  Minister  is  to
 take  away  cash  through  compulsory
 deposit  and  add  to  revenue,  An
 eminent  Judge  of  the  Supreme  Court
 has  held  in  unequivocal  terms  that  the
 principle  of  eminent  domain  cannot  be

 lied  for  augmenting  the  revenue
 s  my  first  contention.

 ine

 apn
 This

 of
 property

 compulsory
 (says

 “The  principle
 acquisition  of
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 Cooley  in  Vol.  II,  page  113,  Con-
 Stitutional  Limitation)  is  founded
 on  the  superior  claim  of  the  whole
 community  over  an_  individual
 citizen,  but  is  applicable  only  in
 those  cases  where  private  pro-
 perty  is  wanted  for  public  use  or
 demanded  by  the  public  welfare,
 and  that  no  instance  is  known  in
 which  it  has  been  taken  for  the
 mere  purpose  0  raising  a
 revenue,  by  sale  or  otherwise  and
 the  exercise  of  such  power  is
 utterly  destructive  of  individual
 right.”

 That  is  my  second  contention  based  on
 Cooley.  Further:

 “taking  money  under  the  right
 of  eminent  domain,  when  it  must
 be  compensated  in  money  after-
 wards  is  nothing  more  or  _  less
 than  a  forced  loan.  Money  or
 that  which  in  ordinary  use  passes
 as  such  and  which  the  Govern-
 ment  may  reach  by  taxation,  and
 also  rights  in  action  which  can
 only  be  available  when  made  to
 produce  money,  cannot  be  taken
 under  this  power.”

 That  is  applicable  on  all  fours  here.
 Here  is  money  being  taken  to  be  paid
 back  in  the  form  of  money.

 Article  3l  applies  to  immovable
 property.  It  is  doubtful  whether  it
 applies  to  those  in  action.  Certainly  it
 does  not  apply  to  money.  What  the
 Finance  Minister  is  trying  to  take
 away  through  clause  4  is  cash  which
 he  proposes  to  pay  back  after  a  cer-
 tain  period.

 Now,  Sir,  taxation  has  a  long  history
 There  was  a  time  when  _  absolute
 monarchs  were  at  liberty  to  take
 away  as  much  money  or  property
 as  they  liked  and  whenever  they  liked
 from  the  people.  The  only  safety
 against  arbitrary  action  was  that  he
 will  not  go  too  far  lest  there  may  be
 a  revolt.  The  Magna  Carta  came  and
 then  the  principle  of  no  taxation
 without  representation  was  accepted.
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 Then  came  the  principle  of  no  taxa-
 tion  except  through  the  law.  It  has
 been  the  tradition  all  over  the  world,
 in  England  and  elsewhere,  in  all  the
 civilised  countries  that  the  laws  of
 taxation  must  be  very  strictly  cons-
 trued.  Unless  the  Treasury  Benches
 are  in  a  position  to  establish  that  a
 particular  levy  or  tax  or  imposition
 comcs  under  one  of  the  specific  powers
 laid  down  in  the  Constitution,  it  would
 be  invalid.  In  this  particular  case,
 there  is  no  doubt  that  it  is  not  a
 taxation.  It  is  a  compulsory  loan.  The
 power  of  raising  a  loan  is  given  under
 Chapter  XII.  Certainly  the  compul-
 sory  loan  is  nowhere  provided  for.
 The  hon.  Finance  Minister  gave  the
 parallels  of  compulsory  provident
 fund  and  compulsory  insurance.  These
 Parallels  are  not  good  because
 compulsory  insurance  or  _  provident
 fund  are  for  the  benefit  of  work-
 ers.  They  are  not  for  the
 benefit  of  another  person.  They  are
 by  way  of  welfare  schemes.  There  is
 no  resemblance  between  the  use  of
 compulsion  there  and  here.  This  is
 certainly  not  a  legislation  which  is
 provided  by  law.  The  other  day  when
 the  Law  Minister  tried  to  bring
 the  deposits  under  clause  19(5)
 which  deals  with  reasonable  restric-
 tion.  Sir,  you  will  permit  me  _  to
 repeat  the  argument;  sometimes  it  is
 necessary  to  repeat  an  argument.
 Restriction  is  the  negation  of  a  right
 or  taking  away  of  a  right.  There  may
 be  00  types  of  property,  00  attri-
 butes  of  rights  of  ownership  and  user.
 You  can  take  away  one,  you  can  take
 away  two  and  you  can  take  away  all
 the  00  under  the  term  restriction.
 Whether  it  is  ‘reasonable’  or  not  is
 another  question.  I  am  not  concerned
 with  that.  The  clause,  however,
 does  not  take  my  _  rights  but
 it  vests  the  right  of  user  in
 the  Government,  that  is  it  vests
 that  right  in  another  person.  TIT  am
 yet  to  understand  by  any  lexicon  or
 dictionary  or  logic  how  .  ‘restriction’
 can  give  a  positive  right  to  the  Gov
 ernment  to  use  that  money.  They
 could  as  well  say:  “Mr,  Jain,  you  have
 got  Rs.  00  deposited  in  this  bank:
 You  will  not  be  allowed  to  withdraw
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 the  money  because  you  are  g0-
 ing  to  misuse  it.”  This  might
 be  a_  limitation.  But  Government
 cannot  take  away  those  Rs.  300
 for  any  purpose;  even  for  planning.  I
 am  al]  for  planning  and  am  all  for
 defence.  I  want  the  country  to  make
 the  greatest  sacrifice  both  for  plann-
 ing  and  for  the  defence.  But  it  should
 be  in  the  manner  provided  by  the
 Constitution.  My  humble  submission
 is  that  the  provisions  of  the  Consti-
 tution  are  being  expressly  violated.

 We  have  discussed  this  point  on  nu-
 merous  occasions.  Everytime  we  argu-
 ed,  I  have  taken  part  in  it.  But  I  should
 have  got  a  reply  to  my  argument  by
 an  argument.  I  beg  of  the  Finance
 Minister  to  reply  to  this  point.  I  am
 one  of  his  friends,  his  colleagues.  I
 have  the  highest  respect  for  him.  I
 submit  that  he  is  one  of  those  persons
 ‘who  have  brought  about  confidence  in
 the  market.  He  has  done  very  nicely
 as  Finance  Minister.  I  am  not  per-
 verse.  I  am  not  talking  jn  a  spirit  of
 levity.  I  am  talking  with  all  sincerity.
 I  want  that  this  House  should  not  be
 ridiculed.  After  all,  you  can  _  pass
 this  law  but  under  our  Constitution,
 there  is  the  Supreme  Court,  and  there
 are  high  courts.  They  may  declare
 the  law  but  under  our  Constitution,
 a  hurry.  Let  us  not  be  partial.  Let
 us  judge  it  patiently  and  unless.  it
 comes  within  the  purview  of  ‘the
 Constitution,  we  should  not  proceed
 with  it.  That  is  my  humble  submis-
 sion  to  the  Finance  Minister.

 I  made  a  proposal  that  the  Attorney-
 General  may  be  requested  to  come
 here.  My  proposal  was  not  acceptable
 to  the  hon,  Finance  Minister.  Why
 did  I  make  it?  I  am  not  much  of  a
 Jawyer.  I  am  a  broken  lawyer.  The
 Jast  time  I  appeared  was  about  5
 years  ago  before  the  Federal  Court,
 in  the  year  1949,  After  that  I  did  not
 appear  in  any  court.  So,  I  am  a
 broken  lawyer.  My  knowledge  of
 Jaw  is  rusty.  I  wanted  that  a  first-
 class  advice  must  be  given  to  this
 House.  That  is  what  the  Constitution
 provides,  After  all,  why  does  the
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 Constitution  make  a  provision  that  the
 Attorney-General  can  come  to  the
 House  and  address  it?  He  is  our  legal
 adviser,  and  although  the  House  may
 not  have  the  power  to  invite  him  here,
 he  being  an  employee  of  the  Govern-
 ment,  he  may  come  at  the  instance  of
 the  Government.  I  expect  that
 courtesy  from  the  Government—that
 they  will  call  him.  After  all,  why  do
 we  want  him  to  be  called?  Not
 because  he  is  going  to  serve  any  pur-
 pose  of  mine  or  is  going  to  support
 my  views.  Possibly  he  will  contradict
 my  views,  but  let  this  House  have  a
 first-class  advice,  so  that  we  may
 be  able  to  apply  our  minds  honest-
 ly,  Why  are  we  being  deprived
 of  that,  I  cannot  understand.  I  appeal
 to  you  that  even  if  the  Government
 does  not  take  the  hint,  you  could
 issue  a  direction.  If  they  do  not
 accept—well,  you  are  the  Speaker  of
 the  House.  I  say  you  are  the  con-
 science-keeper  of  the  House.  You
 may  issue  an  invitation  to  the  Attor-
 ney-General  to  come  here  and  give
 his  good  advice  to  us.  If  we  find
 that  I  am  wrong—

 Mr,  Speaker:  Can  he  give  me  a
 direction  where  I  can  issue  8  direc-
 tion?

 Shri  A.  P.  Jain:
 request  to  you.  I
 request  you.

 I  am  making  a
 can  certainly

 Mr.  Speaker:  But  it  is  for  the  Gov-
 ernment.

 I  said,  “request”.
 Even  I  can

 the

 Shri  A.  PL  Jain:
 They  can  write  to  him.
 write  to  him.  But  you,  Sir,  is
 highest  dignitary  in  this  House.

 Mr.  Speaker:  Shri  A.  P.  Jain  will
 realise  that  it  is  for  the  Government
 to  convince  the  House  of  the  stand
 that  they  take  ang  the  advice  of  the
 Attorney-General  is  available  to  them.
 An  appeal  has  been  made  by  the  hon.
 Member,  and  if  the  Government  fees
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 that  they  require  the  advice  to  be
 given  to  the  House  so  that  they  can
 carry  the  House  with  them,  it  is  their
 business.  he  wrote  to  me  also,  But  I
 do  not  find  any  precedents  that  I
 should  ask  that.  I  do  not  feel  or  find
 myself  in  any  difficulty  at  all.  Not
 that  I  था  expressing  any  view
 or  that  I  am  of  one  view  cr
 the  other.  But  if  the  House  desires,
 then  certainly  it  can  ask  the  Govern-
 ment,  He  has  made  that  request  to
 the  Government.  If  the  Government
 feel  that  any  further  assistance  has
 to  be  given  now  or  that  the  Members
 ought  to  be  convinced  of  the  stand
 that  the  Government  have  taken,  they
 might  think  over  it.  I  cannot  issue
 any  direction.

 Shri  A.  P.  Jain:  That  is  exactly  my
 contention.  Fortunately  enough  the
 proposal  which  was  made  to  combine
 the  offices  of  Attorney  General  and
 the  Law  Minister  has  been  dropped.
 I  think  that  is  a  great  blessing  that
 the  independence  of  the  Attorney
 General  has  been  maintained.
 So,  possibly  he  may  come  and
 he  may  not  support  the  Government
 and  he  might  support  me.  So,
 it  may  not  be  in  their
 interests  to  call  him.  But  this  House
 has  the  right  and  I  think  it  is  the  pri-
 vilege  of  the  House  to  have  the  advice
 of  the  Attorney  Genera]  and  his  gui-
 dance.  It  is  from  that  point  of  view
 that  I  am  making  3  request.  You
 cannot  issue  that  direction.  But  cer-
 tainly  even  I,  as  a  oMinary  Member
 of  this  House,  as  a  very  humble  per-
 son,  can  just  write  a  letter  to  the  At-
 torney  General  that  such  and  such  im-
 portant....

 Mr.  Speaker:  He  might  have  done
 that  and  he  might  have  asked  other
 Members  also.

 Shri  Shivaji  Rao  S.  Deshmukh:  That
 can  be  only  with  the  approval  of  the
 House.

 Shri  A.  P.  Jain:  I  wanted  the  re-
 quest  to  be  made  through  the  highest
 dignitary,  through  the  most  privileged
 person,  through  the  biggest  officer  of
 this  House.  That  is  why  I  did  not
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 make  that  request  myself,  Mine  may
 be  disregarded,  but  I  am  sure  yours
 will  not  be  disregarded.  At  any  rate,
 I  would  like  to  hear  from  the  hon.
 Finance  Minister  the  reason  why  he
 is  shy  of  calling  the  Attorney  General
 in  the  House.  I  think,  if  compelled,
 I  may  even  have  to  argue  the  case
 before  the  Supreme  Court.  I  may  have
 to  don  the  choga,  which  I  think  has
 been  eaten  by  the  moths.  I  may  have
 to  fight  out  a  case,  I  will  do  it  as

 a  free  service.  But  why  docs  the
 Government  fight  shy  of  making  an
 independent  and  expert  advice  availa-
 ble  to  this  House?  I  pray  to  you,  Sir;
 I  pray  to  the  Finance  Minister  and  to
 his  colleagues;  unfortunately,  the
 Prime  Minister  is  not  here;  I  would
 have  prayed  to  him  also  that  the  At-
 torney  General  may  be  called,  so  that
 we  may  have  a  clear  conscience.  I
 feel  guilty.  in  voting  for  this  Bill.  T
 may  do  it  because  of  the  discipline.
 But  I  want  to  vote  for  it  as  a  free
 man,  who  can  consciously  vote  for  it.
 I  can  vote  for  it  consciously  only
 when  I  am  convinced  that  my  views
 are  incorrect.  That  is  possible  only
 when  I  have  the  independent  and  ex-
 pert  advice  of  the  Attorney  General.

 I  am  sorry  if  I  have  offended  any-
 body,  but  I  feel  strongly  about  it  and
 I  have  expressed  myself  freely.

 Shri  Hari  Vichnu  Kamath:  In  sup-
 port  of  what  Mr  Jain  has  said,  may  I
 invite  you  attention  to  article  88  of
 the  Constitution  about  the  Attorney
 General’s  righ  to  address  the  House?

 Mr.  Speaker:  We  are  to  see  it  with
 the  clause.  He  has  argued  that  it  is
 not  constitutional  and  it  is  ultra  vires.
 If  any  Member  wants  to  argue  on  this
 constitutional  validity  as  well  as
 other  things,  I  will  give  him  an  op-
 portunity.  Shri  Bade.

 Shri  Bade:  Sir,  of  course,  my  hon.
 friend,  Mr.  Jain,  in  all  his  humility
 has  said  that  he  has  only  rusty  know~
 ledge.  But  after  hearing  his  argu-
 ments,  I  think  he  has  good  knowledge
 and  he  is  well  prepared.  I  would  also
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 request  you  to  call  the  Attorney  Gene-
 ral,  because  we  are  completely  in  the
 dark,  whether  it  is  ultra  vires  or  intra
 vires,  We  were  not  convinced  by  the
 arguments  of  the  hon.  Law  Minister.
 It  appears  from  the  arguments  of  Mr.
 Jain  that  it  is  ultra  vires  of  the  Cons-
 titution,

 My  amendment  is:

 after  line  5,  insert—

 “Provided  that  this  clause  shall
 apply  to  those  agriculturists  who
 are  not  indebt  and  against  whom
 no  decree  of  a  civil  court  is  stand-
 ing.”

 Of  course,  the  Government  brought
 an  amendment  for  insertion  of  7B
 (New)  which  says:

 “Where  the  Central  Government
 is  of  the  opinion  that  it  is  neces-
 sary  or  expedient  so  to  do,  either
 in  the  public  interest  or  having
 regard  to  the  peculiar  circum-
 stances  of  the  case,  it  may,  by
 notification  in  the  official  Gazette
 and  subject  to  such  conditions,  if
 any,  as  it  may  specify  in  the
 notification,—

 (a)  exempt  any  person  or  class
 of  persons  from  the  operation  of
 all  or  any  of  the  provisions  of  this
 Act;”

 That  is,  they  have  made  certain  pro-
 visions  conscious  of  the  fact  that  they
 are  inflicting  some  hardship  by  bring-
 ing  this  clause  and  applying  it  to  the
 agriculturists.  My  submission  is,  if
 there  is  sufficient  indebtedness  in  the
 country,  if  the  agriculturists  are  in-
 debted  and  if  they  have  got  unecono-
 mic  holdings,  they  should  all  be
 exempted.  If  there  are  civil  court
 decrees  standing  against  them,  they
 should  be  exempted  from  this  provi-
 sion.  The  rate  of  interest  which  is
 charged  by  the  creditors  is  far  more
 than  4  per  cent.  The  Government  is
 giving  only  4  per  cent,  while  the  agri-
 culturists  pay  even  25  per  cent  to  the
 creditors.  Therefore,  by  giving  only
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 4  per  cent  they  will  not  be  benefited.
 My  submission  is  that  the  Government
 may  accept  this  provision  that  if  the
 agriculturists  are  in  debts  and  there
 are  decrees  standing  against  them,
 they  should  be  exempted  from  this,
 and  that  is  what  my  amendment  seeks
 to  do.

 Shri  Tyagi:  Sir,  I  have  only  »ne
 suggestion  to  make.  I  need  not  re-
 peat  what  I  have  already  said  about
 the  constitutional  point.  My  hon.
 friend  Shri  Jain  has  said  it  better  and
 in  an  elaborate  manner,  4  have  only
 one  request  to  make  to  the  _  hon.
 Finance  Minister.  If  at  all  ultimate-
 ly  this  Biil  becomes  an  Act  and  the
 cultivators,  peasants  and  _  villagers
 have  to  make  a  contribution  or  Inan
 or  toll,  whatever  you  may  call  it,  he
 may  kindly  agree,  not  in  the  Bill  itself
 but  as  a  matter  of  policy  he  may
 announce,  that  this  money  so  col'«ct-
 ed  may  essentially  be  spent  in  that
 very  block  or  panchayat  or  village

 Some  Hon.  Members:  No,  no.

 Shri  Tyagi:  If  at  all  it  is  collected,
 it  may  be  spent  like  that.  I  am  only
 making  a  suggestion.

 Shri  A.  P.  Jain:  It  does  not  change
 the  position.

 Shri  Shivaji  Rao  S.  Deshmukh:  That
 won’t  make  any  change.

 Shri  Tyagi:  I  do  not  say  that  it  will
 make  it  legal.  Provided  this  Bill  is
 legal  and  ultimately  it  ig  decided  to
 have  this,  my  only  humble  suggestion
 is  that  let  that  money,  if  collected
 legally,  be  spent  in  that  very  block.  so
 that  the  villager  who  contributes
 might  also  have  a  sense  of  satisfaction
 that  the  money  he  contributed  is  heing
 used  in  his  own  village  and  he  might
 see  that  the  money  has  been  usefully
 employed.

 Shri  Hari  Vishnu  Kamath:  Mr.
 Speaker,  may  I,  Sir,  invite  your  atten-
 tion  to  two  articles  of  the  Constitu-
 tion,  articles  76  and  78,  wherein  the
 Attorney-General  figures?  You  will
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 be  pleased  to  see  that  article  76  forms
 an  integral  part  of  Chapter  I  of  Part
 V  relating  to  the  executive,  and
 article  88  forms  part  of  Chapter  ee  of
 the  same  part  relating  to  Parliament.
 So,  Sir,  the  Attorney-General  has  got
 two  kinds  of  functions  to  discharge:
 one  is  vis-a-vis  the  executive  and  the
 other  is  vis-a-vis  the  Parliament.
 And,  you  will  be  pleased  to  see  that
 article  76  defines  his  functions  or  his
 duties  of  advice  to  the  Government.
 Article  88  is  in  a  different  category.
 There  his  right  to  speak—please  mark
 the  word  ‘right’;  it  is  categorical—is
 defined.  His  right  to  speak  in,  and
 otherwise  take  part  in  the  proceedings
 of  either  House  is  ‘admitted.  A  re-
 markable  feature  of  this  article  is
 that  the  AnAttorney-General  has
 been  placed  on  a  par  with  other
 Ministers,  and  this  was,  I  believe,  the
 provision  of  the  Constitution  under
 which  the  Prime  Minister  had  an  idea
 of  combing  the  offices  of  the  Law
 Minister  and  Attorney-General.  Every
 Minister  and  the  Attorney-General  of
 India  shall  have  the  right  to  speak
 and  otherwise  take  part  in  the  pro-
 ceedings  of  eithr  Hous  of  Parliament.

 Now,  when  my  hon.  friend,  Shri
 Jain,  raised  this  point,  Sir,  you  said
 that  you  do  not  have  the  right  to  in-
 vite  him,  or  direct  him  to  appear.  But,
 Sir,  who  has  got  that  right?  Nobody
 is  specially  empowered  under  _  this
 article—neither  the  Minister,  nor  the
 President,  nor  the  Government  is  ex-
 pressly  empowered  to  invite  the
 Attorney-General.  Therefore,  it  fol-
 lows  as  a  necessary,  shall  I  say,
 corollary  or  inference  that,  so  far  as
 Parliament  is  concerned—I  am_  not
 referring  to  the  Government  here;
 Government  is  different  from  Parlia-
 ment—so  far  as  Parliament  is  concern-
 ed,  so  far  as  this  House  is  concerned,
 you,  Sir,  are  the  supreme  authority,
 enforced  in  the  high  chair  under  the
 canopy  of  that  luminous  Dharma
 Chakra,  and  I  think—I  hope  my  hon.
 friends  will  agree  with  me—that  you
 are  the  supreme  authority  in  whom  is
 vested  this  power  to  issue  any  invita-
 lion  to  the  Attorney-General,  when
 nothing  is  expressly  provided  for.  If

 VAISAKHA  5,  885  (SAKA)  Deposit  Scheme  Billi  2048

 it  is  specifically  provided  that  the
 President  can  direct  him  to  appear,  or
 invite  him  to  appear,  then  it  is  differ-
 ent,  but  when  nothing  is  provided
 there....

 Mr.  Speaker:  Does  the  Speaker
 issue  invitation  to  any  person  to  atfend
 the  House?

 Shri  Hari  Vishnu  Kamath:  On  be-
 half  of  the  House.

 Mr.  Speaker:  He  does  not  invite
 even  on  behalf  of  the  House.

 Shri  Bade:  The  House  of  Commons
 in  England  has  the  power  to  call  him.

 Shri  Hari  Vishmu  Kamath:  Then  the
 article  says  about  committee:

 “...,amy  committee  of  Parlia-
 ment  of  which  he  may  be  named
 a  member,  but  shall  not  by  virtue
 of  this  article  be  entitled  to  vote.”

 The  only  restriction  is  that  he  is  not
 entitled  to  vote.  So,  I  think  there  is
 no  bar  under  the  Constitution.  Even
 though  there  may  not  be  3  categori-
 cal  provision  to  empower  you,  there  is
 no  bar  either,  under  the  Constitution,
 preventing  you  from  inviting  the
 Attorney-General  to  address  the
 House.  Later  on,  whatever  the  ad-
 vice  given  by  him  may  be  and  what-
 ever  may  happen  to  his  advice,  is
 another  matter.  But,  Sir,  I  would
 again  plead  with  you  and  _  strongly
 urge  you  that  you  are  the  supreme
 authority—I  would  not  say  the  con-
 science-keeper—and  the  custodian  of
 the  rights  of  the  House.  If  the  House
 can  invite  him,  who  will  invite  him
 on  behalf  of  the  House?  Sir,  it  is
 you.  This  article  shows  that  the
 House  can  invite  him,  that  the  House
 has  got  the  right  to  invite  him  to  ad-
 dress  themselves.  Then.  in  whom
 shall  that  authority  vest?
 8  hrs,

 Mr.  Speaker:  It  is  not  put  there  that
 the  House  can  invite  him.

 Shri  Hari  Vishnu)  Kamath:  Then,
 would  he  appear  suo  motu?

 Mr.  Speaker:  He  has  been  given  the
 right  to  address  the  House.
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 Shri  Hari  Vishnu  Kamath:  Sir,  will
 you  please  enlighten  us  on  this  point?

 Mr.  Speaker:  Whenever  the  Gov-
 ernment  thinks  it  necessary  just  to
 take  his  opinion,  or  make  it  avail-
 able  to  the  members,  in  order  to  have
 their  case  explained  before  the  House,
 it  is  the  duty  of  the  Government  to
 requesi  him  to  address  the  House.
 Government  should  do  that.

 Shri  Hari  Vishnu  Kamath:  That  is
 under  article  76.

 Mr.  Speaker:  Article  88
 says:

 also  only

 “Every  Minister  and  the
 Attorney-General  of  India  shall
 have  the  right  to  speak  in....”

 Of  course,  nobody  denies  that.  He
 has  the  right  to  speak.

 Shri  Hari  Vishnu  Kamath:  Then?
 who  will  invite  him?  Can  he  appear
 suo  motu?

 Mr.  Speaker:  Yes,  he  can  appear
 suo  motu.

 Shri  Hari  Vishnu  Kamath:  Then,
 certainly,  Sir,  you,  as  the  Supreme
 dignitary  here,  has  got  the  right  to  in-
 vite  him  on  behalf  of  the  House.  So,
 Sir,  on  behalf  of  the  House,  we  make
 a  unanimous  request  that  you  should
 invite  him.

 Mr.  Speaker:  Let  him  argue  his
 point.

 Shri  Hari  Vishnu  Kamath:  There-
 fore  in  support  of  my  hon.  friend,
 Shri  Jain,  I  would  again  urge  upon
 you  to  invite  him  to  address  _  this
 House,  at  some  convenient  hour  to-
 morrow,  on  this  question.

 Shrj  Shivaji  Rao  S.  Deshmukh:  Mr.
 Speaker,  after  carefully  listening  to
 what  Shri  Jain  has  said  on  the  con-
 stitutional  validity  of  the  Bill  under
 discussion,  and  particularly  this  pro-
 vision,  which  now  forms  the  subject-
 matter  of  the  discussion,  I  also
 honestly  and  sincerely  feel  that  this
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 particular  provision  is  ultra  vires  of
 the  Constitution  and,  thereiore,  4  feel
 this  House  will  have  to  give  careful
 consideration  to  the  line  of  argument
 which  Shri  Jain  has  advanced.  Sir,
 Government  have  been  explicit  in
 specifically  stating  that  this  is  not  a
 taxation  measure,  and  once  Govern-
 ment  take  this  position  that  the  com-
 pulsory  deposit  scheme  is  not  a  taxa-
 tion  measure,  they  cannot  go  back
 and  then  argue  that  the  money  that
 will  be  collected  on  the  basis  of  the
 compulsory  deposit  scheme  will  be
 further  appropriated  towards  the  pay-
 ment  of  taxes,  because  this  in  effect
 means  that  this  House  wants  to  legis-
 late,  not  only  for  past  taxation,  not
 only  for  current  taxation  but  also  for
 future  taxation.  So,  in  effect,  Sir,  this
 will  mean  that  Parliament  is  em-
 powered  to  enact  on  the  basis  of  legal
 fiction.  We  are  thinking  of  a  situa-
 tion  which  may  or  may  not  exist  and
 every  law  for  its  sheer  merit  of  being
 capable  of  execution  and  interpreta-
 tion  should  be  based  on  the  existence
 of  concrete  facts.

 Parliament  cannot  appropriate  to
 itself  the  authority  of  taxation  for  the
 States.  It  has  been  specifically  stated
 that  the  compulsory  deposits  that  will
 accrue  On  the  basis  of  land  revenue
 assessment  will  be  made  use  of  by  the
 States  concerned.  .The  States  are
 further  empowered  to  make  use  of
 these  deposits  towards  the  payment  of
 future  Jand  revenue.  Can  this  House
 take  this  position  that  the  States  will
 be  compelled  to  have  land  revenue
 legislation?  Suppose,  tomorrow  the
 State  of  Maharashtra  enacts  a  legisla-
 tion  saying  that  land  revenue  should
 be  done  away  with.  Then,  what
 happens  if  we  incorporate  in  a  Bill
 that  the  amount  of  compulsory  deposit
 that  will  be  collected  in  the  State  of
 Maharashtra  should  be  appropriated
 towards  the  payment  of  land  revenue
 in  tuture?

 Similarly,  from  people  who  pay
 professional  tax  which  is  due  to  the
 local  authorities  certain  deposits  will
 be  collected.
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 The  Minister  of  Finance  (Shri
 Morarji  Desai):  That  is  no  longer
 there.

 Shri  Shivaji  Rao  S.  Deshmukh:  Pro-
 fessional  tax  may  not  be  there  but  we
 are  going  to  collect  certain  deposits
 with  the  help  of  local  authorities.
 Local  authorities  have  been  empower-
 ed  to  adjust  these  deposits  towards
 the  payment  of  local  taxes.  So,  the
 question  arises  whether  Parliament
 will  be  empowered  to  enact  any  law
 enabling  local  authorities  to  appro-
 priate  the  amount  of  deposits  col!ect-
 ed  on  the  strength  of  this  Bill  to-
 wards  their  future  taxation.

 So,  I  think  in  all  humility  in  spite
 of  and  over  and  above  the  position  of
 Government  that  this  Bill  is  not  a
 taxation  measure  in  effect  it  proposes
 to  have  the  same  effect  on  the  holding
 of  property  so  far  as  cash  transactions
 are  concerned  and,  therefore,  in  effect,
 though  not  in  law  or  words,  this  Bill
 amounts  not  only  to  taxation  but  to
 future  taxation.  I  think,  legislatures
 are  not  empowered  to  enact  for  future
 taxation  depending  upon  future  con-
 tingencies  in  fields  which  are  specifi-
 cally  and  constitutionally  reserved  for
 State  legislatures  or  certain  other
 forums.

 Therefore  Shri  Jain’s  request  to  call
 for  the  audience  of  the  Attorney-
 General  is  very  pertinent.  The  Con-
 stitution  specifically  provides  for  and
 confers  the  right  of  audience  on  the
 Attorney-General.  How  that  right  is
 to  be  exerciseq  is  the  only  question
 before  the  House.  It  is  not  merely
 that  Government  can  compel  the
 Attorney-General  to  appear  before
 this  House  and  enforce  his  right  of
 audience,  it  is  not  merely  that  through
 the  agency  of  the  executive  alone  the
 Attorney-General  can  appear  before
 the  House,  but  he  can  also  be  sum-
 moned  by  the  House.
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 Mr.  Speaker;  Who  is  to  summon?
 That  was  the  only  question  that  I  was
 asking?

 Shri  Shivaji  Rao  S.  Deshmukh:  This
 House  in  its  collective  capacity  can
 summon  the  Attorney-General  through
 the  Chair  and  thus  help  him  to  cxer-
 cise  his  constitutional  right.  If  what
 you  were  pleased  to  remark  were
 brought  into  existence  the  negative
 aspect  of  this  would  be  whether  Par-
 liament  in  spite  of  its  supreme  or
 sovereign  authority  would  be  em-
 powered  to  deny  the  Attorney-General
 the  right  of  audience  if  the  executive
 fails  to  procure  his  attendance.  It  is
 only  a  procedural  matter,  namely,
 whether  the  Attorney-General]  should
 appear  at  the  request  of  the  Govern-
 ment  or  of  this  House.  Ordinarily
 this  House  is  empowered  to  summon
 every  citizen  of  India  to  explain  his
 conduct  in  relation  to  privilege;  simi-
 larly,  I  do  not  suppose  that  there  is
 any  constitutional  limitation  on  the
 authority  of  the  House  to  summon  the
 Attorney-General.

 Shri  A.  P.  Jain:  On  apoint  of  order,
 Sir.

 Mr.  Speaker:  At  this  hour?  To  the
 effect  that  we  cannot  adjourn?  I  was
 just  going  to  adjourn  the  House.

 Shri  A.  P.  Jain:  Then  I  will  raise  it
 tomorrow.

 Mr.  Speaker:  Can  we  take  is  up
 tomorrow  at  5  o’clock?

 Shri  Morarji  Desai:  Yes;  I  have  no
 objection.

 Mr.  Speaker:  Then  we  adjourn  now
 to  meet  again  tomorrow  at  Il  o'clock.

 38.07  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Friday,  April
 26,  963/Vaisakha  6,  885  (Saka).
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 Construction  of  capital
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 Leprosy  treatment  centres
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 Fiood  Control  Schemes
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 Hirakud  Dam  Project

 (Stage  II)
 Nature  Cure  Centres.
 Central  Health  Cadre
 Importof  Steam  Tur-

 bines  from  U.S.A.
 Quarters  for  Class  IV

 employees
 Thermal  Power  Station
 Gifts  of  food  materials

 from  U.S.A.  2
 Pensions
 Medical  college  at  Go-
 rakhpur.

 Maintenance  assistance
 forD.Ps.

 Dandakaranya  Project
 Rehabilitation  work  in

 Punjab
 Loans  to  Class  IV  emp-

 loyees  for  fans
 Inudustrial  Finance  Cor-

 poration
 Blood  donations  in  Pun-
 jab.

 Chandrapura  Thermal
 Power  Station.

 Drinking  water  supply  in
 Kurnool  district

 Food  Adulteration  Act,
 954

 Illegal  Mint  at  Hapur
 Flood  Control  Schemes

 in  Punjab
 Power  Schemes  in  Pun-
 jab.

 Gold  smuggling
 Sewage  water  for  culti-
 vatonin Delhi  villages

 Repatriation  of  accumu-
 lated  funds

 Link  road  between  Saro-
 jini  Nagar  and  Rama-
 krishnapuram
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 Scales  of  pay  of  tech-

 nical  assistants  and  trans
 lators

 Investments  on  irrigation and  power  projects
 Bank  of  China
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 Yamuna  Hydro-electric
 Scheme.

 Family  Planning
 Kirti  Nagar  Colony
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 2352  Medicinal  herbs
 2353  Water  supply  in  Agra
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 2342

 2343
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 2345
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 2347
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 2355  Beas  Control  Board
 2356  Nagarjunasagar  Project
 2357  Employees  in  Rehabili-

 tation  Department
 2358  Confirmation  of  emplo-

 yees  in  Rehabilitation
 Department

 2359  Retrenched  employees  of
 Rehabilitation  Depart-
 ment

 2360  Power  shortage  in  West
 Bengal

 2361  Anti-T.B.  measures  in
 Punjab

 2362  Allotment  of  quarters  to
 ClassIVemployees

 2363  Central  Allocation  for
 Dandadkaranya  Project

 CALLING  ATTENTION  TO
 MATTER  OF  URGENT  P  UB-
 LIC  IMPORTANCE—
 Shri  P.R.  Chakraverti  called

 the  attention  of  the  Minister
 of  Food  and  Agriculture  to
 the  abnormal  rise  in  the
 price  of  rice  in  West  Ben-
 gal  resulting  from  the  shor-
 tage  in  supply.

 The  Minister  of  Food  and  Ag-
 riculture  (Shri  S.  K.  Patil) made  a  statmentin  regard
 thereto.
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 PAPERS  LAID  ON  THE  TA-
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 (7)  58  copy  of  Report  of  the

 Health  Survey  and  Planning Committee  (Vol.  II.
 (2)  A  copy  of  the  Estate  Duty

 (Amendment)  Rules,  7963
 published  in  Notification  No.
 S.O.  962  dated  the  6th  April
 19635,  under  sub-section  (2) »fsection  32  of  the  Estate

 Duty  Act,  1953.
 (3)  A  copy  of  Notification  No.  F,

 4(33)/62-Fin(E)  published in  Delhi  Gazette  dated  the
 ith  April,  1963  making certain  amendments  to  the
 Delhi  Sales  Tax  Rules,  ‘1951, under  sub-section  (4)  of
 the  Bengal  Finance  (Sales
 Tax)  Act,  ‘941,  as  in  force  in
 the  Union  Territory  of  Delhi.

 (4)  A  copy  of  the  following Notifications  under  section
 759  of  the  Customs  Act,
 962  :—
 (a)  G.§.R.  No.  633  dated  the

 330  April,  1963.
 (9)  G.S.R.  No.  674  dated

 the  33th  April,  1963.
 (c)  G.S.R.  No.  639  dated

 the  ith  April,  1963.
 (5)  A  copy  each  of  the  {u‘low-

 ing  Notifications  under  sec-
 tion  38  of  the  Central  Ex-
 cises  and  Salt  Act,  ‘19445,
 making  certain  further
 amendments  to  the  Central
 Excise  Rules,  7944  :--
 (a)  G.S.R.  No.  675  dated  the
 33th  April,  1963.
 (b)  G.S.R.  No.  6:6/dated  the

 33th  April,  ‘1963.
 MESSAGE  FROM  RAJYA

 SABHA  :
 Secretary  reported  a  message

 from  Rajya  Sabha  that  Rajya
 Sabha  had  passed  the  Iron
 Ore  Mines  Labour  Welfare
 Cess  (Amendment)  Bill,
 I963.

 BILL  PASSED  BY  RAJYA
 SABHA  LAID  ON  THE
 TABLE

 he  Iron  Ore  Mines  Labour
 Welfare  Cess  (Amendment)
 Bill,  1963.
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 CoLUMNS  CoLuMNSs

 BILLS  UNDER  CONSIDE-
 RATION.

 (6)  Discussion  on  the  motion  to
 consider  the  Official  Lan-
 guages  Bill,  .962  and  amend-
 ments  thereto  continued,
 All  the  amendements
 were  negatived  and  the  mo-
 tion  for  consideration  was
 adopted.

 Clause-by-clause  consideration
 commenced.  The  discussion
 was  not  concluded.

 II889—2052
 BILLS  UNDER  CONSIDERA-

 TION—contd.
 (7)  Clause-by-clause  conside-

 ration  of  the  Compulsary  De-
 posit  scheme  Bill,  963  con-
 tinued.  The  discussion  was
 not  concluded.

 AGENDA  FOR_  FRIDAY,
 APIRL  265

 Toes]
 VAIS  ARE

 6,  7885  (SAKA)
 Further  consideration  and  pas-

 sing  of  the  Official  Langu-
 ages  Bill,  ‘1963  and  the  Com-
 pulsory  Deposit  Scheme  Bill,
 I963.
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